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Wednesday, December ?1, 1983| Agrahayana
30, 1905 (SAKA)

The Lok Sabha met at Eleven of the
Clock

(MR. SPEAKER in the Chair)

ORAL ANSWERS TO QUESTIONS

Payment of Revised Pay to Officers
of Tungabhadra Steel Products
Ltd.. Karnataka

*409. SHRI T.R. SHAMANNA : Will
the Minister of INDUSTRY be pleased to
slate :

(a) whether it is a fact that a memo-
randum has been given to him regarding
payment of revised pay to officers of
Tungabhadra Steel Products Ltd., Karnataka
from 1981 ; and

(b) whether Government will take steps
to revise pay of officers of Tungabhadra
Steel Products Ltd., on the basis of Banga-
lore based public sector industries ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI (S.M.
KRISHNA) : (a) and (b) Proposal has been
received from the Company for revision of
salary scales of their officers. Orders in
this matter are expected to issue shortly
keeping in view guidelines issued by the
Bureau of Public Enterprises.

SHRI T.R. SHAMANNA : Tungbhadra
Steel Products Ltd,. was started in the year
1960. It is controlled by the State Govern-
ments of Karnataka and Andhra Pradesh
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and the Central Government. This concern
is engaged in the design, fabrication, supply
and erection of hydraulic gates required for
the river valley projects and other allied
machinery and equipment. The officers of
this concern are not given any revision in
scales from 1.7.81 though the workmen of
the company are given the revised scale
from 1.1.81. The officers are urging not
only the revision in scales but also pay
scales at par with the Bangalore based
public sector undertakings. Their demand
is reasonable and requires urgent orders,
Will the Government pass early orders in
this regard ?

SHRI S.M. KRISHNA : I have already
said in my reply that orders keeping the
guidelines given by the Bureau of Public
Enterprises in view, are being issued to
revise the pay-scales of officers of
Tungabhadra.

SHRIT. R. SHAMANNA : Why was
this undue delay in this matter ? When the
workmen have been given and when the
officers of other public undertakings have
been given higher scales, may 1 know what
difficulty is there to give these poor people
not only revision but also higher scales ?
Further, it will not be out of place if1l
mention here will it not be helpful if
Vijayanagar steel project is started early so
that we can entrust all such steel projects in
the area to the bigger steel project, that is,
Vijayanagar steel project ?

SHRI S.M, KRISHNA : Sir, this was
a unit which was incorporated in 1960 and
as the hon. Member mentioned, the
Government of India have controlling
interest in this unit and the Government of
Karnataka and the Goverument of Andhra
Pradesh are also partners, It is a fact that
there has been some delay in getting these
revised pay-scales of officers, Government
have realised it and I am sure that this can

. be resolved in the next few days.
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Foreign Markings Ammunitions Recovered
in Punjab and Assam

*412. SHRI BALASAHER VIKHE
PATIL : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether it is a fact that both in
Assam and Punjab large number of ammuni-
tions with foreign markings have been
recovered which wete being used by the
extremists in both the States ;

(b) whether Government have succeeded
in locating the source through which these
ammunitions are getting inducted into the
country ;

(c) whether the existence of an organised
agent provocatours could be located :

(n) if so, the details thereof ;

(¢) the names of the countries through
which thesc agents are getting encourage-
ment to smuggle foreign arms into our
cocntry for creating destabllisation ; and

(f) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN [ASKAR): (a) Some
ammunition of foreign manufacture has been
recovered in Assam and Punjab.

(b) to (f) Itis suspected that some
foreign ammunition is smuggled into the
country, Cases relating to recovery of
ammunition have been instituted and
investigations are in progress.

st T arfge fa@ orfzm @ T ot
faelt wifrwr & gl fadr ag 2w &
ferq aga avf ara & | & sod wrsaw
¥ w0 AT ¥ g wrgar g ® 7w
&% Y sq1 fodt fawt amwa @1 R
Za  wife s@ardt ¥ qaE Amar g
& g. o, FYREET & ATFT  TUNR U
g Hag A wrAaragar g f& Pra-
foT oagi T ¥ avst far § whr-wlw &
2 otz faeT sl ®y ez fearqar 7
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SHRI NIHAR RANJAN LASKAR :
Sir. this question is specifically about the
ammunitions. So, on this we have launched
combined operations during the raids. After
the promulgation of the president’s rulein
Punjab, Ican give some figures. Three
Pakistani made cartridges were recovered
from some one and also some Pak made
cartridges were recovered. This is on Punjab
cector Some ammupitions we have
recovered in Assam sector also. Their
figures are 65 numbers of short guns, LG
cartridges, four numbers of 302 ammunition,
200 rounds of 38 ammunitions, and 60
numbers of 12 bore shot cartridges. These

.are ordinary suns-12 bore. So, these are the

ammunitions we have recovered,

ot arven arfge faw aifew @ o
forar & feel o7 qar 7 fegeam &1 w18
amfeq g9 ® zAAIeeT § AT @ 7
fagell awal ¥ a ¥ wow go A
Tamr | W faRW e ar gfaar 7at
e g T A § ¥ w & fag swifa
I ATH 1 ®WAT ATHIT IAF AR K
TERTAT § F& FIT FY AT TG ?

g HM (st wew W@ ¥S) ¢
sfaa faeex feo wo & sfr gaar
BEEA g1 @ ) wat ax fadwy
ghaaret o1 e T § wfaa & . g9
Hr 91g aga a7 o A oy § R g
faRer area 7 gfaare a8y A 21

ot ax & femie wwi : waTa ¥ TaT
araT & ff S a@ arerg § ¥ gfqa
qqq AT qx@ FH o fax § ) a@ra ®§
qg ot Fgr T g f& farelt aiwal w1
Y AAT AET Arar | AfFT =W FAAT A
ANT A gar g1 g IH ¥
o wigat § @Y sifeqwar qar Fvar
AredT § S W AE & AWIATT 4O
qEATA ¥ A& @A & 1 ur awar § fw
HAT W GFIA $ AT FT CATET HT G
£ & Qafeedr s wgar § fs
ag && 7é1 § v gfors s=re ot qw AW



5 Oral Answrrs

% faars fFar a1 @r & sad o a9
amEwat #1 gra § sar f o 19 wlw &
. AFAT TFE TX O gAR HHEH. F AR
¥ AEard g WA ) A 9 qgGA &
At # 77 A9 T GHIN 9T qfw FET
AR Few F Heaew w@r R ¥
FEATt F1 A ag @ & 7 8T
§% fadell gArarT @t 3w 19 A g9
§ 97 o 7 favud @T afsdw &
=T tq gfaart At wrmi@ A @ 9%
AN AW F w37 wfeqar qar w77
ST Fifgw &7 ST TE F IRT FILOATT
&MY AFT AT AR 9

ol g 7 JS ¢ WAAT AQET
gat fagg ov /¢ w1 wgf &% s+
fags 1 qeqF § 9 IT 97 4 92
agw g & v gTHIT A T Y [
gfaq waw Iz § T @ v 3HE
gafaT § 98 70 BT qAF E

wet a5 gfaardl &1 qegs € dar
#7 FA@T T TRE R AE AT AR

FrE fa2ely ArFAT o7 T TE &1
ST gwEwoaR ™ . AT §AIT
gl g =wE |

SHRI KRISHNA CHANDRA HAL-
DER : Though the hon. Home Minister
said that there is no hand of foreign powers,
both in Punjab and Assam, it is evident
from the reply and the newspaper reports,
the news appearing in the newspapers, that
even the hon. Prime Minister has said that
there are foreign hands behind the extre-
mist activities in Punjab and Assam. The
arms and ammunitions which have been
recovered by the police or the Government,
either in Assam or in Punjab—only
a portion of them have been
recovered, not all-and this shows that the
extremist sections in Punjab and Assam are
creating a danger to our national unity and
integrity. So, I would like to know from -
the hon. Home Minister, especially when
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the hon. Prime Minister is also prescnt herc,
whether they will stop the extremist activi-
ties in : Punjab and Assam and apprehend
those persons. What steps are the Govern-
ment going to take to solve the Punjab
and Assam problem and to stop the extre-
mist activities in both States?

SHRI P.C. SETHI : I have not said
that there is no hand of foreign govern-
ments in the promotion of the extremist
activity. I have not said that. There are
some foreign powers behing the extremists.
I have only said that, as far as arms are
concerned, there is no organised effort on
the part of foreign powers to send arms to
India, They are smuggled.

SHR1 KRISHNA CHANDRA HAL-
DER : Smuggled by whom ?

SHRI P.C. SETHI : That question does
not arise out of this,

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : Since my name has
been drawn in may I intervene ? I have not
specifically said that there is  foreign
involvement. 1 said that there could be.

DR. SUBRAMANIAM SWAMY :
Whatever that means.
SHRIMATI INDIRA GANDHI

Such matters cannot be proved in courts
of law.

DR. SUBRAMANIAM SWAMY : In
the House of Parliament it can be.

SHRIMATI INDIRA GANDHI : How
can it be ? We know that encouragement
is given to some of these people from out-
side. This is what I had said.

DR. SUBRAMANIAM SWAMY : You
may kindly note that Shri Jyoti Basu has
said that you are tilting to the United States.
Have you seen that ?

INDIRA GANDHI : I

SHRIMATI
have not.
DR. SUBRAMANIAM SWAMY :

Read today’s HINDUSTAN TIMES.
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SHRI. KRISHNA CHANDRA HAL
DER : Why are you diverting her from
roplying to my supplementary ?

SHRI G.S. NIHALSINGHWALA : May
I know from the Minister whether it is a
fact that the arms recovered from extremists
in punjab are foreign but they are replaced
by Indian-made weapons by the police ?

SHRI P. C. SETHI: No, Sir,1 have
stated even before that as far as the arms
recovered in Punjab are concerned, only a
couple of revolvers with foreing markings
were recovered and there is no question of
police replacing the foreign arms recovered
with Indian arms.

DR. SUBRAMANIAM SWAMY : Sir,
first of all I would like to congratulate the
Minister for clearing the air, so to speak.
He said there is no systematic attempt
being made for infiltrating this country with
weapons and he said, the amount is small,
and I think the debate about the threats to
thi country should be based on the back-
ground of that. Unfortunately, the public
speeches of the Ruling Party members are
not in consonance with the facts,

PROF. N. G. RANGA : What do you
mean ?

DR. SUBRAMANIAM SWAMY : By
that I mean, in the public speeches they say
that foreign hand. Opposition and every-
body is destabilizing the country. It is not
that-* " (Interruptions). The Minister has
gone on record. I would like to know
whether it is a fact that in Punjab among
the weapons that they have found, they
found only one or two with the foreign
markings and whether it is a fact that the
guns that are being used in Punjab are
mostly country-made,

SHRI P. C SETHI : Sir, I have said
before that most of the arms which have
been used in Punjab are mostly country-
made or- some of them are smuggled across
the border and Government has taken
ample measures to seal the borders so that
no smuggling of arms is possible on the
border.
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SHRI M. SATYANARARAN RAO :
Mr. Speaker, Sir, now as Mr. Nawal
Kishore Sharma said, 1 am also not satis-
fied with the reply given by the hon,
Minister, Now, this debate is going on. You
are also in danger, ] was not here om that
day when the question was raised. Every
day we hear that murders are taking place
with foreign ammunition only. The hon.
Minister is now stating here, ‘it is not
proper for me to say from whioh country
these weapons and ammunitions are
being imported here’ 1f you are not able to
find out, then who is going to find out.
If you are afraid of disclosing the country's
name. You please tell us ; otherwise please
tell us clearly why from these countries the
weapons are arranged and they are being
encouraged not only by foreign countries,
but also just now as our friend said, our
own great Mr. Swamy is also encouraging
them in this connection. [ want to clearly
impress upon you about this.

DR. SUBRAMANIAM SWAMY :
Which Swamy ?—Swami Dhirendra Brahma-
chari or Subramaniam Swamy ?

SHRI M. SATYANARAYAN RAO:
Both.

(Interryptions)

SHRI P. C, SETHI : Sir, if the hon.
Member means that the extremists are
being encouraged by some foreign hands,
then to that extent he is right. But if he
means to say that some foreign powers are
sending regular arms to India, then to that
extent his version is not correct,

Circulation of An <Open Letter, By
Akali Leader among Leaders of
Commonwealth

*414. SHRI RAJESH KUMAR SINGH :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) Whether Sant Harchand Singh
Longowal, the Akali leader, had circulated
an ‘open Jetter’ regarding Punjab problem
among the Leaders of common wealth who
were recently in Delh ; and

(b) if so, the details there of and
the reaction of Goverment with regard
thereto ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR : (@)
Government have seen the pamphlet brought
out by the president of the Shiromani Akali
Dal, but there is no verified information
whether this was circulated among the
CHOGM dclegates.

(b) the pamphlet contains certain allega-
tions. Appropriate legal action would be
taken if material contained in it is found
actionable.

=t T gwre fag : gAr g WAy
aga% T %% %7 faar v

“Gomvernment have seen the pamphlet
brought out by the President of the
Shiromani Akali Dal, but there is
no varified information whether
this was circulated among the
CHOGM delegates.”

feaga # ne@fiaa § =1 gova
Frar 2 ¥ afaw ger o 3AA 3
Y97 q T gar 8, AfwA @A AEm
&OwrE adt &7 @iy 5 oagde gar
ar gl 4

& srraar wrzar § f& 99 dvedz ¥
T OAATS §| ¥ AT W GERNE F
qISAR ¥ #T FIAT AEY § 7 IWA w0
Q9w few qo g ? F gg ot sEAr
rgar § fs ag Tewwe ww Y
9gW AT )

SHRI NIHAR RANJAN LASKAR:
This pamphlet is with us. The whole thing is
under examination, 'If any action can be
taken under the law, we are examining that
in consultation with the Ministry of Law.
Whether this was distributed among the

CHOGM delegates we have no conflrmation
so far.

ot Trorm e Fag : W wgaE 7
g qaar g e v@ A * ar
TR § 1 T AT aw AT IwArd
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T FY AT fadut YA S w7 w7
2 2 = wY€ fadeit wheat ar q¥fwat
ITHR AgIaar ST @, afzgt, @ A

TR arg?

stawm wx A : T TR,
faasr ag &t &, @ g fag
atrara & grr fawr @ 9g
FINAATT HEIT F7 I3 @7 & fag
ferat war & fe fael & grg g~ @
@1 & A wewr garsfex femew #t aw
fearar aar § f fael & A1 ac€ and
# fpaaT a9reres frar &, afag fael
F urg yqrg qgF Ar =fge 1 Afww
I & FEE § af drede T Av
T8, zog F1§ FAHrE oA agt ¢

W U ga fag : F@T o=
ustewa &1 faluY wgraat fasr @ § ar
g 7 ST gL A AT Feq &, A
A% ¥ 3/ 97 GHTW W AE Srwq ?
A ¥ 2N A QAEAT T GEAAT FT

w®E?

=l A7y AETH VB : FB AFIET Y
fadwt #- #%r, gaefes ferew ok
audsr - § W agt ¥ ggraar s
&) oY ggrAar 9% $ wrsAw ¥ A ,
IH AFT F1gA7 waer frar § sl
T W § 1 AfFT wgt aF  wifeear
%  IEAr WIS FE F7 997 a
ag IaFT faadt §

S AF A AT ;. HJTX F Y97 N
A fr v A g
T GINAT T T ¥ | IqW w@r AT
fe SUT §75T FeaT GraAT A WER
frar g f5 SwF 1981 ¥ wx aw 35
fAiFfal A gar it &1 w7 5w
frar g - s am qarg §-f5 gw 2
A F@ W1 W& §@R 7 9g
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IAF Y s § o=
IR ¥ IuT war waw Sog E.7

¥T0 GUEASIR WITH] : Toa< QAT
¥ w¥ 7w §, 3g a1 dfag & swar
g f& sowr feaa sAm@T

off s wva &S ToA FIAAT
YT gat et & w7 A1 § T M0
AT FT SART AEAH EWIT, FAfE T
TresT Zrqe AX @Y 1 AT
FATHIZ F1 2GT § X GrE AAAAS F
T g fragem & @y § @ 4
AT fora AN F 7 a9 fgar g, SR
fae 1% JTIAF FTIATE FL |

s A% A= T 39 CU N 31
Fome feRgfedt e & s fredame
FIAT AT |

W\ SRR ;- HH A T A
fraqrafeaa g ® & T8 goF
Fr grafaqa #1 @ g N7 AT K1 7
T &1 W FEAR F AN @ HY
g & fF e agi wR WG, st ggt
AL AT ) AT ® H@ET H ¥ qg
g gr$ § o F sgh § ot =g gfaare
gifas &< gFa & STFT F1E TG AT
FFATY | § aXHTF A ATAAT AEAT §
fF ga A ¥ AT ¥ 1530 IS I §7
F a @ & fFogt d @ T g
gifge #< gwa § ) anfax za®wr #E
ufeqars T g ? wr9T gw fawfad #
Fq7 97 IBC § ST @Fit & fawrw
o1 fr =@ Ao & afadr wr fawred av
grgrd?

st gRT e @t : gt aF ghaar
w§f ¥ W v F7A &7 FAW , FAA
garan f& fazeir gfaam adf @r @ §
AT 7g &7 T ¥ AT Ar|@ FA FY
Ffarw FJ7 A SHFT AFA KT AQ
fFaT ST |
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wgla® 5@ aqT w1 qwgE ¢, A
Farqr fe g 19 TaAAe Y wETAar fN
I faars &8 dweer &7 ¢ sfaa
FIEATE L | T a%  ag frare Faer
JEIC ¥ S@T §, qOH1q qIAde J W
g1 TE )

SHRI RATANSINH RAIJDA : Sir,

. this problem of Punjab has been agitating

the mind of the entire country and this
House has discussed it not once but twice,
The house was rocked twice. You from the
pedestal of the Speaker had also expressed
your sentiments. Now, Sir, this entire House,
all the sections of the House have asked
the Government to take prompt measures.
Even on that day, I had stated that times
are extraordinary, demanding, extraordinary
measures. But in spite of all this, the
action taken by the Home Minister is falling
short of the requirements.

Now, the Prime Minister is present in
the House. So far, the Prime Minister has
not opened her mouth or taken the House
into confidence on this problem. We would
like to know whether Governmentwill sce
up even now, this is a challenge to the
it entire civilised society. Every day either
Nirankari or some-body is killed. When the
Speaker of the House is on the hit list and
when some of the Members of Parliament
are on the hit list, why the Government
exhibits this impotency ? How long are you
going to tolerate this ? Does this Goverment
want to act, or not ? Will Parliament be
given clarifications on this ? Will the Prime
Ministar take this House into confidence ?

AN HON. MEMBER : You take aciion
on Your people.

( Interruptions)

SHRI RATANSINH RAJDA : We
would liket to hear the Prime Minister.
The Home Minster has spoken and he is
very weak-kneed, 1 sympathise with him,
Let the Prime Minister speak. Stiong action
is required,

SHRI P. C. SETHI : Whatever I have
stated, as the Home Minister, I have to
answer this.
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1 have stated in this regard that the
details of the action to be taken cannot be
spelt out here. That will be, taken at an
appropriste time and then there is no
question of fecling any impotency on this
question. The Government is bound to act
at an appropriate time without spelling out
the details in the House.

(Interruptions)

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : I am astonished
that the hon. Member thinks that 1 have not
opened my mouth. Usually, they are comp-
laining that I am talking too much. And I
have certainly spoken a great deal"""***

AN HON. MEMBER : Not inside the
House.

SHRIMATI INDIRA GANDHI : lnside
also when the occasion arises. There is no
point in my interrupting a Minister who is
giving a proper answer. But the problem is
not solved by making speeches within
Parliament or outside. Certain actions have
to be taken. We have to do it within our
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Constitution and within our laws. And if...
statements are exaggerated. as they often
are, in reporting. then that makes the
solution of the problem much more
difficult.

Setting up of Electronics Project
in States during Sixth Plan
Perlod

*415, SHRI SATYAGOPAL MISRA
Will the PRIME MINISTER be pleased to
lay a statement showing :

(a) the decision of Government to set
up Electronics Projects in different . States
during the Sixth Plan Period ;

(b) the details thereof ; and

(c) the shortest distance of these Pro-
iects from the border area of our Country ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND CIVIL
SUPPLIES (DR. M.S. SANJEEVI RAO):
(a)to(c) A Statement is laid on the
Table of the House,
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SHRI SATYAGOPAL MISRA : Sir,
the world has progressed much in the
field of electronics and I am very glad to go
through the statement that our Central
Government has sanctioned some electronic
projects in our country. That is good. But
the people of West Bengal are very much
anxious for having and electronic industry.
specially at  Salt Lake (Calcutta). In fact,
the entire people of the State are demand-
ing that project. The Government of West
Bengal have earmarked the land for that
project also.

The State Government have sent the
proposal to the Central Government for
granting the project. But it appears
from the statement given by the hon.
Minister that up till now the Ministry has
not sanctioned the project. I want to know
from the hon. Minister what the position
in regard to the project, whether it is
under active consideration or whether it
has been rejected and, if it has been
rejected, what are the reasons thereof.

DR. M.S. SANJEEVI RAO : 1 would
like to inform the hon. Member that this
question has already been answered by the
Defence Minister in the last session where-
in he had clearly stated that after conduct-
ing techno economic survey, they have
selected Panchkula in Hariana and the
other one Garhwal. 1 would like to bring
to the attention of the hon. Members that
there is always an expert committee ap-
pointed which goes into minute details
and, itis after that only that they take
a decision and the Government approves it.

Here, I would like to inform this august
House that the 2im of the Department
of Electronics is to spread the electronics
industry throughout the country, Just huving
a few centres here and there is not enough.
That is the reason why we are systemati.
cally encoudraging the State Electronics
Corporation in the field. I amglad to
inform that the West Bengal Electronics
Corporation is quite active in the field and
we have given as many as nearly 20 liceaces
including very heavy industry licences.
For example, the PABX is a big project.
A big factory can be set up. Like that, a
number of licences we have given and, I
am sure, the West Bengal Government will
appreciate it, At the same time, we have
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also given a licence for a Indo-Ashai big
projeet costing nearly Rs. 100 crores
because all the infra-structure is there.

Besides all this, I would like to inform
the hon, Member that he should see that
the State Government goes to other parts
of West Bengal also. All the electronics
industries are concentrated in Calcutta alone.
So, 1 would request the hon. Member to
use his influenes on the West Bengal
Government to go to other districts of
West Bengal.

SHRI SATYAGOPAL MISRA : From
the statement given by the hon. Minlster,
one will find that some projects have been
sanctioned which have got the distance of
about 150 km. from the border. I am
astonished to know that the West Bengal
project has been rejected on the ground of
national security as it is a border State. I
do not know what is the report of the
experts committee. I want to know from
the hon. Minister whether he will give a
second thought to help the State Govern-
ment in having a project sanctioned in ths
Central sector.

DR. M.S. SANJEEVI RAO : I would
like to inform the hon. Member, as I have
already said, that a technical committee
takes an indepth study and after taking all
the considerations into account, they have
selected those sites, not because of security
angle alone. That may be one of the
reasons. As for as the other Central sector
project, is concerned, if and when, they
have a proposal for another General sector
project, we will look into it,

DR, KARAN SINGH : It is well known,
in the electronics development all over
the world, that the mosphere enviconment
in which electronics industry is set up are
important. That is one of the reasons
why Switzerland’s development in electro-
nics was early, The Himalayan region
particularly with its clearer atmosphare is
very well suited for the development of
clectronics industry. I have nothing against
the highly collected cities and the metro-
polis. But there is a very clear tradition
based on the confirmed scientific principles
that electronic industry is particularly
suited for the Himalayan region, for the
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mountainous region. Will the hon. Minister
be tell the House whether in drawing up
the Sixth Plan, special attention is given
to the States, like Jammu and Kashmir,
Himachal Pradesh and other mountainous
areas where the atmosphere is clearer,
where this Industry con develop and where
people for genecrations have skills 1n their
hands which can now be developed in
ihis new technology ?

DR. M S. SANJEEVI RAO : I agree
with the Hon, Member. The atmosphere
is important. But it is not that important
because a highly polluted country like Japan
leads in  clectronics. So, because of the
advanced technology available, you can
have a perfect atmosphere te start the
minufacture of anything you want.

As regards the development  of
electronics industry in hilly areas, our
Prime. Minister’s aim is that, since
electionics is the only industry which is
pollution free, which needs very little
capital and very little power, this electronics
industry should be spread all over the
country. That is our aim and we are
doing it and I assure you that alrcady
we have given lot of assistance to Jammu &
Kashmir. We have nearly spent about Rs.
50 lakhs.

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : 1 might add that we
are paying special attention to the mountain
areas with regard to clectronics and others
industry.

PROF. ROOP CHAND PAL : In
view of the Hon. Minister’s reply that West
Bengal being border State, near to Bangla-
desh, that is one of the reasons for not
permitting the setting up of electronics
industry at salt Lake, may I know from the
Hon. Ministry whether it is a fact that a
number of expert committees, officlal and
non-official -considered Salt. Lake (o be
one of the most suitable places and West
Bengal to be one of the places most suitable
where easy availability of skilled labour and
technicians would help a lot to the develop-
ment of electronics in our country ?

( Interruptions)
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AN HON, MEMBER
Government, first of all-?...

: Is there a

(Interruptions)

SHRIMAT! INDIRA GANHDI : And
also have a' lot of labour trouble ?

AN HON. MEMBER :
Berhampur ?

What about

SHRI KRISHNA CHANDRA HAL-
DER : What dbout Modinagar in ~your
state ?

PROF. RUP CHAND PAL : What
about Faridabad ? What about Mahara-
shtra ?

What about your own State ?
(Interruptions)

DR. M.S, SANJEEVI RAO : 1 aiready
answered this question. But, all the same,
I would like to bring to the notice of the
Hon. Member, that Government, generally
the central, Government as a whole,
want to go to an area, particularly backward
area, not an area  where it is already
developed, To givé you a basic fact, the
salt Lake area, T have visited myself, is
well-developed, we have given lot of
licences for the private sector they sterted.
As a matter of fact, Shri Jyoti Basu has
asked me to give a license lo Philips, to
start deck mechanism, to a big factory, so
that more industrics come to salt Lake.
We have given that licence. As a matter
of fact, the Central Government has given
much more than the requirement of West
Bengal.

«Pollution Caused By Industrial Units
in Visakhapatnam™

*416. SHRI K.A. SWAMI : Will the
PRIME MINISTER be pleased to state :

(a) the steps taken to prevent pollution
caused by Hindustan Zinc Ltd., Hindustan
Polymers and Associated Cement Company
at Visakhapatnam;

(b) whethere the Ministry are aware
that nearby Mipdhi Villagers were suffering
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with lung and cye diseases due to mercury
dust of Hindustan Zinc and drinking water
is polluted in the Village;

(c) whether villages near Hindustan
Polymers factory and A.C.C. were also
a‘Tected; anq

(d) whether there is any proposal to
shift the villages and take remedial
measures ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) : (4) The steps

taken by M/S Hindustan Zinc Ltd.,
Hindustan Polymers and Associated
Cement Company at Visakhapatnam for

Prevention and Control of Air and

Water Pollution are as follows:—

HINDUSTAN ZINC LIMITED : The
industry has established  Electrostatic
Precipitators, Scrubbers, Cyclones and Bag
filters in different plants for countrol of air
Pollution, Adequate  treatment  plant
including Zinc remover has been installed
for containing water pollution. '

HINDUSTAN POLYMERS LTD
The air pollution problem in this industry
is not significant, Tt has, however,
provided stacks of. sufficient height to the
heaters and boilers and has commissioned
mechanical dust collectors in newly commis-
sioned boilers. The treatment facility for
effluent waste water has also been
provided. '

ASSOCIATED CEMENT COMPANY :
The industry has installed electrostatic
precipitators and bag filteas to control
emission of particulate matter. There is
no significant wa'er problem created by the
industry.

(byand (c) Lung and eye diseases
have been observed among the villlagers.
No systematic epidemological studies have
yet been conducted to ascertain whether
the pollutants emitted by the [factories are
significant contributory factors to the
diseases. However, the State Government
are now taking up such studies.

(d) No, Sir.
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SHRI K. A. SWAMI : The Hindus-
ten Zinc, the Hindustan Polymers and the
ACC are discharging pollutants in air and
water and due tothat the peoplein
Mindhi and the nearby villages are afraid of
getting lung and eye disecases. So many
deaths also have been reported in the
press. The State Goveroment have not
taken any interest. The Government must
send a team of experts to the said factories.
They are releasing  acidic dust in the air
and acidic water on the ground, and the
villages situated close to the factories
are affected ; day by day the villagers are
afraid of getting so many diseases, Will
the Government takes steps to send a team
of experts to these factories and prevent
these factories from  polluting air and
water ?

SHRI1 DIGVIJAY SINGH : As 1 have
mentioned in my reply, through epidemo-
logical studies have not yet been conduc-
ted although the State Government have

been asked to do so. As the hon.
Member sug gests, the Central pollution
Control Board will cartainly coordinate

with the State Board in going in to these
deatails to give us a detailed report on these

problems that the hon, Member has
raised. ’
SHRI K. A. SWAMI : May I know

whether the Government witl take steps to
shift Mindhi and the other nearby villages ?
The conditions there are very bad people
cannot live there.

SHRI DIGVIJAY SINH : I would not
contribute to the suggestion of shifting the
villages, but certainly 1 will go into the
details of the effect of the air and water
pollution, specially air pollution, on the
villages and abating the pollution at
source. : i

THE PRIME MINISTRES (SHRIMATI
INDIRA GANDHI) : As my colleague has
said, we must first find out whether these
particular industries are responsible. ‘The
secondpoint is, one does not yet know
what distance the effect of this pollution
covers. As you know, the acidrain caused by
factories in one country are affecting other
countries which are quite far away. This
is a yegry  serious matter. That is why
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we brought the legislation against air and
water pollution to the House. But asl
have admitted previously, there is so much
more to be done, and the first thing is to
create public consciousness. Where there
is industry there will be pollution, All
we can do is to  lesson itto  the extent
possible and safeguard the health not only
of villagers but also  of those working in
the factories.

sfl TraEe T ATEaT, & A
waTq HAT § g SAAAr A 97 q
tr gAdr Efew & g @Ay
TEW &) @ 2 AT T@E A& F fag
|z IgiA uF faw @ &, @ =
e Ffawe g7 A A s
F mifawt Y, fomer fe afegal #1 war
qr7 gy afgx afeai & sEw fran
2, forw Wiz oy &7 afed} & i ¥
U ¥ fAT 29 9 9T 9T q@ AT F
T HTAIT ISR W E AT FARE
fegr aig § qa sguw 9 &, Fifs
&x TFT ¥ IF sguer §  Fiarfoat ag
T8 &, 0y fagw q fv 7 o wfgar
F QT &1 T1FT F ITAT FY, 9 @
fag=or &7, 3T 9T T TAT A FAE
&t Fq7T gaFT F1E FI17 4T I FT AW
4 ?

SHRI DIGVIJAY SINH : As far as
the existing industries are concerned, they
all have to conform to the water and air
pollution rules. As far as those that are
already polluting...

ot craen® g WY frd W Faw
frgr ¢, fe=r ® & warw FA7 WIfga

ot fafrrog oy : & a@sT gz
K a@FQ 3 fag Fqmr agar g fa
&YE off 71 I wwA F faw Qg
FO9 @I I qLEEET AGT gEEr &
IgF AT mT W @ A fawar )
(sawqm) |
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Y veEE TE I AT der g,
IFFT FF ART ?

) fefwog fag : w3 fao w¢€
It a3 A e gar g o Q@
IO ofqa #1397 raqr A & v
4% §, g ¥ 99w FEEQY F fAg
FAET ARAT § 1| wtawaw ¥ qgt aF
q1q §, 26 artE F1 Fgt & Fawmaar
# qeeql § fawk & fag wd A g
agt 9 agtazw g9 qAd § fag agt 9
98 AT TA0 Y |

S TtaEe T & q? femgearm &
AR A JAr AEAT g, fAs  srterwaw
S Fa g 7 g g At & 9
AT qFUTET TR §, ST OAFA FT

AN FTIATYFT I ) (3qq507) |

HEAR WA : Y @Y, 77 T
£ dfsa .

SHRI BHERAVADAN K. GADHAVI :
I would like to draw the attention of the
hon, Minister that particularly becuse of
the cement factories  which are being set
up in the remote areas,  due to the fly ash
the soil of the land of the Adivasis, is
spoiled and I want to know whether the
Government is examining that aspect because
I have foud in some of the factories large
areas belonging to the  Adivasis due to the
fly ash are spoiled and the Adivasis are
totally deprived of their land. I want to
know whether the  Government’s attention
has been drawn to  this fact and if so
what steps are being proposed to stop it ?

SHRI DIGVIJAY SINH : As far as fly
ash is concerned, the ACC has put up both
the necessary electrostatic  precipitator
equipment and the high chimneys. But
the hon. Member wants to ask a general
question about the country asa  whole,
***(Interruptions) To some extent Ido
agrec with the hon Member that this
problem is there, of suspending this parti-
cular matter which emits from the cement
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industries. At a conference held about 2
weeks ago at Bangalore of the All  India
Cemeat Manufacturers’ Association
where we had  the opportunity  of parti-
cipating, we took them to task because the
Association felt that the emission from
ceent industry is  not injurious to health
but we feel that it is injurious and we are
going to take stern action,

As far as the hon. Member's  obser-
vation about the fallout of the suspended
ash matter on the soil of the Adivasi areas
probably he is referring to Sirehi District—
1 bave personally gone there to examine it
and we are  taking action through the
Rajasthan State Pollution Control Board.

st sfeer qveed @ asay TPy,
# 919% ATeAW § AT g AT
ArAAT AT § fF owgre® B Sy
fefem arex avard =fm & I & #7
oF qx fagr a1 f& 3 ofeas
Hzefrm fegam smifas Sfase
W fegear grARrETeIe  fafnds
AYAT AT AT WY ) IR A
frgr war fF 39% Fwche [T § ¥
AT ARM g 5 A & Fw AT
FTQET T ¥ FE g7 G F FAAEY
#1 § g ata & /% &1 @z o
fas 7% ?

SHRI M, SATYANARAYANA RAO :
Notice is required.

Pollution
large, is an active
to make them as

Sir, Maharashtra State
Control Board, by and
Borad and we are trying
active as possible.
wifafew arg N sww 997 38% fag

g Mfeq arfgy

= vmew g - fggEam  fraar
fge & To & @ §, AT AHT
FFAT NI T IATER |
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Third Antarctica Exfedition

*417. SHRIMATI SANYOGITA
RANE?t
: DR.‘PRATAP WAGH : Will the
PRIME MINISTER be pleased to state :

(a) whether the third  Antarctica
expedition proposes to set up first manned
station to conduct experiments  during the
expedition ; and

team of
cost of the

(b) the composition of the
scientiss and the  estimated
project ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY OF
SPACE, ELECTRONIC AND OCEON
DEVELOPMFNT (SHRI SHIVRAJ V.
PATIL) : (a) Yes Sir,

(a) There are  sixteen scientists in the
team as per the list placed on the table of
the House, The ecstimated cost of the
project is  likely tobe aromd Rs. S
croses,

Statement

S. No. Name

1, Dr. H. K, Gupta

2. Dr. (Msss) Aditi Pant
Dr. (Miss) Sudipta Sen Gupta
Dr. K. J. Mathew
Dr, Madan Lal

Dr. A, K. Bakhshi

Dr. L. S. Rathore

Dr, Ashutosh Singh
Dr. A, K. Hanjura

10. Dr, S.W.A. Nagqwi
11, Shri M. R. Nayak

12.  Shri M. Manoharan
13.  Shri R. K, Singh

14, Shri S. S. Sharma

15. Dr, S.R.H, Rizvi

16. Shri S.G.P, Matondkar

©® oM Ew
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siiadlt  @foar T gere W,
a9 qgw & WA SUTA weAT
A1 W aurs ¥ g fF sl 3w e
yer g et afamrT § ft afger qwr-
freY &7 ot wrfer frar & fasd afgar
T FY gAR 2w A faRwt # Afgwr ¥
w§ 1 ug ag fag @ w31 § 5 W
afgae qamfas sfomr s A #
fodft oY 3w § Fw A g F g ST
qERA g fF wrg q=rfad ogd e &
Ny feg Agd, SAFT HfEe R
sarg ? Ivwr gurr 2w ¥ few-fee
& oAt & gqarr  Fear aroar 7oy A
wRwT @, ¥ W oam @
qeTA FIA 7

st frgaw o afew 3y o
wgmqifeq a7 §, dg I AHT 98A
'St GATT qIATAE @WA 99 ATATE,
Iq 9Ng &7 qlerw F¥AO1, fF A g
3% fou gz & a1 9@ 1 agr F a@r-
o & a1 ¥ @ w0 f& gawr ;@
qfcorry @iar &, agr 97 W1 awA &
% &, I9HT wegAA w1 fear-
fara s foar-feeissr & X A
T FLIN | A TT A HIF-Hg  qrO
Ay § SAST W wsATA F]7AT | AR F
Tz &, 3% AW Sa-ag wEw fRo
JH | I AFIT F agt Fr Afa],
fentsa, #fawa, aEafass @
7g@a  aqrasqures &1 gfee ¥ o
HFATH FQ | A7 I Ay YA <
§ famsr swam fFar Sm@Eng sw
FATTE BT m‘mgw it B g 97
aga 4% AT T awAT & 1

sitwelt Faferen <o - Far ::r S ori]
¥ frdt ST F) faraey zvﬁawﬁ FqqT

faarest ) agraar ot o @ &) ww
FAHT X AR 9 ARTT & ? a9
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oxt & ag w1 @ ¥ argfaw A § qof
frerdve F1 OF HAT-F & W T@ FH
¥ agarr 2 @r g | & 7g AAT ArEe
g v o ggim e &y sl afedt
g 27 ag faAwt mgdn @ A ¥
fafirmr warat & ofr wor 3 9

ol fagviw dte aifem: ag oY
g qagdifews war @, SEEr /A
FOAT Wi dwifael sk faate-
FatAl &1 & T Iq FeqAr FT AIHC
FO & fog g 3w & oY g% § ST
AT fear § 1 ST A gWI qrE gy
qwmeamaa ) gy WY
trr S o AT & W gw et ¥ AT
% | sfaw, guw qrgT @ wgiw foar
g ovarre ®@wa g A § fag oY 67
IAAIY, TE A gATL ;G & AW A
M) AR A7 WA XET W
fear g | @g =0 o fe @
gIAa ¥ 9z 4561 a78 § W@ AT @ Al
gl | a9 I THT IEST ITANT fEAT
ATHT | gATE Awifas o1 agi 41 R §
IEFT WV QA @ ¥ AT W0y
7% fAg gaa arge @ ) g% w7 faq §
Sff agf 97 AT AMGX | TGT AT N
I fasr o W@ ¥ Iarew §  IEET
ITQT W F7 R E A WY A gt aE
& ¥ gmA argT a w1 wfow AT

DR. PRATAP WAGH : | would like
to know from the hon. Minister the amount
spent on the last expedition and have we
made use of carlier expeditions’ experiences
and how far it is going to help us in our
scientific advancement ?

SHRI SHIVRAJ V, PATIL : Sir, I have
already said that Rs. 1.95 crores were spent
on the last expedition. We have collected
lot of statistics and deta and the same has
been given to about 20 national laboratories
and other laboratories in our country, They

are examining the data and they are trying
to arrive at  certain  conclusions. The
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information which we have received here
is certainly going to be  helpful to  us in
many many fields and in many many areas.

Juvenile Prisoners in Jails

*418, SHR1 CHHITTUBHAI GAMTT :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) the npumber of juvenile prisoners
in the jails of various States of the country ;

(b) the nature of  work taken from
juvenile prisoners in the jails and what
type of education they are imparted with a
view to reform them ;

(¢) whether same type of workis
taken in jails from juvenile prisoners of
both sexes-boys and girls ; and

(d) if not, the details of arrangements
made for them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) The juvenile prisoners are sent to
jails only in areas where the Children Acts
not in force or  separate institutions for
their care, treatment and rehabilitation are
not available or are inadequate. The
numder of child prisoners below ‘the age
of sixteen Years in the jails of various
States and U.Ts of the country ason
31.12. 1982 was 1382.

(b) to (d) prison Administration is a
State subject. Therefore in  jails, jnvenile
prisoners are treated in  accordance with
the provisions of the  respective State Jail
Manuals. The rules governing the work to
be given to children in jails and facilities
for their education and training also vary
from State to State. Generally, punitive
and repressive work is not  given to them.
Bducoational facilities upto the primary
level are provided and vocational training
is also given to them in some places where
such facilities exist,

ot grawk mfae : 7 wEeT A
qqy warg ¥ aarar § v qre € feay A
qear 1392 31 & ST Argar g fe @
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I 4 e foemr oot & ik § o) faa
foa s & sqvre s fwg g ar
I §F 9F § ? Wr T ARy FAY
wgreg & 7

Tg "ot () wwm e @) ;A
#feal ¥ dear 1392 & 91 otarT X w@r
A Iafeafer sida@ g
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7% a9 Iw # Ifwa saagr fear s
o+ fag faeeisr qwz 1960 & Y ¥r™
#q#e gar & X SEE yarfaw SHF
qrq sgagR fwar smar & )

st gigwr mfea . ae sgafey
F IR A ARG FI®T IR 0 & fAg
71 F1§ wsdry Afa g7 w3 &1 fawae
TEAY § A JL T AT AF WT § A/
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(F) ST HIA FT AATT FA H
ZTEREY o1 fFu g ha &1 @R &I
2 9 ug dawr. feq arim W fear
AT 9T ;

(=) fagwi & s 9 TRy TS
¥ ggwifra wraa feaar @ A ag
zaTR agt Soorfem e & wEgT g AT
FEaT ; AT

(1) war srarfae WA w7 FEA
Tal & gFET S ar et qEr W
Cicducificl oIl

QT W @19 qaTAT & Iy ]I
(et qa. &. . @) (F) a9 1981 H
@A aqifd snw 3 fear fafwes &7
33 AT T FIHHT FIAAT FITTA@ FIA
% faa fage gar Y af 9 = srrra
Argda faw Q@ A | ggAr AT
18.4.81 & 10 M@ A aqr AU
AT 1.12.81 FT 23 ATA TA FIFHY
Y &1 qAE FX & fog far
qr | 3 ATSHET ® AT qA A A
1981-82 4T (982 83 ¥ FIFFT *HITA
Fr yard fear a4qr g 1983-84 #
FFHL T FT AAM A 3T HAATA
ArzaEl & aere fwar qrQar o |’
TN FFAT FIAX FT AAA FA A
grafrag w15 o s¥gq ATHC & WH
afeaq &l a3 gaAT &

(=) foenrg Teara FTIEE R A4l
fag FIFFT FAX A Fmaw  qgafaa
AMTA FTNT 911.98 w9 wfd T FEAY
8 | Frarté geq@ wrTary #1 goAr fFg
WU 2T FIFF HAT FT AGAT oI
s 578 &aq wfa T 37 0

() o 1983-84 ¥ wegfaar &
AT 30,000 T FIFFT HTX FT
ATATT FTA FY TEAAAT & | T FIFHC
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Y &1 g frate faetger &
fFar strgar : w1 ad # qfeie & ww
200,000 &7 RIFFT  HIgAT AT fHar
qrgar N WRE-NT T T AT
HITAY FUTF AAT ST qOATT
xqg ¥ fFar oA 1 g9 500,000
UTAT & FIFHL FAX § AR F F-
wrfaa AE FAAA 39 FIIT TIQ (AN
wIZr) grft | 7 FUT AGS qF  faew-
YR yER 9 fFy wq §  ggdn A
Fafg a1, 1984 a% § o afz s,
TeE aqr a4 &1 '@ fagifa sfawa
® afas grar a1 9% fag  guw &) ot
sqaeqr &1 € §

Demand for Bonus to Delhi Police

*410. SHRI RAMIJIBHA] MAVANI :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are consider-
ing to give bonus to  Delhi Police as has
been done in the case cf  Ceniral Govern-
ment departments and  Defence  Services
employees ;

(b) if so, the details thercof and
when the final decision is likely to be taken;

(c) whether any such demands have
been made from any quarter ; and

(d) if so, the details
action taken thereon ?

thereof and the

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFATRS,
(SHRI P, VENKATSUBBAIAH) : (a) to (d)
Orders have since been issued entitling the
Delhi Police personnel to ad-hoc bonus on
the same lines as aonounced earlier for the
Central Government employees.

Setting up of Village and Cottage
Industries in Orissa

*411, SHRI ARJUN SETHI : Will the
Minister of INDUSTRY be pleased to
state :
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(a) whether the Central Government
in collaboration with the = Government of
Orissa have taken or  propose to  take a
survey on the need of the village and
cottage industries of the backward regions
of that State ; .

(b) if so, the details therof and if not
when it is likely to be taken :

(c) whether Government are con-
templating any proposal to identify the need
based rural areas in the country for village
and small scale industries ?

(d) ifso, the details thereof ; and

(¢) the efforts Government are making
to boost the setting up of  Viable small
scale industries in the rural areas ?

STATE 1IN
INDUSTRY

THE MINISTER OF
THE  MINISTERY OF
(SHR1 S. M. KRISHNA): (a) to (e)
The 13 districts of Orissa are covered
under the centrally administered
Districts Industries Centres Programme,
The main thrust of this Programme is on
the development of such industrial units in
the rural areas and small towns as would
create local employment opportunities.
Under this Programme, Action Plans have
been prepared for each  district based on
survey of local resources and available
skill as also local needs. The potential
industries identified are saw  wills, wooden
furniture, match, boxes, rice, dal and oil
mills, soap, agarbati, pottery, stone-crushing
toys, cane and bamboo work, etc.

While it is the responsibility of the
State Goverment to establish  village and
cottage industries, including industries

jdentified under the  Action . Plan, the
Government of India has given assistance
to the Government  of Orissa of Rs.340,05
lakhs, Rs.255.56 lakhs as grant and Rs.84.49
lakhs as loan, under the District Industries
Cantre Programme during the period from
1978 to 1983. The Khadi & Village Indus-
tries  Commission is  also implementing
schemes for  promotion of  khadi and 25
village industries in the State,

~ The Government of India is assisting
entreprencurs  through the Cedtral Invest-
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ment Subsidy Scheme in setting up industries
including small scale industries, in eight
districts of Orissa identified as industnally
backward. In addition, in these districts,
finance i8  available on concessional terms
from Central Financial Institutions.

Setting UP Growth Centres in Backward
Districts of W. Bengal

*413. SHRI R.P. DAS : Will the Minister
of PLANNING be pleased to state :

(a) Whether Central Government have
sent a proposal to the Government .of
West Bengal for setting up growth centres
for development of medium and large in-
dustrial units in the backward districts ;

(b) the salient
proposal ;

featuren of the

(c) whether any decision has been taken
on it ; and

(d) if so, the details thereof ?

THE MINISTER OF PLANNING
(SHRIS. B. CHAVAN) : (a)to (d) The
Minister of Industry has written to Chief
Minister of the concerned State to set up
Task Forces to identify Growth Centres
in No—Industry Districts and assess the
infrastructural shortcomings therein.
The Government of West Bengal has since
constituted Task Forces on 1. 12. 1983
for all the five No-Industry  Districts. viz,
Bankura, Jalpaiguri, Malda, Cooch Behar
and Darjeeling, and the Task Forces have
been requested to  suhmit  their reports
within three months.

Non-Official Consultants in Planning
Commission

*419. SHRI 'PUCHALAPALLI PEN
CHALATIAH : )

SHRI RAMVILAS PASWAN :
Will the  Minister of PLANNING be
pleased to state : :

any scheme
consultants in

(a) whether  there exists
for engaging non-official
Planning Commission ; and
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(b) if 8o, its purpose and qualification,

experience, back ground etc. for their
engagement ?
THE MINISTER OF PLANNING

(SHRI S. B. CHAVAN) : (a) Yes, Sir.

(b) The non-official Consultants should
have either a Ph. D. degree  or Master’s
Degree with five years  experience in the
field in which they are  engaged for under-
taking specific plan studies of complex
nature which cannot ordinarily be under-
taking in a Division as a part  of its day
to-day work.

‘Hra TR w1 Wy

*420. st AW W ¥ ¥@T NE
RSt qg IATH W) 97 FA 5 ¢

@ ®Eragaa i v e’
1 HYT 9T Wr g ; AW

(@) 7TFR 7 | %3 & fag v
wfgary wq9 Iziq § ?

T Awrew § wow ANt (0 fagre
tan wrewr) : (%) T (w) @
@R AT 99 wifga o 7 qwE"T 1978
# gar gmyT afgaen ot Fegfeat
sAfas sTrqre gua qfafqgw 1950 &
I9aHl § FrgfagT & fag I
§ |z afufraw § sdw syrmfeal
F1 Zfeq &, Fwaraet &7 afafafaqt #v
frafag &od sitc o Feargfa & fasy
¥ wuf af § SAET Aty w0
wfgarsit aur agfeal & sFfas samqw
& 9T WY TEN ¥ TTAT FY TE Y1 FAY
& @ graw & fawad fadr & sga
¥ YER JTAEE FRATE F@ & fag
USY FTHTA &1 ST Arwfqw fwar siar
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Nationalisation of M/gs. Incheck and
National Rubber

*421. SHRIMATI GEETA MUKHER-
JEE :

SHRI INDRAJIT GUPTA : Will

the Minister of INDUSTRY be pleased to
state

(8) whether Government had earlier
assured the workers and  deputation of
M. Ps. that the National Rubber and

Incheck Tyre companies in Calcutta would
be nationalised ;

(b) whether itis a fact that now
Government arc laying preconditions in-
cluding retrenchement of a large number
of existing workers ;

(c) If so, whether Government would
reconsider the present stand and decide to
nationalise those companies without pre-
conditions : and

(d) whether it is a fact that about 850
workers have alredy been  retrenched,
voluntarily retisted, or have died ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
S. M. KRISHNA) : (a) No, sir.

(b) and (c) One of the pre-conditions
for nationalisation of a sick unit as laid
down in the policy guidelines is that the
unit can become viable in a  reasonable
period of time. It appears that the
undertaking of Inchek Tyres Ltd. and
National Rubber Manufurers Ltd. will
not become viable without rationalisation
of the work-force. A decision to nationa-
lise these undertakings would be taken
after Government are statisfied that
these would be commercially viable after
nationalisation.

(d) According to  authorised person,
759 persons employed in the two companies
either retired or died or resigned or left
under the voluntary retirement scheme
during the years 1976 and 1977.
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Launching of Insat-1C

*422. SHRI SUBHASH YADAY : Will
the PRIME MINISTER be pleased to
state :

(a) whether there is any proposal under
consideration of Government for launching
INSAT-1C in view of successful experiment
of INSAT-1B ;

(b) if so, the time by which it will be
launched ; and

(c) the funds earmarked for the same ?

THE PRIME MINISTFR (SHRIMATI
INDIRA GANDHI) : (a) The Government
have already approved the proposal for
procurement and launching of INSAT-1C,

(b) INSAT-1C is currently scheduled for
launching of June 1986.

(c) The approved capital outlay for
procurement and launching of INSAT-1C,
including launch insurances and project
management, is Rs, 103.55 crores.

Converson of Scheduled Castes to
Islam in Tamil Nadu

*423. SHRI M. ARUNACHALAM :

SHRIMATI KISHORI SINHA :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware
that there is a mass coversion of Scheduled
Castes to Islam at Madurai, Ramnad,
Ramanathapuram and  Meenakshipuram
districts in Tamil Nadu ;

(b) whether the reason for such con-
version is on the basis of promise of jobs
in Gulf Countries or due to severe atrocities
on the Scheduled Castes by caste Hindus ;

() If so, the steps Government have
taken to stop such conversion ; and

(d) steps proposed to eliminate atroci-
ties in such sensitive areas where conver-
sions are likely ? :

THE MINISTER OF HOME AFFAIRS
(SHRI P, C, SETHI) : (s) to (d) According
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to the information furnished by the Govern-

ment of Tamil Nadu, there has been
coversion of Adi- Dravidars to Islam in
Ramanathapuram district, The Adi

Dravidars appeared to be largely influenced
by the prospects of lucrative employment
in some Arab counmtries which prefer
Muslim workers. The District  Collector
and DIG concerned have visited the
villages to studay the causes leading to
such conversion. Further, the District
authorities have launched a  special drive
to find out the grievances of Adi Dravidars
in the area and to  take immediate action
to redress such gricvances, The Collector
bas also been directed by the State Govern-
ment to hold fortnightly meetings with all
the concerned District officials to review
the situation in depth. The State Govern-
ment has also  stressed that the offences
under PCR Act shouid be booked without
delay and followed up  scrupulously so as
to ensure Convictions.

Manufacture of Parts of Black and
White TV Sets

*424. SHRI NAVIN RAVANI : Wil
the PRIME MINISTER be pleased to lay
a statement showing :

(a) whether the spare pacts of black and
white T. V. sets are being imported or they
are produced in India ; :

(b) the percentage of spare parts
imported and the amount involved
annually ;

(c) the steps being taken to produce
cent per cent parts indigenously ;

(d) the progress made in regard to the
manufocture of spare parts for colour T. V,
sets ; and

(¢) by what time India  will be self-
sufficient in regard to manufacture of
colour T. V. withont getting any foreign
help ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : (a) No, Sir, Almost
all the parts and components required for
the manufscture of Black and White (B&W)
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TV sets are available indigenously. How-
ever, some of the electronics components
needed: e.g. Integtated circuits (ICS) which
fall under Appendix 5 (Automatic Permis-
sible Items) and Appendix 10 (OGL Items)
of the Import Policy (April 1983-March
1984), are allowed for import as per that
policy. The Picture Tube is also available
indigenously from: M/s Bharat Elecronics
Ltd, (BEL), Bangalore, M/s Teletube
Ltd,, Ghaziabad, M/ /s SAMTEL Alwar,
M/s Punjab Display Devices Ltd, (PDDL)
Chandigarh, M/s UPTRON Anand Ltd.,
Kanpur and M/s WEBEL Video Devices,
Calcutta, 'Any shortfall in such domestic
supplies is met through canalised imports
provided by the Electronics Trade and
Technology Development  Corporation
(ETTDC).

(b) The exact percentage of partts
being imported for Black and white TV
sets cannot be calculated. However, the
percentage is quite small.

(c) Government is encouraging the
setting up of additional production capacity
for B&W TV Picture, Tubes, and a
number of industrial approvals have been
accorded in the recent past. ICS for TV
sets are being produced mainly by M/s
BEL but with supplies coming from units
in the private sector. Additional industrial
approvals have been issued here also. As
for the other electronic components going
into B&W TV sets, Government has
encouraged the setting up of further
capacities, and Letters of Intent (LI)/
Industrial Licences (IL) have been
lssued over the last three years for the
manufacture of a  wide - range of
components.

(d) Many of the general purpose
components going into Colour TV (CTV)
sets, like resistors, capacitors, potentio-
meters etc, are already being made in the
country and as indicated above further
production capacity is being approved.
The same is the case for the Integrated
Circuits used in CTV sets. For special
components likc, CTV Picture Tubes
and Delay Lines, steps have already been
taken to makc them available locally,
M/s PDDL, UPTRON and the Andhra
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Pradesh Electronics Development Corpora-
tion have been issued Letters of Intent

for the manufacture of CTV Picture
Tubes.
(¢) So far, Government has not

approved any units with foreign collabora-
tion for the manufacture of CTV sets.
However, some critical components like
Picture Tubes and Delay Lines have to be
imported initially. This is because indi-
genous manufacture can be taken up only
when the annual recurring demand reaches
levels which make such manufacture
technoeconomically  viable; further more,
local manufacture of the Picture Tube in
particular, is technologically complex and
calls for heavy investment and so would
take some time to be set up.

Deterioration in Law and Order Position
in Delhi

*425. SHRI DIGAMBAR SINGH :
SHRI BALKRISHNA WASNIK :

Will the Minister of HOME AFFAIRS be
pleased to state :

(a) Whether Government’s attention
has been drawn to the news item captioned
‘Criminals go scot free' appearing in the
‘Hindustan Times’ ‘New Delhi’ dated 29
November, 1983,

(b) Whether a glance at the mounting
number of unsolved murder, dacoity and
robbery cases suggest that the Dethi Police's
crime investigating machinery has completely
failed; and

(© If s0, the action Government
propose to take to revamp it and instill a
feeling of security amongst the residents of
the Capital by preventing such day-light
dacoities and apprehending the culprits in-
volved in all recent cases referred to in the
above news item?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS :(SHRI
P. VENKATASUBBAIAH) : (a) Yes, Sir.

(b) Itisnot correct to say that the
Delhi Police’s crime investigating machinery
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has failed. Out of 13 cases of dacoity
reported during the current year upto 3i1st
October, 1983, 10 have been worked out.
Similarly out of 210 cases also cases of
murder, 130 have been worked out.
In robbery cases also out of 183 reported
upto 31st October, 1983, 85 have so far
been worked out,

(¢) In order to improve the Investigating
Machinary, a proposal is under considera-
tion to seperate investigation work from
rhe general law and order duties in
specified Police Stations. To check the
crime rate in Delhi, the Delhi Police have
taken various steps like armed patrolling
with walkie-talkie and wireless sets, action
against known criminals and bad characters
under the various sections of law including
National Security Act, surprise checking
of vehicles of detect those involved in
commission of crime, strengthening of
surveillance over known criminals, posting
of police pickets and holding of inter-
District meetings with police officials of
adjoining States (o cnsure coordinated
action and proper cllection of Intelligence
regarding criminals.

Air Pollution Control

*426. SHRI R.P. GAEKWAD : Will
the PRIME MINISTER be pleased to
state :

(a) the impact of existing legislation on
air pollution control in the country ;

(b) whether any efforts have been made
for coordination among research scientists,
administrators and implementation authori-
ties on issues of air pollution control; and

(¢) if so, the details thereof ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) :(a) The Air (Prevention
& Control of Pollution) Act, 1981 is appli-
cable to the entire country and the State
Governments are responsible for its imple-
mentation. Ten State Governments have
initiated measures for the implementation of
the Act. The remaining State Governments
are being persuaded to take appropriate
action to implement the Act.
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(b) and (c) According to the provisions
of the Air Act, the State Board, which is
the major decision making body, generally
has research scientists, administrators and
implementing autherities as members. As
and when necessary, Committees on specific
issues are also constituted comprising
research scientists, administrators, imple-
menting authorities and others as members.

Seprate Development Fund for Elec-
tronics Industry

*427. SHRI CHITTA BASU : Will the
PRIME MINISTER be pleased to state :

(a) whether the Electronics Experts
have repeatedly requested Government to
create a separate development fund for the
Electronics Industry in the country; and

(b) if so, the reaction of Government
thereto ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : (a) The Electronic
Component Industries Association
(ELCINA) has proposed that the Govern-
ment should set up an Electronic Compo-
nents Development Fund of Rs. 15 crores to
encourage the Implementation of new capa-
citics as well as modernisation schemes by
making available to new units, 10% of the
cost. A subsidy of 5% could also be pro-
vided from the Development Fund to such
projects.

(b) Departmeat of Electronics have
set up an Interdepartmental Working Group
on an Electronic Component Development
Fund to prepare a detailed comprehensive
paper for setting up the fund.

Lawlessness in Tihar Jail, Delhi

*428. SHRI HANNAN MOLLAH :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are aware of
the existing lawlessness in Tihar Jail, Dethi
particularly in the Ward No. 2;

(b) if so, details of the said lawless-
ness; and
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(c) the steps taken to arrest lawless-
ness and improve the situation in the said
jail ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) and (b)
The Delhi Administration have reported that
Ward No. 2 is the ward where juvenile
prisoners are lodged. Some reports about
alleged sodomy with the juvenile prisoners
had appeared in the newspapers in
September, 1983, Pursuant to publication
of these reports, two separate writ petitions
were filed in the High Court of Delhi and
the Supreme Court. The writ petition filed
in the High Court was disposed of on
14.10.1983 in view, INTER-ALIA of the
fact, that the matter was being enquired
into by the Supreme Court. The writ peti~
tion filed in the Supreme Court is still
pending. The Supreme Court had ordered
the District and Sessions Judge, Delhi to
hold an inquiry. The District ahd Sessions
Judge submitted his report to the Supreme
Court on 17.10.1983, The case is now
posted for hearing on 6.1.1984,

(¢) The Administration have, amongst
others, taken the following steps for
improving the situation in the Jail:

(i) Entry to Ward No. 2 where juve-
nile prisoners are lodged is being
controlled strictly. No other con-
vict is allowed to enter in this
ward.

(ii) Elderly and sesponsible warders,

" whose character and integrity are
beyond doubt, are put on duties
in the juvenile ward.

(iii) A Deputy Supdt. (Gr. I) has been
made the Special Incharge of this
ward.

(iv) The juvenile prisoners saffering
from scabies and other such dise-
ases have been segregated and pro-
vided with new clothings and
blankets.

(v) The jail is being trifurcated to
facilitate segregation of different
types of prisoners,
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(vi) In order to reduce overcrowding
some life convicts have been trans-
ferred to the jails in Haryana on
rotational basis for a period of
four months.

Crimes Committed by Criminals of
Neighbouring Stores of Delhi

*429. SHRI NAWAL KISHORE
SHARMA : Will the Minister of HOME
AFFAIRS be please to stated :

(a) whether it has come to the notice
of Government that criminals from the
neighbouring States often entered the
capital, committed crimes and escaped

(b) whether a decision was taken to
effectively seal the borders during
night for detecting anti-social elements
entering the Capital from neighbouring
States ;

(c) whether drop-gates were also cons-
tructed at several place in the Capital ;
and

(d) to what extent these measures have
been successful in checking the crimes ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) and (b)
Some such instances have been detected by
the Delhi Police whose éfforts have resulted
in the apprehension of four major gangs
of criminals in the last six months.

(c) Drop gates have been set up on
the main roads leading from Delhi.

(d) This has helped to some extent in
checking crimes in the Capital.

Services provided by Computer
Maintenance Corporation to
Maruti Udyog Ltd.

4642. SHRI ATAL BIHARI VAI-
PAYEE :

SHRI BABURAO PRANJPE :

Will the Minister of INDUSTRY be pleased

to refer to news “commotion at Maruti
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Raffle” in the Sentinel dated 25 September,
1983 and state :

(a) the specific hardware and software
services provided by Computer Maintenance
Corporation (CMC) to Maruti Udyog Ltd.,
(MUL) for their computerised car allotment
held in September, 1983 ;

(b) how much money was paid by MUL
to CMC for each item of hardware, soft-
ware, personnel transport, system instal-
lation, etc. ;

(c) the detuils of personnel of CMC
who had been engaged by MUL for
computor programming and other personnel
who performed other functions and whether
CMC performed the job of punching cards,
and their transfer on computer tapes ;
and

(d) whether a copy of the programme
of listing received alongwith the final out-
put in respect of lists for dealer city numbers
I to 16 will be laid on the Table of the
House, ‘

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S M.
KRISHNA) : (a) to (d) The Computer
Maintenance Corporation had provided
servic:s in  respect of transfer of data to
magnetic tapes, use of computer time and
printing of intimation slips. No personnel
of Computer Maintenance Corporation
were engaged by Maruty Udyog Limited.
The allotment lists run into over 5000 pages
and as such it is not proposal to place them
on the Table of the House.

It is not in the commercial interest of
the company to declose details of charges
paid to Computer Maintenance Corporation
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software pro=-
gramme.

Voice's letter to Maruti

4643 - SHRI SATISH AGARWAL :

SHRI RAM PRASAD AHIR-

WAR : Wil the Minister of
INDUSTRY be pleased to refer to letter
dated 22 September, 1983 received by the
Maruti Udyog Ltd, Regd. office from Con-
vener, Voluntary Organisation in the interest
of Consumer Education (VOICE) and
state :

(a) the exact details of seven guestions
raised by Consumers in the letter regarding
(1) Manipulation of Computor programme
(2) Names fed in the computer (3) Uni-
form price for all applicants (4) Directors
Discretionary quota (5) Inter-city ratio for
allotment of cars (6) Deluxe model (7)
Wastefu ! expenditures ;

(b) the position and/or reply of the
company on each of these seven questions
which are fundamental to copnsumer in-
terest ; and

(c) whether those who have raised
these questions have been informed about
the Company's position and/or reply ; if
not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) :(a) and (b) A statement is
attached.

{c) The above position was explained
to those who approached the company,
However, the company did not consider
it necessacry to send written replied indi-
vidually, :
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Statement

Details of Question

m

@

3)

@

)

Manipulation of Computer Programme

To ensure that bungling is not taking
place, the management must allow
applicants and commonly acceptable
experts to scrutinise the computer
programme and satisfy themselves
about its fairness.

Names fed in the Computer

There exist possibilities of some con-
sumers being left out because Maruti
has so far not sent any acknowledge-
ments to all the applicants,

Uniforms price for all applicants

Will the management assure consu-
mers that all registerea applicants
will be charged a uniform price ?
Will the management allow consumers
to scrutinise the components of
Maruti price and costs through inde-
pendent chartered accountants to ¢nsure
that even this price is a fair price ?

.Directors Dicretionery Quota

Manufacturers’ Quota may be a
general practice among private sector
automobile manufacturers, but such a
quota is against the interest of a
public sector company.

Inter-city ratio for allotment of cars

What will be the inter-city ratio of
allocation of vehicles in every year ?

. If the inter-city ratio is not in pro-

portion to the number of applicants
in each city then computerised atlot-
ment will become an exercise in
futiliity.
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Position

The computer programme was found
to be fair on scrutiny by experts inclu-
ding Dr. N. K, Jain, Head of Computer
Division of the Indian Institute, Tech-
nology, Delhi, and a representative of
the daily Statesman, New Delhi.

Allotment letters have been sent out
to all customers and instances of
errers are few.

It is not feasible for Maruti Udyog
Lid. to maintain uniform price over
a period of thiee years for al the
applicants since some of the major
cost elements are beyond its control.

It is not a normal commercial practice
for a company to disclose its costing
details to consumers.

The criteria for
vehicles from the
Quota are based on
norms and practies.

allotments of
manufacturers’
establishments

The inter-city allocation of vehicles
will be broadly in propoition to the
bookings subject to providing a
minimum number of vehicles to each
dealer, in order to enable him 10
financially break-even.
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Details of Question

Position

(6) Deluxe Model

On what terms are these modeis to be
sold, to whom and at what price.

(1) It is estimated that one day event of

computerised allotment at Hotel

Kanishka and Maurya will cost over

Rs. 2 lakhs. Will this rising five-star
cultnre not lead to increase in the
price of people’s car ?

The booking for deluxe models is
expected to start in early 1984
through Maruti dealers in  Phase-I
cities. Those who have booked for
standard models will also have the
option to change over to deluxe
models, The price of the deluxe
model is not likely to exceed Rs.
75,000/- excluding transportation and
local taxes.

The actual cost incurred for the
event was only a small fractions of the
amount indicated. The organisation
of the computerised allotment was
with the object of preparing distribu-
tian lists in an open manner.

Forest Cases Connected With Jharkhand
Movement Filed Against Tribals in
Singhbham District of Bihar

4644 SHRI A_K. ROY : Will the Minis-

ter of HOME AFFAIRS be  pleased to
state
(a) number of forest cases and the

Jharkhand Move-
tribals in Singhbhum
1978-83 with

cases connected  with
ment filed against the
district of Bihar  between
year-wise break up in detail ;

(b) whether many such  cases have
been stayed by the Supreme Court this year,
if so, facts in detail : and

(c) whether the Central Government
would make a probe into the background
of such  cases and suggest Corrective steps
by the Bihar Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) to (¢) The information is being collec-
ted and will be  laid on the Table of the
House.

Tax on Usauthorised Structures in
Delhi

4545. SHRI T.S. NEGI: Wil} the
Minister of HOME AFFAIRS be pleased to
state :

(@) whether unauthorised
are to be taxed in the Union
Delhi ;

structures
Territory of

(b) if so, whether  this will be done
immediately without any consideration of
the status of the involved person ; and

(c) whether Government propose to
remove all unauthorised structuresfencroach-
ments without any consideration whether
temporary or permenent throghout Delhi
including Goveroment buildins and reco-
ver the cost of such removal and back reat
from all concerned after  giving a public
notice ?

THE MINISTER OF STATE IN THE
MINISTERY OF HOME AFFAIRS.
(SHRI P, VENKATASUBBAIAH) : (a) and
(b) The Municipal Corporation of Delhi has
intimated that after cxamining the legal
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position in this regard, the Delhi Adminis-
tcaion has directed them that all unautho-
rised buildings/structures may be assessed
to Property Taxes, However, the following
stamp is to be affixed on all notices/bills,
etc. issued to such property owners :-

“The levy/demand/collection of
property tax will not confer
any right on the persons paying
the tax or any one else to claim
validation of any unauthorised
construction at = later date and
the same is without prejudice to
the rights of the DMC, DDA,
Govt. of India to take any
legal action including that of
demolition in  respect of such
unauthorised constructions/struc-
tures.”

The M.C.D. has issued orders to all
its Assessing Authorities to start the assess-
ment of unauthorised  buildings/structures
immediately.

The New Delhi  Municipal Committec
has intimated that the unauthorised struc-
tures consiructed on private land in NDMC
arca are presently being assessed to House
Tax, subject to  the condition that the
assessment will not  confer any legal right
on the person paying tax or any one else
to claim validation of unauthorised construc-
tions under any relevant provision of law
in any maaner what-so-ever or from taking
any other action as per the provisions of
the statute.

(¢) The Municipal Corporation of
Delhi and the New Delhi Municipal
Committee have reported that demolition
action is being taken after service of pro-
perty notices as required under the provi-
sions of the Delhi  Municipal Corporation
Act, 1957 and  th: Punjab Municipal Act,
1911.

fafgat #aat w1 faafn s
arsit &%

4646, it fagret Tag < #77 SN Wl
ag FATy N g F& fF
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() 2@ ¥ A R AwIEd
fAT #1 VAT wHT oAV FAT §, AT
Jifeqat g2t &1 fambew s § qar
yeaF &9 F1 g0 fagw Fwr R

(@) Fea® w9 grer wfqay faan gy
Fr faator frgrsmr g ?

@wezifast fawm § asr e
Ay amfrws gl sxrmg & IgEA
(wr. gu. a. FAtd) ) o (F) @
(@) AT THES AT S0 TE & TAT AT
TR 9T 7@ & JIOAT |

waqd gav qreat gio qqd fzat
&Y 1 % fag 0% waBA
AT WAT

4647. S TIRIWIIT AreA . T qg
T ag TATX FT FAT T fF

() @1 ag a9 & f& ayqd  d&g
qeEal A a7 fgai Y var & faw uw
ST IAMIT

(=) =tz g, av I=FT YT ;AT &

(D Fa7 7 A7 ¢ 5 I1g e @weq
F aCh A IF UF S1Oq o fgar ww ;)

(%) afz g, @Y swT Y AAv
18

(%) 3a 9T ATFR %1 F147 wfafw
27

g "XAn § v At (o fagie
WA Aew7) : (%) 7 (¥ ) d9da FH
fagrr & qfaw fFar ¢ f5 3 wogd
qEEl ¥ A9 ¥ azw, Tt anfg A
swraEr agl ¢ 1 Farfy 3w, w@ed
qIgET & HF AU A wAr wY
#darfad uF AT g @ X wrq g
¢, foras 9= freafafea aft v .
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(1) @A gagn o5 & grar FW A
gfear )

(2) Teg weEd g a<rfaa
weTarey, feedara snfe & qua
T HTAY TqrEET AT AT AT
gferer

(3) wa & wrar # 1f7

(4) It AT BA Aw AT F qEEAT
FY faelt T #Y qwa a1 aife
wfas & w7 H WgA

qrasT Aot § )

fesd afa w1 afgeaal & aswwT

4648. =it ghe gAT7 AqATT : FAT
qg §& 77 IATA A FFA F

(%) #ar 3% wrw & f afusiw
Farewv freg it 1 wfgaret & 99
R

(7) afz agl & 71 9% 79
14 wwed, 1983 ¥ “fggeam’ #
vgfgwiw awesre fredr wfe &
wfgars ¥ wiis § wwifwa aEIA
T NT feamar 7171 ¢ ;

@D afz g, M ETRITY T IRA
T FrAATH # §; SR

N afe #E s Ag v T
g zak e wrew § A awEd
aRrwar g ?

T® avwa & qen A (s fagie
e wrews) : (%) 3T (=) “wfawin
e froft wify #1 wfgarat &7
& WdF § fawiw 14 sew, 1983 &

fgrqeaT § ST FHIATT FIHIT & w7

# wrar 0
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(M) AR (@) feats 10 414, 1980 &
FHIT g FAT F AT WAFG T X A9
awId @t faqe frafRm 9% aq
§ ) o fawifadal & qqgfae  « e/
yqufaa sorrfaal & sfa fed 9% e
I B AFA ¥ &Y fog I W
nfaa cgfaardy, Farw, s
qyatarcas S wifas A 9w
wifaw § 1 3¢ fewifaswy & ssrewr<
¥ qifeat arer ggw fem @y I
wrafas e #r gfee § @ gu
g% fau faow sqwgear &@ &
AMAWIFAT  FT HIT ST A FT
e femamraar oW fewfrdat
1 Faifag 57 ® AR F U gETS
& arg ez Ak fAta awas <
F@ar g

gus afafom afwwtn vy awwrd
T aqgfaa sfadi/aqafaa st
F qOrET & qfeat a¥q v &
qifedt & fag wga/grafe 7 warg
FrerAT §ATT FY § )

AT AT wEATT ¥ WA

4649. it IO TH) | W1 gEOW
Wi WA T I7 XA A T w G

(F) =1 @R &1 @@ 20
YA, 1983 & opp@ant’ § carwrdy
sreqarer wigh wa T 9 @mr g9 3
myF § ghrfoa aurare ) A< faarar
™

(@) afx g, @ g A [ TF
a1 FEATE T ; AR

(v) afz ¥ srdar adi =1 af
gawmrarTio g 7

ey Ate wra . Wwwn & o WWY
(vt gueodto wrel) : (%) W, gt |
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(@) T (M) FFEA F9F QA
&1 fagie feay mar @ dlT @ geva
Y IAA FT AL AFIA GENT FIQTA
gra fear ot w@ry | Iw gEaT
frafo gega: AFRA gEE FTEER B
FHafeal qgr ITF qrfwal & AT ®
& fag fFar nar g | 9w # ala
FEE JW SEATH W F U Sy
I FT & geaare g | fwT f s
 feyfa & fee) o wdrst #Y qA9THT 5
FIA AT g B qfad FAX
#T A foqr T g

AFN JAIH  EIATST FT T §F
(FT dF) A=ST § T M A AT
ST @ AR s feafa # g % o
F1 ArFEEFAT w1 wq-stawa gfa ww@r
& g T & T fFaA 6 g Haar
aTFE W g gy awr fHTAF
wrael & Afdi @1 agy g7 w0 @R
FqF A & gwfaal S W @R F
fag #gr war §, R ITF @I FT AT
w1 W1 g s o sgie fag (wrm),
faa®T ArAAT GHIHIT 9F § gRIfeA
gAT 2, ¥ Wy & gwrArT Fr afw
(st & mearg & fus 7§) § qHT
grg At Agl ar§ wg ov ) g
fafeem sfgw1ar & T 9T I8 o
gfrz @ fear marar 7 @ &
Fft 2 fe I @ W F = fear
TqT 47 )

A arp WY F 17 AFHL, 1983
T AR AATT  gEAATA H ATAT NG
qr, axg 4 % o7 wiE wewa Frean
FTFAAA T 91 A AFTA TA
gEaAI ¥ IaTsy glawren 1 19 I31A
F 97 T8 T (Vg ITHT graq oY qeire
agf arf ag 47 )| ya@: IW wHarg F w0A
F* gEIg &1 TE 4| I wAATd &
ferar ww geaqre ¥ gifew faar
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Tar a1 | TEr mEw A1 g & oad 3w
grafival & 9T qHf ¥ Ia¥ qAqIT *
geaard ¥ g feward qar 20 9T,
1983 Y &7 5.00 T I+§ GA: AFIA
FATH g ¥ ¥ T | SE quEhn
qEAE IR 9 fafwEdEr sw@m &
IO AWM F w7 H grede AAT Fy
fgga & wfes fear war alx IawT
qravas AT Ta q€ £ fRar war
qT | AFTL AAE FEIIA G (97 WaF
A FTT & AAAT WA FY 22 7FTIT
1983 &1 ufF 11.30 a5 7eg g ag )

Declaration of Bird Sanctuary in Nellore
District as a Tourist Centre’’

4650. SHRI PASALA PENCH-
ALAIAH:  Will the PRIME MINISTER be
pleased to state :

(a) whether Government are aware of
the birds sanctuary located in Pullicat Lake
near Nellapattu Village in Nellore district
of Andhra Pradesh ;

(b) if so, the steps taken by Govern-
ment to  protect birds  of Inland foreign
origin and develop sanctuary as fulfledged
one ; and

(c) whether Government have taken
steps to declare the birds  sanctuary as the
tourist centre and provide amenities 1o
attract tourists ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) : (a) Yes, Sir.

(b) and (c) Sanctuaries are set up and
managed by the concerned State Govern-
ments under the provisions. of the Wild
Life (Protection) Act, 1972. In the Pulicat
Lake Sanctuary protection measures are
being taken by the State Government,
Central financial assistance is being provi-
ded to the State Government for this
Sanctuary. The development scheme pre-
pared by the Government of Andhra
Pradesh provides for  the construction of
tourist huts, visitor  education centre, etc.
With a view to promote tourisni.
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Tmport of Cement

4651, SHRI A. NEELALOHITHA-
DASAN NADAR : Will the Minister of
INDUSTRY be pleased to state :

(a) the total quantity of Cement
imported annually from various countries by
India ; and

(b) the names of the countries from
which it is imported along with the quantity
imported from each of them ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) and (b)

Year Import (lakh 'tonnes)
L]

1980-81 19.74

1981-82 15.98

1982-83 15.43

The countries from which imports were
effected during  these years include South
Korea, DPR Korea, Japan, Indonesia,
Philippines, Vietnam, Taiwan & Poland.

Lathi Charge by Policemen

4652. DR. A U. AZMI: Will the
Minister of HOME  AFFAIRS be pleased
to state :

(a) whether attention of Government
has been drawn to the news item ~‘Cops
charge leaves man  wither son’’ appearing
in the Indian Express of 23 Novemcer, 1983;

(b) if so, the details of the lathi eharge
and 'why was an innocent beaten so merci-
lessly and whether the boy has been traced
now ; and ’

‘(c) whether Government propose to
rehabilitate a shattered innocent and
deal firmly with the erring policemen ?

THE MINISTER OF STATE IN THE
MINISTRY -OF HOME AFFAIRS,
(SHRI P. VENKATASUBBAIAH): (a)
Yes, Sir. :
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(b) and (c) On 27th- October. 1983, a
mob of about two thousand persons attacked
the office of the Agricultural Produce
Marketing Committee, The crowd induled
in burning furniture, etc, of the Committee
and pelted stones and soda water bottles
also on the Police, In order to control the
situation, it was necessary to resort to
tear gasing and mild lathi charge.

On 6.11. 1983.  Shri Sant Ram lodged
a complaint at police Station Adarsh Nagar
about missing of his 13  years old son,
Every effort is being made to  trace out
the boy.

«Preservation of Sundarbans Tiger
Project Area”

4653. SHRI SANAT KUMAR MAN-
NDAL): Will the PRIME MINISTER be
pleased to state : .

(a) whcther Government’s attention has
been invited to the news item captioned
‘Man-eaters of Sundarbans’ appearing in
the ‘Hindustam Times’, New Delhi, dated
the 25 November, 1983 ; and

(b) if so the steps
preserve the Sundarbans  tiger project area
by maintaining its entire ecosystem in
Optimum condition for  supporting its
viable population commensurate  with
maximum carrying capacity of the habitat ?

being taken to

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) : (a) Yes Sir.

(b) The management of Sunderbans
Tiger Reserve is  aimed at maintaining the
entire eco-system in  as natural a state as
possible and all efforts are being made to
this end.

Import of on Ferrous Metals

4654, SHRI P K.
the Minister of STEEL
pleased to state :

KODIYAN : will
AND MINES be

(a) whether India continues to depend
on foreing countries for the supply of non-
ferrous metals : '
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(b) if so, the total quantity of non
farrous metals imported annually and the
valde thereof ;

efforts to find out
metals in India have

(c¢) to what extent
new deposits of these
succeeded ; and

(d) when the country
be self sufficient in the
ferrous metals ?

is expected to
_production of non

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N K.P. SALVE): (a) and (b) Yes Sir.
The country imports non-ferrous metals
from abroad, To meet the gap between
demand and indigenous production, the
Minergls & Metals Trading Corporation
of India Ltd,, the canalising agency of the
Government imports these metals every
year. In addition, imports of these metals
take place against REP liceances as well as
imports of metal scrap under OGL. The
following quantities of major non-ferrous
metals have been imported by the canalising
agency alone during 1981-82 & 1982-83 :

(Rs. crores/MT)

1981-82 1982-83
Qty. Value Qty, Value
Copper 43214 70.38 51410 75.51
Zinc 63209 52.55 52025 41.69
Lead 30882 19.95 51805 26,59

Aluminium 17196 25,91 — —

(c) Exploratory efforts by various
agencies of the Government  have
succeeded in establishing are potentials like
Bauxite (Aluminium) in Orissa and Andhra
Pradesh, Zinc and Lead in Rampura-
Agucha (Rajasthan) and Copper in Malanj-
kand (Madhya Pradesh).

(d) If the projects for aluminium are
implemented fully and if adequate power
is avilable the country likely to be self-
sufficienr in aluminium mental in the near
future Plans for exploitation of zinc and lead
ores have been drawn  up and when implc-
mented, and if adequate power is available,

-
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the country can achieve about 807 demand
satisfaction in thesc metals, However, with
limited ore reserves the country is not likely
to achieve self-sufficiency in copper in the
f oreseable future,

District Level Plaoning

4655. SHRI HARITAR SOREN : Will
the Minister of PLANNING be pleased to
state :

(a) whether Government have laid
greater emphasis on district level planning ;

(b) if so, the year since when the
district leval planning exereise has been in
operation in the country ;

(¢) whether itisa fact, that some
State Government ate  facing the preblem
of lack of personnel to shoulder this
responsibility as their planning departments
were not adequately equipped :

(d) ifso, the arrangements which are
proposed to be made by his Ministry to
provide Central staff to monitor district
leve! planning programme ; and

(e) the details thereof ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) Yes, Sir.

(b) Some efforts towards disirict
planning have been made by the States from
1969 onwards.

(c) Yes, Sir.

(d)and (e) A Central scheme for
Strengthening of the  planning machinery
at the district level has been introduced
since 1982-83. Under this scheme the
expenditure on staffing is to be shared on an
equal basis by the Centre and the States.

Letters Received form M.Ps by A & N
Administration

4656. SHRI BABURAO PARANIJPE :
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to Un-
starred Question No. 4693 on 24 August,
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1983 regarding letters received from M.Ps
by Andaman and Nicobar Administration
letters received
by the Administration in the courrent year
from Members of Parliament and also the
ultimate fate of each of these letters ?

THE MINISTER OF STATE IN THE
(MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : The
information has been called for from the
A & N Administration and will be placed
on the Table of the House on receipt.

Memorandum of Natlonal Instruments
Employees Union

4657. SHRI AJIT BAG Will the
Minister of INDUSTRY be pleased to
state

(a) whether he has received a Memo-

randum dated 9 November, 1983 from
National Instruments Employees Union
Calcutta,

(b) if so, the salient points of the memo-
randum; and

{c) the steps taken or proposed (o be
taken by Government on the proposals
contained in the memorandum ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) Yes, Sir.

(b) and (c) In its letter dated 9 November
1983, the National Instruments Employees®
Union has made certain suggestions regard-
ing provision of full work to all workmen,
ensuring prompt supply or raw-materials,
components and tools, resolving the problem
of marketing, improving labour relations,
reconstitution of the Board of Directors,
etc, These suggestions will be kept in view
at the appropriate time when decisions are
taken in these matters,

Training of Appreatices
4658. SHRI ANANTHA RAMULU
MALLU : Will the Minister of INDUSTRY
be pleased to state :

(a) whether Government
train apprentices in industries;

propose to
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(b) if so, the details thereof ;

(c) whether the proposed measures
would cover all industries in public and

private sector, corporate sector, medium
and small scale sector, etc,
(d) whether Government would also

like to provide jobs for these apprentices;
and

(e) if so, the details regarding ‘the plan
of Government in this rega:d ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) Consequent on the enact-
ment of Apprentices Act, 1961 (52 of 1961),
the training of apprentices in the industries
is in vogue since 1963,

(b) and (c) A note giving details of the
training programme is enclosed. The act
covers all industries in public and private
sectors, which fall under the category of
industries notified under the Act.

(d) and (¢) All the Ceutral Ministries/
Departments and State Governments have
been requested to advise the establishments
under their control to earmark 509 of the
vacancies in the establishments for direct
recuitment and  also provide adequate
employment opportunities to passed out
apprentices subject to minimum of 509 of
the direct recruitrni:ent vacancies.

Statement

Apprenticeship Training Scheme under
Apprentices act 1961 :

The apprenticeship training programme
in industries was made statutory by the
enactment of the Apprentices Act, 1961.
The implementation of the Act actually
commenced in January, 1963, and provides
for the regulation and control of training of

apprentices in the industries and matter
connected therewith.
The Apprentices Act, 1961 has the

following objectives :

(i) To regulate the programme of
training of apprentices in industry
So asto conform to the syllabi,
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period of training, etc. prescribed
by the Central Apprenticeship
Council; and

(ii) to utilies fully the facilities availa-

ble in 1industries for imparting
practical training with a view 10
meeting the requirement of skilled
workers in industries.

Under the Apprentice Act, itis the
statutory obligation of all employers
in specified industries, both in public
and private sector, t0 engage appren-
tices in designated tradcs, So far
217 industries have been specified for
the purpose of applicability of the
Act,

The Act provides for liaining of 3
categories of apprentices, viz.. trade
apprentices, graduates and technical
apprentices  (diploma  holders) in
engineerlng and technology.

The Central Government is responsible
for implementing the Apprenticeship
Training pertaining to trade appren-
tices in Central Government Under-
takings/Departments, whereas States
Governments implement the Act in
the State Government Undertakings/
Departments and Private  Sector
Establishments in the State concerncd.
Training is imparted to the trade
apprentices in 135 designated trades
and the period of training in thesc
trades varies from 6 months to 4
years, depending on the skill require-
ment of the trade. In the ease of
trade apprentices, the educational
qualifications prescribed vary from a
pass in Sth class to Higher Secondary/
PUC. The industries notified under
the Act are obliged to engage trade
apprentices in accordance with the
prescribed ratio of apprentices to
workers other than unskilled,

In 1973, the Apprentices Act was
amended to bring within its purview
the training of graduates and diploma
holders in  engineering/technology.
The responsibility for the implementa-
tion of the Apprentices Act in res-
pect of them rests with the Regional

Boards of Apprenticeship Training
which are Autonomous Bodies under
the Ministry of Education and
Culture. Graduate/Techician appren-
tices are imparted training 1n 71 fields
of  specialisation designated under
the Act. The period of Apprentice-
ship Training in the case of these
apprentices is one year.

6., During the period of training, the
apprentices are paid stipend at the
rates precribed by the Central Govern-
ment, The current rates of stipend
payable are as under :—

TRADE APPRENTICES

During the Ist vear of
training Rs. 230/ p.m,

During the 2nd vear of
training Rs, 260, - p.m.

During th: 3rd year of
training Rs. 300/ p.m.

During the 4th vear of
training Rs. 350/--p.m-

GRADUATE AND TECHNICIAN
APPRENTICES

(1) Engincering Graduates : Rs, 450/ - p.m,

(for post
Institutional
1raining)

(ii) Sandwich Course Rs. 320/ p.m,

Students from Dcgree
Institutions :

(iii) Diploma holders : Rs. 320 /p.m.
(for post
institutional
training).

(iv) Sandwich Coures Rs, 250/ -p m.

Studcnts from
Diploma Institutions :

Reason for Less Employment Generation
during 1982-83

4659. SHRI SURAJ BHAN :
SHRI ATAL BIHARI VAJPAYEE :
Will the Ministcr of PLANNING be pleased
to state :
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(a) whether itis a fact that under the
National Rural Employment Programme,
while the employment generated in 1980-81
was about 414 million mandays, it came
down to 355 million mandays in the sub-
sequent year and still Jess in 1982-83;

(b) the reasons for being so high in
1980-81 and reasons for falling down more
and more each year since then; and

(c) the target fixed for the current year
and progress in the first six months ?

THE MINISTER OF PLANNING
(SHR1 S.B. CHAVAN) : (a) and (b) Yes
Sir, it is correct that employment generation
umder NREP has come down from over
400 million mandays in 1980-81 to 350
million mandavs in 1982-83,

The rclatively high employment genera-
tion in 1980-81 is largely the result of the
fact that. till October, 1980, the ecarlier
Food for Work Programme was being con-
tinued under which there was provision
only for the payment of wages. With
effect from 2.10.1980 this programme was
converted into the NREP in which several
refinements were made based on a study of
the Food for Work Programme conducted
by the Programme Evaluation Organisation
of the Planning Commission. Among others,
these refinements included the provision for
a material cost component amounting to
40°/ of the project cost with a view to
ensuring durability of the assets to be
created under the Programme. In addition
there has been increase in the wages over
the years leading to a decline in the employ-
ment generation proportionate to expendi-
ture.

(¢) The target for generation of employ-
ment during the current year is 322.2
milling mandays. Although complete figures
for generation of employment for the first
six months have not yet become available,
the reports received so far indicate genera-
tion of 111,00 million mandays of employ-
ment upto the end of September, 1983.

reliable tie-up for NALCO’s
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Requrirement of Caustic Soda: for
N. A. L. C, O, Complex f? Orissa

4660. SHRI LAKSHMAN MALLICK :
Will the Minister  of STEEL AND
MINES be pleased to state :

a) the requirement-quantum of caustic
soda, annually for the complex of National
Aluminium Company Limited, Domanjodi
in Orissa ;

industry is
in Orissa to

(b) whether caustic soca
likely to be  commissioned
meet the requirements : and

(c) if so, the details in this regard ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHSI N. K. P. SALVE) : (a) The annual
requirement of caustic soda in  respect of
the Orissa  Alumipal Aluminium Complex
of the Nationa Aluminium Company-
Limited (NALCO) at Damanjodi
is about 64,000 tonnes per annum on 1009,

NaOH basis. The outer limit can be said
to be 140,000 tonnes per annum in lye
form,

(b) and (c) At the stage of investment
sauction, it was envisaged that the caustic
soda requirement of NALCO could be
imported in the initial years. For the long
term requirement.  the option is between
obtaing supplics from  existing/new units
and setting up a ‘captive’ plant,

Bharat Aluminium Company Limited
(BALCO), the original promoter of the
Orissa  Alumina/Aluminium Complex
commissioned a consultant to draw up a
feasibility report for the required caustic
soda plant, NALCO is now having this
feasibility  report-up-dated. The findings
of the feasibility report in  respect of
demand, technology absorption, funding,
location, etc., are being comprehensively
reviewed in order to finalise the most
requirements
of caustic soda.
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Staffing Patten Suggested by Programme
Evaluation Organisation

4661: PROF. NARAIN CHAND
PARASHAR : Will the Minister of
PLANNING be pleased to state :

(a) whether the Programme Evaluation
Organisation  at the Central level has
suggested any satisfactory staffing pattern
to the State/Union  Territories so as to
ensure the soomth and efficient functioning
of the evaluation process ;

(b) if so, the nature of the staffing
pattern suggested ; and

(c) if not, the  reasons therefor, espe-
cially because the  staff for evaluation of
various projects/shemes in the States is
hardly adequate for the task ?

THE MINISTER OF PLANNING
(SHRI S, B. CHAVAN) : (a) Yes, sir.

(b) The report of the Committee tfor
Review and Strenghening of the Central
and State Evaluations Organisations set up by
the Government of India gives recommen-
dations regarding the nature of the staffing
pattern. The copies of the Rcport were
sent to the State Government and Union
Territories by the Programme  Evaluation
Organisation for implementatinn. Copies of

the Report are available in the Parliament °

Library.
(c) Does not arise.
Setting up of Industries in J, & K.

4662. SHRI ABDUL RASHID
CABULI : Will the Minister of INDUSTRY
be pleased to state :

(a) the total number of industrial units
set up by the Central Government/or in
collaboration with the J & K State Govern-
ment in Jammu and  Kashmir  State ;
and

by the Centre
such

(b) the money invested
and job  potential generated by
units ?

DECEMBER 21, 1983
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI SM.

KRISHNA) : (a) and (b) One  Central
Government Industrial Unit  under the
Administrative  control of Ministry of

Industry has been set up in the State of
Jammu and Kashmir. As on 31.3.1983
total investment in this Unit was Rs.
6.74 crores and it employed 1267 persons.

Performance of Public Sector
Enterprises

4663. SHRIMATI JAYANTI PATA
NAIK : Will the Minister of INDUSTRY
be pleased to state :

(a) whether Government are aware of
poor performance of some public enter-
prisess ;

(b) whether those public
prises have been identified ;

sector enter-

(c) if so, the particulars of those public
enterprises ;

(c) the measures taken by (overnment
to upgrade the performance of those public
enterprises ; and

(¢) the details thereof ?

THE MINIS'ER OF STATE IN THE
MINISTRY OF INDUSTRY  (SHRI
s- M. KRISHNA) : (a) and (b) Yes, Sir.

(¢) The details of working of the
Public Enterprises for 1981-82 are availabie
in the public Enterprises Survey placed be-
fore the l.ok Sabha on 25.2.1983, The
firm and final figures for the year 1982.83
are under compiltation and will be available
in the public Enterprises Survey 1982-83 to *

be placed before the parliament during the
ensuing budget session,
(d) and (¢) The performance of the

enterprises under the administrative control
of various Ministries are reviewed perio-
dically by the administrative Ministry con-
cerned. Remedial steps considered
necessary to improve the  performance are
taken on the basis of the outcome of such
review meetings.



73 Written Aniwers

Details of Mini Cement Plants

4664, SHRI K. MALLANNA : Will
the Minister of INDUSTRY be pleased to
state :

(a) the number of the mini cement
projects sanctioned by Union

State-wise, curing the last three years ;

(b) the total capacity of such projects ;
and

(c) the details regarding their perfor-
mance ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S. M.

. AGRAHAYANA 30, 1905 (SAKA)
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KRISHNA) : (a) to (c) During the years
1979, 1780, 1981 and 1982 approvals were
given by way of Letters of Intent/Industrial
Licence to 74 parties for setting up of
mini cement plants in the various perts of
the country, Of these 74, approvals in res-
pect of 7 were treated as lapsed. Details
indicating the stages of implementation by
the remaining 67 parties are given in State-
ment | attached. In addition, similar in-
formation showing the stage of implementa-
tion in respect of 43 mini cement plants
registered with  Directorate  General of
Technical Development is  given in  State-
ment-II attached.
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E.

Uranium from United States

4665, SHRI MOHAN LAL PATEL :
Will the Prime Minister be pleased to
state :

(a) the latest position in regard to
getting uranium from United States;

(b) whether Government are trying to
get the supply of uranium from other coun-
tries also to run plants smoothly;, and

(¢) if so, the details of the countries
approached and the result achieved ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI): (a) to (c) Pursuant
to the agreement concluded between India
and France in November 1982, France in
lieu of U.S. has agreed to supply enriched
uranium for the Tarapur Atomic Power
Station within the framework of the 1963
Coopetation Agreement, A commercial
contract to enable the supply of enriched
uranium was subsequently concluded in
March 1983, .One consignment of enriched
uranium has already been received from
France. Government have not approached
any other country for the supply of enriched
uranium for TAPS.

«Spreading of Desert in Kumaoa,
Garhwal Reglon of Himalayas, U.P,

4666. SHRI H.N, BAHUGUNA : Will
1the Prime Minister be pleased to state:

(a) whether Government’s attention
has been drawn to the news report concern-
ing fast spreading of desert in Kumaon,
Garhwal
cousing serious ecological imbalances and
if so, corrective steps taken/proposed;

(b) whether it is'a fact that there are

scveral landslides due to felling of trees,

deforestation including over-grazing and

" haphazard and unscientific construction of
- roads etc., and

(¢) whether Government will act imme-
diately in order to halt serious attropticies
such as floods, checking of rivers etc. ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT

DECEMBER 21, 1983
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(SHRI DIGVIJAY SINH) : (a) 10 (c) Infor-
mation is being collected and will be placed
on the Table of the House.

Revision of Scheduled Castes and
Scheduled Tribes List,

4667, SHRI MOHAMMAD ISMAIL :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government are consider-
ing comprehensive revision of the list of
Scheduled Castes and Scheduled Tribes;

(b) whether it is also a fact that the
Central Goverement have asked for com-
ments from all the State Governments inclu-
ding Union Territories in this regard;

(c) if so, how many States and Union
Territories have furnished their comments;
and

(d) whether Government have asked
those States who have not given their com-

ments to expedite their comments ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI!
NIHAR RANJAN LASKAR): (a) Yes,
Sir.

(b} Yes, Sir,

(c) and (d) Comments from 15 States
and 8 Union Territories have been received
in full, The comments of the remaining
State Govetnments have not yet been
received or have been only partly received.
They are being continously reminded to
expedite their comments.

Recommendations made by Scheduled
Castes and Scheduled Tribes
Commission

4668, SHRI BHEEKHABHAI : Will
the Minister of HOME AFFAIRS be plea-
sed (o state : ‘

(a) the number of recommendotions
made by the Commission of Scheduled
Castes and Scheduled Tribes accepted by
Government and form a part of the
brochure issued by Department of persoane)
and Administrative Reforms ;
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(b) the number of such recommenda-
_tions referred to State Governments and
Union Territories; and

(c) 10 what extent the original brochure
has been revised ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) (a) The
Commission for Scheduled Castes and Sche-
duled Tribes have so far submitted Four
Annual Reports to ths Government, Copies
of the first two reports have alreadv been
placed on both the Houses of parliament.
The third and fourth Reports of the Commis-
sion are under print. The first and second
Reports of th: Commission contained 273
and 626 recommendations respectively and
the finzl decision on these recommendations
has yet to be taken As far a< the brochure
issued by the Department of personncel is
concerned, it contains only the orders and
instractions of the Government oa the sub-
ject of reservation ctc. in favour of Schedu-
led Castes Seheduled Tribes.

(b) Copies of first two reports of the
Commission have been sent to all the State
Governments/Union Territories for appro-
priatc aclion.

(c) : The latest edition of the Brochure
(Sixth Edition) contains  many revised fea-
tures, The said Brochurce is alrcady available
in Parliament’s Library,

Production, Distribution and Road
Worthiness of Maruti Cars

4669. SHRI RAM PRASAD AHIRWAR:
SHRI BABU RAO PARANJPE :
Will the Minister of INDUSTRY be pleas-
ed to refer to ieplies piven to Unstarred
Question No. 244 and 372 on 16 November*
1983 regarding production and distribution
of Maruti Cars and road worthiness of
Maruti Vehicles and state :

(a) the delivery schedule of Maruti
Cars/Vans for phase-T dealer cities during
1983-84 and 1984-85:

(b) on what basis, will production of
cars/vans be allocated between each dealer
city and the reasons as 10 why production
will not be alloeated in same proportion as

AGRAHAYANA 130, 1905 (SAKA)
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number of consumers in the waiting list for
each city;

(c) specific tests of road worthiness
being carried on Maruti Cars snd Vans by
Automotive Research Association of India
(Pune) and results. thereof till date; and

(d) whether the i1oad worthiness of
the vehicles is being tested with manufac-
turers claims in respect of fuel consumption,
naximum load capacity,kerb weight, engine
displacement, maximum horse power,
compression ratio, lurning and ground
clearance, if not, reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) The citywise dclivery sche-
dules arc yet to be worked out by Maruti
Udyog Limited.

(b) The inter-city allocation of vehicles
will be broadly in proportion to the book-
ings subject to providing a minimum number
of vehicles to each dealer in order to enable
him to financially break-even.

(¢) and (d) Maruti vehicles are being manu-
factured by adoption of proven technology.
The endurance tests being carried out
by Automotive Research Association of
India (Pune) are with a view to making
further improvements to suit local condi-
itons. The fucl efficiency tests carried out
by the Association have established correet-
ness of the claims made by the manufac-
turer in this respect,

Bauxite Reserves in Eastern Ghats

4670. SHRI K. PRADHANI : Will the
Minister of STEELL AND MINES be pleased
10 statc :

(a) whethet huge deposits of bauxite
reserves have been discovered in the Eastern
Ghats runping from Orissa to Andhra
Pradesh;

(b) il so, the estimatcd reserves and
action being taken to cxploit the bauxite
commercially;

(c) the estimated cunsumption of bau-
xite by National Aluminium Compsny
Limited complex it goes into production ;
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(d) how this bouxite is being utilised
presently; and

(¢) whether NALCO will also under-
take the production of chemicals required
for the trcatment of bauxite and aluminium;
if so, its capacity ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE): (a) and (b) The
total reserve of bauxite deposits estimated
in Orissa sector amounts to 1163.70 million
tonnes and in the Andnra Pradesh sector
578.45 million tonnes. The public sector
National Aluminium Company Limited is
presently implementing an alumina/Alumi-
nium comnlex. based on the reserves of
Bauxite deposits in Panchpatmali and
Pottangi, in Orissa with reserves estimated
377 and 93 million tonnes respectively.

(¢} The estimated annual consumption
of bauxite by National Aluminium Com-
pany Limited will be 2.4 million tonnes, on
full production.

(d) DPresently these bauxitc deposits
are not exploited.

(¢) one of the chemicals required for
aluminium production is caustic soda. At
the stage of investment sanction of NALCOs
Project, it was envisaged that caustic soda
could be imported for the initial years.
For the long-term requirement, the option
is between obtaining supplies from existing/
new units and setting up a ‘Captive Unit’.

Bharat Aluminium Company Limited
(BALCO), the original promoter of the
Orissa alumina/Aluminium Complex had
commissioned a consultant to draw up a
feasibility report for the required caustic
soda plant. National Aluminium Company
Limited is now having this feasibility report
up-dated,

Environment Guidelines to Coal Companies

4671. SHRI MANMOHAN TUDU : Will
the Prime Minister be pleased to state :

(a) Whether environment guidelines
have been sent to coal companies to take
steps to suppress coal dust at transportation
stage ;

DECEMBER 21, 1983
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(b) If so, when such guidelines have
been sent; and

(¢) The steps taken by various coal
companies or the concerned organisation in
the matter ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) : (a) Yes, Sir,
The guidelines formulated by Department of
Environment *‘Integrating concerns with
exploitation of minearal resources’ inter-alia
cover steps for ‘‘prevention and control of
dust particulates™ during transportation of
minnerals.

(b) The guidelines were issued in August,
1981.

(c) These following steps arc being taken
by coal companies to suppress coal dust at
transportation stage:-

(i) Water Spraying at coal handling
points;

(ii) Water sprinkling on haul roads
in the mines;

(iii) Plantation of dense belts of trees
to serve as dust arrestors,

Progress of National Aluminium Company
Limited

4672. SHRI BRAJAMOHAN MOH-
ANTY : Will the Mtnister of STEEL. AND
MINES be pleased to state ;

(a) Wheather the progress of work in
NALCO is in keeping with the time
schudule of its completion;

(b) If not, the reason therefore;

(c) When the NALCO constructions
will be completed and production will start :
and

(d) Whether the NALCO has adopted
the latest technology available in the
world ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N, K. P. SALVE) : (a) to (c)
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According to the implementation schedule,
the Orissa Alumina/Aluminium Project of
the National Aluminium Company Limited
(NALCO) is to be commissioned during
1985-86 and attain the rated capacity by
1987-88. The time taken in unpackaging the
basic engineering package supplied by the
French consultants, was more than originally
envisaged, Some re-adjustments in the
master net work are being worked out.
Ordering for most of the critical long
delivery/long schedule equipment/civil works
has been completed and construction is in
progress.

technology is
Alumina’

The latest
the Orissa

(d) Yes, Sir.
being adopted in
Aluminium Project.

Closure of M/s. Indian Rubber Manu-
facturers Factory, Lillooah, Howrah

4674. SHRI R. N. RAKESH : Will the
Minister of INDUSTRY be pleased to
state

(a) Whether Government’s attenation
has been drawn 10 the closing down of M/s.
Indian Rubber  Manufacturers® factory,
Lillooah, Distt. Howrah resulling in un-
employment of six hundred workers of thi«
pioneering factory ;

(b) Whether it is a fact that IRCI
which was running the factory at the
direction of the Government of India did
not follow the recommendations of the
National Productivity Council leading to
financial losses despite hard work put in by
the labour ; and

(c) whether Government would take
immediate corrective steps with full whole-
hearted support of labour by running the
factory by BPE?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S. M.
KRISHNA) : (a) Management of the
industrial undertaking of M/s Indian Rubber
Mannfauturers Limited under the provisions
of the Industries (Development & Regulation)
Act, 1951, was discontinued from 3isi
October, 1983.

(b) Indian Institute of Management,
Calcutta had submitted a report in July,
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1977, also incorporating findings of the
National Productivity Council, giving a
short-term working plan for attainment :of
break cven level of operations by the
industrial undertaking of M/s, Indian
Rubber Manufacturers Limited. Implemen-
tation of the report required contribution by
various concerned organisations including
IRCL. Inspile of support provided to the
possible extent, the undertaking could not be
operated upto the break even level as
projected in the report.

(c) Nationalisation of the undertaking
was considered before management under
the provisions of the IDR Act was disconti-
nued, but it was found that the criteria as
laid down in the policy guidelines for
nationalisation of a sick unit were not
satisfied,

Use of Foreign Trade Marks

4675. SHRI CHINTAMANI JENA :
Will the Minister of INDUSTRY be pleased
to state :

(a) the guidelines for the use of foreign
trade marks in India ; and

(b) The procedure of use of foreign
trade marks applied to Escorts for using the
trade mark ‘‘Yamaha" and to Lohias using
the trade mark **Vespa''?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI! S. M,
KRISHNA) : (a) As per Foreign Colla-
boration Policy, foreign brand names are
not ordinarily allowed for use on the
products for internal sales, although there
is no objection to their use on products to
be exported,

(b) No Permission has been given to
M/s. Escorts and M/s. Lohia Machines by
Ministry of Industry for use of foreign
trade marks for their motorised two-
wheeler products.

SC/ST Candidates in Clerks Grade
Examination held in 1981

467>. SHRI SHIBU SOREN : Will the
Minister of HOME AFFAIRS be pleased to
state :
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(a) The number of candidates belong-
ing to SC/ST who appeared in Clearks’
Grade Examination held in (931 and also
of those who qualitied the said examination ;

(b) whathizr there is any likehood of
covering candidates marginally below the
pass marks by filling up the requisite
reserved seats in various Ministries ; and

(c) if so, the number of remaining such
SC/ST candidates and the time by which
they will bs sponsored to the various
Ministries?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAiAH) : () 30,930
Scheduled Caste and 4,193 Scheduled ‘Lribe
candidates appeared in the Clerke Grade
Examination 1981, out of waich 1701
belonging to Scheduled Castes and 914 to
Scheduled Tribes qualificd.

(b) and (¢) A reserve panzl was nidin-
tained for filling additional vacancies after
the declaration of resulis of the 1981
examination but before the resultes of tae
next examination were announced. While
nomination were made against ali the 945
additional vacancies for Scheduled Castes
so reported, no Scheduled Tribs candidates
could be nominated against 329 vacancies
reserved for them. Tne reserv: panel has
since ceascd to be operative on the declara-
tion of the results of the 1932 examination
on 30th April, 1943. There is tawus no likeli-
hood of covering any future candidate
from this list.

Tamil Nadu to Utilize Power Generated
by Kalpakkam Atomic Power Plant

4677. SHRI N, SELVARAJU : Will the
PRIME MINISTER b: pleas:d 1o state :

(a) waewaer the onginal  decision of
Central Government to  pzrinit th~ Siate
Government of Tamit  Nadu 1o us2 the

power generated by Kilpakkam  Atomic

Power Project will fully be kept up ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCINCE AND TE-
CHINOLOGY ATOMIC EMERGY. SPACE
ELECTIONICS AND OCEAN DEVELOP-
MENT (SHRI  SHIVRAJ V. PATIL):
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Allocation of power from central  projects
like the Madras Atomic Power Station will
be beiween different States in that  region.
Precise allocatious are being worked out.

Withdrawal of booking money for
Maruti Cars

4678. DR. VASANT KUMAR
PANDIT :
SHRI SOMJIBHAI DAMOR :

Will the Minister of INDUSTRY be

picased 1o state

(a) whether several app'icants, who have
booked cars with Maruti Udyog  Limited
have applied for  withdrawal  of initial
deposit amount |

(b) the number o, such applicants, who
have claimed refund  from Maruti Udyog
Ltd. ull 30 November, 1983, details
category-wise

(c) how much of the ducs have already
been paid back and refunded ;

(M the reasons for not  increasing the
production as per original plans :

(¢) the steps Goverament  have taken
to maintain the  price level of  Maruti
€Cars to the applicants ; aad

(f) details of expecied yearly production
tigures for the next five yeurs and the allo-
cation available for  sale, ycarly at cach
selling centre 7

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY (SHRI
S. M. KRISHNA): (a)and (b) Accor-
ding to available information, applicants
for 765 vehicles (734  cars, 29 vans &2
pickup trucks) had asked for cancellation
of their bookings and rcfunl of the deposit
amount till 30th November, 1983,

(¢) Refunds had been made to 599
applicants till 30th November, 1983.

¢d) Production is progressing according
to the original plans.

(¢) Maruti Udyog Ltd. has announced
a price for the car and the low roof van
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which will remain valid upto  31st March
1985,

(f) The production & sale projections

for the next five years are given below : —

1984-85 - 20,000

1985-86 — 40,000

1986-87 - 60,000

1987-88 - 80,000

1988-89 — 1,00,000

The year ~ wise allocation for each

#dealer/city has not yet been finalised.

Batter ies manufactured by M/s,
Champion Industries Ltd.

4679. SHRI P. PARTHASARATHY :
Will the Minister of INDUSTRY be
pleased to state :

(a) whether Jansons Limited at Sahiba-
bad is now know as M/s. Champion Indus-
tries Limited, and are manufacturing
batteries ;

(b) the type of batteries being proposed
to be manufactured by them ;

(¢) when this Company is likely to
commence production in full swing ;

(d) whether they have any collaboration
agreement with a Foreign Company ;

for having  colla-

(e) if so, whether
permission

boration, they have taken the
of Government ; and

(f) if not, the action taken against this
company ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S. M.
KRISHNA) : (a) to (c) M/s. Champion
Industries Limited were  formerly know as
M/s. Josons Electrics Limited. The
company was issued industrial licence dated
11. 11. 1971 for the manufacture of dry cell

batteries, The company commenced
production in 1974, but the unit had to
close down in October, 1975 due to certain

problems, There has been recent change
in the management of the company with a
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view to restart the operation and to make
the unit viable. The company has not so
far reported  the re-commencement of
production but is reportedly  likely to
commence commercial production  in near
future under this new management.

(d) Yes, Sir.
(e) Yes, Sir,

(f) Does not arise.

Lock-Out of Metal Box India Ltd.

4680. SHRI KAMAL NATH : Will
the Minister of INDUSTRY be please
to state :

(a) whether the Head Office and

Factories of Metal Box India Limited have
been locked out for over four months;

(b) if so, the reason for such lock
out;

(c) the steps Government have taken

to remove the bottle-necks; and

(d) whether the State Government
have intervened and with what result ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M’
KRISHNA) : (a) and (b) The Metal Box
India Limited have reported that they have
declared closure in their Paper and Plastic
Factory at Calcutta from 18-7-1983 on account
of heavy losses. Workmen of the other
two factories of the Company in Calcutta,
their Head Office and R&D establishments
have gone on strike as a protest.

(¢) and (d) The State Conciliation
Machinery is seized of the matter. Several
weetings have been arraaged and the conci-
liation efforts are continuing toc resolve the

dispute.

Incentives for Labour Employed for
Cheroot/Cigar Industry

4681. SHRI RAJGOPALA RAO BOD-
DEPALLY : Will the Minister of INDUS-
TRY be pleased to state :
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(a) whether there are incentives for
the labour employed in the hand-made
cheroot/ciger industry in the country; and

(B if so. the details of the incen-
tives ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI SM.
KRISHNA) : (a) and (b) The various incen-
tives for the labour employed in the hand-
made cheroot/cigar industry in the country
are available under different Acts & schemes
administered by the Ministry of labour, as
mentioned below :-

1, Bidi & Cigatr Workers (Conditions
of Employment) Act, 1966, which
includes :-

(a) Employees Stale Insurance Act,
1948.

Provident Fund and
provisions Act.

(b) Employees
Miscellaneous
1952.

(c) Maternity Benefit Act, 1961,
(d) Payment of Gratuity Act, 1972,

(¢) Workmen's
1923,

Compensation  Act,

2.  Under the Bidi Welfare Cess Act
and Bidi Workers Welfare Fund Act diffe-
rent schemes in the area of education,
housing, medical facilities etc. are being
provided.

Ta-gar |aifaay | mdew qa
gica wTq &) Afan fafg

4682. 1 gEAILIgw Ffzar ; I
LRI EACCIE IR A & e

(F) F11 TAAAAT FArfaai 8 faay
AT gfed 99 F FAAeAAT A A
mifas § ; owF & foU s oy i@
w7a 71 #1€ yf=w fafq faatia
€ ot ; Y

DECEMBER 21, 1983

Written Answers 92

@) afx g, @ ag ard@mwr g
AT T 7€ a7 W ar¥eT FT qFAT
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T AAHT A qen AW (= dlo
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9T § gra A wwd fFn Jr @ E
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Micro Project Report of Puttasingl
Hill Near Gunupur (Orlu_n)

4683. SHRI GIRIDHAR GOMANGO :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that the Govern-
ment of Orissa have seat the Micro Project
Report for Soura primitive group of
Puttasingi Hill near Gunupur for approval
of his Ministry;

(b) if so, the schemes and programmes
identified and included in that report and
the estimated cost of the Micro project
therefor;

(c) whether his Ministry has examined
the project report;

(d) if so, when the project will be
cleared and funds will be provided to that
State for execution; and

(e) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) Yes,
Sir.

(b) Schemes under the verious develop-
ment sectors viz, agriculture, housing edu-
cation, communication, arrigation animal
husbandry, cooperation, health and sanita-
tion, etc., have been identificd and included
in the report. The estimated cost of the
Micro Project Report is Rs. 44,90,000/.

(c) to (e) Detailed examination of the
project report has not been completed.
Core programmes in the project area are
being implemented. Puttasingi Project Report
is for Lanjia Soura approved as primitive
tribe during Fifth Plan, The Ministry
releases fund for the development of primi-
tive tribal groups as a whole including
Lanjia Soura, Micro Project-wise allo-
cation is not made by the Ministry and
project-wise allocation is done by the State
Government.

Benefits of Satellites

4684. SHRI VIRDHI CHANDER

JAIN : Will the PRIME MINISTER be _

pleased to state ;
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_(a) the nature of valuable information
received by the scientists from Indian Satel-
lite viz. INSAT-1B, Arya Bhatt, Bhaskar
and Rohini; and

(b) how the country VYenefited by the
said information ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMNIC ENERGY,
SPACE, ELECTRONICS AND OQCEAN
DEVELOPMENT (SHK SHIVRA] V.
PATIL)a) and (b) INSATB is a satellite
for operational use for dlivery of long./.
distance telecommunicatioy! radio and TV
and meteorological service.}

The ARYABHATA, IJASKARA.. - 30d
1} and ROHINI series satfites where Mte0-
ded to develop experiency in the  ©CSIBD,
development, fabrication, tracking 20 in-
orbit performance of sasflites ' 2ad their
various sub-systems, Da: frg™~™ the satel-
lites was used for cartheg SOUIS survey
experiments. The laum:l:'n‘z °nh°. Rohini
satellites also helped in TMC3SUring the
performance of th= Satellis -“nch Vehicle

SLV-3,
dere, wa # syl e afar
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Representation of various Associations
on Government Committees

4686. SHRI CHANDRAPAL
SHAILANI : Will the Minister of INDUS-
TRY be pleased to state :

(a) the number of committees  of the
Government on which the  Federation of
Indian Chamber of Commerce & Industry,
the Associated Chambers of Commerce and
Industry, All India Manufacturers Organi-
sation and Federatton of  Association of
Small Industries of India are represented ;

(b) whether there is any discrimination
while granting seats on various committees
of the Government to the above four apex
bodies : and

(c) if not, the reasons as to why repre-
sentations are not granted to ADMO and
FASII on most of the committees in spitc
of the fact that 45 per  cent of the total
production today comes from the smali
scale sector, which is  particularly  repre-
sented by IMO and FAS 1?

THE MINISTER OF STATE IN THF
MINISTRY OF INDUSTRY (SHRI S. M.
KRISHNA) : (a) to (c) The information
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is being collected and will be laid on the
Table of the House.

Cases Re Altermation of Vacancy
Pasition by Department

4687. SHRI NARAYAN CHOUBEY :
Will the Minister of HOMF AFKKAIRS be
pleascd (o state -

(a) whether the Charrman of Scrvice
Selection Cammission slarifled it at the
vaeaney position rcported once ig alterad by
the Departments causing inconvenience to
the candidates ; and

(b) whether Government propose to
enquire about such cases and ascertain the
circumstances under which the number is
reduced ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI
P. VENKATASUBBAIAH) : (a) and (b)
Some instances of Departments reducing
the number of vacancies after the declara-
tion of resuits of the exmination, which
causes difficulties in nominating the candi-
dates rendered surplus, have come to the
notice of Government, However, all possible
efforts are made to ensure that all such
candidates are nominated to other depart-
ments. Government propose to issue suitable
instructions in this regard.

Retiring Rooms for Passengers
Crossing Hilly Check Post on
Bangladesh Border

4688. DR. GOLAM YAZDANI : will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there is no waiting or
retiring rooms for male and female
passengers who cross the hilly checkpost on
Bangladesh border in  Balorghat sub
division of West Dinajpur district in West
Bengal as a resuit of which passengers face
great difficulties ;

(b) if so, whether Goverment have any
plan to remove these difficulties ;

(c) whether there is no quarter in the
hilly check post area for the officers and
other staff who run the work at the check
post ,
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(d) whether the condition of structures
housing the officers are in tottering condi-
tion ;

(e) whether therec is Government Jand
in the area where all constructions for
passengers and staff can be madec but has
not yet been made : and

(f) if so. whether Government havc any
plan to improve the condition of this
important check post ?

THE MINISTER OF STATE IN THI
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN [LASKAR): (a) to ()
According to information received in
February, 1983, houses at Hilly station
where Customs and Immigratiop officers
and staff worked were old and required
repairs. No facility was available for stay of
incoming and outgoing passengers. Repair-
ing of the old buildings and further
construction werc under process in consul-
tation with the C. P. W. D, authorities.
Some land belonging to Government
Departments was available and question of
new construction with amenities was under
process/examination. Report about further
progress in thc matter has heen called
for.

Pay Fixation of Persongl Assistants
in ISRO

4689, SHRI K. A. RAJAN : Will the
PRIME MINISTER bc pleased to state :

(a) whether on conversion of Indian
Space Research  Oraganisation into a
Government Department of pay scales of
employees werc fixed by the ISRO council
during 1975 at per with the reccommendation
of the Third Pav Commis:ien -

(b) whether it is & fact that group of
Personal Assistants (In Administration
category) who were promoted fiom the
grade of Rs 425-700 to Rs, 470-750 were not
given suitable pay scale by ISRO Council
in accordance with the recommendation of
Thind Pay Commission :

(c) whether Personal Assistants in the
Department under Government of India are
fixed at the pay scale of Rs 550-900 :
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(d) if so, whether demand of P, A.'s
sn ISRO and VSSC will be looked into and
placedin the same pay scale as is being
raid té P.As in the Department under
Government of India ; and

(e) if s0, the details thereof ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONIC AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (2) With effect from 1. 1. 1973
the pay scales of employees of the Indian
Space Research Organisation (ISRO) were
revised broadly based on the orders issued
by the Government of India on the
recommendations  of the Third Pay
Commission. On conversion of ISRO into
a Government Organisation with effect from
April 1.1975. the revised scales of pay were
continued. On 1,1 1980, on a review of
uncommon scales of pay in ISRO, it was
decided 10 have the scales of pay of Rs.
425-700, Rs. 550-75%0 and Rs 550-900 for
stenographic staff in ISRO as in other
Government Departments, leaving it to the

. existing stenogruphic staff in the scale of

pay of Rs 470-750 to retain that scale as
‘scalc perscnal’ 1o them as a measurc of
consideration for historical reasons,

(by No. Sir. At the time of imple-
mentation of orders of Government on the
recommendations of Third Pay commission,
Personal Assistants (stenographic staff) in
the scale of pav of Rs. 210-425 were given
the revised scale of pav of Rs. 425-700 as in
all other Government of India Departments.
The stenographic staff (Personal Assistants)
in ISRO, who were in the scalc of pay of
Rs. 250-450, were given the revised scale of
pay of Rs. 470-750 on par with the Third
Pay Commission's rccommendation relating
to the scale of Rs. 250-450.

(c) Personal Assistanmis in thc Depart-
ments under ihe Government of India are
now fixed in the scale of pay of Rs. <50-750
or Rs. 550-900 depending on the level of the
officers with whom they arc attached.

(d) and (e) Do not arise as the scales
as available in other Central Government
non-secretariat offiices are also available in
ISRO.
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Anomaly in Senfority List of Hindi
Translators Gronp C Posts

4690. SHRI NAND [KISHORE
SHARMA : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government have formed
the cadre of Hindi post and circulated the
seniority list of Hindi Translators (Group
“C’ posts) ;

(b) if so, the criteria adopted for
fixing the seniority of the Hindi Translators
included in the list ;

(c) whether some of the Translators
who have been appointed earlier, have beep
made junior to the persons appointed
later ;

(d) if so, the reasons therefore and the
steps taken to rectify the anomaly ;

(¢) whether any representation against
the anomaly has been recsived by Govern-
ment ; and

(f) if so, what remedial sleps have been
taken by Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR1
NIHAR RANJAN LASKAR) : (a) Yes,
Sir.

(b) The seniority of the Senior/Junior
Translators inducted in the Central
Secretariat Official Language Service (Group
«C’ posts) at the time of its initial constituties
bas been determined in accordance with the
provisions made in rule 6 (). (ii) and (iii)
and 6 (2) (i) and (iii) of Central Secrelariat
Official Language Service (Group ‘C’ Posts)
Rules, 1981, published in part II, Section
(3), sub-section (i) of the Gazette of India
on 19,9.81 under G.S.R.842. *

(c) and (d) In accordance with the
aforesaid Rules, the departmental candidates
appointed on regular basis become senior to
those appointed even earlier on deputation/
ad hoc basis.

(¢) and (f) Yes, Sir. The matter is at
present undet consideration.
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Supply of Ration To Delhi Police on
Subsidised Rates

) 4691. SHRI UTTAMBHAI H, PATEL
Will the Mimster of HOME AFFAIRS be
pleased to state :

.(a) whether the Delhi Policemen are
being given ration on subsidised rates ;

(b) if so, how much is being given ;

(c¢) the total amount given during 1982
and 1983 ;

(d) if not given, the reasons therefor ;

(¢) whether Govetmment propose to pay
the amount in the near future ;

(f) if so, when and how ; and
(g) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) No Sir.

(b) and (¢c) Do not arise.

(d) to (g) A proposal to open Departmental-
Stores, where the Delhi police personnel could
purchase essential commodities at no profit
and no loss basis and get a deduction of
Rs. 50/-on the monthly purchase bill by way
of subsidy was suggested by this Ministry to
the Delhi police. The Delhi Police personnel
have not favoured the proposal and want to
have the subsidy in cash.

Now that the Fourth pay commission
has been set up, the commission will go
into the question of grant of various
allowance to them.

Revtsion of Salaries of Secretaries and
Members of UPSC

4692, SHRI GHUFRAN AZAM : Will
the Minister of HOME AFFAIRS be plea-
sed to refer to the reply given to Unstarred
Question No. 2335 on 7  December 1983
regarding revision of pay scals of Chairman
and Members of UPSC and state :
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(a) whether both Secretaries to Govern-
ment of India who were not member of
Indian Civil Service and Member of Union
Public Service Commission were given same
salaries at the rate of 3,000 P.M. till the
year 1965 whereafter the salaries of Secre-
taties to Government of India were revised
to Rs. 3,500/- pm  but the salaries of
Members of UPSC were raised to Rs.3,250/-
P.M. only in 1976 ;

(b) whether such  unequal raising of
the salarics has been creating an imbalance
in the matter of status as Members of
UPSC are merely equated with the rank of
Additional  Secretary to  Government of
India ; and

(¢) if so, the facts thereof and the
reasons for not raising  the salary of each
and every Member of UPSC to a sum of
Rs. 3,5000 1o bring at par  their status
with the Secretaries who till 1965 were
holding the same and equal status ?

THE MINISTER OF STATE IN'THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Yes, Sir.

(b) and (¢) The Union Public Service
Commission being a statutory authority set
up under the  Constitution, the status of
its Members is not  dependent merely on
the pay received by them and as such the
question of any  imbalance  having been
created in the matter of their  status does
not arise.

Manufacture of Commercial Diesel
Fngines by Mahendra & Mahendra

4693. SHRI PRATAP BHANU
SHARMA : Will the Minister of |NDUS-
TRY be pleased 10 state :

(a) whether Government have granted
licence to M/s, Mahendra and Mahendra to
manufacture commerical diesel engines in
collaboration with PIGEOT company of
France ;

(b) if so, the details thereof ; and
(c) whether these engines are manu-

factured for their own vehicles only or they
are available for general sale ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) Yes, Sir.

(b) The proposal of M/s. Mahindra &
Mahindra for technical  collaboration with
M/s. Automobile Peugeot,France for upgra-
dation of technology for manufacture of
automotive diesel engines was uapproved by
the Government in October, 1979.

(e) These engines are manufactured
by Mahindra & Mahindra for their own
vehicles only.

Communal Riots in Gujarat

4694. SHRI MAGANBHAI BAROT :
Will the Minister of HOME AFFAIRS be
pleased to state :

communal riots
between June, 1980

(a) the number of
took place in Gujarat
and todate ; and

(b) what are the instructions of Central
Government to the Gujarat State to prevent
communal distrubances in the State and
how far they have been carried out ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS : (SHRI!
NIHAR RANJAN LASKAR) :(a) There
have been communal riots notably at
Godhra, Dholka, Baroda Ahmedabad and
Himatnagar from June 1980 to December,
1982. In the year 1983, there has been no
such riot so far.

(b) The necessity of malntaining
communal harmony and  peace has been
emphasised on the State Governments inclu-
ding Government of  Gujarat. Specific
suggestions regarding the stream-lining of
administrative and  intelligence machinery,
acrest of anti-social elements at the proper
time, search and  seizure for arms and
ammunitions and action  against elements
inciting communalism  have been made.
Prompt investigation of communal offences
and  ear—marking/setting up  of Special
Courts for disposal of such cases have also
been suggested to the  State Government.
The State Government  are aware  of the
problems and have taken necessary stzps at

- their end.



103 Written Answers

Murder of J.N.U. Spanish Professor

4695, SHRI C. CHINNASWAMY :
Will the Minister of HOME AFFAIRS b+ -
pleased to state ;

(a) when was the
of JNU murdered :

Spanish Professor

(b) what progress did investigation

make since then
(¢) waether Govornmeat  handed over
the case to CBI ; and

(d) if not. the reasons therfor ?

THE MINISTER OF STATE IN THE
MINISTERY OF HOME AFFAIRS (SHRI
P, VENKATASUBBAIAH) : (a) The
murder took place on  the 22nd February,
1982,

(b) Fingers prints were lifted from
the spot and a number of suspected persons
have been interrogated. All out efforts are
being made to work out the case.

(¢) and (d) There is no proposal under
consideration to transfer the investigation
of the case to CBI, because the Delhi Police
is doing its best to work out the case,

Licence for Tambola to Chelmsford
Club, New Delhi

4696. STIRY K. LAKKAPPA :
DR. VASANT KUMAR PANDIT:
Will the Minister of HOME AFFAIRS be
pleased 1o refer to the reply given to Un-
starred Question No. 8789 dated 27th April.
1983 regarding licence  for Tambola to
Chelmsford Club, New Delhi and state ;

(a) whether the Club has furnished
necessary information to  Delhi Administra-
tion and if so, the action taken thereon :

(b) if not, the reasons therefor ;

(c) whether it is a fact that according
to law, books and records of the company
are required to  remain at th: Registered
Office of the compay and  the required
information should be available in the books
and vouchers and not  in the files but the
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company is trying to hoodwink the Govern-
ment on false pretext  in order (o evade
action for violation of terms of Tambola
licence ; and

(d) if so, action proposed to be taken
in the matter against the company ?

THE MINISTER OF STATE IN 1HE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Yes, Sir.

by Does not arise.

(¢) and (d) The f'amboia game was
held on the basis of the permission granted
by the Delhi Administration, The Club has
since rendered an  account of the income
and expenditure iiwurred on holding the
Tambola Game. After a careful examination
of the submissions made by the Club in
regard to the urilisation of the reccipts of the
Tamboia Game, the Dethi Administration
have decided to close the matter.

Irand in Chelmsford Club, New Delhi

4697. SHRI GULSHER AHMED :
DR. VASANT KUMAR PANDIT:
Will the Minister of HOME AFFAIRS be
pleascd to state

(a) whether it is & fact that a fraud
took place in the soft bar and mineral
department of Chelmsford Club Ltd., New
Delhi during the year 1978-79 and matter

was reported to  Parliament Street Police
Station ;
(b) if so, the amount of loss and the

outcome of police investigation ;

(c) the particulars of persons involved,
action taken against them and present
position of the case ;

(d) whether it is a fact that the fraud
occurred with the connivence of management
of the Club and the Supervisory  Staff
deliberately ignred to keep any supervision
or control over the supplies received by the
Department and  yet no action has been
taken by the Police against the concerned
officials ; and
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(e) the action taken or proposed to
be taken to prevent such swindles in the
club's funds/assets ?

THE MINISTER OF STATE IN THE
MINISERY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) to (b)
The Administrative Officer Chelmsford
Club had lodged a complaint that an emp-
loyee of the Club had misappropriated stock
to the tune of Rs. 18,000/- The shortage of
stock had becn detected by the auditors on
physical verification, A case under section
408 IPC was registered at the Police Station
Parliament Street on 29.11.79 The accused
was arrested and challaned. The case s
pending trial in the court ot the Metropoli-
tan magistrate, New Delhi. The accused
has also been suspended by the management
of the Club,

(d) Investigations conducted by the
Police do not establish |he connivance of
the Club management.

(¢) Itis for the Club management to
take suitable action to prevent such misap-
propriation.

Disposal of Toshakhana Treasure by
Jammu and Kashmir Chief Minister

DESAI Will the
AFFAIRS be pleased

4698. SHRI B.V.
Minister of HOME
to state :

(a) whether itisa fact that former
Jammu and Kashmir Chief Minister was
contemplating  disposing of the priceless

' Toshakhana treasure to utilise the sale
proceeds for economic ©  development of the
State ;

(b) whether the present Chief Minis-
ter of the State was also planning the same;

(c) whether the Union Government ;
have taken over the charge of this treasure !
and

(d) if so, whether any guidelines have
been issued to the State Governmeat in this

regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
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P. VENKATASUBBAIAH) : (@) and (b)
According to the Press  Release issued by
the Jammu and Kashmjr  Government on
20th October, 1983, the Controller Tawaza
had deposited in the Srinagar Treasury in
October, 1951, eight boxes containing
precious stones, royal jewellery, wearing
apparel, decoration pieces, antigues, gold,
diamonds, rubies, sapphire and ceremonial
articles. It has also been  mentioned in the
Press Releese, among  other  things, that
right from the beginning the State Govern-
ment had the plan to utilise these jewellery
items for the public good and the State
Government wants to ascertain the views of
weli-known experts on the subject so that,
if possible, they  could be displayed in a
museum and in the case of a few items like
the uncut sapphire, lumps molten silver and
gold, they could be auctioned if not found
fit for display in the museum.

(¢) No, Sir.

(d) Does not arise.

Probe in The Secret Cache of Treagure
Found in Srinagar

4699. SHRI1 P.M. SAYEED :
SHRI SURAJ BHAN :
SHRIBV. DESAI : Will the
Minister of HOME AFFAIRS be pleased to
state :

had asked the Law
Minister to ascertain  the facts about the
secret cache of treasure  found in the base-
ment of the State Treassury in Sripagar ;

(8) whether he

(b) if so, whether he had asked the
authorities for investaigation into the matter
and take measuress to prevent any tampering
with treasure ;

(¢) whether the

report  has been

.obtained and the Law, Ministry’s views

have been ascertained in this regard ; and

(d) if so, steps being  taken to check
its misuse by the State Government ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME  AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) No, Sir.
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(b) Does not arise.

(c)and (d) According to the Press
Release issued by the Jammu and Kashmir
Government on 20th October, 1983, the
Controller Tawaza had deposited in the
Srinagar Treasury in October, 1951, eight
boxes containing  precious  stones, royal
jewellery, wearing apparel, decoration pieces,
antiques, gold, diamonds, rubies,
sapphire and ceremonial articles. They were
collected by him from the two Tawaza
stores at Jammu and  Srinagar  before
depositing them.  The press Release also,
among other things, mentioned that right
from the beginning, the State Government
had the plan to utilise these jewellery item
for the public good and the State Govern-
ment wants to ascertain the views of well-
known experts on the  subject so that, if
possible, they could be  displayed in a
museum and in the case of a few items like
the uncut sapphire, lumps of molten silver
and gold, they could be auctioned if not
found fit for display in the museum. The
jewellery items of the Toshakhana deposited
into the Treasury in duly sealed steel trunks
have been authentically photographed with a
proper inventory of each box.

According to the State Government’s letter
dated 3rd Decembcer 1983, the treasure was
a secrct treasure and  proper records with
notregard to it were available. There was no
question of tampering either with the records
or with the contents of the boxes, A British
Expert had a look at the treasure for
purposes of  evaluation and his report was
awaited. No firm decision had  yet been
taken about the disposal  of the jewellery
items, etc., and one of the ideas was to put
these articles in a museum for display.

In the light of the information furnished
the State Government, it does not seem
necessary to ascertain the legal views of
the Law Ministry at present.

Report on Dogra Rulers Treasures
from J & K Government

4700, DR. KRUPASINDHU BHOI :
Will the Minister of HOME AFFAIRS be
pleased to state :
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(a) whether the Centre has sought a
detailed report on the Dogra rulers treasures
from the Jammu and Kashmir Government ;

(b) if 50, the details sought and received
so far ; and

(c) the action Government propose to
take in the matter and to what best use
these could be put to ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) :(a) to (¢}
According to the Press Release issued by
the Jammu and Kashmir Government on
20th October, 1983, a copy of which has
been furnished by the State Government,
the Controller Tawaza had deposited in
the Srinagar Treasury in October, 1951,
eight boxes containing precious stones,
royal jewellery, wearing apparel. decoration
pieces, antiques, gold, diamonds, rubies,
sapphire and ceremonial articles. They were
collected by "him from the two Tawaza
stores at Jammu and Srinagar before
depositing them, The jewellery items of the
Toshakhana deposited into the Treasury
in duly sealed steel trunks have been
authentically photographed with a proper
inventory of each box.

According to the State Government's
letter dated 3rd December, 1983, the treasure
was not a secrct treasure and proper
records with regard to it were available.
There was no question of tampering either
with the records or with the contents of the
boxes. A British Expert had a look at the
treasure for purposes of evaluation but his *
report was awaited.

The aforesaid Press Releasc also
mentioned, among other things, that, right
from the beginning, the State Government
had the plan to utilise these Jewellery
items for the public good and the State
Government wants to ascertain the views
of well-known experts on the subject so
that, if possible, they could be displayed in
a museum and in the case of a few items
like the uncut sapphire, lumps of molten
silver and gold, they could be auctioned if
not found fit for display in a museum.
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However, according to the State Govern-
ment’s letter dated 3rd December, 1983, no
firm decision had yet been taken in the
matter and one of the ideas was to put
these articles in a museum for display.

Acquital of Persons Languishing
in Jail

4701. SHRI MANOHAR LAL SAINI:
Will the Minister of HOME AFFAIRS be
pleaced 1o state :

(a) whether Government's attention has
been drawn to the news item “In Jail for
kidnap that didn't bappen” appearing in
the Indian Express of 3, November, 1983 ;

(b) if so, what are the reasons that a
man has been languishing in jail for an
offence which he never committed and steps
proposed to be taken to free him and
punish the guilty officials ;

(c) what are the reasons that undertrials
are still being handcuffed inspite of the
directive of the Supreme Court that they
are not to be handcuffed when being
brought to the courts ; and

(d) what steps are proposed to be taken
to strictly enforce the directive ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Yes, Sir.

(b), (c) to (d) Information is being
. coliected and will be laid on the Table of
the House.

Wi & qv¥ ag fads waw

4702. st waur™ fAg wvaw : w7 oAy
7t ag qATA FY FUFA fF :

(%) wre@d 1983 F < frad
fa2elt wrgw 9%% wq ; s

() Toage fer WS ¥ o
qwr-arT IAAY weyr feadt g ?
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e wearam & Trew wead (s fagre
W wewt) - (F) aRk @) daw
HIFIT Q@ 1T 99T % HTEIT 1-1-1983
¥ 31-10-1983 T% &t swafd & QA
10 sifFearEY TfeesT w1 aer w7 91
agq, W A FEIT, IMMEE At
TEA g & g S s
21 W ST gwrd R gy wifea
SWEAt ¥ ey omAfy ¥ faw wer
T T &)

Illegal Export of Tallow

4703. SHRI B.D. SINGH : Will the
Minister of INDUSTRY be pleased to
state:

(2) whether attention of Government
has been drawn to the press report appear-
ing in the Financial Express of 26
September, 1983 regarding illegal export of
tallow (both cow and buffalo) to Rajasthan,
U.P., Delhi from Mewat for sale to Vanas-
pati manufacturers; and

(b) if so, the fact thereof and reaction
of Government thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S'M.
KRISHNA) : (a) Yes, Sir. The facts of the
report are being ascertained.

(b) Does not arise,

Promotion from Group D Post to
LDC and UDC

4704. SHRI D.S.A. SIVAPRAKASHAM:
Will the Ministet of HOME AFFAIRS be
pleased to state :

(a) the minimum qualification and
service required for promotion from Group
‘D’ Post to LDC and UDC; and

(b) whether there is any proposal with
Government to relax this period of
service ?
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) 109, of the
the vacancies in the grade of LDCs are
filled from amongst Group ‘D, employees
who possess the qualification of matricula-
tion or equivalent and have rendered 5 years
of regular service in~ Group ‘D' post,
through a limited departmental competitive
examination. There is no direet promotion
of Group ‘D’ employees to the grade of
UDC since all the posts in UDC grade are
filled by promotion from the grade of
L.DC only.

(by No, Sit.

Notices to Persons in Katihar and
Purnea Districts of Bihar to Prove
Nationality

4705. SHRI R.L.P. VERMA :
SHR] G.M. BANATWALLA
SHRI TARIQ ANWAR :
SHRI RAM VILAS PASWAN :

SHRI SATISH AGARWAL:
Will the Minister of HOME AFFAIRS he
plcased to state

(a) whether there is an infiltzation
from Bangladesh into different districts of
Bihar ;

(by  whether 1t is a fac: that some per-
sons have been issued notices in Katihar
and Purnea districts of Bihar to prove that
they arc Indian nationals and not infiltra-
tors from Bangladesh:

(¢) it so. the numYer of sach persons.

(d) if so, what has been the criteria
of issuing these notices; and

(c) what are the certificates or papers
acceptable to prove that the person who has
been served with such a notice 15 an Indian
national or not ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR):(a) The
Govarnment of Bihar has reported that
there has been entry of foreign nationals in
some districts.
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(b) to (d) The Statc Government have
reported that the Electoral Registration
authorities issued 5336 notices involving
18978 persons.  This covered not only
persons with doubtful citizenship qualifica-
tions but also persons having names at more
than one place, persons not ordinarily resi-
dent at a particular place, etc.

(e) The Electoral Registration authori-
ties arc to verify whatever relevant mate-
rials are available or submitted in respect of
the persons concerned.

Closure of M/s. W.G. Forge and
Allied Industries Ltd,

4706. SHRI A.T. PATIL : Will the
Minister of INDUSTRY bhe pleased to
state

(a) whether Mys. W.G. Forge & Allied
Industries Ltd. which is a ‘select’ industry
located at Thane and Kudal (Maharashtra),
employing about 3500 workers is on the
verge of being closed down:

(b) the reasons of sickness of this

industiy; and

(c) whether the Government of India
proposed to take to save the employment
of workers and economic activities of ancil-
liary industries ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S M.
KRISHNA) : (a) and (b) Yes, Sir.

M/s. W.G. Forge & Allied Industries
Ltd. are on the verge of closure primarily on
account of problems of inadequate working-
capital finance.

(c) TDBI and a Consortium of Banks
are exploring ways for reviving this unit,

Permission for use of Loud Speakers
at Religions Functions in Delhi

4707. SHRI J. S. PATIL : Will the
Minister of HOME AFFAIRS be pleased
to state :
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(a) whether itis a fact that in Delhi,
persons andfor institutions engaged in
organising religious functions like Bhawati
Jagran. Keertan or reading from holy
scriptures like Granthasaheb, Quaran etc.
have to obtain permission from the Delhi
Police in case they want use loudspeakers
for the purpose ;

(b) if so. the conditions under which
such permission is granted ;

(c) whether the local administiation
has any effective way of checking that these
conditions are not abused ; and

(d) whether Government  porpose to
ensure that the use of loud speakers is
strictly restricted for the benefit of the
persons who a:tend these religious gather-
ings and that they do not become a source
of nuisance for the entire locality ?

THE MINISTER OF STATE IN THF
MINISTRY OF HOME AFFAIRS (SHRI]
P. VFENKATASUBBAIAH) : (a) Yes
Sir.

(b) The permission s granted subject
to the condition that tone and volume of the
loud-speaker shall be controlied so as not
to cause annoyance to the residents of
the area. The loud-spcakers shall not be
used before 5.00 a.m. and after
10.00 p.m.

(c) and (d) The Police keeps a check
to ensure that the conditions prescribed
are not violated. Whenever any violation
comes to  notice, necessary legal action is
taken. During the curcent year, up-to 15th
November, 1983, 248 such cases were
noticed and 282 persons in these cases were
arrested and challaned.

Issue of Licences

4708. SHRI CHITTA MAHATA : Will
the Minister of INDUSTRY be pleased to
state :

(a) the number of lctters of intent for
industrial licences have been issued since
January 1980 till date and the particulars
of parties, State-wise and year-wise figures ;
and
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(b) the Government's policy in this
regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S. M.
KRISHNA) (a) A statement showing
State-wise and Year-wisc  break-up of
number of letters of Intent issued since
January 1980 to November, 1983 is enclosed.
The derails, such as, name and address of
the party, item of manufacture and capacity,
location etc., of the lctters of intent issued
are being published regularly by the Indian
Investment Centre in their ‘Monthly News
Letter’. Copies of this publication are
available in the Parliament Library.

(b) The Industrial Policy Resolution of
1956 provides the basic frame-work for
Industrial Policy to be followed by the
Government, The socio-economic objectives
of the policy have also bsen re-iterated in
the Incustrial Poiicy statement of July 1980,
The system of licensing  of industrial under-
takings which was introduced through the
Industries  (Dcvelopment & Regulation)
Act, 195] piovides the machanism to achieve
the policy otjectives. which aim at optimum
utilisation of investible resources with a
view to :-

(i) meet necd-based requirements of
industries i n accordance with
national priorities ;

(ii) prevent concentration of econo-
mic power !

(ii1) secure balanced development of
various parts of the country ;

(iv) securc widest possible dispefsal
of entrepreneutship and distribu
tion of income :

(v) locate nucleus of economic acti-
vity in a dispersed manper so as
to achieve widening of the indus-
trial base ;

(vi) achieve optimal inter-sectoral
balance between public sector,
organised private sector and
small scale sector,
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Statement showing State-wise and Year-wise Break-up of Letters of Intent issued during

the years 1980 to 1983 upto (to Nov.)

State 1980 1981 P982 1983 (up to
Nov-)
1. Andhra Pradesh 78 68 66 6§
2. Andeman & Nicobar -— — - -
3, Arunachal Pradesh _— 1 | 4
4. Assam 2 7 S 2
5. Bihar 19 17 2 27
6, Chandigarh —_— I 4 1
7. Dadra & Nagar Haveli — — 4 2
8. Declhi 2 9 9 6
9, Goa, Daman & Diu 9 8 9 11
10. Gujarat 148 131 121 93
11. Himachal Pradesh 11 15 15 11
12. Haryana 59 59 66 51
13, Jnmrliu & Kashmir 12 8 8 7
14. Karnataka 73 58 8s 47
15. Kerala 22 25 29 27
16, L M. & A, Island — —_ - —_—
17. Madhya Pradesh 47 30 63 42
18. Maharashtra 175 144 148 117
19. Manipur —_ _ — 1
30, Meghalaya — 11 4 2
91, Mizoum — —_ —_ _
22. Nagaland — 6 1 3
23. Orissa 14 32 43 19
24, Pondicherry 1 3 2 7
25. Punjab 38 46 39 40
26. Rajasthan 45 Py ss 19
27. Sikkim —_— — 1 —
28. Tamil Nadu 52 59 66 57
29. Tripura —_ — —_ 1
30. Uttar Pradesh 80 i 111 109
31. West Bangal 55 43 37 31
32. State not indicated/ 4 - 6 29 5
More than one State
TOTAL: 946 1916 1043
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wfiarr & wre syfent
wfan gt

4709. sY UWATT WYWET WEA
w1 g AT qg FA Y FOAFA

(%) w1 oF  fasewzs & g9 e
¥ 29 awed, 1983 # Ffagrar ¥ A
fasiy sufeagl &Y g4T & W ¥ OF
gt mfasr & o7

@) ®11 58 favemuss & qEAAAT
) ww-90@ v v foard frarg @
fr fog qe ag fag @ar ¢ fr gfaa &
98 3% 9T FATET fFar s 9 A
ITFT NS WIT FTOTVET FEAT &7
LUK R

(m) ¥ gHr w7 ¥ fagrr AW
Fav azw & favemuvesd ot 89 Tweql
¥ gfgq & IcaraITl ¥ ATEE ¥ NN
g4 ¥ faq 4 ; &7

(%) afz gi, a1 39 qa9 T GF
g1vT #gy FrgarEy Fy af &

ng wewmwa & vsw waAd (7 fagre
THA AEHT) : (F) ST g AR

(=) fermz gsw grar fzg o F@E
4 wfgg fifgg safaaa) &1 w7 qaiwar
Y fraye wrrfger o7

(M &7 (@) fafoce =R & s
% g AT AT g g

awgiaft wed a7 suym

4710. STRE! FEwT AIF ;. FAT AR
T g qqTA KT FAT FI9 fF

(F) w3 dra Iut F Hw WG
aw@e & fafws wmaal # guaofe
w1 97 =7 & gfg &Y 7 | o
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(®) 39 9T A¥ gu =7 Fr A%
& faq a@R &1 | W FoH FT
faare & ; v

(7) w1 ag 7= ¢ fr dhvaefr @
P qay afew ufe &1 gEm

T famgw T 3 Awea 7 fear
2, 3% afz g, Y s9% T A § 7

g weArRy X usA W (s o
awzgwman) - (F) fafasr sxraai qur
fvirt # ssaifeat #1 gwaYafc g
whga w77 wfewt Q@ A
faar & dafgs wfawrfat @ sar-
afag &Y € § 1 s gwEi 7R 97
feg T 377 ¥ daw & At Fa guaT
Iuesy A g | {67 W Fm WA/
fawt (9=0) qar s Fteat @R
ad 1978-79, 1979-80 T4T 1980-81 ¥
qraE e g aawaft A F A ¥
g fawmr graosfam R d9w
faawor & faw aq §

(@) guarIft ¥ 97 93d gy Aqq
;N O ¥ fag ag3w oz & fagam
g AT @i Faredl/faar & w3dw
fearqar g fr a =w #@99 A Iagw
Friard #7 )

(1) i augefT W& 97 fafesy
warEiffaarmt gra feg we s @
g # FA1FT gEAT ITAST AH 2,
zafae &1 qaar #7971 99qar ag qaET
gwa aff & f& fog gaea/faam §
Faquaft v a7 sfawaw =3 fear
for @, e wgfaasit ¥ gafam
FARAE®E  wATAT W Heqr §
affat &1 g 73§ zafac
g € B %@, erEear fasm
TIT AT AR fqmET J§ sxraqr
gTur fFar mar T -gs F HAAAY,

. fawraY gror feg o saw & wfww @
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FAT FAAT A (1) 730 37% FeAtawl g agaefc g o

fFar wrr sy
(T9q @i F)
geA 1978-79 1970-80 1980-81
(areafas) (areafaT) (afm)
1 2 3 4
(F) F==rg garad faarr (49)  81.82 $1.41 *87.51
(=) arfufsTd ngs 4072.43 511,81 5508.3R
(i) ¥AL(IMA) 1919.57 2304.27 20¢02.14
(it) zrE-AT, SR
A=17 #rfg 2137.07 2824.63 2898.26
(iiiy  faedt g MFAT 15,79 11.91 *7.98
() SETEA OFF 2232.20 2130.78 3474.1)
(i) ¥@F FHATT (3 TFF) 103.28 138.63 105.93
(ii) ATA AIHIT HT 548.19 483.86 *594.68
HGIA[/Td (6 TFF)
(i) & fraraa 14.46 12.98 34.77
(iv) ATEFT FFREAT 1553.32 1481.23 2721.34
(v faeqa agwge a9 .03 — —
B ELCY
(vi) TTA] SAT (2 TFF) 12.92 14.08 17.39
() &= Bree FTatAT 822.55 1009.00 *1147.61
T ANE 7209.00 8362.00 *10217.61

feequit: —*ara arfaa
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Allocation for Specal Component Plan
for Scheduled Castes/Scheduled
Tribes

4711. SHRI N. E, HORO : Will the
Ministes of HOME AFFAIRS be pleased to
state :

(a) the amount State-wise, allotted for

Special Component plan for Scheduled
Castes and Scheduled Tribes during last
three years ;

(b) the actual utilisation of funds under
this head in each of these years :

(c) the details regarding the conditions
that an area has to fulfil for entitiement to
this plan ; and

(d) the number of development blocks in
different States, particularly in the State of
Bihar, where the plan is under imple-
mentation now and in 1983-84 ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR): (a)
and (b) The Special Component plan has
been under implementation for the develop-
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ment of Sch. Castes. The requisite in-
formation is furnished in the statement
placed below,

(c) and (d) The Special Component
plan (SCP) is not an  area plan and all
States and Union  Territories having sub-
statial S. C.  population have formulated

such plans and the SCP is not restricted
to any particular area in the States/UTs.

The SCP envisages inclusion of schemes
in the general sectors of development which
would go to the benefit of S. Cs quanti-
fication of funds from all  divisible pro-
grammes under cach sector and  setting of
specific targets as to the number of families
to be benefited under each  sector, It is
envisaged that 509 SC families living below
the poverty line should be assisted during
the VI Plan to cross the line. The provision
of basic services and facilisies and of access
to the opportunities for social and
educational development for are also to be
brought into the Special Component Plan.
Ail the States with substantial Scheduled
Castes population, Bihar  included, have
been formulating and implementing Special
Component Plans every year during the 6th
Plan period and all the blocks are covered
by Special Component Plan,
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Task Foree on Shelter for Urban
Poor and Slum Improvement

4712, SHRI R, R. BHOLE : Will the
Minister of PLANNING be pleased to state :

(a) whether Union Planning Commission
has appointed a Task Force on shelter for
urban poor for slum improvement and
whether it recommended drastic change in
the reorientation of all public agencies like
Housing Board etc :

(b) their recommendation to quickly
serve the poor and supply cheaper. and
durable housing : and

(c) what do Government propose for
the improvement of housing and slums in
Bombay ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) : (a) Yes, Sir.

(b) A summary of the recommendations
made by the Task Force is given in the
statement

(c) The recommendations of the Task
Force are under examination in consultation
with the State/UT Governments and the
Ministry of Works and Housing.

As part of planned development, the
city of Bombay derives benefits from invest-
ments in Housing and Urban [Development.
However, a specific Shelter Project has been
undertaken by the Governiment of
Maharashtra from the current year onward
with World Bank assistance, involving an
investment of Rs. 260 crores. The main
components of the projectarc :

(i) Creation of new housing stock
(Sites & Scrvices)—85,000 units,

(ii) Slum upgradation for development
of 1 lakh slum units. '

(iiiy Urben renewa: (Reconstruction of
Old Buildings) creating 3000 units
in the reconstructed buildings ;

(iv) Municipal Services and Manage-
ment (including Solid Weaste
Disposal)
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(v) Technical
ing.

Assistance and Train-

Statement

Summary of recommendations made by
the Task Forco on Shelter for the Urban
Poor and Slum Improvement

1. The budgetary allocations in the
Plan should be used by the State
Governments exclusively for schemes
of land development and provision of
infrastructure to facilitate construction
of houses by individuals and appro-
ptriate organisations, with emphasis on
‘‘Sites and Services™ for the urban
poor.

to

. While drewing up shelter programmes
for the poor, priority should be
given to water supply. Sanitation and
garbage collection.

X. The limited public funds available for
construction of houses should be
utilised through the Housing and
Urban  Development Corporation
(HUDCO), cooperatives and banks,

4. Innovative and unconvential arrange-
ments nced to be made within the
general framework of the national
banking system for small loans for
construction of houses or for repair/
renovation/expansion to low income
people. This could be achieved by
setting up ““materials bank™ through
‘which loans could be given in kind.

5. Public agencies involved in land
development should take up rapid
relcases of land in the. market and
adopt progressive pricing policies,
including systems of cross subsidy,

6. A system of effective monitoring of
the housing activities, particularly
those related to public investments,
should be introduced.

7. While the present approach of
environmental improvement of slums
be continued, certain factors such as
realistic financial norms, proper
identification of responsibility of
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various ~agencies involved, cost
recovery, integration of physical
improvement programme with schemes
for pre-schools, nutrition, health
and employment, taking up urban
community development, maintenance
of assets need to be looked into. The
problem of squatters on private land
should be tackled on a priority
basis,

. Special Central assistanee should be

given by way of loan and grant to
the metropolitan cities to finance
infrastructure and services generally
and shelter and services to the poor
particularly.

. Implementation of schemes to supply

more water to slum areas should be
speeded up, and a massive programme
of pour flush latrines. where water-
borne sowerage is not feasible/
affordable in the near future, should
be taken up.

of the
Government of India should
expedite according permission to the
State Governments to carry out
improvement works for squattors on
Government of India lands.

State Governments  should
conduct comprchensive surveys in all
cities with a population of over I lakh
people (1o begin with) as per the 198!
census and prepare detailed slum
improvement master plans for these
cities, .

. An allocation of a mipimum amount

of Rs. 750 crores should be made
for slum improvement during the
Seventh Five Year Plan in order that
comprehensive silum improvement is
achieved with the provision of basic
amenities over the next 15 years.

Utban community devolopment
projects, on the Hyderabad model,
should be initiated in aill areas where
pl.iblic agencies are 1o take up slum
improvement or housing projects, with
full involvement of local bodies and

voluntary agencies.
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Low income people should be
encouraged to form cooperatives in
order to meet their shelter require-
ments through positive efforts on the
part of the concerned Government
Departments by giving them the
requisite assistance and guidance.

A full-scale review of slum legislation
in India, addressing itself to
strengthening the  legislation to
facilitate improvement programmes in
squatter settlements, upgradatien of
slums in built up areas, speedior
acquisition of private lands under
slums and grant of tenure to resi-
dents of improved slums, should be
undertaken by the Ministry of Works
and Housing,

The State Governments should make
a more vigorous use of the existing
legislation on slums, particularly in
the matter of acquisition of private
land under slums on payment of a
multiple of the actual rent.

All concerned agencies should treat
secutity of tenure in shelter pro-
grammes for the poor, whether
serviced sites, improved slums or
formal housing, as an integral and
indispensable part of such pro-
grammes.

The State Governments/city manage-
ments should conduct a realistic
review of master plan standards, land
use plans and regulations, building
bye-laws, intrastructure standards and
service standards in order to deter-
mine the minimum norms which are
competible with both health and
safety as well as the means of the
poor. While conducting such a review,
cily managemenls may consider
exempting whole areas where the poor
live from the operation of specific
legal measures which may be found
to be impractical, .

The real impact on the low:r income
groups should bec borne in mind
while undertaking a review of rent
control, urban land ' ceiling and land
acquisitiop for urban development.
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20. All public agencies, like Housing
Boards, engaged in shelter as an
essential pre-requisite to expanding
the scope of housing programmes
for the poor, should concentrate on
development of land and infrastructure
and cut down their house construction
programmes to thc minimum,

21. The suggested reorientation of public
agencies can be assisted by inducing
the participation of non-governmental
agencies in the provision of shelter
programmes for the poor. In organi-
sing the poor for self-help, whether
for construction of low cost houses
or delivery of basic environmental or
social services, the non-governmental
voluntary agencies, either non-profit
professional organisations or small
community groups, should be encour-
aged to play spceific roles.

22. With a view to augmenting the efforts
currently being made to provide
housing finance tor the poor through
formal institutional channels, organisa-
tional arrangem~nts should be
worked out for encouraging the
housing finance agencies like the
Housing Development and Finance
Corporation (o enter the housing
market for  this category of
population.

Nuclear Energy Plant in Andhra
Pradesh

4713. SHR] P. RAJAGOPAL NAIDU :
SHRI ANANTHA RAMULU

MALLU : Will the PRIME
MINISTER be Pleased to state ¢

(a) whether Government are going to
set up nuclear energy Plant in Andhra

Pradesh ; and

(b) if so, when ?

THE MINISTER OF STATE IN THE

DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELLECTRONICS AND OCEAN
- DEVELOPMENT (SHRI SHIVRAJ V.,
PATIL) : (a) and (b) The site Selection
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Committee for recommending suitable sites
for locating atomic power stations in different
regions of the country has recently been
reconstituted. No decision has yet been
taken regarding location of atomic power
station in the Southern Electricity region,

Colour T.V. Sets Manufactured
duriag 1983

4714. SHRI CHIRANJI LAL
SHARMA : Will the PRIME MINISTER
be pleased to state :

(a) total number of colont TV sets
manufactured during 1983;

(b) total number of TV sets to be
manufactured during {984; and

(c) Governmeat's policy for grating
licences for manufacture of colour TV
sets ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
MINISTRY OF FOOD AND CIVIL SUPP-
LIES(DR. M.S. SANJEEVI RAO): (a) and
(b) Regular manufacture of CTV receivers is
yet to start in the country. The number
of CTV sets to be manufactured during 1984
will be know only after such regular produ-
ction has started the market response is
seen and the CTV manufacturers have
firmed up their plans of production for the
whole of the coming year.

(¢) Government’s Industrial and Licen-
sing Policy fo CTV Receiver Manufacture
was placed on the Table of the House on
February 25, 1983. A copy of the text of
that Policy is enclosed as statement.

Statemeut

Industrial & Licensing Policy for
Colour Television Receiver Sets*

TV transmission in colour has been
introduced in the country. A hallmark
was the successful and excellent coverage
of the Asiad in colour. It is expected that
TV transmission in colour would increase
rapidly and cover large area of the
country. .

*This Policy was laid in Parliament oa 252,1983,
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Government has been considering policy
regarding manufacture of CTV sets in the
country. With a view to establishing a
self-sustaining industry capablc of produ-
cing quality CTV Receiver sets and provi-
ding high level of service support, it has
been decided to allow Indian manufacturers
to start production within the broad frame-
work of guidelines as under :-

(a) All sectors of the industry would
be encouraged to participated in the
industry. However, foreign equiry
companics would not be parmitted
to manufacture colour TV sets,

(b) There would not be any upper
limit on capacities. A mmimum
complement of production and test
equipment as deccided by DOE
from time to time, would be
required to be installed in each
production unit,

(c) Foreign collaboration would not
be Permittad except on considera-
tions of special merit on a case by
case basis and should be fully
backed up by internal R&D for
continual updating of the product
line.

(d) No foreign brand names would be
allowed in the manufacture and
sale of CTV sets,

(¢) After the one-time ad hoc CTV
assembly programme carried out
for the Asiad; no further assembly
of CTV sets would be allowed
based on kit imports.

(f) Produciion of quality components
at viable levels is considered impor-
tant It is essential for reduction
of dependence on foreign sources
as well as to encourage indepen-
dent product designs.  Critical
component such as Picture Tubes
and Integrated Circuits etc, would
be standardized by the Department
of Electronics, Necessity for
design flexibility would be kept in
view. Modalities of import assis-
tance to approved units would be
as decided from time to time.
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(8) Colour TV is a high cost consumer
durable item, To provide consumer
satisfaction and to ensure long
term prospects for exports, it is
necessarv to ensure quality and
reliability of the sets. In order to
assist the industry, the Department
of Electronics is setting up test
facilities at four regional centres
(East, West, Noith and South).
These facilities will be rcidy within
the next one year. All manufac-
turers would be required to obtain
quality certificates from the DOE
or its designated agencies, for the
manufacture and marketing of
CTV Receivers.

The policy also covers VCR Monitors
sets and their production would also be re-
gulated accordingly.

All applications so far received shall be
finally closed, Entrepreneurs are being
requested to submit fresh applications in
accordance with the policy. All necessary
help would be provided by the DOE, En-
trepreneurs may also approach ETTDC for
import assistance with regard to capital
equipment and raw materials and com-
ponents.

Decline in Domestic Démand of
Steel

4715. SHRI CHINTAMANI PANI-
GRAHI : Will the Minister of STEEL. AND
MINES be pleased to state :

(a) whcther it is a fact that the do-
mestic demand for steel has  declined
and there has been  depression in the steel
market ;

(b) if so, the main reasons responsible
therefor ; and

{c) the specific steps which have been
taken by Government to create the domestic
demand of steel in the market ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N. K. P. SALVE): (8) and )]
The total domestic consumption of steel as
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reflected in the sales during April-November
1983 is slightly lower than in the corres-
ponding period last year, Lower consump-
tion consideted is largely due to ready
availability of steel leading to reduction in
inventory holding by consumers.

(c) Steps taken to proinote steel demand
include, inter-alia, orientation of the pro-
duct-mix to better match what  the market
requires * and of close interaction with
cumsumers.
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Development in hdastrial Technology

4718. SHRI GHULAM MOHAMMAD
KHAN : Will the PRIME MINISTER be
pleased to state : :

(a) the details of processes developed
for use in industrial technology, their
commercial exploitation and actual use in
commercial production ;

extent of  utilisation of the
developed by the C.S.I1. R,
and private sector

(c) the
facilities
laboratories in public
undertakings ; and

(c) the steps proposed for higher and

intensive use of the processes developed
by CSIR in the country ?
THE MINISTER OF STATE IN

THE DEPARTMENT OF SCIENCE
AND TECHNOLOGY ATOMIC
ENERGY, SPACE, ELECTIONICS AND
OCEAN DEVELOPMENT (SHRI SHIVRA)J
V. PATIL) : (a) 10 (¢) Information is being
collected and will be  placed on the Table
of the House.

of Industrinl Waste in
Scientific Manner

Disposal

4719. SHRI BHERAVADAN K.
GADHAYV! : Will the PRIME MINISTER
be pleased to state :

(a) whether it is a fact that because some
big industries are not taking steps to
dispose off their waste in scientific manaer,
the pollution goes on increasing in the air
as well as in water ;

(b) whether it is also a fact that because
of the fly of ash in some Cement factories
in Rajasthan, the soil of the fields of
Scheduled Tribes is becoming non-cultivable:
and

(c) whether Government would make
an enquiry into this and preveil upon the
industries to see that scientific disposal of
their wastes is made in proper way and
that defaulting industries are penalised ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINGH) : (a) No, Sir.
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(b) and (c) The fly cash from Cement
factories does have some marginal harmful
effect on the productivity of the land. The
Government has enacted the Air (prevention
and Control of pollution) Act, 1981. The
Central Government is prevailing upon the
Rajasthan State Government to take effective
action for the implementation of the Air
Act and  prevention and control of air
pollutants.

Age Relaxatien to Employees of
N.D. M_ C. for Staff Selection
Commision Examination

4720. SHRI G. Y. KRISHNAN : will
the Minister of HOME AFFAIRS be pleased
to state :

(a) whether the facility af age relaxation
is available for Ministeries and Departments
of Government for examination by Staff
Selection Commission for the posts of
Auditor/Junior Accountant/UDC to be held
in 1984 ; and

(b) if so, whether Government propose
to extend the age relaxation to these NDMC
cmployees who have  been selected by the
Staff Selection Commission ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) The upper
age limit of 25 years  prescrihed for the
Auditor/Junior  Accountant/UDCs Exami-
nation, 1984 is relaxable for certain
specified categories of departmental candi-
dates, Relevant extracts of the noiice for
the examination issued by the Staff Selection
Commission in September, 1983 are laid on

the Table of the House, [Placed in Library
sec. No CF 7607/183].
(b) No, sir. The  Staff Selection

Commission does not make any recruitment
to posts in NDMC.

Visit of Science and Technological Team
from German Democratic Republic
to India

4721. SHRI ARVID NETAM ; Will
the Minister of INDUSTRY be pleased to
state :
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(a) whether itisa fact thata high
powerd science and technological team
from German Democratic Republic receatly
visited India, as reparted in the ‘‘Economic
Times™ dated 17 August, 1983 ;

(b) if so, the details of discussions with
particular reference to exploring the possi-
bilities of co-operation  between the two
countries ; and

(c) who was the leader of the delegation
his status and also the names and  status
of other Members of the team ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
S. M. KRISHNA) : (a) Yes, Sir, .

(a) Coinciding with the visit of GDR’s
Deputy Prime  Minister Dr. G. Weiss
during the India Interational
technical symposia were  organised by the
Chamber of Foreign Trade of GDR in
cooperation with  Federation of Indian
Chamber of Commerce «& Industry and
Council of Scientific and Industrial Research
at New Delhi and Bombay in November.
1983. In the symposia,  discussions werc
held among the participants of  both the
countries with a view to identifying possible
areas of technical cooperation between the
enterprises of the two countries.

(c) The GDR expert delegation for the
symposia  was led by Mr. H.  Hoericke,
Executive Director of Chamber of Foreign
Trade of GDR. The following other
senior representatives of the leading GDR
industrial organisations participated in the
symposia :

1. Dipl.-Eng., Wofgang Mcinke
2. Dipl.-Eng. Alfons Dobrindt

1. Dipl.-Eng. Armin Wuntke

>

Dr. Eng. Werner Hauptmann
Dipl.-Eng. Wilfried Scheel
Eng. Peter Jankowski
Dipl.-Eng. Guenter Lohse

Dr. Eng. Dieter Kunke

® @ N w

Dr. Eng. Juergen Pfotenhauer
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10. Dipl.-Eng. Helmut Gillert
11. Dipl.-Jur, Eng. Wolfgang Kretschmer
1?.  Dipl Eng. Bernd Fuhge

Stock of Standard and Sub-stancard
Steel Products

4722. SHRI AMAR ROYPRADHAN :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) the stock of the standard and sub-
standard steel products available in each
Public Sector Steel Plant for the last five
years in the country ;

(b) the steps  Government have taken
to dispose of the available stock ; and

(¢) the production of the saleable steel
and ingot output of the each  steel plants
for the last five years and the sale proceed
of the same year ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND MINES
(SHRI N. K. P, SALVE) : (a) Information
is being collected and will be laid on the
Table of the House.

(b) To reduce stocks, SAI". has taken
a number of measures as follows :

(i) Credi: facilities have been extended
in respect of slow-moving items.

(ii) Production has been made market
oriented and the monthly produc-
tion programme is drawn up based
on firm demands from market : a
continuous review of this pro-
gramme is made. '

(iii) Cash credit limit has been fixed
for each stcel  plant so as to in-
volve plants in the effort to reduce
inventories.

(iv) The number of outlet points has
been increased by about 25 Nos.
by introducing conversion schemes
under which  billets supplied by
SAIL are converted into bars and
rods.
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(v) Package deals have been
introduced,

(vi) The marketing organisation is
increasing customer contact
Greater delegation of power has
been given to the field officers to
settle customer complaints
promptly.

(vii) lems which have deteriorated on
stock for a long period are being
disposed off by calling bids through
public notices,

(viii) Certain minor price adjustments

such as from blooms and slabs,
have been carried out so as to
remove disadvantages in rolling as

AGRAHAYANA 30, 1905 (SAKA)
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(ix) Inter-stockyard transfers have

been permitted.

(x) - Senior officers have been appointed
from the marketing organisation
ineach ofthe plants as well
as in the four regions to liaise
customers demands with plant
production and despatch,

decision to export
to siphon  off

A conscious
has been taken
surpluses.

(xi)

As a result  of this strategy SAIL
stocks that  were 1.45 million tonnes on
1.4.1983 have declined to 1.09 million
tonnes on 1,12.1983.

(c) Information regarding production
and sale proceeds of the SATL. plants is as

compared to other semis. follows :—
(1,000 tonnes)
PRODUCTION

Items/Plants 1978-79 1979.80 1980-81 1981-82 1982-83
INGOT STEEL ' .

Bhilai 2200 2108 204, 2115 2130
Durgapur 946 882 740 930 952
Rourkela 1318 1268 1165 1203 1144
Bokaro 1195 1426 922 1793 1829
IISCO 628 565 609 600 624
Total ; 6287 6249 5479 6641 6679
SALEABLE STEEL

Bhilai 1846 1706 1818 1819 1838
Durgapur 77 . 605 598 782 812
Roukela 1042 1045 984 1091 992
Bokaro 931 849 844 1471 1529
HSCO 481 430 523 488 500
Total : 5077 4535 4767 5651 5671
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(Rs. in crores)
Name of the Plant 1978-79*1979-80 1980-81 1981-82 1982-83
INGOT STEEL *The
. Bhilai - 0.19 0.05 - account in
year
Durgapur 041 098 4.32 222 097 78-79 for
Rourkela 0.72 1.06 1.69 2.43 4'54 SAIL was
Bokaro — - - 0.11 for 11
1ISCO — — 0.97 months
from 1.5.78
Total 1.13 2.04 6.20 4,70 5.62
SALEABLE STEEL
Bhilai 352.84 388.29 444,06 603.88 646.56
Durgapur 156.01 160.70 145.48 246.21 284.62
Rourkela 291.28 382.49 394,96 443.54  422.66
Bokaro 221,78 27035 262.56 492 92 600.96
HSCO 97.62 116.42 141.04 205.76 199.99
“Total 111954 131825  1388.10 199231 2154.75
Use of Tallow in Soaps THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY

4723. SHRI RAM JETHMALANI ;
SHRI SATISH AGARWAL :
SHRI N. K SHEJWALKER :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether he is aware that large
number of people in India do not likc
taking bath or washing hands or clothes
with soaps ctc. which contain tallow ;

(b) if so, will he consider banning use
of tallow in soaps etc. or make it compul-
sory for all manufacturers to display pro-
minently on evety wrapper etc. that the
product contains tallow; and

(c) if so, by when; if not the reasons

therefor ?

(SHRI S. M, KRISHNA) : (a) No such
prejudice against use of Soap containing
tallow has come to the notice of the Minis-
try of Industry.

(b) and (¢) Do not arisc,

Use of Technical Expertisc in the
field of Non-Ferrous Metallurgy

4724. SHRI SONTOSH MOHAN DEV:
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether a protocol for use of techni-
cal expertise in the field of non-ferrous
metallurgy to exploit the available potential
in the country had been signed with the
USSR:
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(b) if so, whether specific projects have
been prepared in this regard ; and

(c) the details of cooperation envisaged
between the two countries under the
protocol ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) A protocol of
the fifth meeting of the working Group on
Non-Ferrous Metallurgy of the Inter-
Governmental Soviet-Indian Commission on
Economic, Scientific and Technical Coopera-
tion was signed on 18th November, 1983.

(b) and (c) The projects/schemes in
which cooperation is envisaged and the
details of the cooperation between the
Soviet Union and India under the protocol
are briefly as follows :-

1. Alumina Project in Andhra Pradesh

Cooperation in the construction of
the bauxite mine and alumina plant
in Andhra Pradesh was discussed.
Soviet side confirmed its interest in
cooperation in the construction of the
project on compensation basis for
supply to USSR annually of 2.3
million tonnes of bauxite and 3 lakh
tonnes of alumina on long-term basis.
The Indian side explained its strategy
for financing the project and for
export of 2.3 million tonnes of
bauxite and 6 lakh tonnes of alumina,
representing full production of the
alumina plant, to USSR annually on
long-term basis and suggested that
further discussions between the two
sides may be held after the Soviet side
confirms their acceptance in principle
of the proposals of the Indian side.

2. Korba Aluminium Plant

(i) Feasibility reports for production
of gallium and special alumina
under preparation by Soviet Orga-
nisations will be submitted soon.

(ii) Soviet side offered to depute a
Specialist to prepare a pioposal
regarding studies on use of low
grade bauxite in alumina processing,
Draft contract for studies for
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reduction of consumption of
electric power and cryolite will be
submitted by the Soviet side.

(ili) Feasibility study for energy saving
in calcination was carried out by
Soviet Organisations and they .
expressed readiness to continue
cooperation on this project,

3. Other subject covered are :.
(i) Training of Indian experts in USSR

Contracts for training in USSR of
Indian experts from the public
sector undertakings under the
Department of Mines and Indian
Bureau of Mines have been signed
and implementation has com-
menced,

(ii) Cooperation in production of
aluminium and sillicon alloys.

(iii) Use of Soviet technology for high-
speed shaft sinking. tunnelling and
raising in Indian mines.

(iv) Working plans on sampling and
beneficiation of polymetallic ores
and flotation.

Delay in Plan Implementation

4725. SHR1 G. NARSIMHA REDDY:
Will the Minister of PLANNING be pleased
to state :

(a) whether itisa fact that delay in
Plan implementation has led to a staggering
loss in production, employment and exports
and National income lagged behind by Rs.
120081.65 crores, exports by Rs. 9600
crores, food grain production by 54 million
tonns, cement by 13 million tonms, the Fifth
Plan ended with a back log of 14.4 million
unemployed, as per “Plan and Performance"
conducted by Economics and Scientific
Resecarch Foundation ;

(b) if so, the reasons for the delay and
what steps are being taken to avoid such
delays in future; and

(c) if not, what are the facts ?
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THE MINISTER OF PLANNING
(SHRI S, B, CHAVAN): (a) to (c) The
methodology adopted by the author was to
calculate the output/income that could have
been reached at the end of the Fifth Five
Year Plan if the targets in each of the Five
Year Plans, in percentage terms, had been
achieved and then compute the shortfall as
compared to this figure.

This methodology ignores completely
events in the real world which have affected
Plan performance in every Plan, e.g. foreign
aggression, droughts, cyclones and floods,
the two oil schocks and rapidly changing
external environment, Besides the targets
of any Plan are based on the actual per-
formances of the earlier plans; therefore,
they cannot be superimposed on the targets
of the earlier Plans, in order to get the
hypothetical target of the later Plany.

Foreign Collaboration for Manufacturing
Electronic PABX

4726. SHRI M.V. CHANDRASHE-
KHARA MURTHY : Will the PRIME
MINISTER be pleased to state :

(a) whether Government have deferred
a decision on the choice of foreign colla~
borators for the manufacture of electronic
PABX (Private Automatic Branch Ex-
change);

(b) if so, whether the Electronics Com-
mission has overruled the unanimous deci-
sion of the Selection Committee consisting
of the representatives of the Ministry of
Communications and the Department of
Electronics favouring two foreign companies
for the job;

(c) the main reasons for deferring the
decision; and

(d) the recommendations made by the
Selection Committee in this regard?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. M. S. SANJEEVI
RAO) : (a) No, Sir.

(b) No, Sir.
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(c) Does not arise.

(d) It is not in the public interest to
disclose the recommendations.

Production of Paper and Newsprint

4727, SHRI ARUN KUMAR NEHRU :
Will the Minister of INDUSTRY be pleased
10 state :

(a) the production- of paper and news-
print in India during 1982 and the antici-
pated demand of paper and newsprint by
the end of the century ; and

(b) The action which is envisaged
to meet this requirement and the steps
likely to be taken suitably increase the
installed capacity of the Industry ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) 3 (8) The production of paper
and newsprint during the year 1982 was 12.36
lakh tonnes and 1.00,639 tonnes respectively.
The anticipated demand for paper and news-
print by the year 2000 is expected to about
30.50 and 5.45 lakh tonnes respectively,
according to a study carried out by the
Development Council for Paper, Pulp and
Allied Industries,

(b) Apart from taking up paper projects
in the public sector, Government have
taken the following steps to encourage the
growth of capacity for the manufacture of
paper :

(i) Promoting the setting up of paper
mills based on secondary raw ma-
terials which does not involve
foreign exchange expenditure, has
been delicensed,

(ii) The facility of imports of second
hand paper plants of capacity upto
30 tonnes per day was allowed till
31.3.81 and resulted in substantial
addition to capacity. As sufficient
capacity had been sanctioned, and
with a view to develop indigenous
capacities the scheme was with-
drawn after 31-3-1981.

(iii) The import of pulp has been
liberalised,
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(iv) The import duty on waste paper
used for paper making has been
waived.

(v) Excise rebates have been allowed
to small paper mills for the use of
unconventional raw materials.

(vi) Special incentives have been offered
for the utilisation of bagasse for
paper making.

These steps are expected to rtesult in
increase of installed capacity to a level of
nearly 25 lakh tonnes by 1984-85 as against
the target of 20.5 lakh tonnes set for the
Sixth Five Year Plan.

Reservation of Posts for SC/ST in
Visakhapatnam Steel Plant

4728. SHRI TRILOK CHAND : Will the
Minister of STEEL AND MINES be

pleased to state :

(a) the number of posts of Deputy
Manager Grade-1I (Clearance, Transport
and Shipping) advertised vide employment
Notification Nos. 3/82, 5/82, 5/83 by
Management, Visakhapatnam steel plant;

(b) if these, number of posts reserved
and filled by Scheduled Castes/Tribes candi-
dates ;

(c) of these, number of posts dereserved
(Year-wise) since 1 April, 1980 todate with
reasons in each case; and

(d) whether complaints have been made
to Government and Management by
Members of Parliament and Scheduled
Castes uplift union, Visakhapatnam,
Representation No, SCU/VSP/RIN/0501
dated 18-11-1983 for not filling reserved
vacancies with available SCs/STs candidates
obsering  strictly  concessions/relaxations
given by Government in reservation direc-
tives ?

"THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES

(SHRI N. K. P. SALVE) : (a) to (c) There

is only onme post of Deputy Manager
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Grade-II (Clearance, Transport & Shipping).
This post was initially advertised for being
filied up by a Scheduled Caste candidate:
the only candidate fulfliliog the job specifi-
cations was called, for interview but did
not turn up. Thereafter, a fresh advertise-
ment was issued inviting applications from
general candidates but clearly stating that
relaxations with regard to age and experience
will be given to SC/ST candidates and that
other things being equal, due preference
will be given to SC/ST candidates as per
Rules. Butin response to the advertise-
ment no candidate was found suitable and
so the post was again advertised.

(d) Yes, Sir. A representation has been
received and is being looked into.

T ¥ & fodierng fay &
e wfs 81 wngfea
wa.arfa Gifex wear

4729. =it gw v : |0 qg WA
T TATA H FIT w7 i :

(¥) seeww ¥ fodlrg fady
& fra-fer s ® feodl we@r o
“gRITR”’ AME wifa ¥ qT WwWI E ;
alr

(@) =u nfa st wfas, arafas
¥ sryaifus feafy &7 Ta go @ orfw
N Fggfas smafa wifes 537 & fog
3T FAET AU T LA S AT
w7

wg AweT # vow WA« fagre
CaN WEHT) : (F) ITAAT WX FHQ
sqefas wifed¥ aar sggfew oF-
wrfaqt & sfafce afa srqar agamat
¥ arare ToET Af A oy &) wwfAg
I aRw g & foar faqioeg @
‘s’ wife & @w HX oweer

' y‘ama’mrwifh



151 Writter Answers

(@) ST MW & fyar faqierg
¥ @Y al emaw”’ arfs # oag-
gfaa gaafa ¥ &1 & =ifva s@ &
TRATT AT w7 Y weqra), fawriawd,
guTal A svqraEgAl 9T smEfad
wrfaat @ srggfaa swefant v g4
§ foet amare &Y wifeq &3 & ama
¥ qraw f&¥ sndr arxy Aafag  Arageey
& Fgare qgyfaa strfaat aar sggfaa
saurfaal & gfan & wearfaa fawga
gureT & wed # wafaa oo qoenl/
gy wifad &% wwrEAl $T W@
Aggfaas ¥ ouaw 33 fafeag frarc
fFar sy ®r g I@ UsT FIHA A
fecqforaY &Y &t wdiEr § Wl IAEY
fraffa sq & AFENEF AT TR
wF sfafer sggfaa rfaal sk
sggfaa saarfadi i adarT ghaay #
w1 gotgT dfaqT & AT 341 (D)
atr 342 (2) #Y gfe & @ag & fasd
sfwfrag grar & e a1 #war § 1

Categorle’s
(i) Regular workers : 806
Wages

Bonus
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Detalis of Workmen Employed in
Masandhar Cement Factory

4730. SHRI GEORGE FERNANDES :
Will the Minister of INDUSTRY be pleased
to state ¢

(a) the total number of workmen em-
ployed at the Mandhar Cement Factory of
the Cement Corporation of India.

(b) how many of them are permanent,
how many are temporary, how many are
casual, and how many are employed through
contractors ;

(c) the wages and services conditions of
each category of workers ; and

(d) whether it is  proposed to end this
discrimination in employment conditions ?

THE MINISTER OF STATE IN THB
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a)to (d) Cement Corpora-
tion of India (CCI) does not follow the
system of categorisation of their employees
as permanent, temporary or casual. The
categories of workers employed, their
wages and service conditions in the Man-
dhar Cement Plant of CCI, are as follows :

Service Conditions

: As per Cement Wage Board/Arbitration Awards,
: As per Payment of Bonus Act, 1965.

PF/Gratuity : As per the Rules of Corporation.

Earned Operatives : As provided Medical and Casual leave,
Leave under Factories and holidays are also
etc. : Staff : Act, 1948.30 allowed,

days in a year.
Other As admissible under Cement
benefits : Wage Board/Arbitration Awards,

(ii) Employed throvgh contractors for Packing
House, unloading and handling of gypsum
and coal ; 176

(iii) Employed by petty contractors on jobs of
temporary/casual nature :

(on an average)

Wages and other benfits as
per Cement Wage Board/
Arbitration Awards, bonus as
per payment of Bonus Act,
1965, and Provident Fund.

Minimum wages as notified by
the State Government from

- time to time.

The employment conditions vary depending upon the category of employment and the

relevaut Statutes/Awards as applicable to it.
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faaw fear grar & JaT A *E WY
aulqad aR g A AT AT W R |

tar) #1E ¥ wr€ =R T @ L
Formation of Regulatory Board

4732, SHRI MADHAVRAO SCINDIA :
Will the PRIME MINISTER be pleased to
state :

(a8) whether Government have finalised
the names of the Chairman and Members of
the Atomic Energy Regulatory Board;

(b) if so, the details thereof: and
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(¢) what would be the status of the -
said Board in relation to the Atomic Energy
Commission ?

THE PRIME MINISTER (SHRIMATI
INDIRA GANDHI) : (a) Yes, Sir.

(b) The Board is to be chaired by Dr,
A K. De, who is presently Director of the
Indian Institute of Technology, Bombay, The
other members of the Board will be Dr.
E.C. Subba Rao, Director, Tata Research
Development and Design Centre, Pune,
Prof. B.D. Gupta, Professor and Chairman,
Deptt, of Radiotheraphy, Post Graduate
Institute of Research, Chandigarh and Shri
V.N, Meckoni, Chairman, Safety Review
Committee, DAE, The Member Secretary
of the Board is Shri P/N. Krishna-
moorthy.

(¢) The Board will be responsible to
the Atomic BEnergy Commission.

Establishment of Assam Elements
Links with Pro-Chinese Elements
in Nagaland and Other Adjacent States

4733. SHRI MOHAMMAD ASRAR
AHMAD : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Government’s aftention
has been drawn to recent reports that certain
elements of Assam are trying to establish
links with pro-Chinese elements in Nagaland
and other adjacent States; and

(b) if se, the steps taken to round up'
such eclements in these North-Eastern
States ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) Gowt.
are aware of attempts of certain elements
of Assam to establish links with insurgent
elements in the North-East.

(b) Efforts to curb extremist activities
in Assam are being made in co-ordination
with _other States & UT Governmeats in
the region.
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Conditions for Booking of Scooters and Cars

4736, SHRI N.K. SHEJWALKAR :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether there is any policy deter-
mined for the booking of various auto vehi-
cles i.e. cars and scooters;

(b) whether itis a fact that various
companies are adopting arbitrary practices
in booking the auto vehicles and neither
proper interest for all the time on the depo-
sits as given nor there is any guarantce of
production within a specific period, on the
other hand they have provided for the con-
fiscation of the deposits also; and

(c) the steps Government propose to
take in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) to(c) A Committee appoin-
ted to go into the issue of manufacturers
accepting deposits from public against book-
ing of atomobiles has come to the conclu-
sion that these deposits are neither violative
of company deposits rules nor are they
detrimental to the banking operations in the
country. However, with a view to ensuring
security of public funds taken as deposits
against bookings and payment of interest
thereon, the Government have issued guide-
lines on 24-11-1983 to the automotive manu-
faturers, A copy of the guidelines is atta-
ched,

Statement

Guidelines for Deployment of Funds
taken by the Companies as Advance
for Booking of Vehicles

The question of automotive manufac-
turers accepting deposits as advance for
booking of vehicles has been engaging atten-
tion of the Government for some time.
While these advances may be essentially in
the nature of a civil contract, it is not
unusual for the depositors to expect a rea-
sonable return in the form of interest and
seck re-assurance about their deposits even
through Government  intervention. It is,
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therefore, essential that amounts recsived
from depositors are deployed in 8 manner
which would enable the company to make
prompt refunds of the principal amount
alongwith the interest. With a view to
maintaining adequate security of depositors
money, Government have considered it
desirable to prescribe the following guide-
lines :-

1. Not less than fifty percent of the
deposits received should be depo-
sited with nationalised bank/public
sector financial iastitutionsjpublic
sector undertakings.

2. The balance amount could be uti-
lised by the company as its working
capital or for deposit with private

sector companies. However,
deposit with the Private sector will
not be more than twenty-five per-
cent of the total deposits received
by the company.

3. The deployment of funds on the
above basis will be relatable to
the deposits available with the
company on 31-12-1983 and at
the end of each of the subsequent
quarters ie. 31-3-1984, 30-6-1984
and so on.

2. The minimum interest payable on
the deposits should be seven percent per
annum compounded annually.

3 Government trusts that automobile
manufacturers will take suitable steps for
implementation of these  guidelines with
immediate effect. The position of deposits
and their deployment may kindly be repor-
tsd to the Department of Heavy Industry
every quarter, i.e. 31.12.1983, 31.3.1984
and so on.

Malpractices Indulged by M/s. J.K.
Cements, Rajasthan

I 4737. SHRI K.P. UNNIKRISHNAN :
Will the Minister of INDUSTRY be pleased
to state : '

(a) whether certain malpractices indulged
by M/s. J K* Cements Numbahera, Rajasthan
has come to the surface, leading to the
arrest of some of their executives ;
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(b) if so, the details thereof ; and
(c) what action has been taken by
Government in the matter ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) to (¢) The Delhi Adminis-
tration (Food and Supplies Department)
have reported that a checking of M/s. J.K.
Cement Works at A-91, Wazirpur Industrial
Area, Delhi, was conducted by the Food
and Supplies Department of Delhi Adminis-
tration along with Anti-Hoarding Cell of
Delhi Police between 19th July, 1983, to
21st July, 1983, and that shortage of 5812
bags of non-levy cement was detected in
addition to some other irregularities. F.I.R.
agginst the firm has been lodged. The
accused persons are on anticipatory bail
from the date of registration of the case.
Licence of M/s, J.LK. Cement Works issued
by the Delhi Administration has been
suspended on 29.9.83. In the meantime the
Company have moved a Civil Writ Petition
in the High Court of Delhi Praying for
setting aside the order  of suspension of
the licence of the Company. The matter
is SUB JUDICE.

Losses to Industries due to Natural
Calamities

4738. SHRI M. RAMGOPAL REDDY ;
Will the Minister of INDUSTRY be pleased
to state :

(a) whether a number of industries
have been affected and suffered heavy
losses due to recent floods, cyclones and
other natural calamities in Andhra Pradesh ;

(b) if so, estimated losses to the indus-
tries ;

(c) whether Central Government have
given these  industries any  relief/aid for
their smooth running ; and

(d) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M,
KRISHNA) : (a)and (b)  According to
the information received from the State
Government, the estimated loss suffered by
Industries on account of recent floods and
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heavy rains comes to Rs. 130.45 lakhs
(approx,). The Industrial Development
Bank of India (Hyderabad Branch) is
assessing  the extent of damage caused for
providing assistance.

(c) and (d) Government of India have
advised all the Chief Executives of Public
Sector Banks to reader  assistance to the
victims of the cyclone ctc,

Survey on The Progress in Implementing
Integrated Tribal Development Project
in the Tribal Sub Plan

4739. KUMARI PUSHPA DEVI
SINGH ; Will the Minister of HOME
AFFAIRS be pleased to state .

(a) whether his Ministry has asked the
State Governments to conduct Bench Mark
Survey on the progress made in implement-
ing Integrated Tribal Development Project
in the tribal sub-plan areas ;

(b) if so, the name of the States who
conducted Bench Mark Survey have
submitted the reports in this regard ;

(c) in how many villages of the tribal
sub-plan areas in Madhya Pradesh sample
survey have been made and when ; and

(d) the details of the progress made
in Madhya Pradesh in implementing
integrated Tribal Development Project as
revealed in the survey snb-mitted before the
Centre ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI .
NIHAR RANJAN LASKAR) : (a) Surveys
were conducted by the State Government
to obtain bench-mark data on socio-eco-

nomic aspects relating to tribal  sub-plan
areas and did not specifically envisage
collection of data on progress made in

implementing Integrated Tribal Development
Projects,

(b) Reports have been  submitted by
Himachal Pradesh, Maharashtza Manipur,
Orissa, Rajasthan and  Uttar Pradesh. The
survey was not taken up in  Sikkim. In all
other cases, except Madhya Pradesn, field
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survey has been completed and reports are
under finalisation,

(c) As per present indications, the

Government of Madhya Pradesh was to
conduct the bench-mark survey in five
villages per block in  the tribal  sub-plan

areas of the State, on 8 sample basis.

(d) The not yet  been

finalised.

report has

Infiitration of Bangladesh into West
Bengal

4740. SHRI SUBHASH CHANDRA
BOSE ALLURI :

SHRI RASHEED MASOOD :

SHR]I SONTOSH MOHAN DEV :

SHRI MANMOHAN TUDU :

SHRI B.V. DESAI :

SHRI M,V.
KHARA MURTHY : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether
rise in the volume
from Bangladesh into
recent past ;

there has  been a steep
of illegal infiltration
West Bengal in the

(b) if so, the details thereof ; and

(c) the steps taken to
tion ?

stop the infiltra-

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a)
and (b) The number of infiltrators from
Bangladesh apprehended and sent back
during the calendar year 1982 was 13,566,
and 18,140 for the first nine months of the
calendar year 1983,

(c) 18 addiiional BSF border out-posts
have been established from September, 1983
bringing the total numbsr of BOPs on the
West Bengal-Bangladesh = border to 258.2
Observation post towers are being erected.
Three more bns. RSF have been sanctioned
for deploymen: on the West Bengal-Bengla-
desh border which will further close the
gaps between the BOPs and  strengthen
vigilance on the border, The Government
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have also decided to construct a  barbed
wire fence on the Indo-Bangladesh border
with border roads alongside.

Meetings of The Committee for Develop-
ment of North Eastern Region

4741. SHRI AJOY BISWAS : Will the
Minister of HOME AFFAIRS be pleased to
state :

(a) how many meetings have been held
of the Committee for development of North
Eastern region so far ; and

(b) outcome of subjects discussed in
those meetings about the development of
Tripura and details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR):
(a) Eight (8) meetings of the Committee of
Ministers for economic  development  of
the north-eastern region have been held so
far ;

(b) The Committee of Ministers make
recommendations to step up formulation/
implementation of developmental schemes,
remove bottlenecks and accelerate the pace
of development in the north-eastern region.
Amongst various items discussed and
pursuad are . improvement of Na-
tional  Highways including Shilong-Jowai-
Agartala Road, expeditious construction of
railway linge between Dharamnagar and
Kumarghat in Tripura and survey for
further cxtension between Kumarghat and

Agartala location of small and medium
industries in the northeast, increase in
transport subsidy, opening of Vayudoot

services, T.V. coverage for the north east,
transportation of foodgrains to States/UTs
in north east, etc. Besides there are other
schemes such as construction of BG line
to Gauhati, improvement of national high-
ways in the north east, construction of a
rail-cum-road bridge at Jogighopa. building
of a instute of medical Sciences etc. which
may be of benefit to the whole region.

Reserved Posts for SCs/STs in
Visakhapatnay Steel Plant

4742, SHRI JAGPAL SINGH : Will
the Minister of STEEL AND MINES be
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pleased  to refer to the reply given to
Uastarred Question No. 9899 on 28 April,
1982 regarding reserved posts for Scheduled
Castes/Scheduled Tribes in Visakhapatnam
Steel Plant and state :

(a) the comprehensive Rules, conditions
regulating appointment, absorption and
repatriation of deputationists/transferees ;

(b) cadre-wise, post-wise deputationist
transferees on rolls as on 31 October, 1983
and out of these, candidates  belonging to
Scheduled Castes/Tribes ;

(c) whether posts are  bening filled by
deputationists/transferces  purely to avoid
reservations for Scheduled Castes/tribes !
and

(d) details of complaints (item wise)
made to Management and Government by
Members of Parliament and  Scheduled
Castes uplift Upion, Visakhapatnam, other
public against Chief Personnel Manager,
Company Secretary  alleging  corruption,
casteism, frauding while recruitment to noa-
executive posts and selecting deputationists
and rejection of Scheduled Castes/Tribes for
deputation for executive posts and Govern-
ment’s action against these erring officers ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N. K.P. SALVE): (8) Yes. sir.
A comprehensiue procedure has been laid
down for the appointment of personnel
through deputation and transfer. These
procedures provide that  executives (other
than graduate engineers and management
trainees selected through All India tests and
interviews centrally conducted by the Steel
Authority of India Limited) will be drawn
from plants, units and subsidiaries of SAIL
and surplus personnel  of the Kudremukh
Iron Ore Company Limited. The deputa-
tion is normally for a period of one year
which can be further extended upto a maxi
mum period of 4 years. As regards repa-
triation and absorption before expiry of the
deputation period, cases are considered on
merit for absorption or repatriation taking
into consideration the willingness or other
wisc of the incumbents and their parent
department.
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(d) As on 31. 10. 1983, there were 373
employees taken on transfer and deputation
of which 7 belonged to  Scheduled Castes
and Scheduled Tribes ; categorywise dis-
tribution was as follows :—

Group Total number Total number

of employees  of SC/ST

A 356 6

B 15 Nil

c 1 Nil
D 1 1
Total 373 7

As per instructions of the Government
of India, Rules for reservations for Sche-
duled Caste and  Scheduled Tribe do not
apply to the vacancies filled by transfer or
deputation.

(¢c) No, Sir. Some personnel have been
drawn from plants, units and subsidiaries
of the Steel Authority of India Limited on
transfer and deputation in order to enable
the project to have the services of experi-
enced personnel for the project.

(d) Certain general allegations were
recoived in this regard and on enquiry by
the Management they were found baseless,
A representation received from the Sche-
duled Caste Uplift Union regarding afleged
malpractices in the recruitment to the post
of Deputy Manager Grade II  (Clearance,
Transport and Shipping) is being investi-
gated.

Disparity in Payment of Freedom Fighters
Pension to Male and Female Dependents

4743, SHRI A.K. BALAN : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether there is any disparity in
payment of freedom fighters pension to
male and female dependenu of freedom
fighters ; and .
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(b) if so, the steps taken by Government

to remove the disparity ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) and (b)
For the purpose  of grant of dependent
pension on the death of the freedom
fighther, family includes widow/widower,
unmarried daughters, mother and father.

Special Ceatral Assistance for U.P.

4744. SHRI ZAINUL BASHER : Will
the Minister of PLANNING be pleased to
state :

(a) whether it is & fact that Uttar
Pradesh Government has  sought  special
Central assistance of Rs. 712  crores in
addition to normal pla1 assistance ;

(b) if so, the purpose for which the
special assistance is required ; and

(c) the action taken by Government
in regard thereto ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN): (a) The Uttar
Pradesh Government has  asked for addi-
tional Central assistance of Rs, 289.6 crores
for 1983-84 and of Rs. 426 crores for
1984-85.

(b) The additional Central assistance
has been sought for rural roads, purchase
of buses by the State Road Transport
Corporation, rural  water  supply, power
generation, improving  power supply in
rural areag and irrigation,
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(¢) Due to constraint of resources at
the Centre, it has not been  possible to
accede to the UP Government's request for
additional assistance in the current year.
The question of making suitable provisions
for the programmes in UP for 1984-85 within
the available resources would be considered
while formulating the Annual Plan for that
year,

Railway Lines Cleared by Planning
* Commission

4745. SHRI AMAL DATTA : Will
the Minister of PLANNING be pleased to
state :

(a) which projects for new railway lines
have been cleared by the Planning Commis-
sion in 1981-82, 1982-83 and 1983-84 (to date)
indicating date of receipt of project proposal
value of the project, the State in  which it
falls the date of clearance ; and

(b) reason for giving it priority ?

THE MINISTER OF PLANNING
(SHRI S.B, CHAVAN) : (a) A statement
giving information in respect of projects for
new lines projects of 10  kilometres and
above is annexed. .

(b) Proposals on  construction of ‘new
lines received from the Railways are cleared
on the basis of the broad criteria of traffic
needs, financial returns, strategic requirements
and needs of development and  taking into
account availability of resources and inter-se
priorities between different Projects,
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Sl‘ntement

New Railway Line Projects (More Than 10 Kilometres) cleared in 1981-82, 1982-83
and 1983-84 (to date)

Si. Value of the Date of Date of State in
No, Name of the Line project (Rs. crores) Receipt Clearance which
(Original cost passes
estimates)
1. 2. 3. 4 S. 6 N
1. Bhuyj ~ Nalia 22.00 March May 1981  Gujarat
1981
2. Koraput—Rayagada 112.10 July Aug.1981 Orissa
1981
3. Chitradurg—Rayadurg 16.98 May 1980 April Karnataka
1982
4. Nangal Dam-Talwara 33.49 July April Himachal
1981 1982 Pradesh,
Punjab
S. Alleppey-Kayarkulam 11,10 April June Kerala
1982 1982
6. Brahmaputra Bridge 87.73 Spt, Feb. Assam
at Jogighopa along 1982 1983 Meghalaya
with BG line from
Jogighopa to Gauhti.
7. EklakhilBalurghat  45.94 Nov, Oct. West Bengal
1982 1983
8. Mathura-Alwar 34.78 Aug. Oct. Uttar Pradesh
1983 1983 Rajasthan
9. Adilabad-Pimpalikoti 8.39 Nov. Oct. Andhra
1981 1983 Pradesh
Maharashtra

w1y @ sgew fFaw awr
fagzm @Y% ¥ (g~ & agf a¢
frafea
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JaaarT qar § A IR § fFIT 9w
fowa oF § e g orafa & o o2 &

(@) war gz o= § fs a9 fg=fy
g2¥ g3 frgfes & fog g o w7
7, afg g, @rew oM 9T fead
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Formation of & New Research
Division and Appointment of
two Heads of Divisioas
4747. SBRI XAVIER ARAKAL : Will

the PRIME MINISTER be pleased to
state : )
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(a) whether the Director of Indian
Institute of Petroleum has issued orders
forming a new research division and ap-
pointing two new heads of divisions on the
5 September, 1983 ;

(b) whether this was done only ten days
before the mecting of the Executive Com-
mittee which was due to meet on 15 Septem-
ber, 1983 ; and

(c) whether the action of the Director
has been approved by the Execulive
Committee ?

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V,
PATIL) : (a) Yes, Sir. Consequent upon
the departure of the then Head of the
Refining Division who was relieved from
Indian Institute of Petroleum (I1IP) on 5th
September, 1983 to join as Director-Genersl,
National Test House, Calcutta, the work
of the Refining Division was re-grouped
‘k— -

(i) “Synthesis and Structural Che-
mistry” with Scientist E ‘11°
as its Head. )

(ii) The rest of the Refining Division
work convering °‘‘Refinery Tech-
nology and Refinery Process
Development”™ with  another
Scientist ‘Bl1" as . its Acting
Head.

(b) Yes, Sir.

(c) These are purely internal administra-
tive decisions in the laboratory, for admi-
nistrative/functional convenience and
officially there is no designation as *Head
of Division”. This decision will be placed
before the Executive Committee of I1P for
information.

ey ¥ faw & guy aaik & fag
wv@w

4748, wit weww waf ;. wqr g
“wite W HAT Tg FATA AT AT W fw
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" Recruitment and Promotion Rules
in Ministries

4749. SHRI KUMBHA RAM ARYA:
Will the Minister of HOME AFFAIRS be
pleased to refer to the reply given to Un-
starred Question No. 1720 on 3rd August,
1983 regarding recriutment and promotion
rules in Ministries and state :

(8) whether model rules for common
categories of posts are framed in consulta.

tion with the Union Public Service
Commission ;
(b) whether these rules lay down

policies relating to various aspects of
personnel administration viz. recruitroent,
training, promotion, conditions of service,
discipline and morals and oversees imple-
mentation of those policies ;

(c) whether necessary guidance on
service matters to all Ministries/Departments
for easuring proper implementation of the
policies in laid down by Government ;
and

(d) if so, the reasons why the model
rules for common categories of posts are
not applicable to all departments/offices of
of Government .equally whether they
be participating or  non-participating
ones and what steps Government
propose to take to implement and oversece
these policies ? ’

. THE MINISTER OF STATE IN THE
MINISTRY OF HOMRE AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Yes, Sir.
Model rules have been framed for some
categories of posts such as administrative
Officer, Libranan, Work Study posts,
Junior Accounts Officer/Accoumant, Hindi
Officer etc. :

(b) No, Sir. They cover only certain
limited aspects, which are ususlly provided
for in the recruitment rules o.g., methods
of recruitment, age limit and qualification/
experience for direct recruitment, eligibility
for promotion, period of probation, consti-
tution of DPC etc.

(c) Yes, . Sir. Ministries/Departments
also seck guidance/clarifications whenever
they are in doubt. : ' ’
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(d) Such model rules are applicable
only in respect of posts for which these
have been framed, For framing of recruit-
ment rules for other posts in Ministries/
Departments, detailed guidelines have been
issued.

The term ‘‘participating’”’ and +¢non-
participating™ is relevant only in so far
as participating in the Central Secre-
tariat Service Scheme is concerned. In
respect of other categories of posts not
falling in Central Secretariat Service in
sparticipating offices’ and in respect of all
categories of posts in non participating
- offices, Ministries/Departments are expected
to follow the guidelines issued by this
Department  in framing recruitment
rules.

Steps to revamp the Small Paper
Mills

4750, SHRI SUSHIL BHATTA-
CHARYYA : Will the Minister
of INDUSTRY be pleased to state :

(a) whether the present crisis in the
paper industry is due to the failure of
Government to tackle the problems of the
industry ; and

(b) the steps which have been taken by
Government (0 revamp the 150 odd small
paper mills if paper production plans are to
survive and succeed ?

THE MINISTER OF STATE IN THE
- MINISTRY OF INDUSTRY (SHRI 8. M,
KRISHNA) : (a) and (b) Government are
taking steps to increase supplies of inputs
' such as raw materials, coal and power, to the
paper industry. The financial institutions are
also working out measures to improve
the performance of the small paper mills.
Government have also extended various
excise concessions to the small paper
mills.
Foreign Collaboration in  Electronie

Sector

. 4751. SHRI E. BALANANDAN : Will
the PRIME MINISTER be pleased to
state :
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(a) how many foreign collaboration
agrecments were entered in the public and
private sector for the Iast tea yean in
electronic sector ;

(b) details of the companies which
entered into agreements and with which
companies and dates of agreements ;

(¢) the specific items to be manufac-
tured ;

(d) the parts to be supplied by the
collaborators ; and

{¢) the royalty agreed to ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND C1VIL
SUPPLIES (DR. M.S. SANJEEVI RAO
(a) to (¢) The information is being collected
and will be laid the Table of the House,

Racketing in Opium And Charas by
Criminals in Tihar Jail

4752. SHRI VILAS MUTTEMUJAR
SHRI CHHANGUR RAM : Wiii

the Mionister of HOME AFFAIRS be
pleased to state :

(a) whether the attention of Goverament
has been drawn to the news item appearing
in daily. ‘Navbharat Times’ dated 19 October,-
1983 under the caption ‘Hatya Ke Do
Abhiyukton Ko Mukhya Jail Nahi Le Jaya
Gaya’ (Two accussed in the murder case
were not taken to the Central Jail) ;

(b) if so, the officers found guilty
therefor and the action taken against them ;

(c) whether, it is also a fact that a
number of cases of racketeering in opium
and charas by criminals in Tihar Jail of
Delhi in collusion with the officers and
Wardens of the Jail have come to light ;
and

(d) if so, the steps taken by Govern-
ment so far to check it ?

THE MINISTER OF STATE IN THB
MINISTRY OF HOME AFFAIRS
(SHRI P, VENKATASUBBAIAH) : (a) and
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(b) Government have seen the news-item.
The Delhi Administration have reported
that the two undertrial prisoners named in
the news-item were transferred to the Camp
Jail under the orders of the Additional
Sessions Judge, New Declhi., However,
subsequently the jail authorities filed an
appeal in the court of District and Sessions
Judge Delhi against the orders of the Addi-
tional District and Sessions Judge. The
appeal was accepted and the prisoners were
transferred to the Central Jail on 2.11.1983.

(c) and) (d) No case of racketeering in
Opium and Charas by criminals in Tihar Jail
in collusion with the officers and wardens
of the Jail has come to light in the recent
past. The Administration have, amongst
others, taken the fullowing steps to check
Smuggling of contraband articles in the
jail :—

(a) Interview system has been stream-
lined and orders issued for
keeping strict vigil at the time of

_interview. Besides prisoners are
thoroughly searched after their
meéeting with the visitors.

(b) All the prisoners are searched
thoroughly while entering or
leaving the jail,

(c) The wardens entering the prison
for duty are also searched
thoroughly at the gate,

(d) Special searches are also made
frequently in the presence of
senior officers.

(e) Surprise inspections are being done
by the Sub-Divisional Magistrates
more frequently.

. Khadakwasla Hydro Electric Project
in Maharashtra

4753. SHRIMATI USHA PRAKASH
CHOUDHARI : Will 1he Minister of
PLANNING be pleased to state:

(a) whether it is a fact that the Planning
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Commission has approved the Khadakwasla
Hydro BElectric Project in Maharashtrs ;
and

(b) if so, the estimated expendituré, the
schedule for completion and benefits to
accrue therefrom ?

THE MINISTER OF PLANNING
(SHRI S.B, CHAVAN) : (a) Yes, Sir.

(b) The Planning commission approved
this project for an estimated cost of
Rs. 1429 crores in October, 1983, It is
proposed to instal onc set of 8 MW in each

"of the two power houses located at the foot

of existing Panshet dam and Vir Baji
Pasalkar dam which is nearing completion.
According to the project Report the scheme
is likely to be completed in all respets in
six years [rom the commencement of work.
The project, after commisioning, will
provide an annual generation of 51 million
units in a8 909 dependable year.

Instructions to States by Centrev
Regarding Communal Riots

4754, DR. SUBRAMANIAM SWAMY :
SHRIMATI KISHORI SINHA :
PROF. AJIT KUMAR MEHTA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that keeping in
view the recent riots in Andhra Pradesh, the
Central Government had forawarded other
States also ;

(b) if so, whether Indian and foreign:
elements wanted to  instigate communal
riots all over the country were behind
these riots in a planned way ; ’

(c) whether Government have identified
those elments ; and

(d) if so, the facty in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) The
State Governments are advised and aler-
ted at the propor time keeping in view the
occasion and other relavant circumstances
from time to time.
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(b) to (d) Communal disturbances are
generally instigated by anti-social and un-
desirable characters. The State Govt.s, have
been advised to keep close watch on such
elements,

Non-issue of Licences to Industries in
Kerala on Account of Atmospheric
Pollution

4738. SHRI V.S, VDAYARAGHAVAN :
Will the Minister of INDUSTRY be
pleased to state :

(8) whether it has been decided not to
issue Licences to new industries in Kerala
on the ground of atmospheric pollution ;

(b) whether adequate steps have not
been taken in that State to check atmospheric
pollution ; and

(c) if- so, the facts thereof and the
steps being taken to remedy the situation ?

THBE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M
KRISHNA) :(8) to (c) A letter was
addressed on 22.8.83 to Chief Ministers of
all States (except Maharashtra and Andhra
Pradesh) requesting them to constitute the
State Board and also to notify the rules
under the Air (Prevention and Control of
Pollution) Act, 1981 latest by 30.9.83, It was
stated in the said letter that no industrial
licence will be issued for any defaulting State
after 30.9.83 unless the rules were notified
and the Stale Board constituted, Since
Government of Kerala had not taken steps
on this direction, the issue of licences
letters of intent for setting up of industries
in the State of Kerala has been withheld.
As per information received from the State
Government, the relevant rules are still
to be notified. Issue of letters of intent and
industrial licences  will re commence
as soon as the Government of Kerala
notify the relevant rules and constitute
the State Board for Prevention of Air
Pollution.

Twenrw § wfrw ware

4756, =t fevwr T gmwifar:
w7 geare Wi Wt Wel gg wae WY
v &3 Fa

AGRAHAYANA 30, 1905 (SAKA)

Written Answers 178

(%) Wt e & fadr fave-
T, FEIS F  ATT-qT% d1Gr, I
YT ek ®7T AT Aoy g A Y
awrear & ;

(@) |7 gER ™ &7 §
qIAT FU W L ;

1) afe g, @ sX@w FH N
ey far war a1 AT feadr &b
FYRT $T 94T a7 § ; AW

() afs sg @7 # +1€ avgw aff
frqrmar g, St sad WwWr I § ?

e G Wi Hareg & oS Wy
(s To¥odo ) : (F) ¥ (W
Aredly qkwrfas wEaw g qgw Ay
€ &1 q91 1969 F USGH I ¥
&7 9 yaa faamr gy feg g et
FoAeawy ¥1g A & fwe TQR
qrqr, eaT 997 qral quEE d wrw
0.82 o z7 fadta qrg g & | Ta¥
gfafom fedl &7 & Faowg awr
gy # atar qur wwan swew ¥ 3.58
fHo za, Mfsar ¥ afar . awes & 1.00
fro &= aur fard) fo faurey @y &
FTaf qYT AEAT HAEF & 0.14 Hio
A w1 Wt qar wwr & faOd ey
#ohow. orf. o7 AT FA X
#oer FRerew gTr ATeTT STy
@ ¥ AT 1 1983-84 & wivw
87 & dw MowIard. gra Tw
faeds § ohau-fefor at sroit ot
faeareT ¥ I @ ¥ fosge wrafomor
wF g o sggamd ¥ &
AT AT F 1960 FET 1970 F TwwT F
¥ foar a1 IR WA ¥ aaw.
o1k, ZT<1 1980-81 #  swroew fwar war
wqGor w14 A o &

(™ s 7t ssar



179 Written Answers

Sanctioning of Freedom Fighters
Pension to M Ps/Ex-M.Ps.

4757. SHRI R.P. YADAYV: Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) the number of M, Ps and ex-M.Ps
with their names who have been sanctioned
freedom fighters pension by the Central
Government from the Central Revenues;
and

(b) whether these M Ps/ex-M.Ps have
been sanctioned pension after satisfying their

DECEMBER 21, 1983

Written Answers 180

records of suffering and/or recommended
by the State Governments ?

THE MINISTER OF STATE IN THE
MNISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a)
A statement containing list of 31 M.Ps who
have been santioned Samman Fension from
the Central Revenues so far is annexed. No
separate record in respect of ex-M.Ps is
maintained.

(b) Yes, Sir.

Statement

List of M.Ps who are in Receipt of Samman Pension

1. Shri B.M. Deshmukh, M.P. (Rajya Sabha).

2. Shri Bhola Prasad, M.P. (Rajya Sabha).

3. Sh. Bhogendra Jha, M.P. (Lok Sabha),

4, Shri Chandra Deo Prasad Verma, M P. (Lok Sabha).

5. Sh. C.M. Stephen, M.P, (Lok Sabha).

6. Sh. Digambar Singh, M.P. (Lok Sabha).

7. Sh. LK, Chavda, M.P. (Lok Sabha).

8. Sh. Jagannath Rao Joshi, M P. (Rajya Sabha).
9. Sh, Jai Ram Verma, M.P, (Lok Sabha).

10. Sh. Jharkhande Rai, M.P. (Lok .Sabha)_

11. Sh. Kazi Jalil Abhasi, M.P, (Lok Sabha).

*2. Sh. Kamal Nath Jha, M.P. (Lok Sabha).

13, Sh. K.T, Kosalram, M.P, (Lok Sabha).

14. Sh. M, Kalyana Sundaram, M.P. (Rajya Sabha).
15. Sh. Maganto Ankneedu, M.P, Lok Shabha).
46, Sh. M.A, Vairale, M.P. (Lok Sabha).

17.  Sh. M. Nageswara Rao, M.P, (Lok Sabha),
18. Sh. N.K. Bhatt, M.P.'(Rajya Sabha).
19. Prof. N.C. Raoga, M.P. (Lok Sabha).



181

20,
21
22,
23,
24,

Written Answers

Sh. Prabhu Narain Tandon, M P. (Lok Sabha).

Sh. P. Parthasathy M.P. (Lok Sabha),
Sh. Ramavatar Shastry M.P. (Lok Sabha).
Sh. Ramayan Rai, M.P. (Lok Sabha).

Sh. Rama Nand Yadav, M.P. (Rajya Sabha),
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25, Sh. R.V. Swaminathan, M.P. (Lok Sabha).

26. Sh. Robin Kakoti, M.P, (Rajya Sabha).

27. Sh. S, Kumaran, M,P. (Rajya Sabha).

28. Smt. Sheila Kaul, Dy. Minister w/o Shri K.N. Kaul (Family Pension).

29. Sh. T.R. Sharma, M.P, (Lok Sabha).

30. Smt. Vidyavati Chaturvedi, M.P. (Lok Sabha).

31. Sh. Yogendra Sharma, M.P. (Rajya Sabha),

aweqiy « ¥ 7f qgrEan
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famaw
. wird 1981-82 1982-83 1983-84
(o # (srdr & (rdr #Y wf)
i) )
1. |91 |graar (M<F1)  107.68 13430 106.24
(Trogma 7gT afa@rsEr (30-11-83 a= arn)
¥ faq wife= )
2. farel agraar s
qfeaisemg’ 10.15 18.83 18.14
(rrafea)
3. wrefas fameei & fae 65.04 86.12  39.85
Ffqw A1 ggrEan (@=Ar) (AT T I qYT
fru U |9 F sfasan
HYar)
4, S WA IT TVAAT (AH)  5.47 538 722
(srrafem)
5, faiy daes FrsET 5.39 6.35 6.41 (J1¥e)

77.48 60.42
qF¥7, 1983 aF VST
HIFT I Irq
283.16

Zero Industrial Growth

4759. SHRI K. RAMAMURTHY
will the Minister of INDUSTRY be pleased
to state :

(a) whether according to the latest ana-
lysis by the DGTD of 132 industries, there
has been only ‘ZERO’ growth in April-July,
1983 in 52 industries, 25 per cent growth
rate in 17 industries, and 10 per cgnt to
25 per cent in 23 industries as compared to
corresponding period in 1982 ;

(b) if so, the reasons for zero growth ;
and

(c) the steps proposed to be taken to
step up production ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M,
KRISHNA) : (a) According to D.G.T.D.'s
Industry-wise review of Production Trends
in D.G.T.D. industries, the status of number
of industries and their weightage in various
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ranges of growth observed during the period
April-July 1983 was as under :-

3

Range of Number of Weight

Growth Industries

Over 25%, 17 3.

109, to 25%, 23 4.97

0%; to 10% 40 14.11

Below 0%/ 52 16.91
132 39.70

(b) and (b) Factors contributing to
decline in  production include inadequate
availability of power, raw materials,
dampening effect of seveie drought on
demand, industrial relations sluggishness in
production due to adjustment of supply
and demand and some industry-specific
reasons,

Government is aware of the need to
boost industrial production and several
policy measures, including monetary and
fiscal measures, are taken in this connection.

Setting up Special Courts for
Communal Riots

4760. SHRI RASHEED MASOOD : Will
the Minister of HOME AFFAIRS be
pleased to state :

(a) whether Government had asked
various State Governments to set up special
courts to expeditiously dispose of cases
arising out of communal riots ; and

(b) if so, how many of the State
Governments have set up such courts and
the reasons for not setting up social courts
by the remaining State Government’s ?

AGRAHAYANA 30, 1905 (SAKA)
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) Yes,
Sir. i

(b) The States of Andhra Pradesh,
Maharashtra, Rajasthan and Bihar have
already set up/ear marked Special Courts.
The Governments of Gujarat and Delhi
Administration have accepted the sugges-
tion and approached the respective High
Courts.

Denotification of Sick Industries

4761. SHRI SOMNATH CHATTER-
JEE : Will the Minister of INDUSTRY be
pleased to state :

(a) whether Government have denotified
any sick industry in the country during 1983
and, if s0, the number and particulars of
such industries ;

(b) the reasons for such denotifica-
tion ;

(c) the number of employees affected
by such denotification ; and

(d) the policy of Government regarding
denotification of industries whose manage-
ment bas been taken over by Govern.
ment ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S,M.
KRISHNA) : (a) and (¢) The Government
discontinued management of three industrial
undertakings under the provisions of the
Industries (Development & Regulation)
Act, 1951 during the year 1983 which were
earlier being managed under the provisions
of the Act, Particulars of the undertakings
are given below :- o
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S. No. Name of the Indl. Date from which No, of employees
undertaking management under in the undertaking
the IDR Act was
discontinued
1. Carter Pooler & Co. Pvt- 30-4-1983 400
Limited
2. Containers & Closures 28-10-1983 828
Limited
3, Indian Rubber Mfrs. 31-10-1983 572

Limited

(b) The Management under the IDR Act
was discontinued as the undertakings conti-
nued to be non-viable inspite of the manage-
ment and financial support given to them
during the IDR Act management period. The
track record during the IDR Act manage-
ment period also indicated that there was
no reasonable prospect of th= undertakings
becoming viable. The alternative solutions
i.e. nationalisation, reconstruction, sale as
a running concern or takeover by other
healthy companies were not found
feasible.

(d) According to the present policy guide-
line for sick industries, the industrial under-
takings managed under the provisions of the
Industries (Development & Regulation)
Act 1951, are to be denotified if nonc of
the alternative solutions for their final dis-
position is found feasible.

Special Allocation of Cement for
Housing Scheme in Kerala

4762, PROF. P.J, KURIEN : Will the
Minister of INDUSTRY be pleased to state:

(a) whether the Chief Minister of
Kerala has asked for  special allocation of
cement for the special housing scheme being
implemented in Kerala ; and’

(b) if so, the quantity being  released
by the Centre and other relevant details ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHR1
S- M. KRISHNA) : (a) The Chief Minister
of Kerala in July, 1983 requested for
additional special quota of cement to be
utilised for works  benefitting  Scheduled
Castes/Scheduled Tribes.

(b) In anticipation of the likely increase
in the availability of cement in the year
1983-84, the quarterly  allocation  of levy
cement to the State had already been
increased by 4,400 tonnes per quarter
effective from Quarter-II (Aprii-June) 1983.
Availability of levy cement  being limited,
any further increase in the basic allocations
of levy cement is not  feasible at present.
However, the position will  be reviewed
again and if availability of cement improves,
the question of increase  in the allocations
could be considered.

Atomic Power Plant in Radhapuram
Taluk of Tirunelvell

4763. SHRI K.T. KOSALRAM : Wwill
the PRIME MINISTER be pleased to state :

(a) whether there was a proposal to set
up an Atomic Power Plant in Radhapuram
Taluk of Tirunelvali District for which
proposals for acquisition of about 200

acres of land was also submitted to Govern-
ment ; and

(b) if so, the action taken thereon ?
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THE MINISTER OF STATE IN THE
DEPARTMENT OF SCIENCE AND TECH-
NOLOGY, ATOMIC ENERGY, SPACE,
ELECTRONICS AND OCEAN DEVELOP-
MENT (SHRI SHIVRAJV, PATIL):
{a) and (b) A site at Kundankulam in
Radhapuram Taluk of  Tirupelveli District
was suggested alongwith a number of other
sitess by Tamilnadu Government for
setting up an atomic power station. The
question of land acquisition will arise only
after a final decision on the site is taken.

Treat 8 wfirat o e
wify aagfan an e & e7 &
wram A faar wan

4764, S TAT W™ dor: v Uy
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g, @ IF am w1 § A IEd feg
T AL AR ¢ § ; AT
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Safeguards to Public Servants for
Charges of Misconduct Levelled
by Disciplinary Authorities

4765. SHRI RAM SINGH SHAKYA :
SHRI KUMBHA RAM ARYA :
SHRI HARISH KUMAR GANG-
WAR : Will the - Minister of
HOME AFFAIRS be pleased to state :

(a) whethe under  statutory rules it is
incumbent that  whenever an  inquiry is
proposed under Rule 14 of the Central
Civil Services (Classification, Control and
Appezl) Rules, the disciplinary authority is
required to draw up  substance of imputa-
tions of misconduct or  misbehaviour into
definite and distinct  acticles of charge
together with a statement of imputations
of misconduct or  misbehaviour in support
of each article of charge ;

(b) whether in spite of rules and
instructions issued by Government, disci-
plinary authorities have been framing vague
charges and do not indicate a specific
charge or allegation which a public servant
is to meet ; and

(c) if so, the safeguards provided to
public servants in regard to the above and
whether the Supreme Court has  struck
down some cases on the above grounds and
the disciplinary authorities are answerable
for gross misuse of powers, if 5o, the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFATRS
(SHRI P, VENKATASUBBAIAH) : (8) Yes,
Sir.

attention
recent

(b) and (¢) Government'’s
has not been drawn to  any such

cases or judgements of the Supreme Court, *

If the concerned Government servant finds
that the articles of charge delivered to him
are not definite and distinct, he can promp-
tly represent to the  disciplinary authority
in this matter. If the disciplinaty authority
ignores or  rejects the  representation,
continues the proceedings and make an
order imposing a penalty on the Government
servant, the latter can appeal to the prescri-
bed Appellate Authority under rule 23 of the
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CCS (CCA) Rules, 1965 and if the Appellate
Authority also does not uphold the appeal,
the Government servagt can  submit an
application for revision “under rule 29 of
the aforesaid Rules to  the prescribed
Revising Authority, In case the President
is the disciplinary authority, under the exist-
ing rules the order of the President is passed
after consultation with the U.P S.C. There is,
therefore, sufficient safeguards in this matter
in the existing rules. If the Appellate/
Revising Authority finds  that the conten-
tion of the Government servant js Jjustified,
and is also of the view that there has been
any misuse of powers that authority will no
doubt take note of the fault on the part
of the disciplinary authority where the
latter authority is subordinate to the former
and take such action as is considered appro-
priate,

Report of Commissioner For SC/ST
and Tribal Welfare Commissioner
on the killing of Tribals at Gua

4766. SHRI A K. ROY : Will the
Ministsr of HOME AFFAIRS be pleased to
state :

(a) whether he is aware of the Report
of the Commissioner for Scheduled Castes
and Scheduled Tribes and also the report
of Tribal Welfare Commissioner. Ranchi
on the killing of the tribals at Gua, district
Singhbhum, Bihar on September 8,1980,
if so facts in details giving essence of each
Report ;

(b) whether he is aware of the Report
of the Tribal Welfare Commissioner, Ranchi
on the killing of the tribal leader Kalundia
in the same Singhbhum district in 1982 : if
s0, essence of the above Report ; and

(c) protection of the tribals being the
Central respons ibility, steps taken on each
of the Report, facts in dettails ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN ] ASKAR) : (a) The
report from Commissioner for  Scheduled
Castes and Scheduled Tribes has  been
received in this Ministry regarding the
incident of September 8, 1980. Gist of the
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report is given as Statement. The report of
the State Tribal Welfare Commissioner,
Ranchi has not been received.

" (b)and (¢) The information is being
collected from the State Government and
will be laid on the Table of the House on
receipt.

Statement

Gist of the Report of Commissioner
for Scheduled Castes and Scheduled
Tribes on the killings of Tribals at

Gua on September 8, 1980

There was incident at Gua in Singhbhum
District of Bihar on  September 8, 1980,
where the local tribals and the Police clashed,
In this incident Il tribals and 4 policemen
died and 17 policzmen were injured. As stated
by the Commissioner, Scheduled Castcs
and Scheduled Tribes afler discussion with
the Chief  Secretary, Bihar and other
officials, the incident was the outcome of
the agitation by some political organisations
and forest contractors inciting the tribals
to indulge in illegal felling of trees in
Singhbhum forest area,

2. The Commissioner  of SC and ST
alongwith his  party visited the place of
incident in September, 1980 to make on
the spot study as well as to find out, the
socio-cconomic causes which led to the
unhappy incident of 8th September, 1980.

3. Before proceeding to Chaibasa, the
Commissioner : had discussion with the
State officials at Patna including the then
Chief Secretary to Government of Bihar.
In Chaibasa he met the  Project Director,
ITDP and the Divisional Forest Officers.
He also met the Superintendent  of Police
before leaving for Gua. He meta Deputy
Commissioner on way back from Gua. The
Commissioner also  had discussions with
the officers of 1I1SCO mines, He was also
shown the map of Saranda Forest Division
and the areas which had been subjected
to large scale felling of trees. He, therefore,
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decided to visit the forest areas in order to
see for himself as to what exten the felling of
trees was confined to  such areas as were.
claimed to have been identified by the
agitating tribals, The Commissioner visited
number, of villages Salai,. Jhamkundia,
Chhotanagpur and  Ghatkuri etc. In the
Sarpada Forest Division, in  order lo get
first hand information about the Gua
incident and to find out as to why want
on destruction of trees has been resorted
to the Commissioner also met a number
of tribal residents of Gua proper working
in Gua mines. The Commissioner also had
discussions with Shri Shibhu Soren along with
Shri Suraj Mandal, MLA of his party. On
return to Patna he met  the Chief Conser-
vator of Forests, Dr, Mohammad and Shri
Mishra of the Bihar State Forest Develop-
ment Corporation.

4, According to the Commissioner for
Scheduled Castes and Scheduled Tribes,
the agitation in tribal areas has been
going on for the last several years. Violent
incidents have taken place at many -place
since 1978. The- incident of
Police firing at Gua on the 8th September,
1980, cannot be  viewed as an isolated
incident but has to be viewed as one in
the chain of incidents which resulted in
clashes between the tribals and the police
as well as non-tribals. The State Govern-
ment has initiated a number of administra-
tive and devlopmentul measures to combat
these but it has not been possible to contain
the same, The Commissioner suggested a
three-fold strategy-political, administrative
and developmental to meet the situation.

Board of Director in Public
Undertakings

4767. SHRI BALAKRISHNA WASNIK :
Will the Minister of INDUSTRY be
pleased to state the total number of
Publie Sector  Undertakings/Enterprises
including names thereof, composition of
Board of Directors, terms and period of
Chairmen/Managing  Directors, working
of last five . years wunder this
Ministry ?
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THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M,
KRISHNA) : A statement giving the names
of Public Sector Undertaking, composition
of their Board of Directors, terms and
period of Chairmen/Managing Directors is
attached.

DECEMBER 21, 1983
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The working results of individual
undertakings are available in  Public
Enterprises Survey  published by Ministry’
of Finance and laid on  the Table of the
House by Bureau of Public  Enterprises
every year.
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Import Policy for Colour T.V. sad
Componests

4768. SHRI NAVIN RAVANI : Will
the PRIME MINISTER be pleased to
state :

(a) the present policy in regard to
import of colour TV sets or the spare parts
aand components;

(b) whether Government are consider-
ing to review the policy; and

(c) if so, the details thercof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THEMINISTRY OF FOOD AND CIVIL
SUPPLIES (DR, M.S. SANJEEVI RAO):
(a) Fully assembles Colour TV Sets can at
present be imported only by passengers com-
ing from a foreign country by air/sea/rail.
Such imports are governed by the Passen-
ger Baggage Rules and Transfer of Residence
Rules. The relevant policy in each of these
cases is set out in attached statement. As
for spare parts/components, these can be
imported by Actual Users in accordance
with the import policy in force,

(b) No, Sir.
(c) Does pot arise,
Statement
A, Passenger Baggage Rules

(i) According to these rules, passenger
(other than tourists) above the age
of 12 years, who arrive from any
countty other than Nepal are
allowed to import articles (including
Colour TV sets) and the duty paya-
ble on such articles is:

Value Duty

(1) For the first NIL
Rs. 1250j-

(2) Additional
Rs. 2000/-
(beyond Rs.
1250/- cleared
under zero
duty)

1309, advalorem

AGRAHAY ANA 30, 1905 (SAKA)
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(3) Onthebal-  200% advalo-
ance rem

The duty-free allowance in respect
of passengers arriving from Sri
Lanka is now only Rs. 300/-.

(iiy Colour TV sets can also be impor-
ted as a used article by a passen~
ger holding a valid passport issued
under Passport Act, 1967 (I5 to
1967) and returning to India after
a period of not less than one year of
stay abroad, under the duty free
imports limit of Rs. 5000/~ permit-
ted for used household articles,
provided the articles have been in
his family’s possession and use
abroad for a minimum period of 6
months, the passenger has been
working abroad for a minimum
petiod of 1 year and is returning
to India on termination of such

. work,

B. Transfer of Residenc e Rules

Colour TV sets can also be imported as
a used article under the Transfer of Resi-
dence Rules without payment of duty within
the overall duty free allowance under this
provision by persons transferring their resi-
dence to this country after a minimum stay
abroad of 2 years.

Cost Escalation of Steel Plants

4769. SHRI A.K. ROY : Will the
Minister of STEEL AND MINES be
pleased to state :

.(a) total expenditure and value of the
capital asset created in the steel industry
till 1 April, 1983, facts in details with
factory-wise break-up ;

(b) cost escalation due to delay in the
schedule with factory-wise break up, facts
in details and the total loss incurred due
to delay ;

(c) any prospective plan on steel pro-

" duction, consumption and investment in the

steel sector for the coming 10 years ; and



207 Written Answers
(d) any Special role of the Hindustan
Steel Works Construction Limited in the
present expansion and further construction of
the steel plants to use its manpower and ex-
pertise, if so, facts in details giving the
scheme of its deployment ?
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THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI N. K. P. SALVE) : (a) Gross value
of the fixed assets in operation and the
capital works in progress, held by SAIL
and IISCO as on 31-3-1983 was Rs, §972-70
crores and Rs. 309.34 crores respectively
as follows :

(Rs. in crores)

Name of the Plant Fixed assests Capital Works Total
(Gross Block) in Progress

1. Bokaro Steel Plant 1542.83 927.89 2470.72
2. Bhilai Steel Plant 648.09 1199.97 1848.06
3. Durgapur Steel Plant 353.01 92.62 445.63
4, Rourkela Steel Plant 663.74 200.21 863 95
5. Alloy Stecls Plant 85.03 12.99 98.02
6. Salem Steel Plant 125.85 32.18 158.03
7. QOthers 61.61 26.68 88.29
Total : SAIL : 3480.16 2492.54 5672.70

8. 11SCO 294,67 14,67 309.34

(b) Plant-wise and majar scheme-wise details of the original and revised estimated cost
and delays in the implementation of these schemes are given as under :-

Project Commissioning Date Estimated cost
- (Rs, in crores)
Original Likely — -
Original Revised
BOKARO STEEL PLANT
) 4 MT Expansion June’ 79 July' 84 947,24 1637,5%
excluding Cold (1974 mid) (April®> 82y
Rolling Mills (CRM)
4 MT Expension Dec.’ 82 Sept.® 86 Included Included
with CRM above above
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(ii) Meghahataburu Iron March’ 81

Iron Ore Project

June® 84 51.39
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“H2.74" .

L (UstQr’ 77 (April’ 83)

*Estimates yet to be approved.

BHILAI STEEL PLANT :

4 MT Expension Sept.’ 81
Phase-T .

4 MT Expension

Phase-11 June’ 83

ROURKELA STEEL PLANT :

Silicon Steel Project  Jan.” 81

SALEM STEEL PLANT :

Stage-] Sept.’ 81

June® 85 937.70 1600.50
(ist Qr.* 74) (4th Qr.’ 81)
Included Included
June’ 86 above above
April® 84 109.73 154.81
(Ist Qr.” 76) (April’ 81)
Sept.’ 81 126.81 181,19
Commission-  (2ad Qr, (March’ 82)
ing minima 1974)
completed

The delay in the project implementation
of course, results in some addition to
the cost and total loss can be assessed only
after the completion of the project.

(¢) A Working group for completing
projections on steel consumption, produc-
tion, investment has been constituted by
the Planning Commission, and its report
is expected to be recsived shortly.

(2) HTCL has a large share in the on-
going projects of the Bhilai, Bokaro and
Durgapur Steel Plants and in the Visakha-
patnam Steel Plant Project and further
work will be undertaken by HSCL on the
basis of its expertise.

Evaluation of 20-Point Programme

4770. SHRI A. K. ROY : Will the
Minister of PLANNING be pleased to
state :

(@) whether any evaluation has been
made on the progress of 20-point programme
till 1 April, 1983, if so, facts in details
giving the target and achievement on each
point ; .

(b) names of the States which have
accepted the 20-Point Programme as the
National Programme and_the same which
have not ;

(c) whether itis a fact that in all the
districts of Bihar the committee for Imple-
mentation of 20-Point Programme is
functioning: hezded by a President or
Chairman ; and

(d) whether he is aware that all the heads
of the Committees in the districts of Bihar
are arbitrarily chosen from the top and
belong to only one political party making it
a party affair ; if so, reasons thereof ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN): (a) A statement
giving targets and achievements under each
point is attached, :

(b) All the State Governments are
implementing the 20-Point Programme. -

(c) Yes, Sir, _ -

(d) The district 20-Point Programme Com-
mittees in Bihar are functioning under the
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Chairmanship of a Minister of the State and
comprise (i) Five MLAs from the district to
be nominated by the State Government ; (ii)
All the MPs from the District ; (iii) Three
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other members nominated
Government ; and (iv) A district official as
Member-Secretary.

Revised 20-Point Programme-Physical Targets & Achievements

by the State

Point Item Unit 1982-83
No. —_—
Target Acheievement
1 2 3 4 5
1. A Increase in Irrigation Lakh 23.50 23.40
Potantial ha.
2. A Pulses Production Million 13.50 11,90
Tonnes
2. B Oilseeds Production -do- 12.00 11,80
3, IRDP-Families to be Lakh 31.38 32.60
benefited Nos,
3. B NREP-Mandays Employment Lakhs 1532 3378
4, Surplus Land Assumed 000 530 255
for allotment Acres
6. Bonded Labour Nos. 35828 36019
Rehabilitation
7. Families to be economically
assisted
(A) S.C. Lakh nos. 19 82 21.25
(B) S.T. Lakh nos, 5.50 5.20
8. Problem villages to be .
covered Numbers 42342 54526**
9. A House-sites to be Lakh Nos. 1043 10.07
Allotted
9. B Construction Assistance Lakh 1.39 3.7
to be provided Nos.
10. A Sium Population to be
Covered Lakh 18,40 1717
10, B EWS Houses to be
provided Numbers 186000 145000
i1, Rural Electrification
(a) Villages to be Electrified Nos. 25000 235720
{b) Pumpsets to be energised Lakh Nos. 4.30 3.02
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1 2 3 4 s
12. A Trees Planted " Nos. crores 195.54 2117,
12. B Bio-gas Plants set-up 000 75.00 57.80
13. Sterlisation to be done Nos. lakh 45.00 39.81
14, A PHC established Nos 209 188
14, B Sub-Centres set-up Nos. 7931 7668
15. ICDS Blocks opened Nos 320 320
16. A Enrolment to age group Lakh 40.92 40.70
of 6-14 nos.
16, B Adult Literacy Lakh nos. 45.00 40.27 .
17. F.P.S. opened Nos — 14199
18. VSI Units Nos, —_ 148981

®* Including 10376 non-problem villages,

Note : Points Nos. 1(B), 5, 18(A), 19 & 20 are non target items,

Women Burning Cases in Capital

4771. SHRI BABURAO PARANJPE :
PROF. MADHU DANDAVATE :

Wil the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of women burning cases
in Delhi noticed during the years 1980-81,
1981-82, 1982-83 and in the current year ;
and

(b) the number of cases (i) investigated
(ii) registered (iii) challaned ; (iv) decided
by the court; and (v) culprits awarded
sentence ?

THE MINISTER OF STATE IN THRE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) The requi-
site figures are mentioned below :-

1980-81 (1.3.80 to 31.3.81) ...421

1981-82 (1.4.81 to 31.3.82)......568

1982-83 (1.4.82 to 31.3.83) 610

------

1983 1.4.83 to 30.11.83)

(b) The break-up of these cases under
various crime heads and the progress of

investigation/trial etc. are indicated
below :-
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Crime Head Reported  Cases Ua- Chall- Deci- Convic-
: during the inves- der aned ded ted
period tigated inves- by
1.3.80 to tiga- the
30.11,83 tion Court
1 2 3 4 5 6 7
302 1PC Murder 82 70 12 s3 21 8
306 IPC Abetment to 120 91 29 S5 13 2
suicide .
307 IPC Attempt to 11 9 2 8 3 1
Murder
309 IPC, Attempt to 230 _ 211 19 13 6 6
commit suicide
174 Cr. P.C. Inquest
Proceedings 1536*
*Filed 892

Under Enquiry 314

Minister’s Visit to European Countries

4772. SHRI DIGAMBAR SINGH :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether he recently visited some
European countries ;

(b) if so, the purpose of the visits ; and

(¢) the outcome of the discussions which
he held with the Goverments and rcpresenta-
tives of Trade and Industry of those
countries ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S. M.
KRISHNA) : (a) Yes, Sir,

(a) and (c) Since September, 1983
Minister of Industry visited Czechkoslovakia,
Sweden, Austria and France, Visits to
Czechkoslovakia and Sweden were in response
to the invitation cxtended by their govern-
ments, during the visits to Czechkoslovakia
and Sweden opportunitty was availed of to
review the progress of implementation of
various programmes of bilateral cooperation

in the indusitrial sector’ As a result of these
discussions further possibilies of coopeartion
have been identified in the industrial sector
such as machine tools, textil: machinery,
transport and communication, agiiculture
and food processing muachinery, new and
renewable sources of energy, agricultural
implements, automotive industry etc. Dis-
cussions also included augmentation of
export of Indian engineering goods to these
countries,

The visit to Austria was at the invitation
of the executive Director of UNIDO. As a
result of the discussions between the Minister
of Industry and the officials of UNIDO the
latter is expected to widen the scope of its
assistance to India. The Minister also
availed the opportunity for discussions with
the representatives of Government and Indui

try of Austria, on bilatcral eccromic
relations.

In France, the Minister of Industry dis-
cussed with the representatitves of the French
Government the possibility of further streng-

thening technology transfer between french
and Indian firms.
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Recession In Steel Industry

4773, SHRI DIGAMBAR SINGH :
Will the Minister of STEEL. AND MINES
be pleased to state :

(a) whether there is, at present, great
recession in the Steel Industry;

(b) the total holding of the Steel
Authority of India Limited (SAIL);

(¢) the total stock yard unsold with the
SAIL; ’

(d) whether the marketing organisa-
tion of SAIL needs revamping; and

(e) if so, the steps proposed to be
taken to overhau! the entire structure of
SAIL and cut down its administrative and
other wasteful expenditure on maintaining &
huge rented office and guest houses in the
Capital, the amount of monthly or annual
rent paid for all buildings rented by it
both for office and residential purposes ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P. SALVE) : (a) Though domes-
tic consumption of steel has bheen increa-
sing in past years, during 1983-84 there has
been some decline due INTER ALIA to
the ready availability of stecl and reduction
in inventories by consumers.

(b) and (¢) As on 1-12-1983 the plants
and homesales stockyards of SAIL had a
stock of 1.09 million tonnes of steel; this
wasnsignific:mt reduction from the stocks
of 1.45 million tonnes of steel held on
1-4-1983.

(d) SAIL has taken a number _of
measures to make the Marketing Organisa-
tion more responsive to customer needs.

() SAIL is keeping its administrative
and other expenditure to the minimum.
During 1982-83 and April-November, 1983
SAIL paid Rs. 28.99 lakhs and Rs. 27.46
lakhs respectively as rent for its office buil-
dings in Delhi and Rs. 16.28 lacs and Rs.
16.80 lacs respectively as rent for the resi-
dential accommodations leased for use of its

AGRAHAYANA 30, 1905 (SAKA
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officers. SAIL's expenditure on the leasing
of residential accommodation is kept within
the Rules and the employees contribute
towards the rent of this accommodation in
accordance with the Rules of the Company.

Production and Requirement of Heavy
Water for 1983-84

4774. SHRI NAVIN RAVANI : Will
the PRIME MINISTER be pleased to
state : .

(a) the total repuirement of heavy water
for the year 1983-84 and the total production
estimated;

(b) the steps being taken to produce
more heavy water within the country to
meet the demand; and

(¢) whether heavy water is being impor-
ted to meet the demand; if so, the quantity
imported during the years 1981-82 and 1982-
83 and the amount involved and from which
country ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SCIENCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V,
PATIL) : (a) The requirement of heavy
water for initial charge is approximately I
tonne per MWe electricity installed. Thus.
the reruirement of a unit with 235 MWe
electricity is around 250 tonmes. In
addition, each operating unit needs 10 to 15
tonnes of heavy water per year as make-up,
It is not considered to be in public interest
to disclose production figures.

(b) As short term steps, operations
in the Heavy Water Plants are being stream-
lined, constraints are being removed and
with regard to the plants under ‘commission-
ing. the same are being expedited and as
long term steps, additional Heavy Water
Plants are being set up. )

(c) There has been limited import of
heavy water. There is an existing contract
with USSR for import of 256 M. tonnes of
heavy water. The quantities of heavy water

“imported and the total price paid during

1981-83 are as under :-
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Quantity Price C.LF. (d) and (e) The details of scooters/
_ motor cycles lying unclaimed year-wise are
mentioned below :-
1981 ... 40 MT Rs, 92579 lakhs
1982 50 MT Rs, 1335.749 * Year Motor Cycle Scooter
1983 55 MT  Rs. 160842 197 _ )
Cas es of Car and Scooter Stolen 1980 — 2
in Capital 1981 — —
4775. SHRI NAVIN RAVANI: will 1982 2 1
the Minister of HOME AFFAIRS be pleased
to state : 1983 21 44 plus one
Vicky,

(a) the number of cases of cars and
scooters stolen registered with Delhi Police
duting the current year up-to-date;

(b) the number of cases solved and
the cars and scooters recovered;

©

{d) whether it isa fact that a large
number of scooters and motor cycles are
lying with Police unclaimed; and

(¢) if s0, since how long and the steps
taken to dispose them off ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) During
the current year upto 30th November, 1983,
624 cases of car thefts and 847 cases of
scooter thefts were reported to the Delhi
Policy.

(b) 42 cases of car theftr and 75 cases
of scooter theft have been solved. 366
stolen cars and 372 stolen scooters have been
recovered.

the number of persons arrested;

() 76 persons in cases of car theft
and 104 persons in cases of scooter theft
have been arrested.

If no claimant comes forward to claim
the vehicle lying with the Police, within the
prescribed period, such vehicle is sent to
the Police Lines for disposal through
action.

Scheduled Castes/Tribes Employces
in Planning Commission

4776. SHRI P.K, KODIYAN : Will
the Minister of PLANNING be pleased
to state :

(2) the total strengh of staff in the
Planning Commission; and

(b) the percentage of Schedule Castes
and Scheduled Tribes among the staff with
break up of figures for various categories of
posts ? )

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN): (a) and (b) The
total strength of staff (in position) in the
Planning Commission, the percentage of
Scheduled  Castes/Scheduled Tribes and
break up of figures for various categories of
posts is given as under :-

Name of the Total No. No. of  Percentage No. of Percentage
Group of Emplovees Scheduled  of the Scheduled of the
Castes Total Tribes Total
Group ‘A’ 376 26 7.0 1 0.3
Group ‘B’ 345 24 7.0 1 03
Group C’ 534 62 11.6 8 1.8
Group ‘D’ n 12 324 15 4.0
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ST ¥ ST FT OF W § AR
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295/2-91X, ATATT THFE W AT,
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() g JvF ISAT & TE )
Progress of Paper and Cement Industry

4780, SHRI ANANTHA RAMULU
MALLU : Will the Minister of INDUSTRY
be pleased to state :

(a) whether government have made any
assesrment regarding the number of large
and medium scale industries alongwith the

DECEMBER 21, 1983
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capital investments, number of persons
employed, so faras the question of
progress is concerned; and

(b) the details regarding the progress of
these industires during recent years particu-
larly in paper and cement Industries in
Andhra Pradesh and other States ?

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI S. M. KRISHNA) (a) State-
ment-]l giving Al India---all Iindustries
aggregates of number of units, fixed
capital and number of employees in respect
of large and medium industries is enclosed,

(b) Statement-1I giving aggregates of
number of factories, fixed capital and
number of employees in respect of paper
and cement industries in Andhra Pradesh
and All India is enclosed.

Statement—I

Principal aggregates in respect of large and medium industries* —all
India— all Industries

Year No. of Units Fixed Capital No. of employees
(Rs. Lakhs)

1976-77 4052 1433122 3815881
(81277) (1617056) (6649250)
1977-78 4410 1746733 4066416
(84924) (1946391) (7093382)
1978-79 4907 2125611 4273451
(88077) (2288593) (7248109)
1979-80 5968 2500338 4649579
" (95126) (2682963) (7678271

*Factories having fixed investment in plant and machinery exceeding Rs. 25 lakhs
for 1976-77 to 1978-79 and Rs. 20 lakhs for 1979-80.

Note: Figures in brackets relate to all industries-all India,
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Inceatives in Infrastructural Facilities

4781,
Will the Minister
pleased to state :

of INDUSTRY be

(a) whether the central government have
encouraged the State Governments for
promoting growth of industries and infras-
tructural facilities in the backward areas ;

(b) if so, the details of the incentives
given by the Central Government in this
regard during last three years, year-wise and
State wise; and

(c) the outcome of these incentives in
physical terms ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S. M.
KRISHNA) : (a) and (b) Recenty the Govern-
ment of India vide Prcss Note No, 4/1/81-
BAD (Vol.III) datad 27.4.83 (copics available
in Parliament library) has rectegorised the
Identified backward areas and the entrepre-
neurs setting up industsies in these districts
are given preference in Licensing, Central
Investment Subsidy, concessional finance,
consultancy faeilities for technical services,
hire purchas¢ of machinezy for Small Scale
Industrg, Special facilities for import of raw
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materials, comprehensive range of extension
services and support through Distrct Industry
Centies, margin money assistance and tax
relief. MRTP/FERA Companies have been
allowed with effect from 1.4.83 to set up
non-Appendix-I Industrics not reserved
for small scale sector with an export
obligation of 509 for setting up of indus-
tries in cotegory ‘B’ & ‘C’ districts and 309/
in respect of category ‘A’ districts.

Government has also decided to assist the
State Govcrnments to make infarstructural
development in no-industry districts to the
extent of 1/3rd of the total cost of infras-
tructural development subject to a maximum
of Rs. 2 crorcs per district.

‘A statement indicating the reimburse-
ments made under the Central Investment
Subsidy Scheme during the year 1980-81 to
1982-83 is enclosed. So far, no infrastruc-
ture assistance in backward areas has been
given.

(c) The Central Subsidy is reimbursed at
prescribed rates on the cost on capital
investment in industrial units whieh are set
up in backward areas, Hence, the entire
amount has correspondingly generated
proportionate investment in physical terms.

Statement

Statment showing the reimbursements

made under the Central Investment

. Subsidy Scheme and investments generated thereon.

State 1980-81 1981-82 1982-83
Amount Amount Amount
reimbursed reimbursed reimbursed
Rs. in lakhs Rs. in lakhs Rs, in_llkhs
1 2 3 4
Andhra Pradesh 293.98 167.64 267,00
Assam 2.10 15.92 39.19
Bihar 18,97 — 90.96
Gujarat 407.37 247.12 418,24
Haryana 10.68 ~9L10 187,04
Himachal Pradesh 16.19 119,72 1263.02
Jammu & Kashmir 70.72 43.02 133.69
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1 2 3 4

Karnataka 210.37 112.55 275.22
Kerala 205.89 71.42 40,24
Madhya Pradesh 143.68 152.04 114,73
Maharashtra 289.20 122.48 196.66
Manipur — ' 16.51 25.31
Meghalaya — — 27.63
Nagaland —_ — —
Orissa — —_ 202,52
Punjab 98.38 255.07 146.81
Rajasthan 401,97 204.37 416.86
Sikkim 2.04 —_ 17.46
Tamil! Nadu 539.03 263.27 377.74
Tripura — 1.72 5.96
Uttar Pradesh 70.42 — 137.77
West Bengal 69.86 46.88 59.23
Andman & Nicobar 13.00 — 1634
Arunachal Pradesh 3.33 0.49 3.57
Dadra & Nagar Haveli 9.79 15.36 2481
Goa, Daman & Diu 148.12 27,34 214.80
Lakshadweep — ] - —
Mizoram . — 15.27 —_

144.82

Pondicherry -

Report of the Committee Set up for
Recognition of Associations/Unions
of Central Government
Employees

(c) whether the Committee have submit-
ted any report ; and

(d) if not, the reasons of delay and the
probable date of its submission thereof ?

4782. SHRI RAMAVATAR SHASTRI : o
Will the Minister of HOME AFFAIRS be
pleased to state :

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a)to (d)

(a) whether it is a fact that the Na-
tional Council of the JCM has set up a
Committee to frame rules and guidelines
for recognition of Associations/Unions of
Central Government employees ;

_ (k). whether it _is a fact that more than

two years have elapsed of its formation;

A sub-Committee of the National Council
of JCM was constituted in 1979 INTER
ALIA to go into the guidelines for the
purpose of recognition of Unions/Federa-
tions/Associations.  Informal discussions
with some of the members of the Standing
Comrhittee of the Staff Side of the National’
Council have taken place from time {o- time,
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The Staff Side had bsen requested a number
of times to furnish their formulations on
the subject for consideration in the meetings.
Since they were not received, the meetings
had towait. A meeting of the Committee
had been held on 18th March, 1983, It had
been decided to constitute a small group
from amongst commitiec members belonging
to both the Staff Side and the Official
Side to draft the said guid-lines/Rules for
recognition. A meeting of this Group was
also held on 27th August, 1983 wherein the
staff side agreed to submit their draft
formulations to the Government. But these
have not yet been received. The staff side
has been reminded both informally and
formally. Expeditious efforts are being
made to get the Draft Rules prepared by
the Group for consideration and finalisation
by the sub-Committee,

Regularisation of Employees Working
in Directorates of Census

4783 : SHRI RAMAVATAR SHASTRI :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that temporary
employees getting consolidated pay who
have been working in the Directorates of
Census throughout the country including
Bihar for more than two and a half years.
have not been regularised so far;

(b) if so, the reasons therefor;

(¢) whether by doing so, the Govern-
ment have violated the provisions of
regularising the employees working for 240
days continuously ;

(d) if so, the justification therefor;

(e) whether it is also a fact that “thou-
sands of such employees in Bibhar have been
retrenched; and

(f) if so, the justification therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR): (a)
to (f) About 27,000 employees, designated
as Tabulator/Cader, Checker and Supervisor
were recruited by the Directors of Ceasus
Operations in all the States and UTs for

DECEMBER 21, 1983
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generation of Primary Census Abstract and
Editing and Coding of the Census Sche-
dules. This was a time bound job and these
employees were told clearly at the time of
their recruitment that the work for which
they were being recruited was a time bound
job and that they would be retrenched as
soon as it was completed. After the work
of generation of Primary- Census Abstract
was over, the bulk of these employees were
retrenched in all the Directorates including
the Directorate of Census Operations,
Bihar. The work of Coding and Editing of
the Census Schedules is likely to be over
in near future and thereafter, there would
be no justification to continue these em-
ployees in service,

The orders provide for regularisation
of Daily wage emeloyees, who were recrui-
ted before 2Ist March, 1979 and have
worked for a minimum period of two years
continuously with at least 240 days of
service during each of these two years, in
Group ‘D’ posts subject to availability of
vacancies, These orders are not therefore,
applicable in the case of these temporary
census employees on consolidated salary who
were recruited in connection with the 1981
census work,

Review of Functioning of Police
Forces in Punjab

4784. PROF. NARAIN CHAND
PARASHAR : Will the Mimister of HOME
AFFAIRS be pleased to state :

(a) whether Government would under-
take a review of the functioning of the
Police Forces in Punjab which have been
a poor account of themselves in the reoent
months in providing adequate protection to
life and property of the people on the
State;

(b) if so, the nature of review proposed
to be undertaken and the likely date by
which it would be completed;

(c) if not the reasons therefor and
whether Government have any alternate
proposals so as to inspire the confidence
of the people in Punjab Police ;

(d) if so, the nature thereof; and
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(e) if not, the reasons, therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (@) to
{¢) The situation in Punjab is regularly
reviewed and vnioﬁn steps including stream-
lining of police set up have been taken
to check criminal activities in the State.
These steps include better deployment of
personnel, setting up of special squads
and mobile patrols and police pickets,
organising of raids and nakabandis, inten-
sification of Police patrolling, gearing
up of intelligence agencies etc. Various
other measures are underway to improve
the efficiency of the police forces.

AGRAHAYANA 30, 1905 (BAKA)
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SCs/STs Population in the Couatry State-
wise and Union Territory-wise

4785 : SHRI HARIHAR SOREN :
Will the Minister of HOME AFFAIRS be
pleased to state the population of Scheduled
Castes and Scheduled Tribes in the country
(State-wise and Union Territory-wise) at
present ?

THE MINISTER OF STATE IN THB
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : The popula-
tion of Scheduled Castes and Seheduled
Tribes in the country (State-wise and Union
Territory-wise) at present, i.e. as of Detem-
ber, 1983, is not available, Such informa-
tion as per the 1981 Census is currently in
the process of being published. Miean-while,
provisional SC/ST population figures, as
per the 1981 Census, are given in the enclo-
sed statement, -

Statement

Provisional population of Scheduled Castes and Scheduled Tribes in India (State/Union

Territory-wise) according to 1981 Census.

Total Population of
India/State/
Union Territory Scheduled Scheduled
Castes Tribes
1 2 3
INDIA*@ 104,754,623 51,628,638
States ;
1. Andhra Pradesh 7,961,730 3,176,001
2. Bihar 10,142,368 5,810,867
3. Gujarat 2,438,297 4,848,586
4, Haryana 2,464,012 -—
5. Himachal Pradesh 1,053,958 197,263
6. Jammu & Kashmir@ 497,363 —
7. Karnataka 5,595,353 . 1,825,203+
Kerala 2,349,382 261,475
9. Madhya Pradesh 7,358,533 11,987,031
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1 2 3
10, Mni:;r—;shuu S 4,479,763 o ?’7;2 ;)38
11. Manipur 17,753 387,977
12, Meghalaya 5,492 1,076,345
13. Nagaland — 650,885
14. Orissa 3,865,543 5,915,067
15. Punjab 4,511,703 —
16. Rajasthan 5,838,879 4.I83,124.
17, Sikkim - 18,281 73,623
18. Tamilnadu 8,881,295 520,226
19, Tripura 319,384 583,920
20, Uttar Pradesh 23,453,339 232,705
21. West Bengal 12,000,768 3,070,672
Union Territories
1. Andaman & Nicobar Islands — 2,361
2. .Arunachal Pradesh 2,919 441,167
3. Chandigarh 63,621 —
4. Dadra & Nagar Haveli 2,041 81,714
5. Delhi 1,121,643 —_
6. Goa, Daman & Diu 23,432 10,721
7. Lakshadweep — 37,760
8. Mizoram 135 461,907
9. Pondicharry 96,636 —
Notes :(—

*Excludes Assam where 1981 Ceasus could not be conducted owing to disturbed

conditions prevailing there at the time of 1981 Census.

@Excludes the population of areas under unlawful occupation of Pakistan and
.China where census could not be taken.

-+ This figure would appear to include high returns relating to certain communities
with nomenclatures similar to those included in the list of Scheduled Tribes

consequent on the removal of area restrictions.

No castes were scheduled by the President of India for Nagahmd Andaman &
Nicobar Islands and Lakshadweep.

No tribes were scheduled by the President of India for Haryana, Jammu &

Kashmir, Punjab, Chandigarh Delhi and Pondicherry.
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‘Silicon Steel Mills at Roarkela

4786. SHRI HARIHAR SOREN :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whether Government have a pro-
posal to set up a Silicon Steel Mill at
Rourkela ;

(b) if so, the estimate cost of the
Silicon Steel Mill proposed to be set up at
Rourkela ; and

(c) the steps taken to expedite the
implementation of the above proposal ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N. K. P. SALVE): (a) Yes, Sir.
Tne Silicon Steel project for the production
of 37,500 tonnes per annum of Cold Rolled
Grain Oriented and 36,000 tonnes per
annum of Cold Rolled Non-orieated Silicon
sheets is under implementation in the
Rourkela steel plant.

(b) The sanctioned cost of the project
is Rs, 154.81 crores.

(c) The project is in an advanced stage
of implementation and is expected to
commence production in early 1984,
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Allotment of Maruti Cars under
Directors Discretionary Quots

4788, SHRI SATISH AGARWAL : Will
the Minister of INDUSTRY be pleased
to refer 10 reply given to Unstarred Question
No. 234 on 16 November, 1983 regarding
allotment of Maruti cars under Directors
discretionary quota and state :

(a) the specific “Commercial interests”
of the Maruti Udyog Ltd. in terms of its
corporate plans which can be promoted by
allotment of vehicles from the manufac-
turer’s quota ;

(b) the total number and particulars of
the persons who have applied for allotment
of vehicles under Directors’ discretionary
quota up-to-date alongwith their number
on the waiting list and reasons for which
they have sought such allotments ;

(c) whether persons who have not
booked vehicles with the company so far
are also ecligible for allotment under the
Manufacturer Directors discretionary
quota ; and

(d) details of the compay’s procedure
for inviting applications - and allotment
under this quota and whether a copy of an
application form will be placed on the
Table of the House ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (8) Commercial interests of
Maruti include image building, enhencement
of product reputation, enlargement of
market share and more efficient manage-
ment of environment external to Maruti.
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(b) It would be an appropriate com-
mercial practice to disclose particulars and
correspondence between Maruti  and its
customers.

(c) and (d) In these respects, Maruti
Udyog Limited also proposes to follow
the practices already established in the
industry. :

Licences for Shotguns, Pistols,
Rifles Etc.

4789 : SHRI A  NEELALOHITHA-
DASAN NADAR : Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether the present Government
policies permit grant of licences to private
industry manufacturers of small fire arms,
shotguns, pistols, rifles etc. ;

(b) if so, details of
the country with their
and actual production ;

such companies in
licensed  capacity

(c) whether the arms manufactured are
totally indigenous or do they involve
imported components and if so, total foreign
exchange released  during last three years
and for which items ; and

(d) whether any time limit has been
given for 100 per cent
facture for their arms ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANJAN LASKAR): (a)
manufacture of ML/BL guns only has been
permitted in the private sector to a limited
extent. Manufacture of pistols & rifles in
the private sector has not been permitted.

(b) to (d) The information
collected and will be laid
the House,

is being
on the Table of

Tastaliation of Captive Dlesel Power
Generating Sets

4790. SHRIMATI JAYANTI PAT-
NAIK : Will the Minister of INDUSTRY
be pleased to state : -
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(a) whether his Ministry has suggested
the emrepreneurs to  instal captive diesel
power generating scts to  meet & part of
their requirements ; C

(b) if 30, the particulars of the entre- -
preneurs responded to the suggestion so
far ; and

(c) the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) Minister of Industry in‘ his
address to the Cement Manufacturers,
Association in December, 1982, had requested
the cement industry to consider installation
of captive power generation at least to the
extent of ensuring uninterrupted running of
the kilns.

(b)and (¢) Cement Manufacturers’
Association  has reported that since the
date of the new policy, namely 28th

February, 1982, 17 cemént plants have set
up thermai/diesel captive power plants
aggregating to a capacity of 95.74 MW. The
names and locations of the cement plants
are given in the Annexure attached.

Statement

"SI. Name & location of cement plant

No.

1. ACC, Jamul

2. ACC, Wadi

3. Birla Cement Works, Chittorgarh

4. Century Cement, Tilda

5. Chettinad Cement, Madras

6, Dalmia Cement (B) Lid., Dalmispuram-
7. JK. Cement Works, Nimbahera

8. Lakshmi Cement, Banas

9. Maijhar Cement, Maihar

10, Mangalam Cement, Morak

11, Raymond Cement Works, Janjgir
12, Satna Cement Works, Satna

13. The India Cements Limited, Sankar-
nagar
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14, The India Cements Limited Sankari

‘Durg
15, Udaipur Cement Works, Udaipur
16. Madras Cement Limited, Madras

17. Kalyanpur Lime & Cement
Banjari.

Works

«Institutes on Environment in the
: Country”

4791, SHRI  MATI  JAYANTI
PATNAIK : Will the PRIME MINISTER
be pleased to state :

(a) the names and the number of
environment institutions that are functioning
in the country ;

(b) whether Government have a pro-
posal to set up some more institutes on
Eavironment in the country ;

(c) if so, the names of the places where
such new environment institutes are prapo-
sed to be set up ;
by these

(d) the works  undertaken .

institutes ; and
(e) the details thereof ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINGH) : (a) The Natio-
nal Environmental Engineering Research
Institute, National Institute of Occupational
Health, Industrial Toxicology Reasearch
Centre and Indian Institute of Public
Health are among the Institutes
working on environment in the country.
Besides, there are several official and non-
Governmental institutes working on one or
other specific aspect (s) of environment.

An Ecological Research  Centre has
been set up in the Indian  Institute of
Science, Bangalore, to carry out ecological
research with particular  reference to the
Western Ghats and  Nilgiris as well as to
study the environmental impact of the
various activities taking place in that area
and to train managers, administrators and
scientists in the environmental areas.

DECEMBER 21, 1983
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(b) to (e) Yes, Sir, The Institutes on
Himalayan Environment and Development
at Katarmal (Almora) and on Environmen-
tal Management are among the new environ-
ment institutes proposed to be set up. The
Institute on Himalayan Environment is
expected to serve as the focal point of a
net-work of organisations on environmental
and development problems in the Himalayan
region. It will also evolve participative
programmes in collaboration  with various
institutions.

Setting up of Cement Plants in Orissa
and other States

4792. SHRI ARJUN SETHI : Will the

Minister of INDUSTRY be pleased to
state :
(a) the number of letters of intent

issued for the States of Orissa and other
States during the period from t April, 1977
to 31st March, 1983 for  setting up small,
mini and large cement plants with details ;

(b) how many cement plants for which
letters of intent were issued during the
above period, have been commissioned,
under commission or  outstanding till 15
July, 1983 ; and

(c) the capacity of each plant ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S. M.
KRISHNA) : (a) to (¢) 167 letters of
intent (including 3 in the case of Orissa)
were issued during the period from 1.4.77
to 31.3.1983 for setting up cement plants in
various parts of the country. Details of
letters of intent issued including the name
of the party, address, location, item of
manufacture, and capacity are being publi-
shed by the Indian Investment Centre in
their ‘Monthly Newsletter’, Copies of this
publication are available in the Parliament
Library.

During the period from 1.4. 1977 to
15.7.19%3, 172 Letters of Intent were issued.
Of these, 23 have been  implemented, 130
are in various  stages of implementation
and 19 have lapsed.
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Production of Minerals

4793. SHRI ARJUN SBETHI : Will the
Minister of STEEL AND MINES be pleased
to state :

(a) the steps taken by Government for
finding out important and strategic minerals
to achieve self-sufficiency ;

(b) to what extent the
various minerals increased during
two years ; and

production of
the last

(c) the expected production of minerals
during 1983-84 ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N, K. P. SALVE) : (a) Govern-
ment have given special attention to the
scarch for strategic and other important
minerals in the country. Special Sub-Commit-
tees on which concerned State Governments
and public sector undertakings are also
represented, have been set  up under the
Central Geological Programming Board of
Geological Survey of India to draw up
coordinated plans for survey and exploration
of these minerals,

(b) The expected production of scheelite
manganese ore, copper ore, zinc and lead
concentrates in 1983-34 is likely to expected
the production of the minerals in 1982-83.

(c) The expected production of these
miniarals during 1983-84 is as follows :-

Minerals Quantity

1. Tungsten (concentrates) 60 tonnes

2. Scheclite 16 tonnes

3. Manganege Ore 4.56 lakhs tonnes

4. Chromite ' 0.44 million tonnes
s Cobpet Ore . 4.4 million tonnes
6. Lead (concentrates) 37,100 tonnes
7. Zinc (concentrates) 87,300 tonnes

156 tonnes

8, Cadmium

Proposal to Restructure Industrial Policy
4794, SHRI ARJUN SETHI : Will the

Minister of INDUSTRY be pleased to
state :
(a) the steps Government propose to

" restructure their industrial policy to prevent

the growth of monopoly small

and medium industry ;

and help

(b) whether Government  are satisfied
at the achievements of the first four years
of the current plan  which had resulted to
some extent increase in the Gross National
Product annually ; and

regarding the
considering  its
20-Point Pro-

(c) if so, the details
policy and programme
implementation under the
gramme ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) The industrial policy is
already  directed to prevent growth of
monopolies and to ensure that the small
and medium sector acquires  sufficient
vitality to be self-supporting.

{b) According to data available, the
average real rate of growth during the
three years 1980-81 to 1982-83 would work
out to about 59/ which is fairly close to the

annual average of 520/ envisaged in the
Sixth Plan.
(c) Point No. 18 of the New 20-Point

Programme INTER ALIA refers to libera-
lisation of  investment procedures and
streamlining industrial policies to ensure
timely completion of projects. In pursuance
of this and also in terms of the Industrial
Policy Statement of July, 1980, Government
have taken several important decisions to
improve industrial production, These
include : o

(1) Provision for automatic growith at
the rate of 55/ per annum subject
to a maximum of 25)/ overa
period of § years.

(2) Recognition of excess capacity
over the licensed/registered capacity
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in industries of basic and critical
importance as also those of export
potential.

(3) Permitting capacities on the basis
of the best production achieved by
the units with due protection to
small scale sector, etc.

(4) De-licensing of schemes for
exploitation of alternate sources of
energy. .

(5) Special attention to  the develop-
‘ment of industries in *No Industry
Districts’ and  notified backward
areas, Announcement of a new
package of incentives for  pro-
moting industrial investment in
backward areas.

(6) Creation of a Special Cell in the
Secretariat for Industrial Approvals
(Department of Industrial Develop-

ment) to receive and process
indnstrial investment and licence
applications from non-resident

Indians.

(7) Review of investment policies in
order to provide a  positive pro-
duction, orientation to the indus-
trial economy on a continuous basis.

(8) Formulation of a scheme for 1009
export oriented units.

Progress of Vijayanagar Steel Plant

4795. SHRI K, MALLANNA : will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether itis a fact that the fate
of the Vijayanagar Steel Plant, hanging fire
for the past 12 years now hinges on the
tests being conducted in West Germany
about the suitability of the Hospet ore for
steel making the German way;

(b) whether it is also a fact that blast

" furnace technology having been discarded

as obsolete and expensive, Government was

trying out the West German method, proved
to be much cheaper and efficient;
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" (c) the details regarding the grant so
far received from the Central Government
for this plant; and

(d) the details regarding its progress
and the time by when it is likgly to come in
operation ?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL AND MINES
(SHRI N. K. P. SALVE): (8) and (b)
Government’s decision to set up a steel
plant in Vijayanagar remains unaltered.
But a number of studies have established
that in the circumstances prevailing in the
country, a steel plant based on the blast
furnace route will be exceedingly expensive
aund will lead to heavy losses, So, a number
of alternative processes including K.R.
process in West Germany are being studied
to determine the most suitable cost-effective
technology that should be emplioyed for the

- manufacture of steel in the proposed plant.

It is anticipated that an economically viable
scheme for implementation of this steel
plant will be found very soon.

(¢) The Central Government have
released funds amounting to Rs. 765.59
lakhs upto the end of October, 83 for the
Vijayanagar steel project.

B.HE L. Rig Poses Problems for
O.N.G.C,

4796. SHRI BALKRISHNA WASNIK :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether Government’s attention has
been drawn to the news item appearing
under the caption “BHEL, rig poses pro-
blems for Oil and Natural Gas Commission’”
in the Economic Times, New Delhi dated
25 November, 1983;

(b) whether it is a fact that the perfor.
mance of contract in recent limes by the
Bharat Heavy Electricals Limited has been
fast declining due to gtowing deficiencies
which resulted into failures for various elec-
tricity boards within the country where
BHEL, supplied power equipments/plants;
and



253 Written Angwers  AGRAHAYANA 30, 1905 (SAKA) @ Written Amswers 254

{c) if so, the facts thereof and action
proposed to be taken ?

THE MINISTER OF STATE IN THE
" MINISTRY OF INDUSTRY (SHRI S. M.
KRISHNA) : (a) Yes, Sir, The E-2000 drilling
rig under reference was supplied by BHEL
~ during 198t after customer’s inspection.
This was commissioned in January, 1983 at
Bodra near Calcutta. Minor complaints
were received after 6 months of operation.
These were immediately attended to. BHEL
has taken action to provide critical spares
including motor sad pumps for efficient
working of the rigs at site,

(b) No, Sir. Average availability of
200/210 MW sets supplied by BHE™. has im-
proved over the year,

(¢ Does not arise in view of (b)
above.

Preparation of Select List for Promotion
to Grade 1V of Indian Statistical
Service on Annual Basis

4797. SHRI BHEEKHABHALI : Will the
Minister of HOME AFFAIRS be pleased to
refer to the reply given to parts (e) and (f)
of Unstarred question No. 8062 on 20 April,
1983 regarding promotion to Grade IV of
Indian Statistical Service and state :

(a) the s ic provisions/clauses of
Indian Statistical” Service Rules which
prohibit the preparation of the select lists
for Promotion to Grade IV of the 1.S.S. on
an annual basis ; and

(b) the specific reasons for not prepar-
ing the select list in accordance with para
No. 4 (b) of the Office Memorandum
No. 22011/3/76-Estt (d) dated 24 December,
1980 issued by the Dapartment of Personnel
and Administrative Reforms whereas other
provisions/instructions of the said Memoran-
dum have been followed strictly ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) The
Indian Statistical Service Rules do not con-
tain any spacific Provision requiring Prapara-
tion of select lists for Promotion on aa
anpual basis.

(b) The instructions contained in para
4b) of the Office Memorandum No,
22011/3/76-Bstt (D) bated the 24th December,
1980 issued by the Deparment of personnel
and Administrative Reforms are applicable
in cases where the select lists to be prepa~
red on an annual basis could not be so
prepared for reasons beyond control,

Licences for Setting up of Industries in
in Orisea ,
4798. SHRI CHINTAMANI JENA :
Will the Minister of INDUSTRY be pleased
to state :

(a) the number of letters of inte nt issued
during the last two years both in public
sector and private sector for setéting up
industries in Orissa ;

(b) the number of industries set up as a
result thereof uptil now ;

(c) how muny such letters of intent are
still pending before Government for
clearance ; and

(d) whether Government will consider to
establish industries only in the industrially
backward districts of Orissa to uplift the
people of that area ?

THE MINISTER OF STATE IN THB
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) to (c) 75 Letters of Intent
were granted during the years 1981 and 1982
for setting up of industries, both in the
public and the private sector, in the State of
Orissa, 9 of these letters of intent have

" gsince been converted into industrial licences, -

4 have been treated as lapsed and the
remaining 62 letters of intent are still at
vartious stages of implementation. Out of
the 9 industrial licences, 3 have already
been implemented,

(d) One of the important objectives of
Government’s policy is to correct regional
imbalances and to secure the industrialisa-
tion of backward areas of the country. The
Government have provided a package of
incentives to speed up industrialisation of
backward areas. Industial licence applica-
tions for location of industries in backward
areas are given preference, :

-
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" Families Living below Poverty Line
s Orissa

4799. SHRI CHINTAMANI JENA
Wilt the Minister of PLANNING be pleased
to state :

(a) the pumber of- families in Orissa
which are living below poverty line parti-
cularly in tribal areas; and

(b) the details of various schemes under
operation for the benefit of tribal families
in Orissa and amount spent thereon in-
cluding the Central assistance for the uplift
of the suffered families?

THE MINISTER OF PLANNING
(SHRI S, B. CHAVAN) : (a) For Orissa as
a whole, the percentage of people below
the poverty-line is estimated to be 66. 40 on
the basis of the data coliected by the Na-
tional Sample Survey of Consumer expendi-
ture in 1977-78. No separate estimate is
available for tribal areas.

(b) Under the Tribal sub-Plan, family-
oriented and infra-structure development
schemes are being implemented for the
benefit of tribal families in the sectors of
agriculture, rural development, horticulture,
soil conservation, animal husbandry, fishe-
ries, forest, village and small industries,
sericulture, irrigation, cooperation, PWD
roads, drinking water supply, education and
heaith, The major Dbeneficiary-oriented
programmes, i.e. integrated rural develop-
ment programme, economic rchabilitation
of rural poor and national rural employment
programme are being
improving the economic -condition of the
weaker sections of the society including
the scheduled tribes, One thrust of the
stretegy of the tribal sub-Plen is to provide
a package of services to enable scheduled
tribes to cross the poverty-line. As reported
by the Orissa Government. during the period
1980-83, an amount of Rs.282-64 crores has
been spent from the State Plan and an
amount. of Rs. 33,94 crores from Special
Central Assistarce, During 1983-84, the
State Government expect to spend Rs.111.45
crores from the Swtie Plan and Rs. 14.74
crores of Special Central Assistance.
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Stagnation in Promotion of Assistants
and Senjor Assistants

4800. SHRI G.Y. KRISHNAN : will
the Minister of HOME AFFAIRS be
pleased to state :

(a) the number of Assistants and senior
Assistants (in the grade of Rs.550 to 900
or s0) at present in the Government of
India at present; ’

(c) the number of above mentioned
persons who have rendered more than §
years service in the same post;

(c) what are the rules and regulations
so far the question of their promotion to
higher grade is concerned including the
period etc.; and

(d) whether Government would iike
to remove the stagnation in the above
category, if any?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) and (b)
The requisite information is being collec-
ted and will be placed on the Table of
the House.

(c) Temporary vacancies in the Section
Officers’ Grade of the tral Secretariat
Service which is a promotion post for
Assistants arc filled by the appointment
of persons included or approved for inclu-
sion in the Select List for the Section
Officers’ Grade in the ratio of 1:1 from
among:

(i) Officers of the Assistants’ Grade
who have rendered not less than
cight years’ approved service in
the grade and are within the
range of seniority on the basis
of seniority subject to the rejoc-
tion of the unfit. However, if
any person appointed to the Assis-
tants’ Grade is considered for
promotion to the Section Officers,
Grade, all persons senior to him
in the Assistants’ Grade in that
Cadre, who have rendered not
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less than five years’ approved
service jn that Grade, are also
considered for promotion, not-
withstanding that they may not have
rendered eight years’ approved
service in that Grade. :

(ii) Persons selected on the results of
the Limited Departmental Compe-
titive Examination held by the
Union public Service Commission
open to Assistants and Stenogra-
phers Grade ‘C’ with not less
than five ycars’ approved and
continuous service in the respec-
tive grades.

(d) The position is not such as to call
for any remedial action.

Manganese Ore in Orissa

4801. SHRI K. PRADHANI : Wil
the Minister of STEEL AND MINES be
pleased to state :

(a) whether huge reserve of rich manga-
nese ore has been discovered recently in
Orissa by the Geological Survey of India ;

(b) if so, the estimated reserves; and

(c) the action being taken to exploit
these reserves and process this mineral for
export or domestic use ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N,K.P. SALVE): (@ to (c) In
Orissa, manganese ore occurs in the dis-
tricts of Koraput, Keonjhar, Sundergarh,
Bolangir and Sambalpur. During the GSI
Field Season 198283, investigation for
manganese was continued in the Bonai-
Koonjhar belt and Koraput districts of
Orissa. As a result of the surveys, & tenta-
tive reserve of 323,444 tonnes of manganese
ore has been estimated from part of the
Nishikhal block in Koraput district. A
reserve of 0.57 million tonnes of manga-
nese ore of all grades from one block of
Dubra area of Bona-Kconjhar belt has
also been estimated during 1982-83. Fuither
investigaton to assess the resources of
mangsnese ore in Orissais being continued.
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The Nishikhal deposit, in the Koraput .
district, is being mined by Orissa Miniog
Corporation Limited. Some quantity of
the ore produced is being locally utilised
in the Ferro-manganese plant at Rayagada
and also being used by the Steel Mills and
battery manufacturers. Due to decline in
demand, the export of manganese ore from
Orissa is practically nil.

Revamping of Sail

4802, SHRI K. PRADHANI : Will
the Minister of STEEL AND MINES be
pleased to state :

(a) whether his Ministry is contemplating
to introduce in the Steel Authority of India
Ltd. (SAIL), the organisational structure
of Coal India Ltd. as one of the measures
to revamp it; : }

(b) whether this ;would mean increase
in the powers and autonomy of the indi-
vidual units at the expense of SAIL;

(c) whether since its inception there
has been frequent experimentation and
decentralisation of power in respect of
the Central Office or the individual Units
of SAIL if so, the lessons learnt from this;
and .

(d) how far revamping is likely to make
SAIL an effective and profit-making
undertaking? ’

THE MINISTER OF STATE IN THE
MINISTRY OF STEEL AND MINES
(SHRI N. K. P. SALVE) : (a) No, Sir.

(b) Does not arise.'

(c) and (d) The corporate structuié
of the public sector stee! industry has been
and  will be determined in its best
interests.

Transfer of Staff in the Ministry of
Industry and its Organisations

4803. SHRI { BANAT KUMAR
MANDAL : Will the Minister of INDU
STRY be pleased o refor to the reply given
to Umstarred Question No. 4674 on 14
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August, 1983 rekarding transfer of staff in
the Ministry of Industry and its organisa-
tioqs and state :

(3) whether the Liaison Officers who
are close to his Personal Staff take a permit
to enter their rooms and then move about in
the Ministry;

(b) if not, whether he will depute some
vigilance personnel to check this;

(c) whether in the statement in Anne-
* xure II, none of non-technical officers
working in the Cement Controller’s Organi-
sation have been shifted even though they
had been there for the last some years;

(d) the reasons for not rotating the
Development Officer dealing with man made
fibre industry in the Director General Tech-
pical Development; and

(¢) the number of officers in the Heavy
Industries Department particularly those
dealing with scooters and other two whee-
lers who have been working there for the
last more than 3-5 years ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) The visitor visiting an

_ officer in the Ministry of Industry is not
expected to use the same entry pass for
visiting another officer unless he is specifi-
cally permitted to do so by the officer visited

Thus, the question of moving about

upon,
by visitors in the Ministry does not
arise.

(b) Does not arise.

() The transfers mentioned in the
Statement in Annexure under reference per-
tain to the period from November, 1982 to
August, 1983 and during this period no
transfers could be made in the Office of the
Cement Controller. But ducing the period
from August, 1983 to date four transfers
have already been made.

(d) The Directorate General of Techni-
cal Development is Primarily a technical
advisory organisation and technical officers
in the various grades are generally experts
in their respective . fields.  Transfers of
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officers in the D G.T.D. are thus, made

from one assignment to another keeping in

Yiew the above said consideration and sub-
Ject to exigencies of work,

(¢) In the Department of Heawy Indus-

try, as a whole there are at present ten

gazetted and non-gazetted members of staff
who have been working in a particular
branch for more than five years. In so far
as scouters and other two wheelers, industiy
is concerned there is no officer who has been
dealing with these industries for mor than
three years.

Loss in MAMC

4804, SHRI SANAT KUMAR
MANDAL : Will the Minister of INDUS-
TRY be pleased to state :

(a) whether the Mining and Allied
Mechinery Corporation, Durgapur is in red
by several hundred crores of rupees; if so.
the mounting loss sustained by it as per last
balance sheet for 1982-83;

(b) whether despite such heavy losses,
it continues incur wasteful expenditure to the
tune of some lakhs of rupees in maintaining
a luxurious Guest house, car and contingent
of staff in the Capital;

(c) the total expenditure incurred on
this account under rent; establishment; staff
car and other day-to-day expenses ‘what’ are
these and why the leasee does not provide
much as liability of the landlord; and

(d) the steps “he proposes to take to
check this flagrant waste of public money
and direct the MAMC to hire some rooms
in the Yatri Niwas of ITDC at concessional °
rate and close this establishment ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S M,
KRISHNA) : (a) The Campany ‘incuiied a

- loss of Rs. 10.0 crores during 1982-83 and

its cumulative loss upto 1982-83 was Rs.
123.86 crores.

(b) to (d) No Sir, the total expenditure
incurred by MAMC in maintaining a rented
guest house . in Delhi for the convenience of
its officers on official visit, was Rs. 101,350
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during 1982-83. Having regard to all
factors, this cannot be considered & vasteful
expenditure. The break-up is given
below :-
(@ Rent - Rs. 10,400
(ii) Establishment Rs. 4,870
(iii) Staff car Nil

(iv) Other expenses including Rs. 16,080
electricity water charges,
etc. :

- Rs. 101,350

The external maintenance and repairs
of the Guest House is the liability of the
landlord.

Slump in Industrial Production

4805. SHRI SANAT

MANDAL :

SHRI K. PRADHANI : Will the
Minister of INDUSTRY be pleased to
state :

KUMAR

(@) whether there isa slump in the
industrial growth at present;

(b) if so, the percentage of growth
rate as per latest information available with
his Ministry; and

(¢) how far it is due to power shortage
and inflationary trends in the prices of raw
materials ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) to (c) According to CSO’s
Index of Industrial Production, the growth
rate of industrial production in April-
September, 1983 over April-Sept., 1982
works out to 4 per cent. This compares
with a growth rate of 4 per cent during
April-Sept,, 1982 over April-Sept., 1981,

Power shortage and rising prices of raw
materials are two out of many factors that
influence growth rate. However, it is dif-
ficult to estimate the precise
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any isolated factor op industrial pro\.uc-,.
tion.

Damage to Crop due to. Smoke
Emission by Hindalco and Reno-
sagar Power Station in Mirzapur

4806, SHRI R.N. RAKESH: Will
the PRIME MINISTER be plemd to
state

(a) whether attention of Government
has been drawn by Political leaders and
local newspapers of Allahabad towards the
damage to the health and crop of residents
of Pipri-Mirzapur area due to emission of
constant smoke by the Chimneys of Hin-
dalco and Renosagar Power Station;

(b) if so, details of such repusen!atioﬁ
and the action taken in this regard till
date;

(¢) to what extent the damage to the
crop of farmers has been caused so far;

(d) whether Government propose, to
give some compensation to these poor
farmers; :

(e) if so the details thereof ; and

(f) if not, the reasons for the same ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH): (a) to (f) The
required information is being collected .and
will be placed on the table of the House.

Treasure of Diamonds and Jewellery
Discovered in Kashmir

4807. - SHRI BRAJAMOHAN MOHANTY :
SHRI - MOHAMMAD ASRAR
AHMAD : Will the Minister of

HOME AFFAIRS be pleased to state :

(a) whether a treasure of diamonds and
jewellery discovered in Srinagar, Kashmir
reported in the press in the month 'of
September, 1983, have been examined by
Union Government to assess their historic,
artistic and antiquity value; .
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(b) whether the treasure was brought to
light in the month of July but was disclosed
only in the month of September and if so,
the reasons thereof ;

(c) whether the treasure discovered was
transferred from treasury at Jammu to
Srinagar three years earlier and if so,
what is the mystery behind it ;

(d) what is the market value of the
treasure so discovered ; and

(e) what is the idea of preservation and
display of the treasure 10 the public ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) (a) No,
Sir,

(b) According to the Jammu and
Kashmir Government letter dated 3rd
December, 1983, the treasure got the publi-
city in the month of July, 1983.

(c) The State Government have inform-
ed that the boxes containing the precious
stones, royal jewellery, etc. were transferred
from Jammu to Srinagar some years back,
more than three years back.

(d) and (¢) The State Government have
informed that no availuation of the treasure
has yet been done and that no firm decision
has yet been taken regarding display of the
articles in a museum.

Modernisation  of
Steel Plant

Durgapur

4808. SHRI ?ALKRISHNA WASNIK :
Will the Minister of STEEL AND MINES
be pleased to state :

(a) whethér SAIL has approved the
modernisation scheme of Durgapur Steel
Plan recently ;

(b) if so, the details thereof and how
much time will it take to implement the
scheme ;
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(c) whether it is a fact that delay in
approving the said scheme has caused severe
losses to the plant ; and .

(d). the action proposed to be taken for
expeditious implementation alongwith the -
details of expected result therefrom ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N.K.P, SALVE): (a) and (b) No,
Sir. The proposal submitted by SAIL for
the modernisation of the Durgapur Steel
Plant is under examination of the &ppraisal
agencies of the Government The details
and the completion period of this scheme
will be known after investment approvals are
accorded by Government.

(c) Losses to the plant are incurred due
to a large number of techno-economic and
commercial reasons. \

(d) The scheme will be taken up for
implementation as soon as a scheme is
approved by the Government. The moder-
nisation scheme of Durgapur Steel Plant
will aim at improvement in the quality of
raw materials, cost reduction for the adop-
tion of approved technology with Jower
energy consumption better productivity,
yields and quality,

Discussion of Plans against Organised
Gangs of Inter-State Criminals
and Extremists

4809. SHRI B.V. DESAl : Will the
Minister of HOME  AFFAIRS be pleased
to state : .

(a) whether the Home Secretarise and
Director Generals of Police of various
states and Police  Commissioner of
Deolhi met on 22 October, 1983 to discuss
plans for cooperation of intelligence and
operations against organised gangs of
inter-State criminals and extermists operat-
ing in the Northern States and the Union
Tetritory of Dethi ;

(b) if so, the .decisions taken in the
meeting ; and

-
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(c) whether the Union Government have
offered all holp and assistance to these
Shtql to stop this menace ? '

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) and (b)
The Lt., Governor. Delhi had taken a
meeting of the senior Officers, including
Palice Officers of the neighbouring States of
Uttar Pradesh, Rajesthan and Haryana
and Union Territory of Delhi, to envolve
a coordinated approach to tackle the acti-
vitis of extremists and inter-State criminals.
The specific measures taken . inter-alia
include.

(1) Frequent exchangs of informa-
tion between Delhi Police and
Police and intelligence agencies
of neighbouring States so as to
apprehend culprits . involved in
inter-State crimes and extremists’
activities.

(2) Periodic meetings between
officers of Delhi Police and
neighbouring  district - level
officers of U. P. so as to ensure
proper coordination in appre-
hension of criminals etc.

(3) Constitution of a Committee to
recommend improvements in the
communication system between
Delhi and other States,

(4) Coordinated action to check
illegal arms and unearth ilicit
arms,

(5) Drop Gates have been set up on
the main roads toadings outside
Delhi and Police presence aond
vigilance has been increased at
vulnerable and strategic poiats,
including at the borders.

(c) Yes Sir.
Licence for Production of Laminated
. "

4810. SHRI A. NEELALOHITHA-
DASAN NADAR : -
SHRI D. P. YADAY : Wil the
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Minister of INDUSTRY be ploased - w
state :

(a) whether Government had given the
licence for production of laminated’ papes
te M/s, Kanth & Co ;

(b) Whether the licence granted o M.
Kanth & Co. was subsequently withdrawn ;
and

() if So, the reasons thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY ({SHRI S. M.
KRISHANA) : (a) to (c) Thete is no official
record of an industrial licencé having bebti
issued to M/s. Kanth and Company ' for
manufactnre of Jaminated paper and
subsequentey having been withdrawn,

Losses made by Pablic Sector INITS

4811. SHRI ARJUN SETHI ¢ )
SHRI G. Y. KRISHNAN : Will
the Minister ol' PLANNING be pleased to
state :

(a) whether it is a fact that planning
Commission has been able to identify a
number of publi¢ sector units .in the Central
Sectore which have been making huge
losses :

(b) If 50, to what extent and silice when
and what are the details regardimg these
units, unit-wise ;

(c) the steps Government have taken and
whether these aspects are being looked into
to corpotate them in the Seventh Plan ;
and

(d) if so, the detils tenrdmg the lolqm
and programme of Govemment in this
regard ? .

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) : (a) and (b) The
Planning Commission has not undeftaken any
specific study to identify loss making public
sector units in the ceatral sector " units in
the central sector. However, the Buresu. of

" Public Enterprises conducts such exeétcises

and compiles details of profit or loss made
by each central Public. sectorenterprise in
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the Public Enterprises Survey which is placed
before Parliament every year,

(c) and (d) The Planning Commission
has set up a Working Group to assess
among others, the resources contribution of
public sector enterprises for the Seventh
Five Year Plan, The report of the Working
Group is awaited.

Fire Works “Srikalishwari’’ Magic
Flower Pot

4812. DR. A. U. AZMI: Will the
Minister of INDUSTRY be pleased to
state :

(a) the reasons that Government have
not paid any attention to some of the fire-
works items such as Srikalishwari’s Mighty
Magic Flower Pot which are dangerous to
use at, since they have no ground base to
stand and generally fall while being lighted
thereby causing injury and fire ; and

(b) the measures Government propose
to take to review the items of fireworks sold
at Diwali eve with a view eliminating cases
of fire and injury ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) and (b) The Explosives
Rules have since been revised to provide
that a caution or wrening indicating the
method of firing and the precautions to be
taken should be Printed on each piece of
fireworks and, where this is not possible for
want of space, such caution or warning and
precaution should be painted on a separate
Jabel and inserted in each packet or carton.
Chief controller of Explosives has reported
that M/s. Srikalishwari are now providing
wooden base to their Mighty Magic Flower
Pot to prevent them from falling sideways
while being lighted.

Industrial Development of W, B,

4813. SHRI CHITTA BASU : Will the
Minister of INDUSTRY be pleased to
state :

(a) whether Government have recently
assured that the Union Government would
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do every thing possible to promote industrial
development in West Bengal in the back-
ground of charges that the Centre tended to
neglect the States® needs ; and

(b) if so, the concrete steps the Govern-
ment proposi to take for promoting indus-
trial development ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S. M.
KRISHNA) : (a) It is the constant endeav-
our of the Central Government to do_every
thing possible to promote industrial develop-
ment of all States including the State of West
Bengal,

(b) Does not arise.

g food gfws aw & gmadlex
ftin & qarfaar

4814. it fage fay :
Wt ow fag wwa @ 0y
HAT ag FATH KT FV 74y fiv

(%) #ar ¥t frag gfeg aw &
A fanT & J@a s, feee
s, covay, g frga onfy & oz §,

(W) Tar Iw fawmr & afgsrd
I AT AT ow dT ¥ gAX @
T #T @ § gife 9F gEl dw
Frum A g Ak

(7) afs g, @ w1 WEFT #+T
S TR fARw T ®sW wr ¢ fo qw
Ty e H Q= w@ & fad
oF qO@ar |t wiy ?

ug swwa ¥ ueq g (st Fagre
R Aesx) : (F) 7§ 92 kg fowd
qfrq aw &7 fadrs wifs eqar wer-
faaal &7 qradtar gl §  fawwre

ﬁc‘ -
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@) T (1) g@AaT Al §
o 0=f 9T @it aw Bt Srefaat
aft ¥t a § 1 w7 Al ¥ & fed
a7 safwy St qu wid vt R 1 fow
TRy qEfagAl F Jar w7
auq F14 FT W@ A1 safeagt §1 I
N N q ey ¥ Forad fad o=
frgea fear mar § ) aradigT cgAl &
fafumr qff & fay weff frgw ad o
QL) n wfagfw s & o
T 91 9T wdf aR qR=fa @ agarc
Y

Talks with Phizo

481S. SHRI CHITTA BASU : Will the
Minister of HOME AFFAIRS be pleased
to state :

(*) whether Government propose to -

open talks with Phizo ;

(b) if so, whether any condition has
been attached ; and

(¢) if so, the conditions thereof ?

) THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) to (c)
The question of talks with Mr, A. Z. phizo
who is now a foreign national, about any
issuc relating to the State of Nagaland
should not arise, more so when there is no
indication that he wants to talk within the
framework of the Shillong Agreement of
November 11,1975 signed by representatives
of the underground organisations.

Corruption Cases Registercd against
Police Officials of Delhi

4816. SHRI BHEEKHABHAI : Will the
Minister of HOME AFFAIRS be pleased to

state :

" (a) whether it is a fact that a number of
complaints of corruption have been received
against Police Officials (from Sub-Inspector
to Commissioner rank) of Delhi ; and
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(b) if so, the number of raids conducted
upon Pol:ice Officials w. e f. 1 January,
1982 uptill now and the caseu rumered
against them ?

THE MINISTER OF STATE IN THB
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBATAH) : (a) Yes, Sir.

(b) From Ist January, 1982 to 14th
Decemder, 1983, 22 such raids were organi- -
sed by the Anit-Corruption Branch of the
Delhi Administration, on the brsis of comp-
laints received against officials of the rank
of Sub-Inspector and above, Two raids
were also conducted by the Vigilance Branch
of Delhi Police, As a result of these raids,
5 cases have been registered.

Running of Lotteries by State Govetn.
ments U.Ts Public Sector Under hkhl
Etc.

4817. DR. VASANT KUMAR PANDIT:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) number of (i) State/U.T. Govern-
ments (ii) Public Sector  Undertakings and
(iii) Institutions or Bodies running lotteries/
rafflets etc. in the country;

* (b) the total collection from the public,
the prize money distributed and capital
gains tax collected by each in part (a) during
1981, 1982 and 1983 upto October ;

(c) whether the Central/State Govern-
ment have received complaints about faked
tickets malpractices, undistributed prize
money and lottery mafia - operated in the
lottery business ; .

(d) whether in public interest Govern-
ment are thinking of new regulation and
central methods for lottery business in the
country ; and

(©) if so, the details thereof ?

THE MINISTER OF STATE IN THE
‘MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) All
States (except Bihar, Jammu & Kashmir
and Orissa) and the Union  Territories of
Chaandigarh and Delhi are running lotteries.
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The information regarding  lotteries
orgenised by public sector under takings
and other institutions/bodies is being
collected and will be laid on the Table of
the House.

(b) and (c) The relevant information
is being collected and will be laid on the
Table of the House.

(d) and (e) The question of review of
' operation of State Lotteries is under
consideration of the Government.
Sale of Lottery Tickets within
Concerned State

NAWAL KISHORE
of HOME

4818. SHRI
SHARMA : Will the Minister
AFFAIRS be pleasgd to state :

(a) whether there is any proposal under
consideration of Government to allow sale
of various lottery tickets only within the
State concernend and not outside !

(b) if so, the details thereof ; and

(c) when a decision is likely to be
taken ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) to (o)
Yes Sir. Central Government have a propo-~
sal under consideration to make an amend-
ment to Indian Penal Code, which would
make the sale or distribution or offering or
advertising for sale or distribution or
possession for the purpose of sale or distri.
bution of lottety tickets of 8  State Lottery
or a lottery authorised by  a State Govern-
ment, in any State  (not  being the State
were such lettery has  boen  organised or
authorised), without the  permission of the
Government of that State, a penal offence.
No definite time schedule can be indicated
at present for a final decision in the matter.

Complaint Regarding Subversive
Aectivities by Fereign Orgasieution

- 4819, DR. KRUPASINDHU BHOI :
Wwill the Minister of HOME AFFAIRS be
pleased to state :
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.

() whether Government have received
a complaint regarding subversive activities
by a foreign organisation called Music and
Meaning with Box, 4254, New Delhi-48
and Box 8047, Bombay-54 ;

(b) whether this organisation is working
amongst the impressnable school and
college children in Delhi and students into
permissible life and free sex inducing them
to consume drug and revoit against tradi-
tional values of Indian society ; and

(¢) if so, the action taken or proposed
to be taken by Goverament against this
foreign organisation and whether an appro-
priate legal action has been initiated against
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) No. Sir.

<

(b) No such specific complainst have

“been received.

kept by the
activities of

(c) Due vigilance is
authorities against undesirable
foreigners.

Clashes During D.C.M. Final Football
Match

4820. SHRI BRAJAMOHAN MOHANTY:
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether it has been blought to the
notice of Government that in D.C.M. final
football match between East Bengal and
Mohammedan Sporting in3rd week of
November, 1983, disorder and clashes
occuried resulting in police intervention ;

(b) whether it is a fact that the Moham-
medan Sportiag Club officinls and players
instigated people for hooliganism ; and

(c) if so, the reaction of Goverament
thereto ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHR}
P. VENKATASUBBAIAH) : (a) Yes, 3ir.
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(b) when the scoring of goal by the
Mohammedan  Sporting Club  team was
disallowed by the referee, the players of
the team watked out - from the  field in
protest. This set off a violent demonstration
by their supporters who had  filled the
stadium.

{c) A case has been
Police Station Darya
is under investigation. 43
arrested in the case,

registered at the
Ganj and the same
person were

‘Speclal Courts for Cases of Atrocities
on Scheduled Castes/Scheduled
Tribes

.482], SHRI SATISH AGARWAL :
SHRI RAM VILAS PASWAN :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether the proposal for setting up
of special courts to deal with the cases of
atrocities on Scheduled Castes and Schedu-
led Tribes in the country has since been
finalised by the Government of India:

* (b) if not, the reasons thereof; and

() the time by which this proposal will
be finalised ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) to {c)
As one of the measures for checking crimes
against Scheduled Castes, it was, inter-alia,
suggested in the Union Home Minister’s
D.O. letter dated 10th March, 1980, addres-
sed to the States, that Special Courts may
be set up for speedy trial of cases both
undes. IPC and PCR Act, In pursuance of
this suggestion, thc States of Andhra
Pradesh, Bihar, Madhya Pradesh, Rajasthan
and Tamil Nadu have set up Special
Courts.

Rubber Manufacturing Units

43822, SHRI CHINTAMANI PANI-
GRAHI : Will the Mi.mster of INDUSTRY

be b!enod 1o state 5 -
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(a) the number .of rubber manufctur-
ing units functioning in the country;

(b) whether Goverament propose to
undertake research and development pro-
gramme on rubber ; -

(¢) if so, the schemes proposed .to be
implemented therefor during the Slxth 'Plnn,
and B #

>
.
A

(@) the details thereof 7

Cow TN

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) Precies information .about
the number of rubber goods manufacturing
units is not available. However, in the
organised sector, there are about one hund-
red and ten such units.

(bj Rubber Board, Komyam uudu
the administrative contro! of Miniltry ‘of
Commerce is responsible for Research and
Development on Natura! Rubber, -

(c) and (d) Schemes for reseafch and
development on natural rubber beihg lmpb-
mented by the Rubber Board include the
following :-

1. Extension of rubber technology' B

2. Setting up of Regioual Reseam:h'
Centres;

Doy

3. Mobile soil testing laboratories;

AT
4. Establishment of high altitude rey
search stations, '

5. ‘Trial Plantations;

6. Holding of seminars aud symposia;
7. Training programmes; i
8. Research promotion; ang .

9. Rubber
Scheme,

. E . Lo BT,
! E T [

Plantstion  Devélopmeat
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darw Dorr ¥ qagfem anfaat
& fad fawifea wrufir wr
Iqaw 7 feqr arar

4823. &t actag wwamr : w7 MY
At qg TATX € FI7 I v :

(%) war ag aw @ f& Soew goET
# sqgfes wifagi & fag faaifer &
w§ waufer w1 A% fad gy gy
fearan wr & ;

(®) afe g, oY 9d3% TSy T

I /YN {YA ST § ST I g &Y
Hufrsrauw g

(7) sur @I W Fo A
frorad s g€ & 5 dwes dvaar #
sqgfaa arfeat & fad fegrawy afeaay
¥ Y falfey A o g7afn & a0
Fegrawit afeea & fay =t forar mar @
< ofe gi A 97 9t w1 wAArR AN
wtd; Wik

(F) & q9Ar F s 9 D
TG eI b o ¥ etz W * fay
_aggfaa mfadl ¥ ddz agwl W qx
gagE afafa s 137 wX 5 @I
wfearg § ?

T ey & wea AR (N Frge
WA qrewe) : (F) N A, HiwE

(&) wv agf Iza |

(1) T i€ fawma grea adf gk
4

(@) sggfas wrfgal & faerg &
fay wriw, fasra & @afan fafua
faqml & Arsgw § ST AW @R
@y wrfey &4 g g oy § &
wratfaa feg oy §, 3@ wsa @eErd

DECEMBER 21, 1983

Written Answers 216

A s waeqrent § famfo s srat
~ga & fag yqqfen wifag) & defee
d9% gT= w1 ggaw faar § )

wivz wrw) ¥ faws) & wwdae

4824. st avfag avwmr ;
I FA ag wWA £ FO FOQ

(% 37 e Frawl N [
A 7w |y §, fagiy A9y wreEmy
# wa faordlt e oorfya we fad
g A 57 TreEAT W T qIER
gva way foamad & € § s o Fean-
g1 & qfio eqwe FreErat & qrfas)
®} w7 Ay ey ga §; s

(w) fawsh & wred §1 wurfow
@ ¥ 37 e qr feadr w7 wfa
Ay wr A} ?

IuIn wweg & v | (& QRO
QHe m) : (qi) Pl { ﬂ.‘ﬁa fsar war
2 ¥ 31 arre, 1983 a%, dqife g8

gt & fear mn g, 29 ¥z wreaml

¥ ey faum wa (aedla qqr @aw
wifaa 1 &) emfam &< fag § 1 A€
Afe & oo & vwy S wfe
sfaor @2 §1 SAT £ TN TY @A
sREE ®Y Aow wifgg sl 3
F wqraar § A Ry @9rfag wfafoe
IEIEA & 22.639, & ayuat sfafom
iz § JT AN T F JAXT AN
ggufa ¥ Ny faar T g ag
AT ¥ faorell we¥ N aferfon
srxfa # & faar s/

(w) @z dqgdwad Yfaoes
& gfwa fear & fe 7€ Nfr & arg 3o
q 50 ®OF T A Y ey gy
wfaaor s enfag w Y & g
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JATAT AT 110 ®A¥ Wy & &fa-
fowa @aar 0t stfwsstfar fvd w2 &
fafa=r saeqral & £

faxTw

¥fzn faga wasl (a1 aar e
wrfoe St gt wore &) @ egAr w1R
AW wTTwrAl & A

L STITATAT & A
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. u. & &, &

waq< IarT fafads, axrdarata
. WAEA AL, NI
ferar Wiz, fadteng
- Joko MAzw, frmrger
ITqqT IRz, JEAYT
|qgd dideq, NG

. T, #ER

T. &, &, g

. Ay drdzs,

11, @@ Y4y, qaqar
12, ¥ didtew, faear
13, Ywog @¥gy, aAram
14. . @ &, "[rd

© v % 9 SN u A w N

15. TSI ATEH QU WASH, HrqAT
16. " &6 Yoz diAgy, weoA!
17. ©, @, &, grfesr

18. €, &, &%, dzrfaar

19. xfrear Mi¥za, wHT FaT

20, wfeear @iz, wwdgi
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21, Tmfwar  @idzw, (4)
Tra Ay

22. JTAATE @NEY, FEL

23. #EIR WAy, gREIE

fafats,

24. ©. @1 &,

25. Q. 41. &, g

26. AQT drdzy, dArarar
27. &. @, @i, fafade, getar
28’ 5. €Y. €1, wefaam

25. gl dtiizg, guige

Cut in Duty on Rayon Industry

4825. SHRI R.P.DAS: Will the
Minister of INDUSTRY be pleased to
state : '

(a) whether the rayon industry of‘the
country has demanded a cut in the duty
not only on the indigenously produced
yarn ; .

(b) whether Government are going to
concede the demand ; and

(©) if so, details of the said concessions 7

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI 8. M.
KRISHANA) : (a) .Yes, Sir.

(b) and (c¢) The requirement of the
industry is kept under constant review
taking into coasideration the needs of the
indigenous  manufacturers of rayon grade
pnlp, production and demand for rayon
yarn as well as  other  economic factors,
and appropriate corrective action taken. ™

20-goft wraww & wratwan §
aweit Ted AT Teat WY qeesiT

© 4826, wir oy Wit wifem : waT
qwAr s ag qatk o gar w30 e



279 Wrirten Answers

(%) wr guere & 204 wrdw
¥ staga & wvgr &G &R AW
TS B $o (EETT JYTT FWAT T
% £ W gra|n g

@) af &, @t ysat w1 s
war & fogdid Tw asw § 1982-83 A
oY swer w4 fear ¢ ; AT

(w) Felt Trog & o I Faswraa
& aiw F¥ & Ay sIwe o ¥
mmmmﬂ*zﬁﬁrmmr&m@r
g?

aYaar WA (o gaewle wegpw) :
(¥) @ wu7 a‘t‘rﬁ 2095w
¥ sty #, wrd freqrad &
fag TwaY 1 1T a7 TWAT-97 27
& ¥ ot agf & yafy, faer oo
¥ a9 1983-84 & FT¥ ITAS ATYC F
s DEar gfeaa & @@ 300
&y o oY wiafea wfr 57 swwear
& o, ot ¥y ®7 & 6 @l & fag §,
famd 20 FTAwT AT S ¥ mfaw
& sk Wt ueat &Y wElAgT w R
w1d freared & sz 97 & I

o (@) a8 1082-83 & FF fastraq
¥ geAiwA R & fag smAig mg
wifeor & fg aad wigar & AT
qx, afraarg, waead, fearse wdw,
‘arw HAw AT qACE TP q9S w1
fheiza” g & wevda affga frg 7
To(m gfE air gAt ¥ et
srfa &1 QIfa® 9T §EAT AT G
3, freafafeg 16 wd=xal a1 ®d
firsqra® &t qEaiteT £ TG WA §
xar o §: wEw gw faw
wriT, m;“ru Tl AT FIIAA,
-{f‘q gideT, qqar wagft #t gaafq,
sqgfas wifa &1 Feam,  wggfaa
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surfe T e, 9 ow, WA & fae
wang wv engew, fawte agger, a@
sedt F gur, wifaw gz ¥ swe
i & fag srarw,  wreior fagaleor,
99 ¥2i ) faaet =rfom w@1, AW
JAAT, ARG {IF AR FaqE | A®
ot #, acafer wsa & qob ¥ e
fasmiza &1 3 Stfugt # wdfigq fwar
wrar &, 90 wfgws ar sfes awafes
A WA wA & fwy Wi w7, 99
sfaws & ww 71 afes wredw oty
sfamaar § ufuw wrewfas 7@ &
Iqafeq & fAg w9 g’ e afew
A ataa sfawaar & &9 Ig«fow
$ fao woit “q” 1 5o w1t fasqrea wY
sas S &' Wy & fae 2 w'F,
yas S g’ v % faqu | aw A
Na&F gt ‘' wg ¥ fHg-1 as®
srrerT qz Fratew fagr sar 3y

TN A qUWATH & TR F7 FIAA

4827. sit @iy wif wfaa : war
I g5 qg IIIX FT TN WX 5

(F) *|a1 FIEFIT & 7UST 3IMAK
faaa & wreww & ara f&EYr o
LIGEECE (R U A E LR (L
IF AT, ¥ FIAT H &I HFW 97
@I FIAF W ITAE KA F
fad 3w 7 QY FIAT KT IJQrAA
5 & fay s1¢ gfvqyaar éurg ®E;
T '

(a) afz g At amﬂﬂ Yy
T g’

g syrg ¥ Toq /A (6 qA e
guo get) @ (W) a4T (@) FWEAIA
FTIT FT IQAIXT F@ qAX I ir aq
faer Fraars § | s@werd oo tm’#
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% for sfe sheaant . @ w3
W e & wr A § ) AW rwwrd
htrwétncrmm wm&z
safs ararfag @AY wwE WY
o Fategiy arare ¥ gad w-gEr
ot frl wat § 4

Noa-Official Cousultants in Planning
. Commission

4828. SHRI PUCHALAPALLI

PENCHALAIAH :
SHRI R.N. RAKESH :

(o .SHRIRAM.VILAS PABWAN :
Will the Minister of. PLANNING be plessed
to state :

;. (8) whethes a retied = Gpvernment
has been engsged ss nom-official
copsujtant for preparation of aa. sppeoach
pAper_on figancial resources for Seveath
Five Yw Plan agd progress made thereof;

. (b) whether-he has been given regular,
duties and powers of & .Goverament servant
viz. Adviser (MPD) Adyisor (FR); and

() reasong for depriving the cpportu-

nity for _piomotipa to the regular
officers ?
THE MINISTER OF PLANNING

(SHR] §.B, CHAVAN) : (a) Yes, Sir. The
applrolch paper is under preparation.

(b)nud(c) He has been requested to
logk afies the work of Advisor (MPD) and
Advisr (FR), temporazily. As per the
reocuitment rules, these posts are required

t¢ be filled through the BSenior Staffing
Scheme and not by .promation. W have.

algeady sslected an offiicer for the post of
Adviset (MPD) and he is likely to join by
the end of December, 1983, As regards
the post of Adviser (FR), actioa is under
progress for filling up the post.

Indian Nuclear Sclentists Serving in

- Foreign . Comtries .
4829. SHRI SUBHASH YADAYV :

SHRI M. RAMGOPAL REDDY :

Will the PRIME MINISTER be 'pleased
to state @

AGRAHAY¥ANA 10, 1905 (SAKA)

(a) whether a number of Indnn Nncleu'
Sciefttists have boen serving in VaM
fordnuunwhlmeelou. R

) if so, their particulhi‘s and ,-,.‘_'tﬁg
names of countries - where they ‘have
serving,;

(c) whether Central Governtiost phsl
pose to offer them better incentives to bing
them back to utilise their Services in India;
and

(@) if 5o, the details thecegf 7

THE MINISTER OF STATE IN THE
DEPARTMENTS OF SCIBNCE AND
TECHNOLOGY, ATOMIC %ﬁ
SPACE, BLECTRONICS AND " OCE
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) and (b) No list containing
names of Indian scientists working in the
areas of nuclear sciences and living abroad
is maintained.

(¢) and (d) - While - ths -Government
welcomes the Indian scientists working
abroad in the areas of nuclear sclences/
nuclear power plants, no special schemes
as such have been formulated.

Infiltration of Pak Spies fnto the
Border Areas of Punjab

4830; SHRISUBHASH YADAV :
SHRI SUBHASH €HANDRA
BOSE ALLURI: Will the Minister of
HOME AFFAIRS be pleased to state :

(a) whether i has come to the gotice
of ‘Gevernment that there has been growing
large scale infiltration of Paklstani ipiec lnto

the border are3s of Punjab ;

{b) *if so, the estimated a'hmm of
such spies who have since infiltrated; and

(¢) the steps taken to check. nlme infil-
teations and to stop influx of Pﬁk sblés “into
Punjab? o e
: - Bt

THE MINISTER OF STATB IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN TASKAR) : (a) and (b)
According to information received from the
Government of Punjab, there has been some
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infiltration of Pakistan spies into the border

.-areas of Punjab. As a resuit of strict
~ _watch,and vigilance 11 Pakistani spies have
been caught during the peried from 1.1.1983
to 30. u,hm.

(g) Strlct watch is being maintained in

;%d by Police and C.LD. units espe.
ciglly in the border areas.

e gezifaes weaat & wix
LG Lt

4831. &t wsTrE qEA! © T qQA
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Aluminfom - Deposts Discovered
throughout the Country

4832. SHRI SUBHASH YADAV : Wili
the Minister of STEEL AND MINES be
pleased to state ¢

(a) whether huge deposits of aluminium
have boen discovered throughout the country
duing 1983 ;

(b) if so, the places in each State where
deposits of aluminium have been found ;

(c) the quantity likely to be got ; and

(d) the time by which exploration/
digging of mines will commence ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES (SHR1
N.K.P. SALVE) : (a) to (d) Aluminium
as such does not occur in nature. How-
ever, the source for aluminium is bauxite
which has been located, in recent past, at a
number of places in India. Tne important
known deposits of bauxite are in Orissa,
Andhra Pradesh, Madhya Pradesh, Maha-
rashtra, Tamil Nados, Goa, Gujarat,
Karnataka, Kerala, Bihar and Uttar
Pradesh. The residual work for explora-
tion of bauxite in East Coast area of Orissa
and in Ranch-Palamau area of Bihar for
continuing. In Orissa investigation s
bauxite was continued in Sijimali plateau
and expected to be completed during the
Field Season 1983-84. In Anptipani-Jobhihat
area in Ranchi district, Bihar, exploration
work has been completed by Geological
Survey of India in 7 blocks, and reserves of
approximately 5,00 million tonnes of bauxite
with average grade of 40.479 Al,0; and’
5.599, SIO, has been estimated in 5 blocks
covering an area of 1.75 sq. kms. Compu-
tation of reserve for other two blocks is in
progress. The exploitation of these blocks
will depeud upon the techno-econcmic viabi-
lity of the deposits,

Self-employment Schemes
4832, SHRI CHITTA BASU : Will the

Minister of INDUSTRY be pleased to
state :
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(») whether the Prime Minister angoun- THE MINISTER OF STATE IN THE
<ad a Special Self-employment Scheme on MINISTRY OF INDUSTRY (SHRI

. (b) The State-wise progress of the
(b) if 50, progress of the implementa-  oheme in respect of States which have sent
tion of the scheme till date ; Statewise ? reports is given in the Statement enclosed.

Smt

Statement showing progress of implementation of Seif-employment Scheme
based on reports received from State/UTs., upto 30-11-1983

SI.  Name of State/ No.of No.of No.of No.of Amount :’

Sl UTs with total DICs appli-  cases cases  siActjifec
No. of DICs. repor-  cations  recom-  sanction (R%. #fakps)

ted recei- mended ed -
ved to banks _

1 2 3 4 5 6.

1. Andhra Pradesh 14 15500 8 NA NA
22)

2. Assam (10) 1 163 81 NA NA

3. Bihar (33) 33 10000 3000 2000 NA

(Approx)  (Approx)

4, Gujarat (17) s 66 26 NA NA

s. H.P. (12 1 2 22 NA . NA

6. Haryana (12) 5 80 NA NA NA

7. J&K (14 2 80 31 NA ' NA

8. Karnataka (19) 19 47749 4837 409 Amount 36,50

9. Kerala (12) 12 27153 1087 16 2.32

10. Maharashtra (29) 15 851 302 30 3.38

11, Orissa (13) 13 3449 26 NA NA

12. Pumab (12) 12 3724 863 1 NA' "

13. Rajasthan (26) 2 3236 NA NA NA .

14. Tamil Nadu (14) 14 6464 134 5 082

15, U.P. (56) 56 10959 2 7’ 15.22

(Screened by Task Force)

16. West Bengal (15) 4 1321 ] NA. NA
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17. Dadra & Nagar ‘
Haveli (1) : 1 30 NA ¢ ' RA ¢ NA
18. Chandigarh UT) (1) 1 3 NA NA NA
19. Pondicherry (1) 1 10 10 NA NA
Total 210 130818 12873 2549 58.24
-+ Sanree : Reports reccived from States/UTs.
" Legisiation to takle Industrial out, sale as rumming concern:
Sickness etc. for revival of sick units.
o This however, would not divest

4834. SHRI CHITTA BASU : Will the the banks and the financial
Minister of INDUSTRY be pleased to institutions of their respogsibilily
state : to tackle the problems of sick

units assisted by them,

(a) whether Government bhave under . )
consideration a_proposal to _enact a special (2) A quasi-judicial §ulhomy should
legislation tacklc  industrial  sickness ; be setup to consider and finally
and decide various proposals relat-

ing to reconstruction, merger,

(b) if s0, the details of such proposal ? leasing, sale or liquidation of the

‘ sick industrial anits.
THE MINISTER OF STATE IN THE (3) The procedure to be followed

MINISTRY OF INDUSTRY (SHRI S.M
KRISHNA) : (a) and (b) The Reserve Bank
of India had appointed 2 Committe¢ under
the Chairmanship of Shri T. Tiwari, Chair-
man, Industrial Reconstruction Corporation
of India to examine the legal and
other difficulties * being faced by banks ‘and
finapcial institutions in rebabilitation of
sick industrial units aund to suggest réme-
dial measures including changes that may
be necessary in the existing statutes. The
Committee in its interim report recom-
mended inter-alin, enactment of a special
legislation to deal with the problems of
\  sickness. Recommendations
made by the Committee with respoct to
special legisiation are briefly as under :-

(1) To effectively deel with the
", problems of sickness in industries
special lagislation should be
enacted to comprehensively

provide for various remedies like
_ reconstruction, marger, leasing

by the above authority should
be simple and summary in
nature. ‘ ‘

Industrial Production '

4835. SHRI CHITTA MAHATA :
Will the Minister of INDUSTRY be pleased
to lay a statement showing :

. (R -8 ot

(a) the industrial production for the

last five yéars; year-wise figades; = '

(b) the annual target 'of industrial
production of Sixth Plan; and

(c) the reasons for the . difference
between target of industrial production
and the actual industrial prod“cglon ?

TWUE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA} : (8) Accating! o . 8. 0., the
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Index of Industrial Production (Base 1970=
100) during the last five years was as
under:—

INDEX OF INDUSTRIAL
PRODUCTION (Base 1970-=100)

1978 147.7
1979 149.5
1980 150.6
1981 164.6
1982 172.0
1983 177.1

(Upto Jan-Sept,)

(b) The Sixth Five Year Plan envisages
an average annual rate of growth of 8 per
cent,

(c) Severa! factors like shortage of
power, rew materials, dampening effect of
severe drought on demand, industrial rela-
tions, sluggishness in production due to
adjustment of supply and demand and
some industry-specific  factors contribute
to the gap between the targetand the actual
industrial production.

Representation for early Meeting
of National Integration Council

4836. SHRI INDRAJIT GUPTA :
Will the Minister of HOME AFFAIRS

be pleased to state : .

(a) whether he has received any repre-
sentation for an early meeting of the
National Integration Council to coasider
the Punjab and Assam situations as well as
the activities of communal and other
divisive forces in different parts of the

country; and

(b) whether it is a fact that Govern-
ment are not in favour of activising the
National Integration Council ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI NIHAR RANIJAN LASKAR) :
(a) No, Sir. No  representation has

been received in this regard.
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(b) No, Sir, A meeting of the National
Integration Council has been fixed on 21st
January, 1984,

Use of Foreign Brand Names by
M/s, Pieco

4837, SHRI INDRAJIT GUPTA :
Will the Minister of INDUSTRY be pleased
1o state :

(a) whether foreign brand names can
be given to products manufactured in India
without Government’s permission;

(b) if not, whether Goverment - have
taken any action against M/s. PIECO for
surreptitiously marketing under their foreign
brand names Button Cell batteries manu-
factured by another firm; and

(c) whether PIECO is also seeking
entry through the Punjab Industrial Develop-
meat Corporation for manufacturing about
10 million fluorescent lamps under their
brand name ? ’

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) and (b) The use of foreign
brand names by Indian manufacturers
attracts provisions of Section 28 (1) (c) of
Foreign Exchange Regulation Act, 1973
oply when some consideration, direct or
indireet, is involved,

(c) No coliaboration has been approved
between PIECO and Punjab Industrial
Development Corporation for manufacture
of 10 million fluorescent lamps.

Assent to Cr. P.C, (Bihar Amendment)
Bill, 1982

4838. SHRI BHOGENDRA JHA:
Will the Minister of HOME AFFAIRS be

pleased to state :

(a) whether Cr.P.C. (Bihar Amend-
ment) Bill, 1982 is pending for President’s-

assent;

_(b) if so, sailent features of the Bill;
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(c) the reasons for delay in refusing
assent to this Bill ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) Yes, Sir.

(b) The Bill seeks to vest powers in the
Executive Magistrates to try petty offences
undet 1.P.C. and offences under other Acts
to enable them to discharge their responsi-
bilities in regard to maintenance of law and
order effectively.

(c) The Bill is pending for disposal as
the clarifications sought on cartain clauses
of the Bill are yet to be received from the
State Government,

Robberies in Capital

4839, SHRI NAWAL KISHORE
SHARMA : Will the Minister of HOME
AFFAIRS be plecased to state :

(a) whether itis a fact that of late, the
incidents of robberies in Delhi have increased
much;

(b) if so, the number of robberies
committed in Delhi during the last three
months, the‘amount of cash other valuables,
looted in each such dacoity and the number
of persons injured;

(c) whether any of the robbers has
since been apprehended;

(d) if so, the particulars thereof; and

(e) if not, the steps taken to check the
crime and apprehend the robbers ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (8) and (b)
During the last 3 months i.e, from September
to November, 1983, 45 cases of robbery
were reported to the Delhi Police as against
42 such cases in the corresponding period
of last year, There is, thus a sfight increase
in the robbery cases, The value of the
cash/jewellery/goods looted is about Rs.
7,05,800/-, besides two taxis, one scooter,
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one TSR, six wrist watches and one revolver,
The number of persons injured is 7.

{c) and (d) 44 persons have been arres-
ted in these cases.

(¢) To check crime rate in Delhi, the
Delhi Police have taken various steps like
armed patrolling with walkie-talkie and
wireless sets, action against known
criminals and bad characters under the
various scctions of law including National
Security Act, surprise checking of vehicles
to detect those involved in commission of
crime, strengthening of suveillance over
known criminals, posting of police pickets
and holding of inter-district meetings with
police officials of adjoining States to
ensure coordinated action and proper

collection of intelligence regarding
criminals,
Losses Incurred by Sail
4840. SHRI NAWAL KISHORE
SHARMA :

SHRI RAM VILAS PASWAN :
SHRI AJIT KUMAR SAHA :

SHRI KRISHNA CHANDRA
HALDER :
SHRI RAJNATH SONKAR

SHASTRI :

SHRI R.N. RAKESH : Will the
Minister of STEEL AND MINES be pleased
1o state :

(a) whether he has seen a press report -
which appeared in the Hindustan Times
dated the 3 November, 1983 wherein is has
been reported that according to the Central
Controller of Iron and  Steel, the Steel
Authority of India is incurring losses worth
Tupees one crore every day ;

(b) the main reasons for this loss ;

(c) measures taken or proposed to be
taken to improve the situation ; and

(d) whether Government propose to
make any changes in regard to the important
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policy decision- for liberalising licensing
policy besides implementation of reeommen-
dations of Sarkar Committee in regard
thereto to avoid continuous loss to this
organisation and if not, the reasons thereof ?

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N K.P. SALVE) : (a) Yes, Sir.

(b) and (c) The main reasons for the
josses of SAIL are a high opening inventory
of saleable steel, shortfall in production
due to low availability of power and coal
(and of coal of the requisite quality), lower
off-take to steel particularly by larger
buyers, increase in the prices of various
inputs and  increased interest burden.

Steps have taken (0 alter the productmix
of SAIL plants so as to better match market
requirement and to  ruduce inventories of
saleable steel from 1.452 million tonnes on
1.4.1983 to about 0.86 million tonnes on
1.4.1984 by vigorous marketing. SAIL has
also been asked to reduce stocks of stores
and make every efforts to  achieve cost
reduction in all areas.

(d) The Sarkar Committee was appoin-
ted by the Government in August, 1980 to
report on the status of the re-rolling industry
and recommend measures for its develop-
ment, The recommendations of this
committee were accepted by the Government
in 1981. The Report (and the recommenda-
tions) of this Committee do not have any
direct bearing on the performance of SAIL.

Industrial Licensing Policy is within the
jurisdiction of the Ministry of Industry ; the
Indastrial  Licensing Policy inforce at
present is set out in the Guidelines [for
Industries 1983.84 issued by the Ministry
of Industry. :

Changes in the Industrial Licensing
Policy are announced by the Ministry of
Industry on behalf of the Government of
India after these are apprved by the
Government.

Number of Robberies in Tralns
during the last three Months

484]1. SHRI NAWAL KISHORE
SHAR MA: Will the Minister of HOME
AFFAIRS be pleased to state :
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(a) whether it is a fact that the number
of robberies in running trains has increased
much in the recent past ;

(b) the total number of robberies
committed in running trains in the country
during the last three months ;

(c) the amount of cash and property
belonging to train passengers looted in these
robberies ;

(d) whether any of the running train
robbers has been arrested s if 8o, the details
thereof ; and

() the effective  measures which are
being taken to check the crime in running
trains to make the railway journey safe ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) to (e)
There is no specific report or  information
with the Government to conclude that there
has been increase of robberies in running
trains in the recent past.

According to available information
(provisional) there were 62 cases of robberies
in trains from August, 1983 to  October,
1983. No data regarding the amount of
cash and property belonging to train passen-
gers looted and arrest of running train
robbers is compiled centrally on all India
basis as law and order including crime is
a State Subject,

The Railways are  taking the following
measures to prevant incidents of crimes on
railways :—

1, The drivers of the trains have been
directed to sound the distress whistle
if the train is * brought to a sudden
unscheduled halt so that the escort
party is put on the alert,

2. Coach attendants have been instruc-
ted to remain vigilant and prevent-
entry of unauthorised passengers into
reserved compartments.

3. The Research, Design and Standards
- Organisation of Railways has been
advised to suggest improvement in
the locking  arrangement of sliding
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doors of compartments, improvement
in vestibules to prevent unauthorised
entry and provision of better lighting
facilities in and outside the compart-
ments.

Government Railway Police, who are
responsible for safety and security of
passengers travelling in  trains  and their
belongings, are making all efforts to control
crime on the Railways by providing escorts
on trains, surveillance over criminals,
acrresting and prosecuting  them in specific
cases. Railway Protection Force is assisting
the Government Railway Police in this
regard.

Safeguards to Central Goveroment
Employees on Harassment under
Rules of Central Clvil Services

(Conduct) Rules

4842, SHRI HARISH KUMAR GANG-
WAR : Will the Minister of HOME
AFFAIRS be pleased to state :

4

(a) whether itis a  fact that Rule 3 of
the Central Civil Service (Conduct) Rules is
an omnibus rule and needs to be used very
carefully and sparingly ;

(b) if so, what safeguards have been
provided to the Government  servants that
they are not harassed or charged under this
rule unnecessarily ;

(c) whether there are any orders giving
safeguards to the employees ;

(d) if so, whether
be laid on the Table ;

copies thereof will

(e) whether the disciplinary authorities
can disagree with the

inquiry  report in
departmental proceedings and impose pe-
nalty even though not warranted by the

outcome of the inquiry report ; and

(f) if so, what safeguards are available
to Government servants in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P, VENKATASUBBAIAH): (a) to (d)
As the very title of Rule 3 of the Central
Civil Services (Conduct) Rules, indicates, it
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is inténded as a general code of conduct for
all Central Government employees. However
except for Sub-Rule (1) of Rule 3 all the
other sub-rules uader this rule are quite
specific. With a view to  ensuring that the
aforesaid rule is not invoked in cases of a
trivial nature, Government  have 'issued
necessary  instructions to all concerned
VIDE the Department of Personnel and
Administrative Reforms O.M_No. 11013/18/
76-Estt (A), dated 7.2. 1977 and O.M.No.
25/2{72-Estt (A) dated 10 1.1973, copies of
which are laid on the table of the House
[Placed in Library, See No. LT-7608/83]

(¢) Under the Central Civil Services
(Classification, Control & Appeal) Rules,
1965, the disciplinary  authority is vested
with the power to  impose any of the
punishments mentioned  therein for good
and sufficient reasons. Further, if the disci-
plinary authority disagrees with the findings
of the inquiring authority on any article of
charge, it has to record ifs reasons for such
disagreement and thereafier record its own
findings on such charges if the evidence on

record is sufficient for the purpose-VIDE
rule 15 (2) of those Rules.
(f) Under the aforesaid Rules, the

documents of which copies are  required
to be supplied to the concerned Government
servant along with the order made by the
disciplinary authority include a copy of the
report of the Inquiring Authority and a
statement of the findings of the disciplinary
authority together with brief reasons
for its disagreement, if any, with
the findings of the Inquiring Authority-
VIDE rule 17 of the Rules. The concerned
Government servant  has also the 1ight to
appeal against an order imposing any of the
pehalties made by the disciplinary authority-
VIDE rule 23 (ii) of the aforesaid Rules.

Unsolved Murders in Capital

4843, SHRI C. CHINNASWAMY : Will

the Minister of HOME AFFAIRS be pleased
to state : '

(a) the number of unsolved murders

in the Capital during each of the last three
years ; and - :

(b) the steps
crimes ?

taken to  solve these
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THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRIP, VENKATASUBBAIAH): (a)
Year-wise break-up of unsolved murder
cases reported to Delhi Police are as under :

Year Cases reported  Unsolved cases

1980 183 _ 40
1981 199 48
1982 238 46
1983 226 64

(upto 30.11.1983)

(b) Every possible stepis taken to
indentify the victim, ascertain the motive
behind the crime and to establish the
identity of the accused persons and to
apprehend them. '

Ban on Political Parties for Opening
Offices in the Places of Worship

4844. SHRI CHIRANJI LAL SHARMA :
Will the Minister of HOME AFFAIRS be
pleased to state :

(a) whether there is any proposal to
put a ban on fbe  opening of  offices by
political parties in places of worship and
the use of religious funds for political
purposes ; and

(b) if not, the reasons therefor ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) and (b)
There is no proposal as such. However the
Government desires that the managements
of religious  organisations and  places of
worship will themselves restrain non-religious
activities from their premises or out of
their funds. Government also hopes that
dll political parties would also themselves
tefrain from using  religious
political purposes,

Meeting of Police Officials of Haryana,
UP and Delhl

4845. SHRI CHIRANJI LAL SHARMA:
Will the Minister- of HOME AFFAIRS
be pleased to state :
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(a) the steps taken or propmeci to be
taken to check criminal activities in Haryana,
U.P. and Union Territory of Dethi ;

(b) whether it isa fact that joint
mceting of Police Officials of above three
States UT was held at New Delhi on 22
October, 1983 ; and

(c) if so, details of proposals formula-
ted in this regard ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) to (c)
The Licutenant Governor, Delhi, had taken
a meeting of Semior Officers, including
Police Officers of the neighbouring States of
Uttar Pradesh, Rajasthan, and Haryana
and Union Territory of Delhi, to evolve a
coocrdinated approach to tackle the
activitles of the extemists and inter-State
criminals. The specific measures taken
inter.alia include :

(1) Frequent exchange of information
between Delhi Police and Police and
Intelligence agencies of neighbouring States
so as to apprehend  culprits involved in
inter-State crimes and extremists ‘activities’.

(2) Periodic meetings between officers
of Delhi Police and  neighbouring district
level officers of U.P. so as to ensure proper
coordination in apprehension of criminals
etc.

(3) Constitution of Committee to
recommend improvements in the communi-

cation system between Delhi and other
States,
(@0 Coordinated action to check

illegal arms and unearth illicit arms.

(5) Drop gates have been set up on
the main roads leading  outside Delhi and
Police presence and  vigilance  have been
increased at vulnerable and strategic points,
including at the borders.
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Pak Agents Committed Sacrilege on
the Eve of Birth Anniversary of Guru
Ram Das

4846, SHRI CHIRANJI LAL SHARMA:
Will the Ministst of HOME AFFAIRS be
pleased to state :

(a) whether it is a fact that a Pakistani
agent trying to commit sacrilege when a
procession on the eve of the birth anniver-
sary of Guru Ram Das was held ;

(b) if so, whether the matter has been

" enquired into ;

(c) whether it is also a fact that large
number of Pakistani agents have infiltrated
into India and ar» behind the recent spurt
in extremist activity in Punjab ; and

(d) if so, the steps taken or proposed
to be taken to check their activities ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) and (b)
A person arrested in connection with this
tobea resident of
Anmritsar. A case has been registered against
him ufs 295 IPC. During interrogation, he
has been found behaving in an eccentric
and abnormal maunner,

(c) and (d) Government have come
across some reports  in this regard. The
authorities are keeping vigil and close watch.

Import of Sophisitcated Technology

4847, SHR1 CHIRANJI LAL SHARMA :
Will the PRIME MINISTER be pleased
to state :

(a) the steps taken or  proposed to be
taken for increasing the natiomal producti-
vity and improving the living standard of
the peopie ; and

(b) whether there is any proposal for
import of sophisticated teechnology with
a view to increase the national productivity
and improve the standard of  living of the

people ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SCJENCE AND

Rt
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TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTORNICS AND OCEAN

DEVELOPMENT (SHRI SHIVRAJ V. -
PATIL) : (a) Considerable research has
been done to incerase production in

agriculture as well as in the dairy products
resulting in availability of food and food
products. Production of &Il basic and
consumer goods needed by the people has
steadily increased through policies for
increasing indigenous manufacture and
self-reliance. The year 1982 was designated
as the productivity year, creating greater
awareness role of  productivity in  pation
building. National Productivity Council
has taken several steps to increase producti-
vity in major sectors.

(b) lmport of technology including
sophisticated technology is permitted on a
selective basis where need has been establi-
shed, technology does not  exist within the
country, and the time taken to  generate
the technology indigenously would delay the
achievement of development targets. Aspects
of employment, energy - efficiency and
environment are kept in view.

Renaming of Streets, Roads after
Names of Traditional Haeritage of
Different Regions -, Groups :

4848, SHRI BRAJAMOHAN :
MOHANTY : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether Governmnt propose to
consider to  rename the streets acenues.
roads and localities of the city of Delhi to
crase the names which trace the countries
colonial past ;

(b) whether in order to promote the
integrated cultural ethos of the national
whether streets, roads, localities are consi-
dered to be renamed after names of
traditional heritage of different regions and
different ethnic groups ;

(c) whether there is any proposal
under eonsideration of Government to
name the streets and  localities of Delhi
after the names  of pexsons of different
parts of the country who sacrificed their
lives for the cause of freedom of India ;
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(d) whether any outlook or approach
reflected in national capital region project
spelling out expansiom of Delhi to coun-
tracteregional alienation and ethnic isolation;
and

(c) if so, the details thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): (a) to (c)
The naming/renaming of streets/roads etc.
in Delhi comes under the purview of the
local bodies like MCD/NDMC. Sometime
back the Government had however issued
guidelines that  the names of the existing
strocts/roads etc. should not be changed.
Only new street/roads etc. and such old
steets/roads as are in existence without any
specific names may be named after pro-
minent personalities local, mnational or
international to honour them. As at
present there are  very few roads etc. in
Delhi  which could be  said to trace the
country colonial past.

(d) and (¢) The basic  objective of the
National Capital Region Plan was to reduce
the pressure on the  Metropolitan city of
Delhi by de-centralising and distributing
economic and other activities away from
Delhi into the rest of the region and to
achieve the balanced growth ' of the
region.

Water and Alr Pollution Caused by
Factories in Bombay

4849. SHRI R. R. BHOLE : Will the
PRIME MINISTER be pleased to state :

(a) whether Government are aware
wnat there is increasing  pollution of water
and air caused by industrial plants and
factories in the city of Bombay ; and

(b) what steps will be taken to ensure
wroper environment and to see that air and
water are 10t polluted so as to endanger
the health o1 peopie ?
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THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
(SHRI DIGVIJAY SINH) : (a) and (b) The
Government are aware of the pollution
problems of- Air and Water caused by
industrial plants and factories in Bombay.
The Maharashtra State Pollution Control
Board is taking appropriate measures to
regulate the water pollution from industrial

sources and  factories. A  Monitoring
Committee has been  established in the
Department of Environment to monitor

the implementation of new projects in

Bombay,

Plan Allocation for 20-Point Pmmn'
for 1983-84

4850. SHRI R. R. BHOLE : Will the
Minister of PLANNING be pleased to state:

(a) whether Government have finalised
plan allocation for 20-Point Programmes’
for 1983-84 for States ;

(b) the allocation for Mahsrashtra
State for development of Scheduled Caste
and Scheduled Tribes, drinking water and
slum ; and

(¢) whether any target is given to
Maharashtra  State for these points if
so, dntails thereof ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) : (a) There is no
separate  allocation for the 20 Points
Programme. From out of the total Plan
outlay, the outlay for each item of the
Programme is derived. x

(b) and (c) Financial allocations and
physicel targets for 1983-84 in Maharashtra
for development of Scheduled Castes and
Scheduled Tribes, Drinking Water and
Environmental Improvement of slums
are shown below :
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Head Outlay Target

) (Rs. crore) v

Scheduled Castes 110953

13.57 families to be

Scheduled Tribes " 70000 assisted

Rural Water Supply 60.00 3563 problem '
villages to be
covered

Environmental Improve- 4.50 450000 persons to be

ment of Slums covered

Appraisal of 20-Point Programme Government sent to  the  Monitoring

4851. SHRI R. R. BHOLE : Will the
Minister of PLANNING be pleased to
state :

(a) whether any high level appraisal of
the implementation of 20-Point Programme
has been made since 19 June 1982 ;

(b) if so, a statement of the appraisal ;
and

Agency of the Progress of programme ?

THE MINISTER OF PLANNING
(SHRI S. B. CHAVAN) : (a) Yes, Sir.

(b) A statement giving the targets and
achievements under the 20-Point Programme
during 1982-83 and targets for 1983-84 and
achievements upto October, 1983 is attached.
(Statement-I),

(c) Statement-II (attached) gives the
targets for 1983-84 and achivements in the

(c) a statement of the Quarterly first and second  quarters of  1983-84 in
Progress Report received from Maharashtra Maharashtra.
e
Statement-1
R evised 20-Point Programme—Physical Targets & Achievements
Point Unit 1982-83 1983-84
No. Jtem
Target Achievement Target Achicvement
April-Oct., 83,
1 2 3 4 5 6 7
1. A. Increase m Irrigation Lakh 23.50 23,40 23.70 *
Potential ha.
2. A Pulses Production  Million  13.50 11.90 13.00 hd
Tonnes
2. B Oilseeds Production -do- 12,00 11.80 12,50 .
3. A IRDP-Families Lakh 31.38 32.60 30,54 11.66
to be benefited Nos.
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1 2 3 4 L 6 7
3. B NREP-Mandays Lakhs 3532 3378 3215.53 1253,58
Employment
4.  Surplus Land '000 530 255 284,18 92.53
Assumed for Acres
allotment
6. Bonded Labour Nos. 35828 36019 28804 6549
Rehabilitation
7. Families to be
economically assisted
(A) S. C. Lakh nos, 19.82 21.25 24 98 9.85
(B) S.T. Lakh nos. 5.50 5.20 7.63 2.68
8. Problem villages Numbers 42342 54526+ 48846 21204
1o be covered
9. A House-sites to Lakh 10.43 10.07 8.74 4.97
be Allotted Nos.
9. B Construction Lakh 7.39 3.77 5.56 1.38
Assistance to be  Nos.
provided
10, A Slum Population Lakh 18.40 1717 21.20 7.24
to be covered
10. B EWS Houses Numbers 186000 14,5000 404722 44554
to be provided
11.  Rural Electrification
(a) Villages to NOs. 25000 23,572 23.631 5105
be Electrified
(b) Pumpsetsto Lakh 4.30 3.02 3.62 1.09
be energised Nos, '
12, A Trees Planted  Nos. crores 195.54 211,71 225.00 216.82
12. B Bio-gas Plant set-up *000 75.00 57.80 75.00 32,59
13.  Sterlisation to Nos. Lakh 45.00 39.81 58.12 16.03
be done
14. A PHC established Nos 209 188 ° 405 287
14. B Sub-Centres set-up Nos. 7931 7668 9010 4423
15. ICDS Blocks opened Nos. 320 320 zoo 193
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1 2 3 4

16* A Enrolment to Lakh 40.92
age group of 6-14 nos.

16. B Adult Literacy Lakh nos. 45,00
17. F. P. S. opened Nos, —_

18. B. VSI Units Nos. —

s

4070

40.27
14199

148981

6
4702

51.57

*Achievement figures will bc available only at the end of the year.

**Including 10376 non-problem villages.

Note : Points Nos, 1 (B), 5, 18 (A), 19 & 20 are non-target items.

Statement-TI

Physical Tarzets/Achicvements of 20-Point Programme in Maharashtra 1983.84

Pt. Targets Achievements
No. Item Unit 1983-84
April-June July-Sept,
Ist Quarter IInd Quarter
1 2 3 4 5 6
1, Irrigation Potential ‘000 ha. 200 NA NA
2, A, Production of Pulses 000 T 1048 NA NA
B. Production of Qilseeds . 1250 NA NA
3. A. IRDP No. of families 177600 21672 36407
B. NRDP 000 Mandays 29538 1258 1828
4, Surplus Land Acres 9886 702 2834
7. A. S. C. Families Numbers 110953 908.'} 153129
B. S. T. Families Numbers 70000 4809 21832
8. Drinking Water No. of Villages 3563 1346 163
9. A, Housessites - Numbers 11946 9142 930
B. Construction Assistance Numbers 19737 12518 1419
10. A. Slum Improvement No. of Persons 450060 31000 9000
B. EWS House * Nos, 16050 238 630
11. A. Villages Electrified Nos, 1360 216 143
B. Pumpsets Energisation Nos, 38500 10493 9574
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1 2 3 4 5 6
12, A, Tree Plantation Lakhs 1380 4.97 1791.19

B. Bio-gas Plants Nos. 6000 1244 1136
13. Sterilisation Nos. 501000 53634 50602
14, A.P.H.Cs Nos. 228 Nit 228
B. Sub-Centres Nos. 700 700 _—
15, ICDS Blocks Nos. . 17 17 —
16. A. Elementary Education ‘000 436 NA NA
B. Adult Literacy ,000 350 NA 345
17. F. P. S. opened Nos. _ 234 73
18, VSI Units Nos. 9840 4083 4045

Price Rise of Cars and Trucks

4852. SHRI1 A. T. PATIL ¢ Will the
Minister of INDUSTRY be pleased to
state :

(a) the trend of risc in prices of pas-
senger cars as well as trucks separately
during the last five vears, year-wise; and

(b) the causes for rise in the said prices
and action Government took to control
them ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S. M,
KRISHNA) : (a) A statement indicating
prices of popular makes of rrucks and
cars over the last five years is attached.

(b) The increase in prices upto the year
198} was on account of increase in cost of
inputs and overheads etc. Goverment have,
since then held a series of discussions with

the manufacturers on the issue of price
rationalisation of automobiles including
trucks and cars. Government have also
taken a note of the recommendations made
by the BICP on the price structure of
automobiles. '

Entry of Maruti Udyog Ltd, in the
field of passenger cars and vans, is expected
to have a salutary effect on the quality &
prices of cars marketed by other manufac-
turers. Also new licences have been issued
for manufacture of commercial vehicles
with a view to improving availability and
containing prices.

As a result of these measures, prices,
of trucks and cars, by and large, have
remained stable over the past two years,
The Government have also announced
reduction in excise duties on trucks w.e.f,
1.10.83 and the resultant reduction in the
prices has been passed on to the consu-
mers.
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Statement
Figures rounded to thousands of rupees
ITEM RETAIL PRICE IN DELHI AS ON
1..79 1.1.80 1,1.81 1.1.82 1.1,83 1.6.83 1.12,83

TRUCKS

Ashok Leyland 121 154 175 187 187 187 175

Tata 113 143 161 177 177 177 166

CARS

Ambassador 38 51 58 74 74 74 74

Premier 39 51 63 69 1 74 72
«Pollution Control and Proper Utilisation Merger of Public Sector

of Industrial Waste’’ Undertakings
4853. DR. PRATAP WAGH : Will the 4854. DR. PRATAP WAGH : Will

PRIME MINISTER bz pleased to state :

(a) whether Government ate aware that
the growth of Industry and the rise in
population have aggravated the problem of
urban waste and have become a nuisance in
urban as well as rural areas;

(b) whether schemes have been prepared
to utilise waste and convert it into bio-gas,
electric power, fertilizers and similar
things; and

(c) whether Government would consider
this matter on a priority basis to control
pollution and transform waste into wealth
and the details in this regard ?

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ENVIRONMENT
‘SHRI DIGVIJAY SINH) : (a) Yes Sir.

(b) Yes Sir, some scheme have been
finalised,

(¢) The Government are aware of the
importance of this area and are taking
appropriate measures.

the Minister of INDUSTRY be pleased to
state :

(a) whether Government are considering
merging some public sector units with one
another to make them more viable ;

(b) the details of the units that are
being considered for such mergers and the
reasons therefor; and

(c) whether any principles have been
cvolved in this matter and the derails
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) to (c) A Committee set
up to recommend measures for improving
Viability of some of the public sector under-
takings of Department of Heavy Industry
has submitted reports on some undertakings
and in some cases, suggestions include
merger. Government is yet to formulate
proposals on these reports,
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Development of Districts Industries
Centres

4855. SHRIMATI JAYANTI PATNAIK :
Will the Minister of INDUSTRY be pleased
to state :

(a) whether steps have been taken by
Government for the development of
District Industry Centres;

(b) if so, the amount of Central assis-
tance allocated and release for different
States for implementing of the above pro-
gramme ;

(c) the verious measures taken by the
Centre and various States for the develop-
ment of DIC ; and

Statement
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(d) the details thereof ? -

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY (SHRI
S.M. KRISHNA) : (a) Yes, Sir.

(b) The Central assistance released to
various State/UT Governments for imple-
mentation of DIC Programme during the
years 1978-79 to 1982-83 and first two
quarters of 1983-84 are given in the enclosed
statement.

(¢)and (d) The District Industry
Centres are being restructured in order to
make them more cffective by giving them
the required technical edge so that they can
become a nucleus of project activities.
Substantial powers have been delegated to
the DICs by the State Governments and
other concerned agencies.

Central Assistance released to various States/UTs Under DIC Programme during
the year 1978-79 to 1982-83 and the first and second quarters of the year 1983-84

(Rs. in lakhs)
St Name of the
No. State 1978-79 1979-80 1980-81 1981-82 1982-83 1983-84
(Ist & 2nd Qr.)

1 2 3 4 5 6 7
1, AP 11000 72.55 1439 63,63 8325  38.50
2, Assam 51,75 24,50 608 2500 30,60  13.50
3. Bihar 273.25 7450  49.02 12600 100.59  57.75
4. Gujarat 15502 4836  57.02 7194 6718 3175
5. Haryana 10300 289  NIL 3342 3378 19.00
6. H.P. 8220  28.80 641 3880  40.04  19.00
7. J&K 97.25 3400 1637 3230  69.65  24.50
8. Karnataka 80,05 43.17 2517  50.12 8561  39.25
9. Kerala 103.00 4591  40.54 4320  48.55  24.00
10, M.P, 35775 10800  (7.11 10424 13491  56.25
11. Maharashtra 212.85 60,00 37.50 7460  92.00  35.00
12, Manipur 5600 1440  8.88  27.00 2948  10.50
13. Meghalaya 980 2050 Nil 975 112§ 2.00
14. Nagaland 3750 1710 1208 2336 3519 1225
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1 2 3 4 5 6 7
—15. Orissa 132.00 43,93 40,62 58,50 65.00 24.75
16. Punjab 65.50 29,30 Nil 30,75 27.00 19.00
17. Rajasthan 141,25 38.78 39.00 87.50 94.55 49.50
18. Sikkim 9.25 2.40 Nil 1.95 2.25 1.25
19. Tamil Nadu 128.50 33.60 51.31 59.66 66.23 30.50
20. Tripura 28.00 7.20 1.76 9.75 6.75 225
21. U.P. 134,00 226.45 65.11 217.25 20195 98.00
22, West Bengal 143.80 42,74 31,62 57.24 46.50 3375
Total 2510.72 1044.99 519.99 1245.86 1359.01 648.25
States
Sl Name of the 1978-79 1979-80 1980-81 1981-82 [982-83 1983-84
No. State (Ist &
2nd Qr.)
UTs with Legislature
J. Arunachal 40.25 12.00 Nil’ 9.75 14.50 6,25
Pradesh
2. Mizoram 16.25 5.55 5.99 7.50 14.00 7.00
3. Pondicherry 9.05 422 370 1112 8.50 3.25
4. Goa, Daman &
Diu 7.75 2.40 Nil —_— —_ —
Total 73.30 24.17 9.69 28.37 37.00 16.50
UTs without legislature
1. A & N Islands 8.10 1.00 400 42 7.05 4.77
2. Dadra & Nagar
Haveli 8.50 2.40 2,46 3.33 345 1.30
3. Chandigarh —_ 7.70 3.85 2.42 3,62 1.52
Total 16.60 18,10 10.31 9.17 14.12 7.59
Grand Total 2600.62  1087.26 53999 1283.40 1410.13 672.34
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Amendment of Natlonal Security Act

4856. SHRI AMAR ROYPRADHAN :
SHRI P.M. SAYEED :
SHRI B.V. DESAI : Will the
Minister of HOME AFFAIRS be pleased
to state :

(a) whether Goverament propose to
amend the National Security Act keeping in
view the worsening law and order situation
in Punjab and Assam States;

(b) il so, which Section is to be amen-
ded and the reasoas therefor ;

(¢c) whether itis a fact that in exerci-
sing the general laws of the country, the law
and order situation in these States can be
controlled;

(d) if so, the circumstances under
which it is necessary to amend the NSA;
and

(e) if not, the specific incidents under
which the general laws of the country are
not applicable ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) to (e)
Although some State Governments have
suggested certain amendments to the Na
tional Security Act on the basis of difficul-
ties experienced by them in the implementa-
tion of the provisions thereof, Government
do not at present consider it necessary to
amend the said Act. Due to extremist
activities in Punjab it had become necessary
to enact Punjab Disturbed Area Act and
Armed Forces Special Powers Act to give
additional powers for arrest, search, seizures
to police and Security Force in areas decla-
red disturbed in order that hit and run
tactics of extremists and their hide-outs
could be effectively conducted. In Assam
similar Acts in existence have also been
involved by State Government to deal with
disturbed conditions and extremist activi-
ties.
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Issue of Letters of Intent to M/s,
Vam Organic Chemicals Ltd, and
M/s Hindustan Wires Ltd.

4859. SHRI KRISHNA CHANDRA
PANDEY : Will the Minister of INDUSTRY
be pleased to state :
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(a) whether the Minister of Law,
Justice and Company Affairs have informed
his Ministry that M/s. Vam Organic
Chemicals Ltd. and M/s. Hindustan Wices
Ltd., are the MRTP Companies;

(b) - whether his Minisiry has granted
any letters of intent to the said industries
during the years 1980-81, 1981-82 and
1982-83;

(¢) if so, full details thereof and the
number of such letters of intent which have
not been cleared by the MRTP Act; and

(d) whether Government propose to
take action against the said companies for
violating the MRTP Act ?

THE MINISTER OF STATE IN THE
MINISTRY OF - INDUSTRY (SHRI S.M.
KRISHNA) : (a) The Ministry of Law,
Justice and Company Affairs, Department
of Company Affairs have informed Ministry
of Industry on 24.11.1983 that from the
information available, it prima facie appears

that M/s. Vam Organic Chemicals Ltd.
is inter-connected with Mys. Hindustan
Wires Ltd, .

(b) Yes, Sir.

(c) There letters of intent have been
granted to M/s. Vam Organic Chemicals
Ltd. and one to M/s., Hindustan Wires
Ltd. during the vears 1980-81, 198/-82
and in the current year. All these were
issued before 24-11-1983. Details are given
below :-
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Sl.  Name of the Undertaking
No. and Location

AGRAHAYANA 30, 1905 (SAKA)

Item of manufacture

1. Vam Organic Chemical Ltd.
(Hasanpur, Moradabad,U.P.)

2. Vam Organic Chemicals Ltd.
(Hasanpur, Moradabad, U.P.)

3. Vam Organic Chemicals Ltd,
(Nainital, U.P)

4. Hindustan Wires Ltd,
(Kadi, Mchsana, Gujarat)

When the Industrial Licence proposals
from all companies are considered by the
approval committees, on which Deptt, of
Company Affairs is represented, all angles
includiing the MRTP angle are taken into
account,

(d} Department of Company Affairs
have advised that M/s. Yam Organic Che-
micals Ltd. and M/s. Hindustan Wires Litd,
are not yet registered under the Monopolies
and Restrictive Trade Practices Act, 1969.
The registrability status of the above two
companies was examined by the Department
of Company Affairs and the companies
have been advised vide their letter dated
3-12-1983, to get themselves registered under
Section 26 of the said Act. Accordingly,
establishment of any new undertaking by or
substantial expansion of the existing activi-
ties of these two companies on or afler the
said date i.e. 3-12-83 would be subject to
prior approval of the Central Government
under Section 22/21 of the MRTP Act,

As regards the question whether the
said two companies were registerable under
the MRTP Act even prior to 3-12-83 and
if so whether there has been any violtion
of the provisions of the said Act by these

Written Answers

LI No. and
and Annual capacity date
Vinyl Acetate’ LI: 334/80
monomer = 10,000 dt. 28-7-80

tonnes (after
expansion)

Polyvinyl Acetate
=4,500 tonnes,
Polyvinyl Alcohol
=2,000 tonnes.

Ethylene Glycol
== 20,000 tonnes
Ethylene Oxide
= 2,000 tonnes
Di-Ethylene

= 1,500 tonnes
Heavy Glycol

== 100 tonnes

Industrial Ceramic
products 600 tonnes

LI : 677/82
dt, 4-9-82

LI : 583/83
de. 3-9-83

LI : 442/81
dt. 13-7-81
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companies, the matter is still under consides

ration of the
AfTairs.

will be taken accordingly.

Department of Company
Subsequent action, if necessary,

Government Servants Under Suspension
in the Department of Space

4860. SHRI MANOHAR LAL SAINI :

Will the PRIME MINISTER be pleased to
refer to implementation report laid on the
Table of the House in respect of Unstarred
Question No. 3839 dated 17 August. 1983
regarding Government  servants under
suspenson in the Department of Space and
state;

(a) whether the details of the emplo-
yees, their designations; place of working
reasons of suspension, the date of their sus~
pension;date of review of subsistence allo-
wance/date of review of suspension and
present position thereof will be laid on the
Table of the House;

(b) the reasons for violating the provi-
sions of the statutory rules i.e. Centra! Civil
Services (classification Control and Appeal)
Rules and Fundamental Rules in the matter
of not reviewing their cases; and
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(c) the steps taken to ensure that such
lapses do not recur in future besides taking
corrective action in the above cases ?

THE MINISTER OF STATE IN THE
DEPARTMENT OF SCINCE AND
TECHNOLOGY, ATOMIC ENERGY,
SPACE, ELECTRONICS AND OCEAN
DEVELOPMENT (SHRI SHIVRAJ V.
PATIL) : (a) to (c) The informantion is
being collected and will be laid on the Table
of the House.

Industrialisation of Backward Areas
fn Tamil Nadu

4861. SHRI N. DENNIS : Will the
Minister of PLLANNING be pleased to
state :

(a) the places which are classified as
backward areas in Tamil Nadu; and

(b) the follow up action Governments,
both Centre and State, have uandertaken for
their speedy industrialisation ?

THE MINISTER OF PLANNING
(SHRI S.B. CHAVAN) : (a) The following
areas have been classified as backward by
the Government of India;

Area-1 Comprising 12 Taluks (including

Sub-Taluks) viz., Ramanatha-
puram, Madukulathur, Sivaganga

Parmakudi, Thiruvadani, Kurai-
kudi and Thirupathur taluks
(from Ramanathapuram district)
Melur Taluk (from Madurai
District), Pudrikkottai, Thiru-

mayam, Alamgudi and Kulthur

Taluks (from Puddukkocttai

district).

Area-l1  Comprising 11 taluks, viz.,, Dhar-
mapuri, Palacode, Hosur,
Dankanikottah, Krishanagiri,
Uthangarai, Harur (from Dhar-
mapuri district),  Tirupattur,
Vaniyambadi., Vellore, Wallaja-
pet (from North Arcot district).

Area-IIl  Comprising 10 taluks, viz.,
Aruppukkottai., Sattur, Virudhue
pagar. Srivillipathur, Raja.
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palayam (from West Rama-
nathapuram of Ramanathapuram
District), Thirumangalam,

Usilampatti, Nilakethai, Dindigul
and Vedasandur (from Madurai
district).

Area-IV Districts of Dharmapuri (exclu-
ding  Dharmapuri, Palacode,
Hosur, Denkanikottah, Krishna-
giri. Uthangarari and Harur taluks),
Kanyakumari Mudurai (excluding
Melur, Thirymangalam, Usilam-
patti, Nilakox:', Dindigul and
Vedasandur taluks), North
Arcot  (excluding  Tirupathur),
Yaniyambadi, Vollore, wallajapet
taluks), Ramanathapuram
(excluding Ramanathapuram,
Madukulathur, Sivaganga,
Parmakudi, Thirovadani, Karai-
kudi,  Thirupathur, Aruppuk-
kottai,  Sattur, Virudhunagar,
Sivillipathur, Rajapalayam
taluks), South Arcot, Thanjavur,
Thiruchirapalli Puddukottai
(excluding Puddukkottai Thiru-
mayam, Alamgudi and Kulathur
taluks).

(b) The incentives for industrialisation
of backward areas have recently been
streamlined and enlarged. The ares at
1, Il and Il above have now been made
cligible for Central Investment Subsidy
subject to a ceiling of Rs. 15 lakhs. The
areas at 1V above are cligible for 109/
Central Investment Subsidy subject to a
ceiling of Rs. 10 lakhs. All the areas are
also eligible for concessional finance from
term lending institutions.

The State Government have also
notified 24 taluks not covered by Central
Investment Subsidy wherein 159 subsidy
subject to 2 maximum of Rs. 15 lakhs is
provided out of the State’s own resourees.
Apart form the Central Investment Subsidy
the cntrepreneurs setting up industries in
the backward areas are eligible for tax
concessions, hire-purchase of machinery
for small scale industries, consultancy
facilites for technical services etc. MRTP/
FERA companics have also been allowed
to set up Non-Appendix-I Industries not
reserved for small scale sector with an
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export obligation of 509, in all the
categories of districts, The industrial unit
certified as nucleus plants are also entitled
to certain relations such as convertibility
clause, inter-corporate investments, etc.

Large Industrial Houses running
below Capacity

4862, SHRIMATI PRAMILA DANDA-
VATE : Will the Minister of INDUSTRY
be pleased to state :

(a) whether most of the large industrial
houses are running far below their licensing
capacity;

(b) if so, out of them how many units
are of Tata, Birla, J.K. Singhania; and

(c) whether any fresh licences have been
issued to these Houses in 1983 inspite of
their non-utilisation of full capacity?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M,
KRISHNA) : (a) and (b There is no
centralised collection of date regaring
capacity utilisation of individual industrial
undertakings. As the reasons for under-utili-
sation of capacity vary from industry to indus-
try and unit to unit, it is very difficult to
have any precise information of the capacity
utilisation of individual industrial under-
takings. The efforts to collect this kind
of information is also not considered
commensurate with the results to be
achieved.

(c) The following types of industrial
licences have beén granted to compsanies
belonging to or controlled by Birlas, Tatas
and J.K. Singhania during the period
Januvary-October, 1983.

No of Industrial Licences issued during
January-October 1983

New Under-  New Substantial
taking Article expansion
Nirla 1 t 5
Tata | 3 1
J.K. Singhania — — i
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Cases against Marati Ltd. in Courts

4864 SHRI RAMPRASAD AHIRWAR :
Will the Minister of INDUSTRY be pleased
to State :

(a) how many legal matters involving
Maruti Udyog Ltd. are pending in various
District Courts, High Courts and Supreme
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Court giving details of each case and Subject
matter under litigation;

(b) whether any matter is pending in
any High Court, or Supreme Court invol-
ving distribution and allotment policy for
Maruti cars;

(c) if so, the issues involved; and

(d) the details of the petition against
Maruti Udyog Ltd. pending in the Orissa
High Court ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) The following couct cases
involving Maruti Udyog Ltd. are pending :

(i) Sixty-eight cases for recovery of out
standing amouts from debtors of Marutt
Ltd. (in liquidation);

(ii) Two cases filed by Banks, in
which Maruti Udyog Ltd. is one of the
respondents, for recovery of loans advanced
to Maruti Limited (in liquidation).

(b) No, Sir.
(c) Does not arise.

(d) No petition against Maruti Udyog
Ltd. is pending in the Orissa High Court.

Computerised Allotment of Maruti
Cars

4865. SHRI BABURAO PARANJPE :
Will the Minister of INDUSTRY be pleased
to refer to reply given to Unstarred Question
Wo. 239 on 16 November, 1983 regarding
computarised allotment of Maruti cars and
state

(a) particulars and qualifications of
personnel of Electronic Data Processing

DECEMBER 21, 1983

Written Answers 328

Deptt, of Maruti Udyog Ltd. who wrote
the computer programme for random
number generation and whether a copy of
the programme will be placed on the Table
of the House ; ’

(b) whether persons who signed allot-
ment lists were qualified to understand the
programme language, if so, qualifications
which enabled each of these persons to
understand programme;

(c) dates on which requests for scrutiny
of programme were made by ‘The States-
man’ and Dr. Sti Ram Khanna, the date on
which the Company informed them for
scrutiny, the particulars of persons who
scrutinised the date and place at which this
was made; and

(b) reasons why, Dr. Khanna was not
allowed to scrutinise programme ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) A statement is attached,

(b) Dr. M.K. Jain, D.Sc., FNA, Head
of the Computer Centre, Indian Institute of
Technology, New Delhi, one of the five
persons who signed the allotment list, is
competent to understand computer pro-
gammes. The other four persous signed
the lists in order to validate them as
authentic

(c)and (d) The Statesman made a
request for scrutiny of the computer pro-
gramme on 24th September, 1983, and the
programme. was scrutinised by its repre-
sentative, on 26th September, 1983. Dr.
Sri Ram Khanna was advised that the
computer programme is available at
Gurgaon and as such scrutiny at the Head
Office was not possible.
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Statement

Particulars of Maruti Udyog Ltd, personnel who wrote the programme‘

Name and
designation

1. Shri B.S. Ram Das,
Sr. Manager (EDP).

2. Shri G.V.N. Sastri,
Dy. Manager (EDP)

Setting ap of Chemical Industry by
Kanorias West Bengal

4866, SHRI SANAT KUMAR
MANDAL : Wiil the Minister of
INDUSTRY be pleased to state :

(a) whether the Calcutta-bassed Indus-
trial Houses are not seting up industrics
in the State, particularly in the field of
Chemicals ;

(b) if so, the particulars of  letters of
intent which were issued since 1979 but bhave
not so far been acted upon by these houses ;

(c) whether the Kanorias were issued a
letter of intent in 1979 for setting up a
Chemical industry in W. B. and they have
not so far done anything ; and

(d) the action Government propose to
take to set matters right and tame these
defaulting industrialists who were not
implementing the Letters of Intent
already issued to them and also prevent
the flight of industries from West Bengal,
where there is  vast unemployment
already ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
M. KRISHNA) : (a) and (b) The term
‘Cailcuthtt:-bned Industrial Houses’ referred
to in

Qualification

1. Degree in Mech. Engineering.
2. AMIE. (Mech).

3. M.ILE. (Mech.)

4. Post graduate coures in EDP

systems at Military College
of Telecommunications,
MHOW.

B.E. (Electronics).
M. Tech. (1.1.T. Kanpur).

question is not clear. Itis,

therefore, not possible to comment in this
respect,

(c) M/s. Kanoria Chemicals and
Industries Ltd. were granted a letter of
intent in 1979 for setting up a new undec-
taking at Midnapore, West Bengal, for the
manufacture of Nitrobenzene, Aniline, elc.
The Company have reported that they
have taken steps regarding procurement
of land on long-term lease and are taking
action to finalise their foreign collaboration
agreement and have intiated formalities for
obtaining C. G. clearance for import of
equipments.

(b) Requests for change of location
from one State to another are considered
on merits in consultation with the
State Governments concerned. It is
the responsiblity of the State Govern-
ment concerned to watch the progress of
implementation of letters of iatent and
industrial licences and to provide necessary
infrastructural  inputs to  facilititate the
setting up of industries,

Safety for Passengers at Howrsh
Station

4867. SHRI R.P. DAS : Will the
Minister of HOME AFFAIRS  be pleased
to state :

(a) what really prevents the Railway
Police from making the Howrah Station .

safe _for the passengers ; and
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(b) the steps taken against the incidents
that took place on the 20th September, 1983
evening at the station ?

THE MINISTER OF STATE IN THE
MINISTERY OF HOME AFFAIRS
(SHR1 NIHAR RANJAN LASKAR): (a)
and (b) According to available information.
Howrah station is safe for the passengers.
Lakhs of passengers are travelling through
the station daily. There are occasional
crime like lifting of packages or pickpocke-
tting. Theseare also controlled. No
untowaids incidents happened at Howrah
station on 20. 9, 1983. There were large
number of people at the station who come
to attend a Left front rally. There was
a clash between 2 groups of anti-socials by
the side of Ganges under the bridge in the
evening. Over this Golabari P. S, Howrah
registered case No. 10, dated 21-9-1983
under section 147/148/149/307-1. P. C, read
with 6 (3) 1. A. Act. This created some
panic amongst the people waiting at the
platform, 3 special trains were run by
the Railways in the night to clear the
accummulated people.

Brain behind The Killings of
Nirankaris in Penjab

4868. SHRI CHHITTUBHAI GAMIT :
Will the Minister of HOME AFFAIRS be
pieased to state :

(a) whether Government’s attention has
been drawn to the news item in the
‘Hindustan Times’ dated 10 november,
1983 stating that Mrs. Amarjit Kaur whom
intelligence agencies i1 their  reports have
held to be the brain behind the Kkillings of
Nirankaris in Punjab :

(b) if so, the details
and

in this regard ;

(e) the action
in this regard ? °

taken by Government

THE MINISTFR OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) to (c)
Government have seen the  news-item.
Smt. Amarjit Kaur, is the head of Akhand
Kirtani Jatha and this organisation is
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violent in-
cidents. The authorities are vigilant and
are keeping close watch on activities of
extre mist elements.

Seizure of Guns with Spanish
Markings in ’Jammn

4869. SHRI DIGAMBER SINGH :

SHRI N.E. HORO :

SHRIMATI PRAMILA
DANDAVATE :

SHRIMATI KISHORI SINHA .
SHRI RASHEED MASOQOD :
SHRI B.D. SINGH :

SHRI RAJNATH SONKAR
SHASTRI :

SHRI NAVIN RAVANI :

SHRI R.L.P, VERMA :

SHRI AMAR ROYPRADHAN :
SHRI P.M. SAYEED :

SHRI HARISH KUMAR GAN-
GWAR :' Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether several hundred guns with
Spanish markings were seized in some
factories in Jammu;

(b) if so, the details in this regard:

(¢) whether a licence from the -Central
Government is required for setting up a
factory for the manufacture of guns if so,
whether such a licence was obtained by the
person concerned; and

(d) whether the import of guns is
required to be canalised through his Minis-
try before the licence is issued and whether
in this case, this procedure was followed ?

THE MINISTER OF STA'TE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR): (a) Yes,
Sir. -

(b) The Government of Jammu &
Kashmir have reported that - on 18th
November, 1983 information was teceived in
Police Station Gandhi Nagar, Jammu that
foreign made barrels and other parts in
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large quantity had been illegally stored in a
room in Shed No. 6 of M/s Shiva Gun
Factory, Industrial Estate, Gandhi Nagar,
Jammu. On this a case FIR No. 364/83
uader Sections 3/25, Arms Act, 1959 was
registered by the Police and a raid was con-
ducted. The search conducted in the first
floor of the Shed No, 6 yielded recovery of
50) barrels & same number of firing mecha-
aism body actions of 12 bore shot guns
made in Spain, The Manager of the firm
Shri Laxman Choudhury Storekeeper Shri
Joginder Jha and partner Shri Dharam
Chand failed to produce any documents in
respect of these firearms, and these were there
for siezd by the Police and the above named
persons were arrested on 19th Noveber,
1983. They were subsequently released on
bail under the orders of Chief Judicial
Magistrate Jammu on 23rd November,
1983,

During the course of investigation of the
above mentioned case, it was revealed that
forcign made double-barrel and complete
body actions were also in the illegal posses-
sion of M/s Khairuddin & Sons, Jammu.
Therefore, their premises were also raided by
the Police and 115 barrels and 40 body
actions of Spanish make were recovered.
In this connection case FIR No. 366/83,
Police Station Gandhi Nagar, under sections
13/25 Arms Act, 1959 was registered,
Investigation in both the cases is in
progress.

(¢©) Yes Sir. M/s Shiva Gun Factory
holds a licence issued in Form IX for manu-
facture of 3000 ML/BL guns per annum.
M/s Khairuddin & Sons holds a licence
issued in Form 1IX for manufacture of 600
ML/BL guns per annum.

(d) Apart from the formalities prescri-
bed under the Import Trade Control Act
under the Arms Act, 1959 a licence from the
Ministry of Home Affairs is required for
import of firearms falling in Categories I(b)
I(c) and I(d) mentioned in Schedule, I of
the Arms Rules, 1962, The components of
firearms allegedly imported by the aforemen-
tioned manufaturing units do not falls in
the categories of firearms for which the
Ministry of Home Affairs is the authority
for issue of licence for import under Section
10 of the Arms Act, 1959.
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Allotment of Flatted Industrial Units
to SCs and STs

4870. -‘SHRI BHEEKHABHAI : Will
the Minister of INDUSTRY be pleased to
state :

(a) the number of SC/ST persons who

have been allotted flatted industrial
units by D.D.,A, during the last three
years; i

(b) the number of applications pending;’
and

(c) whether Government propose to
further invite applications from SC/ST can-
didates ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S. M.
KRISHNA) : (a) D.D.A. does not aliot flat-
ted industrial units. However, according
to Delhi Administration, 63 flatted factories/
modules were allotted to SC and ST entre-
preneurs.

(b) Nil :

(¢) Asand when the flatted factories
complex is ready, applecations will be invi-
ted from the entrepreneurs including those
who belong to the SC & ST.

Controlling the prices of Biscaits

4871. SHRI SANAT KUMAR
MANDAL : Will the Minister of INDUS-
TRY be pleased to state :

(a) whether at present the manufacture
of biscuits is the monopoly of a few
companies in the organised  sector viz.,
Britania India, Parle ; Dalmia and they are
selling their products at a very high profit ;

manufacturers are

(b) whether these
by, State Govern-

supplied maida and suji
ments at controlled rates ;

(c) if so, reasons for not controlling
their prices ;

Government had at any

(d) whether
these companies

time got the cost-audit of
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done and fixed their margin of profit; if
s0, when and quantum thereof ; and

(e) if not, whether Government  will
have the needfull done and  ensure that
some relief, by cutting down  their high
incidentals, in  price is passed on to the
consumers ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S.M.
KRISHNA) : (a) There are a large number
of units engaged in biscuit industry both
in the small scale and in the orgadised
sectors, Manufacture of hiscuits has been
reserved for the small scale  sector. There
is therefore no question of monopoly of
a few companies in the organised sector as
mentioned in the question.  As regards
profits it may be stated  that there is no
price control on biscuits .

(b) According to the information
furnished by the Department of Food, State
Governments are authorised to control the
prices and distribution of maida and suji
produced by Roller Flour Mills. The bulk
consumers like biscuit manufacturers are
also allotted these products by the State
Governments  at the ex-mill prices fixed
for these products by those State
Governments.

(c) As there is adequate competition in
the industry both in the organised and
small scale sectors, there appears to be no
need for price contral,

(d) No, Sir.
(¢) Does not arise in view of (c) above.

Illegal Mining of Red Sand Near
"Mehrauli

4872, SHRI SUSHIL BHATTA-
CHARYYA : Will the Minister for STEEL
AND MINES be pleased to state :

(a) whether influential contractors
have extended mining of red sand and 500
trucks of red sund arc being extracted and
transported illegally from all over Mehrauli
{Delhi) daily ; and
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{b) _ if so, the steps Government bhave
taken (i) to stop illegal mining and (ii)
to .extend departmental operations of
scientific mining from Bhatti to othee
areas ?

THE MINISTER OF STATE IN THLC
MINISTRY OF STEEL AND MINES
(SHRI N.K.P, SALVE) : (a) Instances of
illegal mining and  transportation of red
sand from Mehrauli area have come to the
notice of the Delhi Administration.

{b) Delhi Administration has indicated
the steps taken by them to stop illegal
mining and extend departmental operations
to other areas, These include (i) boundary
demarcation on the inter-state border
between Dethi ard Haryana. Boundary
pillars have been placed on the ground.
Demarcation of boundary is expectcd to
make the ground  situation clear to the
eniorcment stafT.

(ii) Concerted efforts are being made
by the Delhi  Administration for combing
the area and for  stopping/detecting illegal
operations.

(iii) Raids already carried out to
check illegal mining  have yielded
results as 18 defaulters are being
proceeded against under the
provisions of Mines and Minerals
(Regulation & Development) Act,

1957.
(iv) The Delhi Administration have
decided to departmentalise the

operations in all Bazri Mines and
instructions have been issued to
Delhi State {ndustiral Develoment
Corporation  in this  regard.
DSIDC have started departmentatl
mining at Bhatti and this is going
to be extended to all other areas.

Persons belonging to SC and ST Communities
Working in Budget Press, Ministry
of Finance

4873, SHRI KESHORAO PARDHI :
Will the Minister of HOME  AFFAIRS be
pleased to state :
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(a) the number of applications received
in the office of the Commissioner for

Scheduled Caste and Scheduled Tribe,
R. K, Puram, New Delhi requesting
to defend the rights of persons

belonging to Scheduled Caste and Scheduled
Tribe Communities, working in the Budget

Press Ministry of Finance, New Delhi since
January, 1982 ; and

(b) the action taken by the Office of
the Cowmissioner, Scheduled Castse and
Scheduled Tribe and by the responsible
officer in the concerned Departments ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
NIHAR RANJAN LASKAR) : (a) and (b)
Office of the Commissioner for Scheduled
Castes and Scheduled Tribes, R.K. Puram,
New Delhi have received two representations
from S/Shri C.L. Barolia and Mansha Ram
working in the Budget Press, Ministry of
Finance, New Delhi  since January, 1982,
Shri C.L, Barolia, Machine Operator had
represented against his harrassment by the
Manager of the Budget Press, After examin-
ing the allegations and the remarks of
the Manager of the press, it was decided to
file the representation but the Manager of
the Press was verabally advised to ensure
that harmonious relations are maintdined in
the Budget Press.

Shri Mansha Ram, Peon had represented
regarding his promotion as Binder. Ministry
of Finance have intimated that he was
appointed as a Binder in the Press on
purely ad-hoc basis. As his performance as
binder was not found satisfactory, his ad hoc
appointment as binder was not continued
beyond 5.7. 1983. Moreover the vacancy of
binder against which Shri Mansha Ram
was appointed was purely ad-hoc and
therefore, the question of his  regular
appointment as  binder would not have
arisen. The other allegations made by Shri
Mansha Ram against the Manager of the
Press have been carcfully  looked finto and
found without substance. ’
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Final withdrawal from G, P.F. in
connection with Betrothal/Marriages
of Female Relations

4874. SHRIMATI VIDYAVATI CHA-
TURVEDI : Will the Minister of HOME
AFFAIRS be pleased to state :

(a) whether at present G.P.F. final
withdrawal can be made only after comple-
tion of 20 years service for meeting the
expenses in connection with the betrothal/
marriage of the subscriber, his sons,
daughters and other female relations
actually dependent on him under rule 15(A)
(b) of the G.P.F. (CS) Amendment Rules,
1977 ;

(b) the reasens for not including the
above purpose in rule 15(b) of the Rules
ibid particularly because the subscriber has
to incur such expenses much earlier than
the period of 20 years of his service in case
of his own marriage and the marriage of
female relations. such as his own sisters
actually dependent on him ; and

(¢) whether Government now propose
to allow the subscribers to have GPF final
withdrwal for meeting the expenditure in
connection with the  betrothal/marriage of
their female relations actually dependent
on them after completion of 15 years
service as has been done in a number of
cases under Rule 15 (B) of the Rules ibid
keeping in view the _reasons given in (b)
above ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : (a) Yes,
Sir.

(b) Rule 15 (b) has  been so framed as
to take care of any financial need of a
Government servant for acquiring housing
accommodation only. For purposes men-
tioned in part (a) of the Question a Govern-
ment servant even with  less than 20 years
of service can take advances from provident
fund, and in deserving cases relaxation for
withdfawal can also be granted,
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(c) No such proposal is under considera-
tion of the Government. ’

Demand of Tyre Industry for allotment
of Imported Rubber Duty Free

4875. SHRI SANAT KUMAR
MANDAL : Will the Minister of
INDUSIRY be pleased to state :

(a\ whether the tyre  industry has
sought allotment of imported rubber duty
free, to compensate partially the loss
suffered by tyre manufacturing units after
they had rolled back tyre prices ;

(b) whether it is a fact that in actual
practice, the tyre manufacturers have not
passed on any beoefit to the tyre users in
cutting down their prices even with the grant
of relief in excise duty and are indulging in
numberous malpractices ; and

(c) if so, Government’s reaction to the
tyre manufacturers’ new demand ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S. M,
KRISHNA) : (a) Yes, sir.

(by The Automobile Tyre Manu-
facturers’ Association has reported to the
Government that the benefit of excise duty
reduction on the categories of tyres for
which excise duty has been allowed has
been fully passed on to the consumers and
the alleged “Malpractices’ in terms of
discount on bulk purchases, special discount
to preferred dealers etc. are normal trade
practices justified in any competitive
market,

(c) Import duty was reduced on an ad
hoc basis from 31.5. per cent to 35 percent
ad-valorem.

Reguest of UP Government for Central
Assistance

4876. SHRI NIHAL SINGH : Will
the Minister of PLANNING be pleased to
state :

(a) whetherit isa fact that the Uttar
Pradesh Government had sought Central
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assistance of rupees 450 crores for cons-
truction of roads repairs of tube wells
and purchase of buses for State Transport
Corporation ; and

(b) if so, the decision taken by the
Central Government in this regard ?

THE MINISTER OF PLANNING
(SHRIS. B. CHAVAN) : (a) The Govern-
ment of Uttar Pradesh has asked for
additional Central assistance of Rs. 20
crores for rural roads, Rs. 39.6 crores for
irrigation and Rs, 100 crores for purchase
of buses by the Stats Road Transport
Corporation in the current year. Besides,
it has requested additional Central assistance
of Rs. 60 crores* Rs. 41 crores and Rs.
100 crores respectively for these purposes
next year overand above the mnormal
allocation of Plan assistance to the State.

(b) Due to constraint of  resources
at the Centre, it has not  been possible to
accede to the UP Government’s request for
additional assistance in the current year The
question of making suitable provisions for
the programmes in UP for 1984-85 within
the available resources would be looked into
while formulating the Annual Plan for that
year,

Paper Manufacturing Projects in
Madhya Pradesh

4877. SHRI SUBHASH YADAYV:
Will the Minister of INDUSTRY be
pleased to state :

Committee  has
projects in
the Manu-

(a) whether Dalvi
recommended to set up
Madhya Pradesh State for
facture of paper ; and

(b) if so, whether the plan projects have
since been finalised and if so, the details
thereof ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S. M.
KRISHNA) : (@ and (b) The Dalvi
Committee had recommended that forest
based industries in Bastar should be taken
up as joint ventures between the Forest
Development Corporations, the entre-
preneurs and tribal producers and collectors



341 Written Answers

of raw materials. The Government of
Madhya Pradesh  have accordingly been
advised that the setting up of a paper mill
in Bastar should be considered in the
context of a coopsrative - venture and with
the participation of tribals, and stress should

be laid on  the use of bamboo as raw
material. The capacity of the proposed
paper mill should also be examined and

of the availability of
bamboo in the area. The State Govern-
ment are to process the proposal in
accordance with these recommendations.

reviewed in the light

Permission to M/s. Pure Drinks
(New Delhi) Ltd. to ron Factory
in Connaught Circus

4878. SHRI SURAJ BHAN :
SHRI ATAL BIHARI
VAJPAYEE : Will the Minister
of INDUSTRY be pleased to refer to the
reply given to Unstared Question No.
1068 in Rajya Sabha on 2 March, 1983,
and state :

(a) whether the New Delhi Municipal
Committee has allowed Messrs Pure
Drinks (New Delhi) Ltd., to run a factory
in the Connaught Circus area where there
are no other factories ;

(b) if so, what were the circumstances
for permission being given ;

(c) steps taken to remove the factory to
an industrial area ; and
of the above

(d) progress as yet

steps ?

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S. M,
KRISHNA) : (2) and (b) In fulfilment of an
assurance given in the Rajya Sabha in reply
to Unstarred Question No, 1068 on 2nd
March, 1983, the Ministry of Works &
Housing has already stated that M/s. Pure
Drinks (New Delhi) Ltd, hold a Regis-
tration Certificate granted under Section
10 of the Industries (Devlopment and
Regulation) Act, 1951 for the manufacture
of soft drinks in its unit at Connaught
Place, New Delhi, According to New
Delhi Municipal Committee, this aerated
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licensed under the
Prevention of Food
Adulteration Act and rules framed there-
under as it conforms to the requirements
of the relevant rules. The factory is located
in the area earmarked for flatted factories
in the relevant Zonal Development Plan.

water factory has been
provision  of the

(c) and (d) The
is being collected and
Table of the House.

requisite information
will be laid on the

goitfaafn s & (§fear)
fafadx wdwrdt afeam,
ag faeslt w1 mraw

4878-%. st aw feg www : T
I 7T T FATX KT FAT HAA o :

(F) T LWL Fx  gonfaatar
see (few) fao FHATd gfaw
FATW, wEqEar aidt wn, A faedi-
110001 ¥ 25 F@Ed, 1983 &7 &rf
Afr-or g1 gat § ;AR

(@) afx g, at saF sfefe at
&7 ST T E AW A 9T HIWIT A
AT FTAATEN FT § ;

Gt wvarey & Tew /N (it gEo
qwo gew) : (%) A, gt, 1 $o dro Ao
# wRard Ffaga g Sodlesrdo &
yeT UF. Naeq fARww A1 gEaliwe
feats 25 e, 1983 ¥ sreardaw Y
sfaat awwz w faw o€ § ?

(R) sreAraTAT ¥ IBTx Ty T T
qraq AEIE wA F faora, swafew
qgmEarn, Eiwfa & giere Afaa,
qftags voagEar § dww, saeaarat
gfafs aor fosras afafs &1 gweiew
T4 @ Il FT W FR ¥ fag
Lodourdo ¥ Faw®] I W& ATAA §
QA% A€ &7 T8 § )
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Foreign Visits by Officers Holding
Office in Sports Organisations

4878-B SHRI KRISIINA KUMAR
GOYAL : Will the Minister
of HOME AFFAIRS be pleased to state :

(a) the particulars of IAS/IPS officers
holding office in various  sports organisa-
tions at the State/national level ;

(b) the number of visits abroad made
by each of the officers mentioned above
for the last 3 years. the time spent and the
expenditure incurred together with the pur-
pose of these visits ; and .

(¢) the norms laid down by Government
to regulate such visits ?

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : (a) and (b)
The requisite information is being collected
and will be laid on the Table of the House.

(c) Government have not laid down any
norms to regulate the foreign  visits of
offieers in their capacity as office bearers
of sports organisations.

12.00 hrs,
(Interruptions)
DR. SUBRAMANIAM SWAMY
(Bombay North East) : The hon. Home

Minister is here. I would like to know
why the Akali Dal leaders are not allowed
to go to...

(Interruptions )°*

MR. SPEAKER : I am not allowing.
Nothing is going on record. Don’t record.
1 have not allowed anybody.

(Interruptionsy**
st geftm  wwETA (FATI) : HSAW
wgre, a9 a1 fadwi @ a7 N FQ
&1 aff vov wwfag wmF A
SrARrd ag 4t afFT ag wwT
aweo gar fF Tax ghsar & 79 #
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MR, SPEAKER : allowed,
Now, only papers laid.

12,01 hrs,
PAPERS LAID ON THE TABLE

NOTIFICATION UNDER INDUSTRIES
(DBVELOPMENT AND REGULATION)
ACT AND ANNUAL REPORTS ETC, OF
ANDRAW YULE AND COMPANY
LIMITED, CALCUTTA AND BHARAT
HEAVY PLATE AND VESSELS LIMITED,

VISAKHAPATNAM

THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI
S. M. KRISHNA): ON BEHALF
OF SHRI NARAYAN DATT TIWARI :

1 beg to lay on the table—

(1) A copy of Notification No. S. O.
855 (E) (Hindi and English
verisions) published in Gazette of
India dated the 24th November.
1983 regarding extension of period
of take over of management of
Messrs India Machinery Company
Limited, Howrah, beyond five
years under  sub-section (2) of
section 18 A of the Industries
(Development and  Regulation)
Act, 1951,

(2) A copy of Notification No. S. O,
872 (B) (Hindi and English ver-
sions) published in Gazette of
India dated  the 30th November,
1983 regarding extension of period
of take over of management of
Messrs Apollo Zipper  Company
Private Limited, Calcutta, beyond
five years under sub-section (2) of

section 18 A of the Industries
(Development and  Regulation)
Act, 1951,

[Placed in Library, See No. LT-7471/83)

(3) Acopy each of the [following
papers (Hindi and English versions)
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under sub-section (1) of section
619 A of the Companies Act,
1956 :—

(@) () Review by the Government
on the working of the
Andrew Yule and Company
Limited, Calcutta for the year
1982-83.

(ii) Annual Report of the Andrew
Yule and Company Limited,
Calcutta, for the year 1982-83
along with Audited Accounts
and . the comments of the
Comptroller and Auditor
General thereon.

[Phaced in Library. See No. LT 7472/83]

(b) (i) A statement regarding Review
by the Government on the
working  of the Bharat Heavy
Plate and Vessels Limited,
Visakhapatnam, for the year
1982-83.

(ii) Annual Report  of the Bharat
Heavy Plate and Vessels Limi-
ted, Visakhapatnam, for the
year 1982-83 along with Audited-
Accounts and the comments
of the Comptroller and
Auditer General thereon.
[Placed in Library, See No.
LT-7473/82 ]

(saeT)

Weqw WEYAW : qg AT FT AT R
T ? AT AN ATAT AT ?

&5 FTHT )

NOTIFICATIONS UNDER TERRI-
TORIAL ARMY ACT, 1948 AND ANNUAL
REPORT ETC. OF HINDUSTAN
AERONAUTICS LIMITED, BANGALORE

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO) : I beg to lay on the Table—

(1) Acopy ecachof the following
Notifications (Hindi and English

versions) under sub-section (3) of .
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section 14 of the Territorial Army
Act, 1948 :(—

(i) The
(Amendment)

Territorial Army
Rules 1981
published in  Notification No.
S.R.0.55 in Gazette of
India dated the 7th  Maréh,
1981,

(ii) The Territorial Amy (seconp
Amendment) Rules, 1981
published in Notification No,
S. R, O. 168 in Gazette of
India dated the 20th June, 1981.

(iiiy The Territorial army (Third
Amendment) Rules, -~ 1981
published in Notification No.
S.R. 0. 192 in Gazette of
India dated the 11th July,
1981.

An  explanatory memorandum
(Hindi and English versions) in
regard to the Notifications men-
tioned at (1) above.

{Placed in Library, See No. LT-
7474/83]

Acopy each of the following
papers (Hindi and English versions)

under  sub-section (1) of section
619 A of the Companies Act,
1956 :—

(i) A statement regarding Review
by the Government on the
working of the Hindustan
Aeronautics Limited, Bangalore
for the year 1982-83.

(ii) Anoual Report of the Hindus-
tan Acronautics Limited,
Bangalore, for the year 1982.83
along with Audited Accounts
and the comments of the
Comptrellor and  Auditor
General thereon.

[Placed in’ Library. gee No.
LT-7475/83]
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ANNUAL REPORT ETC. OF
NATIONAL NEWSPRINT AND PAPER
MILLS LIMITED, NEPANAGER,
HINDUSTAN PAPER CORPORATION
LIMITED, NEW DELHI, CENTRAL
PULP AND PAPER RESEARCH INSTI-
TUTE, DEHRADUN, COIRS BOARD,
CENTRAL INSTIUTE OF TOOL DESIGN

HYDERABAD ETC. ETC.

. THE MINISTER OF STATE IN THE
MINISTRY OF INDUSTRY (SHRI S. M.
KRISHNA) : I beg to lay on the Table :—

(1) Acopy eachof the following
‘papers (Hindi and English versions)
under  sub-section (1) of section
619 A of the Companies Act,
1956 :(—

(i) Review by the Government on
the working of the National
Newsprint and paper Mills
Limited, Nepanagar, for the
year 1982-83.

(ii) Annual Report of the National
Newsprint aad Paper Mills
Limited, Nepanagar, for the
year 1982-83 along with Audi-
ted, Accounts and the com-
ments of the Comptroller and
Auditor General thereon.

[Placed in Libarary. See No.
LT-7476,83]

(b) (i) Review by the Government
on the working of the Hindus-
tan paper Corporation Limited
New Delhi, for the year 1982-83,

(ii) Anunal Report of the
Hindustan Paper Corporation
Limited, New Delhi, for the
year 1982-83 along with Audi-
ted Accounts and the comments
of the Comptroller and
Auditor General thereon,

[Placed in Libaray. See No,
LT-7477/83]

(2 (i) A copy of the Annual Report
(Hindi and  English versions)
of the Central Pulp and Paper

Research Institute, Dehradun.

-
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for the year 1982-83 along with
Audited Accounts,

(ii) A copy of the Review (Hindi
and English versions) by the
Government on the working of
of the Central Pulp and Paper
Resecarch Institute, Dehradun,
for the year 1982-83.

[Placed in  Libaray, See. No.
LT-7478/83)

(3) (i) A copy of the Annual Report

(Hindi and English versions)
for the year 1982-83 on the
activities of the Coir Board and
the working of the Coir Industry
Act, 1953 under sub-section (1)
of section 19 of the Coir
Industry Act, 1953.

(i) A Statement (Hindi and English

versions) regarding Review by the
Government on the working of the
Coir Board, for the year 1982-83.
[Placed in Library. See No. LT-
7479/83])

(4) (a) (i) A copy of the Annual Report

(Hindi and English versions)
of the Central Institute of
Tool Design, Hyderabad, for
the year 1982.83 along with
Audited Accounts,

[Placed in f.ibrary, See No.
LT-7480/83)

(ii) A copy of the Annual Report
(Hindi and English versions)
of the Institute for Design of
Electrical Measuring Instru-
ments, Bombay, for the year
1982-83 along with Audited
Accounts,

[Placed in Library. See No,
LT-7481/83]

(iii) A copy of the Annual Raport
(Hindi and English versions)
of the Central Tool Room
and Training Centre, Calcutta,
for the year 1982-83 along
with Audited Accounts.

[Placed in Library, See No.
LT-7482/831
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(iv) A copy of the Annual Report
(Hindi and English versions)
of the Tool Room and Trai-
ning Centre, Delhi, for the
year 1982-83 along with
Audited Accounts,

[Placed in Library, See No.
LT-7482/83]

(v) A copy of the Annual Report
(Hindi and EBnglish versions)
of the Small Industry Exten-
sion Training Institute,
Hyderabad, for the year
1982-83 along with audited
Accounts.

(b) A statement (Hindi and English
versions) regarding Review by the
Government on the wor king of the
Central Institute of Tool Design,
Hydarabad, Institute for Design
of Electrical Measuring Instru-
ments, Bombay, Central Tool
Room and Training Centre
Calcutta, Tool Room Training
‘Centre, Delhi and Small Industry
Extension Training Institute,
Hyderabed, for the year 1982-83,

[Placed in Libracry. See No. LT-
7484/83]

ANNUAL REPORT ETC, OF
NATIONAL RESEARCH DEVELOPMENT
CORPORATION OF INDIA, NEW
DELHI. CENTRAL ELECTRONICS
LIMITED, NEW DELHI, PADMAIJA
NAIDU HIMALAYAN ZOOLOGICAL
PARK, DARJEELING, INDIAN SCIENCE
CONGRESS ASSOCIATION CALCUTTA,
NATIONAL INSTITUTE OF IMMUNO-
LOGY, NEW DELHI, SAHA INSTITUTE
OF NUCLEAR PHYSICS, CALCUTTA,
MEMBRIAL CENTRE, BOMBAY ETC.
ETC.

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND pyOUSING (SHRI' BUTA
SINGH) : ON BEHALF OF SHRI
SHIVRAJ V, PATIL.

I beg to lay on the Table :

(1) A copy each of the following papers
(Hindi and English versions) under
sub-section (I) of section 619A of
the Companies Act, 1956:—

(a) (i) A statement regarding Review

by the Government on the
working of the National
Research Development Cor-
poration of India, New Delhi,
for the year 1982-83,

(ii)) Annual Report of the Natio-
pal Research Development
Corporation of India, New
Delhi, for the vear 1982-83
along with Audited Accounts
and the comments of the
Comptroller and  Auditor
General thereon.

[Placed In Lfibrary, See No,
LT-7484A/83]

(b) (i) A statement regarding Review

by the Government on the
working of the Central
Electronics  Limited, New
Delhi, for the year 1982-83,

(ii) Annual Report of the Central
Electronics Limited, New
Delhi, for the year 1982-83
along with Audited Accounts
and the comments of the
Comptroller and Auditor
General thereon.

[Placed in Library. See No.
LT-7485/83]

(2) (i) A copy of the Annual Report

(Hindi and English versions)
of the Padmaja Naidu Himal-
ayan Zoological Park, Darjee-
ling, for the year 1982-83
along with Audited Aecounts,

(ii) A statement (Hindi and Eng-
lish versions) regarding
Review by the Government
on the working of the
Padmaja Naidu Himalayan
Zoological Park, Darjeeling,
for the year 1982-83.

[Placed in Library, See No,
LT-7486/83]
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(i) A copy of the Annual Report

3
(i)
@ o
(i)
5
(ii)
6

(Hindi and English versions)
of the Indian Science Con-
gress  Association, Calcutta,
for the year 1982-83 along
with Audited Accounts.

A statement (Hindi and
English versions) regarding
Review by the Government
on the working of the Indian
Sciencea Congress Association,
Calcutta, for the year 1982-83.

[Placed in Library. See No.
LT-7487/83]

A copy of the Annual Report
(Hindi and English versions)
of the National Institute of
Immunology, New Delhi, for
the year 1982-83 along with
Audited Accounts.

A statement (Hindi and Eng-
lish versions) regarding Review
by the Government on the
working of the National
Institute of Immunology, New
Delhi, for the year 1982-83.

[Placed in Library. See No.
LT-7488/83]

A copy of the Annual Report
(Hindi and English versions)
of the Saha Institute of
Nuclear Physics, Calcutta,
for the year 1982-83 along
with Audited Accounts.

A statoment (Hindi and Eng-
lish versions) regarding
Review by the Government
on the working of the Saha
Institute of Nuclear Physics,
Calcutta, for the year 1982-83.

[Placed in Library. See No.
LT-7489/83]

A copy of the Annual Report
(Hindi and English versions)
of the Tata Memorial Centre,
Bombay, for the year 1982-83
along with Auditd Accounts.
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A statement (Hindi and Eng-
lish versions) regarding
Review by the Government
on the working of the Tata
Memorial Centre, Bombay,
for the year 1982-83.

[Placed in Library, See No.
LT-7490/83]

A copy of the Audited Ac-
counts (Hindi and English
versions) of the Sree Chitra
Tirunal Institute for Medical
Sciences and Technology,
Trivandrum, for the year
1982-83.

A  statement
English versions) regarding
Review by the Government
on the Accounts of the Sree
Chitra Tirunal Institute for
Medical Sciences and Techno-
logy, Trivandrum, for the year
1982-83.

[Placed in Library. See No,
LT-7491/83]

(Hindi and

A copy of the Annual Report
(Hindi and English versions)
of the Tata Institute of
Fundamental Research,
Bombay, for the year 1982-83
along with Audited Accounts.

A statement (Hindi and
English  versions) regarding
Review by the Government on
the working of the Tata Insti-
tute of Fundamental Research
Bombay for the year 1982-83.
[Placed in Library. See No.
LT-7492/83] .

A copy of the Anoual Report
(Hindi and English versions)
of the Atomic Energy Edu-
cations society, Bombay, for
the year 1982-83 alongwith
Audited Accounts.

A statement (Hindi and
English  versions) regarding
Review by the Government on
the working of the Atomic
Energy Education Society,
Bombay, for the year 1982-83.
[Placed in Library. See No.
LT-7493/83]
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ANNUAL REPORT ETC, OF HINDU-

STAN COPPER LIMITED CALCUTTA

M AND INDIAN IRON AND  STEEL
COMPANY LIMITED, CALCUTTA

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHRI N K.P. SALVE) : I beg to lay on the
Table a copy each of the following papers
(Hindi and Bnglish versions) under sub-
section (1) of section 619A of the Compa-
nies Act, 1956 :-

(1) () Review by the Government on
the working of the Hindustan
Copper Limited, Calcutta, for
the year 1982-83.

Annual Report of the
Hindustan Copper Limited,
Calicutta, for the year 1982-83
along with Audited Accounts
and the comments of the
Comptroller and  Auditor
General thereon.

[Placed In Library. See No
LT-7494/83]

(i)

Review by the Government on
the working of the Indian
jron and Steel Company
Limited, Calcutta for the year
1982-83.

@ @

Annual Report of the Indian
Iron and Steel Company
Limited, Calcutta for the year
1982-83 along with the Audited
Accounts and the comments
of the Comptroller and
Auditor General thereon.

[Placed in Library. See No. LT-7495/83]

i)

e

NOTIFICATIONS UNDER ALL
INDIA SBRVICES ACT, 1951 AND
ORDERS ISSUED UNDER DEFENCE
AND INTERNAL SECURITY OF INDIA

RULES, 1971

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH): I beg to lay on
the table-
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(1) A copy each of the following

- Notifications (Hindi and Eaglish

versions) under sub-gection (2) of

section 3 of the All India Sesvices
Act, 1951 :-

Indian Forest Service
(Appointmept by Competi
tive  Examipation) Third
Amendmeat Regulations, 1983
published in Nbotification No.
G.S.R. 886 (B) in Gazette of
India . dated the 12th
December, 1983.

i) The

The Indisn Administrative
Service (Pay) Sixth Amend-
ment Rules, 1983 published in
Notification No. G.S.R. 962
in Gazetta of India dated the
10th December, 1983.

(id)

The Indian Administrative
Service (Pixation of Cadre
Strength) Ninth Amendment
Rules, 983 published in
Notification No. G.S.R, 931
in Gazette of India dated the

(iii)

10th December, 1983.
[Placed in Library, See No.
LT.7496/83]

A copy each of 78 Urders (Hindi
and English versions) issued -under
the Defencs and Internal Security of
India Rules, 1971 from Ist January
1975 onwards.

&)

A statement (Hindi and English
versions) showing reasons for delay
in laying the Above Orders,

[Placed in Library. See No. LT-7497/83]

()]

———

ANNUAL REPORT ETC, OF INSTI-
TUTE OF HOTEL MANAGEMENT
CATERING, AND NUTRITION, NEW
DELHI, INSTITUTE OF HOTEL
MANAGEMENT CATERING TEACHNO-
LOGY AND APPLIED NUTRITION,

BOMBAY ETC. ETC. -

THE MINISTER OF PARLIMAN-
TARY AFFAIRS, SPORTS AND WORKS
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AND HOUSING (SHR!I BUTA SINGH)
ON BEHALF OF SHRI ASHOK GEHLOT :
I beg to lay on the table-

(1) () A copy of t4e Annual Report

(ii)

i)

(iv)

v)

(Hindi and English versions)
of the Institute of Hotel
Management Catering and
Nutrition, New-Delhi, for the
year 1982-83 along with
Audited Accounts

[Placed in Library, See No.
LT-7498/83)

A copy of the Annual Report
(Hindi and English versions)
of the Institute of Hotel
management Catering Techno-
logy and Applied Nutrition,
Bombay, for the vear 1982-83
along with Audited Accounts.
[Placed in Library. See No.
LT-7499/83]

A copy of the Aannual
Report (Hindi and English
versions) of the Institute of
Hotel Management, Catering
Technology and Applied
Nutrition, ~ Madras, for the
year 1982-83 along with
Audited Accounts,

[Placed in Library, See No,
LT-7500/83]

A copy of the Annual
Report (Hindi and English
versions) of the Ianstitute of
Hotel Management, Catering
Technology and  Applied
Nutrition, Calcutta, for the
year 1982-83 along with Audi
ted Accounts.

[Placed in Library. See No.
LT-7501/83]

A copy of the Anaual Report
(Hindi and English versions)
of the Institute of Hotel
Management, Catering Teach-
nology and Applied Nutri-
tion, Srinagar (Kashmir) for
the year 1982-83 along with
Audited Accounts.

[Placed in Library, See No,
LT-7502/83]
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(vi) A copy of the Annual Report
(Hindi and English versions)
of the Food Craft Institute,
Chandigarh, for the year
1982-83 alongwith Audited
Accounts.

[Placed in Library. See No.
LT-7503/83]

(vil) A copy of the Annual
Report (Hindi and English
versions) of the Food Craft
Institute, Bhopal, for the year
1982-83 along with Audited
Accounts,

[Placed in Libraiy, See No.
LT-7504/83)

(viii) A copy of the Anpual
Report (Hindi -and English
versions) of the Food Craft
Institute, Tiruchirapallj, for
the year 1982-83 along with
Audited Accounts.
[Placed in Library. See No.

LT-7505/83]

(ix) A copy of the Annual Report
(Hindi and English versions)
of the Food Craft Institute,
Patna, for the year 1982-83
alongwith Audited Accounts.
[Placed in Library. See No.

LT-7505/831

(x) A copy of the Annual Report
(Hindi and English versions)
of the Food Craft Institute,
Delhi, for the year 1982-83
along with Audited Accounts,
[Placed in Library. See No,
LT-7507/83)

(2) A copy of the Review (Hindi and

English versions) by the Govern-
ment on the working of the Tnsti-
tutes of Hotel Management Cate-
ring Technology and Applied
Nutrition, New Delhi, Bombay,
Madras, Calcutta and Srinagar and
Food Craft Institutes, Chandigarh,
Bhopal; Tiruchirapalli, Patna and
Delbi, for the year 1982-83.
IPlaced in Library, Sec No. LT-7507/83]
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NOTIFICATION UNDER COINAGE
ACT, 1906

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : 1 beg to lay on the
Table a copy of the Coinage (Standard
Weight and Remady of the Commemorative
coins of 20 paise of hexagonal shape contai-
ning magnesiom 3.5 to 4 percent and remin-
der aluminium on the theme **FISHERIES")
Rules, 1983 (Hindi and English versions)
published in Notification No. S,0. 4356 in
Gazette of India dated the 3rd December,
1983, under sub-section (3) of section 21 of
the Coinage Act, 1906.

(Placed in Library, See No, LT-7508/83]

ANNUAL REPORT ETC. OF COM-
PUTER MAINTENANCE CORPORA-
TION LIMITED, SECUNDERABAD AND

SEMICONDUCTOR COMPLEX
LIMITED

THE DEPUTY MINISTER IN THE
DEPARTMENT OF ELECTRONICS AND
IN THE MINISTRY OF FOOD AND
CIVIL SUPPLIES (DR. S M. SANJEEVI
RAO) : I beg to lay on the Table a copy
each of the following papers (Hindi
and English version) under sub-section (1)
of section 619A of the Companies Act,
1956 :-

(1) (i) A Statement regarding Review by
the Government on the working of
the Computer Maintenance Cor.
poration Limited, Secunderabad,
for the year 1982-83.

(ii) Annual Report of the Computer
Maintenance Corporation Limited,
Secunderabad, for the year 1982-83
alongwith Audited Accounts
Accounts and the comments of
the Comptroller and
General thereon,

[Plnced in Library. See No LT-7509/83]
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(2) (i) A statement regarding Review by
the Government on the working of
the Semiconductor Complex Limited
for the year 1982-83.

(i) Annual Report of the Semicon-
ductor Complex Limited, for the
year 1982-83 along with Audited
Accounts and the comments of
the Comptroller and Auditor
General thereon.

[Placed in Library See No. L.T-751 0/83]

12.03 hrs.

MESSAGE FROM RAJYA SABHA

SECRETARY : Sir. I have to report
the following message received from the
Secretary-Genera! of Rajya Sabha :-

«In accordance with provisions of rule
127 of the Rules of Procedure and
Conduct of Business in the Rajya
Sabha, ! am directed to inform
the Lok Sabha that the Rajya
Sabha, at its sitting Held on the
19th December, 1983, agreed with-
out any amendment to the Illegal
Migrants (Determination by Tri-
bunals) Bill, 1983, which was
passed by the Lok Sabha at its
sitting held on the 15th December,
1983.

12,04 hrs.

* LEAVE OF ABSENCE FROM THE
SITTINGS OF THE HOUSE

MR. SPEAKEFR : The Committee on
Absence of Members from the Sittings of
the House in their fourteenth Report have
recommended that leave of absence be
granted to  the following Members of the
periods mentioned against each :—
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1. Smt. Indira Kumari
2 Shri A.M. Velu

3. Shri Bapusaheb Parulakar

4. Shri Qdzi Saleem

S. Km. Kamla Kumari

DECEMBER 21, 1983
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—_— 2nd August to 26th August, 1983

. 10th August to 26th Aupust, 1983

25th July to 26th August, 1983

213t August to 26th Auguat, 1983
15th November to 22nd Novem-
ber and 1st Decembet to 22nd
December, 1983.

15th November to 22nd Noverh-
ber and 1st December to 22nd
December, 1983,

Is it the pleasures of the House that
leave as recommended by the Committce
may be granted ?

SOME HON. MEMBERS : Yes.

~ MR-SPEAKER: The leave is granted
The Members will be informed accord-

ingly.

( Interruptions)

Aeq wHAY : FAT AFA FY Q17 W
fear %t | g awy WX fear w3 &Y
9 ATH 97 | T g, AW AT 7 TR
w5t & g (vaaaw) FE W owwE
FAY g gAY w@T AT A S
IS qTT §91 FQ@ g | T AT AT
FEA ATAT AL § )

12,06 hrs.
PUBLIC ACCOUNTS COMMITTEE

HUNDRED AND SEVENTY-SE-
COND AND HUNDRED AND
SEVENTY-THIRD REPORT

SHRI SUNIL MAITRA (Calcutta North
Eat): I beg to present the following Reports
(Hindi and English  versions) of the Pulic
Accounts Committee :

(1) Hundred and Seventy-second Re
port relating to Ministry of External

Affairs on action taken by Govern-
ment on  the recommendations
contained in the Hundred and
sixteenth Report of the Committee
regarding Purchase Operations of
of the Supply-wing in the High
Commission of India, London.

(2) Hundred and Seventy-third Report
relating to  Ministry of  Rural
Development on  action taken by
Government on the recommenda-
tions contained in the Ninetienth
Report of the Commiitee regarding
Food for work Programme.

12,07 hrs.
ESTIMATES COMMITTEE

FIFTY-SEVENTH AND FIFTY
EIGHT REPORT AND MINUTES

SHRI TRIDIB CHAUDHURY (Ber-
hampore) : I beg to present the following
Reports and Minutes (Hindi and English
versions) of the Estimates Committee :-

(i) PFifiy-seventh Report on the
Ministty of Railways Transpor-
tation of perishable commodi-
ties by Railways and Minutes
of the sittings of the Committee
relating thereto,

(ii) Fifty-eight Reporth on the
Ministry of Finance-Re-structur-
ing of Demands for Grants Nos.



361 Resignation by AGRAHAYANA 30 {305 (SAKA)

-S4 and 55 of the Ministry of

Home Affairs and Minutes of
the sittings of the Commttee
relating thetéto.

" 12.08 hrs,

COMMITTEE ON SUBORDINATE
LEGISLATION

TWENTY-FOURTH REPORT

SHRI R.S. SPARROW (Jullundur) : 1
beg to present the Twenty-fourth Report
(Hindi and English versions) of the Commit-
tee on Subordinate Legislation.

12.08-1/2 hrs.

COMMITTEE ON PETITIONS
FIFTEENTH RBPORT

SHRI BANWARI LAL BAIRWA
(Tonk) : 1 beg to present the Fifteenth
Report (Hindi and English versions) of the
Committee on Petitions.

12.09 brs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

. REPORTED EN MASSE RESIGNATION

BY SCIENTISTS, DAIRY PROFESSIONALS

AND OTHER OFFICIALS OF THE NATIO-
NAL DAIRY DEVELOPMENT BOARD.

SHR1 CHINTAMANI PANIGRAHI
(Bhubaneswar) : I call the attention of the
Minister of Agricultute to the following
matter of urgent pudlic importance and re-
quest that he may make a statement
thereon : :

«“The reported EN MASSE resignation
by the officers of National Dairy
Development Board and the.re;c-'
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tion of the Government in regard
thereto,”’

THE MINISTER OF AGRICULTURE
(RAO BIRENDRA SINGH) : Sir, a numbet
of officers of National Dairy Devslopment
Board submitted their resignasions to the
Sccretary, National Dairy Development
Board on December 13, 1983 who forwarded
these resignations along with his own on 14th
December, 1983 to the Chairman, National
Dairy Development Board. These resigna-
tions were as a reaction to the reply given
by the Government in response to the Un-
starred Questlon No. 1339 on 2-12-1983 in
Rajya Sabhz. On Decembéer 17, 1983, the
Chairman, National Dairy Developmerit
Board, Dr. Kurien wrote to Secretary, Na-
tional Dairy Development Board; declining
to accept their résighistions and asking him
to advise the officers not to press the matter
any Jurther. Sdorétary, National Dairy
Development Boatd, has brouglit the Chair-
man's Ktter to the notice of the éffoss
and requested them to continue with their
work.

The Governtiiént have,” on more than

_ one occasion, stated in Parliament that the

Nationa! Daity Development Board have
done good work in connection with the
dairy development programmes included in
our Five Year Plans and Government has
been giving full support to the Indian Dairy
Corportion/Natidhal Dairy Development
Board in their implethontation. The déci-
sion to evaluate the working of Indian Dairy
Corportion/National Daity Developmeit
Board referred to in the reply to the above
mentioned Unstarred Question on December
2, 1983 is intended to assess the acheive-
ments of the programme and to improve its
implementation by suggesting measures to
remove any shortcomings and bottlenscks
in the course of its implementation. An
evaluation with similar objective had been
done with regard to Operation Flood I.

I need hardly say that the evaluation
will be objective and impartial and there
should be no room for any misunderstand-
ing or misgiving on this account. The de-
cigion to evaluate the programme had been
taken before the publication of the article
in the Ilustrated Weekly of India and had
nothing to do with it.
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In the light of these facts the Govern-
ment consider that the action of the officers
of the National Dairy Development Board
to resign en mass was an over reaction to
the statement given by the Minister in Par-
liameat. The Government are glad that the
Chairman has not accepted the resignations
and are confident that the officers would
continue to work with dedication for
the success of the dairy development pro-
grammes.

(Interruptions)**

MR. SPEAKER : Nothing goes on re-
cord.. Not allowed. ...Disallowed....] am
going 10 name you. Sir down...Take your
seat,

(Interruptions)**

MR, SPEAKER : Not allowed; do not
shout,. I have not allowed anybody, An
important thing is going on in the House
and you are shouting.. There is no question
of zero hour,..sit down,

(Interruptions)
seqa wEYEW : AT 45y, @ Wy
' (zaaum)

weqm weraw - 8w wm g b
Y oY TS AT fRar @ T ATIHT
F1E M §, T QT ATE AT |

(swaem)

weqer wared : {7 vArS A fr @

1 have not allowed it. No question.

(Interruptions)

MR. SPEAKER : You cannot ask any
questions. .

(zmae)

**Not recorded,
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eum wgaw : fam w7 ffag

Give me in writing.
(wrawr)

MR. SPEAKER : This has nothing to
do with business, Not allowed. I am not
allowing him. Nothing will go on record.
If you want to say anything you have to
give me in writing. And if there isa law
and order problem, it has to be dealt with
accordingly.

Aea WERW : X ANTA HAT &Y
fawgfcdY t saaeqr &t ot

(sara)

MR. SPEAKER : Nothing goes on,..
record,

DR. SUBRAMANIAM SWAMY :
(Bambsy North East) : I am on a point of
order,

MR, SPEAKER : There is no question
of a point of a order, '

DR. SUBRAMANIAM SWAMY :1
will tell you the point of order.

MR. SPEAKER : There is no point of
order.

DR. SUBRAMANIAM SWAMY : Sir,
the Question Hour is over, And before
you take up any business, there is....

MR. SPEAKER : 1 have
taken up.

already

DR. SUBRAMANIAM SWAMY : You
have already taken up.

(Interruptions)
DR. SUBRAMANIAM. SWAMY : The
Longowal group is not being allowed to

caste its vote. Is it not a serious matter.

(Interruptions)
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MR. SPEAKER :Iam not allowing
you at this juncture to raise a question on
law and order. If you give in writing,
will consider. I have never disallowed any
discussion, but it should be according to
the law, according to the rules. Doors are
always open, That is so simple.

(Interryptions)

weaw wgEw : ¥ qW e w7
afse 1 gmdr 377 F $T &N

(szerem)

awyw R A9 g fam w7
ffag ) FEar A qa & A we@r
yg gw fam st fifsd ) & aw
FEqT |
(saawm)

wewe wgAw : AIGHT 7AW fE
oW & ag 9T W@ | & WqE qar
Fgat & f ¥ Fag sarrr 7 Qs I10 4
A o wgr gt gl sfradt gfea ad
&, wredt S § ar o e W g,
aa ¥ fag ag =qaeqr FTJEAT E 1 TG
a@ErR #), fawgfd wifasr 7 sqaear

AT AT A AGFTA Fr A
gfag & Sraa 78 T @r ar

(caaem)
Heq WEEW : AL 1A TG FIX WY

Agi &1 T AR qTE HTEY 1 T FHHY
TS | gHIfRg & ot A WIE

(wrra)

HeUR WEHAT @ AT AL qrw «@fwg
A gRE 7 w3 Hfag )

(vaaT™)
weuw g 2 qg ara & arowy

FQATAT ATEAT 4T, AT ATHFT TAY 1T
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T Aifwg | fa-w Fﬁtm ary
st et S agh 9T s § 1 o aoh
NIygrgea T aT @

(vaa™)

weqw wERa : &YX aowr  gwwTrn,
fo Wt ara 7 anw @ §

(srwer)

ft g AeEw afexr (IF) ¢
fodt & sguA $t Fwgw 9T fFd@ *v
qEHTT A4 g FFarT &

(saReT)

Jegw AgEw - A9 3-fad § aile
F oAt € g A W A0 gred # e
FWRE?

(At this Stage, Shri Rajnath Somkar
Shastri left the House)

(Interruptions)

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH):
I do not know. 1 seek your guidance, Sir.
I do not know what is  happening in the
House. I have been trying to very carefully
watch the proceedings of the House. You
allowed one hon. Member to put a Calling
Attention Motion, The Motion was put.
The hon. Minister made a  reply. Supple-
meataries were going on. I do not know
what happened in between. Unfortunately,
it scems a couple of Members are bent upon
creating a publicity stunt in this House.

Everything what has happened to-day,
is happening outside overy day. I do not
know why they have picked up the last
but one day of the Session, to create a

sensational news ; and looking at the Press
galleries, they are making all sorts of wild
charges. and about things which have not
happened. (Imterruptions) I  am sure this
will not go as part of the proceedings,

(Interruptions)
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This will not go as part of the proceed-
ings. 1 request you to expunge all this.

( Interruptions)

ot Toiw g fag (feomam)
fafera @ @ g T WE
(wmas) 7r a9 gy § e w
ageaqy fawa x@ g ¥ 7 wemr
g ?

it azr fag : sud faqg sfaa
s agf 8 1 wifewm swdww & Iwlw
AT AE IoT ARY § 1 WIT WG wgT Y
AT, TN Hgh W ! T AW
gwrNd & &Y I3TEd, FA Awar g ?

(=awem™)

ft g awww  wfear ;- ey
ot A oY AT I Ag N AF A
2\ 59 gza F7 afear ¥ e fored ot
fafa &, a3 & gn o fafr &)

(wrrem)

st aw ww ol (Frafew) - g

™ T I T g, feT o gawd
#t water w1 Wt wrE @ ) (ZEEwE)

SHRI SOMNATH  CHATTERJEE
(Jadaupur) : ROSE

MR, SPEAKER : Yes,
Chatierjee.

Mr. , Somnath

SHRI SOMNATH CHATTERIJEE ; Sir,
I am on a point of order. I am not saying
one word about the merits, because I do not
know about them. There is no doubt about
the fact that the Prime  Minister’s security
has ta be very zealously safeguarded. The
only point I wunt to  raise is  that the
Minisier of  Parliamentary Affairs should
not impute  motives to another Member.
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This is what I say Don’t impute motives
to another Member. You may not approve
of his conduct,

MR. SPEKER : Mr, Somnath Chatterjee
this was a thing which was to be discussed
in the light of the present oircumstances,
and the tense situation. Hon. Members are
also reponsible. They should realize what
is happening.

SHRI SOMNATH CHATTERIJEE : I
am not raising any question about your
ruling. I only request the Minister of
Parliamentary Affairs not to impute motives.

MR. SPBAKER : It is such & trivial
matter. It can be sorted out inside. There
is nothing to be raised here.

(Interruptions)

SHRI SATISH AGARWAL (Jaipur):
Whosever may be the Prime Minister, I will
say that for Primc Minister, steps have to
be taken.

MR. SPEAKER : In every country, it
is the same.

SHRI SOMNATH CHATTERJEE : You
have rightly mentioned it, But the detention
of Members for 15 or 20 minutes is not
correct,

MR, SPEAKER : No; it is an exaggera-

* tion, Now look here, .,

SHRI SOMNATH CHATTERIEE

But he should not impute motives when
they genuinely complain  to you. Thatis
the only objection. Otherwise, you are

perfectly right in observing what you did,

—~——

MR. SPEAKER : I tell you. 1 myself
have passed through those lanes which the
Prime Minister passes through. And I also
have been stopped there. But it is incumbent
on the security forces to ensure that thing.
If I am not to help my security  peopje,
then who else will do it ? If the Members
of Parliament do not help the security staff,
who calse will ?

(Interruptions)



369 Regignation by

sttmww o : gAd fag oW
#oT Ty Al w7 fagr AT A
% T ¥ fAws

weqw wRRa @ U N, e ww faw
Forfer oy §1 w0 a8 AwTE
wrg w ¥ § 1 AT A rEt & w9
wWamw ANy i A E) W oam

FTw@RE

o o oo Ty & oEw wEew
e wmr g ¥ v & fag s g
agt 9¢ | § gEATT A AT WA § |

Fw wHTw : AAET T avAT

o T W Y ZEI FT Ay
wYar g, salk qeare £ car off wrgar
g1

W AW HTT GEATT A KD
§ g TR & gEHA £ AT Wigw
fafaee avar §, I ag faQd) o= @
ar g & & )

sftom o Tt : & afr swm
war g |
yeaw WERRW : @) wig 1wy

IqAT AT  IHTA HAT AG a4 1 grIw
qarar &, S A gArmr 2 et WY

o w R §, ey faq e oww aw
qE I9rA HA G §, wroer &k away @
fis w9 fewalfdr Bigo #1 7gg &3 |

ot v orw ot & A A oy
TEAT §T @ EL 9 ¥ ¥ ow

Qua o Afc | g7 gelde

faws S1ady |

.. woqw wgvew: §F gT sirowY w@rar |

AGRAHAYAN 30, 1905 (SAKA)
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Wt ww T g i
wode o ey §, o gw A awdrs
R L1 g dedw wnit R W
qar grar g

mqﬁu:&aﬁmwﬁhm

waat  forerdr  fawrd, oY foreard

ATI® FIT TTHY g€ & ) Aroa Fawifid
wraor o far @ &
(vaaam)

®Y wfw AwAny . wwmAEy

ATATIaAT 4E Fo 5 Favdly § 1 gw T
I g (weww) -

WEqW ARNAY : T XA HAT Jrawr
graT Ag wga! § 1 AR A T gk
Fidtamr wgrd fs T &Y% v §
IAFT FY f T 347 Ao § 1 g gFelis
&t & 1 wfeT ag FT ROAT L | WYX
%9 $T g Jrar §, a7 IAWT g™
qHEI | T 1T THE AEFY, T §F qeTr
HISAT | qFHET F(OEIT ; ag Ay Fw
foredErT g |

onn(am)-o-

oY T W Y (W (@Y T

A el

HETY AEAT : ATIHT FFATA AT A
I faq w7 fomr, o few o ot
#¥4T TAFT AIQ | JOW WA A
fear an & oy agi Fgt A 321 z@

AW IAT ¥ HIT AER & W gt

Are &) AoEr WA & A WY A
e fear & | IAEY oW W |@arferg o
qIT & ATTHT ¥ & | ATAFT G
frdt s wr T &

(sawwT)
weqR WE : Arwt v g
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" DR. VASANT ' KUMAR PANDIT :
Today is the last day of the session. What
about my privilege motion regarding Kalkaji
flats ?

Jeqw wATW : W13 AG FAT B 0

-u.(w'm)a-u

DR. VASANT KUMAR PANDIT
(Rajgarh) : I have written back to you.
They are still making wrong statements,

WeqW wEAw : T WIS @ §
s aw Ag 8, @y wwar war )
gy FYE AT TE ST g 1 arfagrdte
%Y =% arq HrE qaw A |

DR. VASANT KUMAR PANDIT : |
have got my »~vidence and the photographs,

Aeqw WP : AU TG @ TIF
HIIFAA |

It is always going on.

SHRI SATISH AGARWAL : He is an
astrologer,

He is under misapprehension that today
is the last day, Today is not the last day

of the session. He has predicted dissolution
of Parliament.

Heq | AL © Fg (74T 3@ @
g
-.-(w).--

Y N AATT AT (AFYRA) : FA
T 85H F g% FT & for a3

Feqq WA ¢ A1 fET T Frer

oY e var qraw & o wEAw
JEAT g, qg A g Afag
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st Tr W Y QT qar et
1% G9WT 43 ¥9ar A% A% Gar &Y
FtaF F

seaw wgrew : faar w7q w14

st TIRT TAT ATYY : ASTH AT,
Heq e9rwT &1 fE §1 gEaATiE w1A
FIRX T gTFEC A FI A

eqW WEIIY : AT AT 2

SHRI CHINTAMANI PANIGRAHI
(Bhubaneswar) : Mr. Speaker Sir, the
House is grateful to you that in the interest
of the farmers you have been kind enough
to admit this Calling  Attention motion.
Today, Anand Dairy of National Develop-
ment Board has alomst become a house-
hold word in our country and a pride of
our cooperative efforts encouraged by our
government and a  pride of the farmers
because of its rapid strides and achievements,
Originally, it was Paul:on Butter Dairy. It
was a foreign interest when they tried to
get milk from the farmers of Gujarat at a
very cheap price. The valient farmers of
Gujarat resisted it and now  we can pay
tiibutes to late Sardar Patel who led many
peasants’ movements in  Gujarat and came
to assist these farmers in Gujarat ; and then
these farmers formed a cooperative and now
this has come into being as Anand Dairy and
then the National Dairy Development Board,
and all these things were formed.

Now this is one place in Asia where a
well advised co-operative  set-up covering
almost 25 lakh  farmers’ families, which
means a population of 10 million, have
come into being with the devotion of our
scientists and the professional dairy workers
there. This has influenced even the ncigh-
bouring countries. And some coumtries like
Philippines, Malaysia and even China are
interested in taking assistance of the experts
of Anand Dairy and the National Dairy
Development Board.

The hon, Minister in his statement has
rightly stated that the Government have op
more than one occasion stated in Parliament
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that the National Dairy Development Board
have done very good work inconnection
with dairy development programme included
in our Five Year Plans. Hon. Prime Minister
also visited this Anand Dairy and apprecia-
ted the commendable work of the scientists
and the professional dairists who are
enghged in this work there. Last year even
Presiden Zail Singh  visited this Dairy and
had a word of commendation for all the
scientists who are working there.

wegw wgram : fraY Are 9T FEar-
A AT 2 T 99 7 Jq ;A A
W1 g2 § TR AAT A VAT g1 AAC
gl

SHRI CHINTAMANI] PANIGRAHI :
This background shows the achievements
the scientists there have made. Now,
supposing we make a statement in the
House there is a screening committee—] am
sure that the Govcromentis  aware that
there is a screening committee—and every
timea report of the National Dairy
Development Board also comes to the
Committce. They get the operation flood
report and also the Government must be
looking into such  reports also, and on the
basis of such reports the Government
apnounces that they are doing commendable
work, So, the screening committee looks into
these things, Someonc  might have given
some suggestion to the hon. Minister of
the Minister of Agriculture if there is any
deficiency noticed anywhere. But here
there were no  deficiencies and  nothing
could have been reported to the screening
committee. What was the urgent need for
this ? You can understand one thing. Our
scientists are very  sensitive. If we say one
word, they, may feel it They are not
politicians. They are  devoting their whole
time, and energy because  with the invest-
ment of the Government they want to see
that it becomes a complete success.

. .Now, some statement  based on some
kind of a report which  has nothing to do
with the actual facts or the work which the
National Dairy Development  Board and
the scientists are doing seems to have becn
made. What happens s, it only malingns
everybody becasse, because of this Dairy
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Development project and Anand Dairy
the milk contractors who used to exploit
the farmers like anything, are trying to get
help of some sources so  that they can
malign the many scientists working there
and we may also fall prey to that kind of
maligning. Therefore, I am glad that the
said that they "have
commended—Government has commended
to us—their work and they have asked the
screening committee to  look into these
things. I am sure that the Screening Com-
mittee can take care of it safely. Everybody
knows that milk products worth Rs.800
crores are sold throgh this Dairy and the
Mother Dairy scheme.

I would like to know from the hon.
Minister whether any Board meeting has
ever taken place in  Anand. It has always
been taking place in  Delhi but not in
Anand. Why should they not hold the
Board meeting at Anand so that they can
go there and find out the dtfficulties of the
farmers and others involved in the work
there ? How many officers have visited
Anand so far ? How many officers of the
Ministry of Agriculture have visited Anand
during all these years? Had there been a
systematic approach to assess their work as
there is already an  in—built  machinery
and they always send the report, this thing
would not have arisen. But when some
such statements are made, that affects the
morale of the scientists, Our Prime Minister
takes so much interest that she wants that
all those scientists who have gone abroad
should come back. But when the scientists
are maligned like this, it will greatly affect
them. Even Mr. Makwana, our young and
energetic Minister, visited Anand along
with 12 hon. Members of  Parliament, Did
he find any  deficiencies there ? A fresh
team of our Members can go there again.
There is a definite  information  that the
interest of those multi-nationals who are
in the field of dairy development in the
country are affected by the decision of the
NDDB that private effort would he allowed
in this field. And there is always a combi-.
nation of interests of muliti.nationals and the
bureacrats to sabotage any great cooperative
effort. You must be remembering that
Lal Bahadur Shastri visited. Anand in 1965
after visiting it he commented that between
capitalism and socialism he found that
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this cooperative effoit was the only answer
in solving the problems of Indian farmers,

Sir, you are taking so much interest
in the welfare of the farmers. Whay do you
not send a parliamentary committee under
your. chairmanship to see whether the
gcientists are doing good work  or not ?
1 think, the scientists have great faith in
the Members of this House and in you.
They have great faith in the Prime Minister
also. We are grateful to the Prime Minister
that she had bifurcated the Ministry. This
was done with the sole pur pose that there
should be somebody with independent
charege of development of dairy so that
more programmes could be undertaken,
which would be  beneficial to the farmers
and the country.

- Iam happy to noto that all those
officers who have resigned have withdrawn
their resignations. It was said how the
news leaked out to the  press. Let there be
a CBI inquiry to  find out how this was
leaked out to the press. But if you combine
together all these incidents that are happen-
ing, you will find  that there is a definite
attempt on the part of multinationals and
the milk contractors to sabotage that great
national effort of the farmers, who have
formed themselves into  cooperatives and
to discourage those  scientists  who have
dovoted their entire life and energy to this
cause. Many countries are interested to see
that this  achievement of ours does not
succeed.

1t is good that in this
Minister has commended the work of the
sciontsists, I'think, it  should be left to the
Prime Minister herself to find out whether
is any deficiency because our scientists have
great faith in the Prime. Minister. Or I
roquest you, Sir, to appoint a committes
of the Members of this House under your
chairmanship. Let that committee take
15 days time and see whether th2 scientists
.are doing good work. If  they are doing
good work, they should be commended,

statement the

Thirdly, I would request the hon.
Minister because this is expanding coope-
rative efforts of our countrymen and of our
farmers, whether he is awarc that National

.
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Dairy Development Board is now going to
take up ail-sceds projects ? In Gujart, you
know, this  groudnut, MOONGPHALI,
generates great  political  upheavals from
time to time. Eighty per cent of the
farmers grow MOONGPHALI and five
years ago they used to get only Rs. 2 per
kilo. Now, because of the National Dairy
Development Board having decided to take
up the oilseeds programme, they are getting
Rs. 4.50 per kilogram. It it not a great
benefit to the farmers of Gujarat ? The best
judge of all these things would be Mr,
Makwana. 1 must tell him, since he hails
from that area it self if to make a statement
here today, after the hon. Minister makes
a statement, since he visited that area and
the Dairy, whether they are doing very bad
work ? Therefore, I would submit that
let us not malign the scientists who are
engaged in this good work from any reporst
which appears, by any man who is affected
and who wants to sabotage the whole thing
Therelore, this is my submission. 1 would
pray to the hon. Minister let not our
sclentists be prey to those vested interests
who are trying to sabotage our efforts,

RAO BIRENDRA SINGH : Sir, I have
given the reaction of the Government on
what was desired by the hon. Member
while moving this Calling Attention motion
and 1 have given Government's intention
also behind this evaluation that was decided
upon. There in no question of takng note
of any malacious or motivated iarticles
against any of Government's corporations or
departments  and least of all, against the
National Dairy Development Board and the
Indian Dairy Corporation which are under
discussion now. The object of this eva-
luation is to properly assess the impact of
the programme  which has been going on
for the last 18 years or so. Earlier also,
there was an evaluation  of Flood 1 pro-
gramms. So, | fail to understand why my
friend is taking exception to the decision of
the Government to evaluate a programme
which, to our mind,. isa very Importint
prograimme. This has been approved. by
this Government, this is supported by this
Government even the oil-seeds project was
approved by this Government and it is
being implemented-with 81l the funds that
we.can place at their  disposal, Now, the
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question is whether Government  should
accept responsibility for looking into the
successes, the achievements of a programme.
They should also be  able to find  out if
there are any shortcomings  or any bottle-
necks. As I have stated in my statement
read just now, any criticism  if it is mis-
directed, if it is malacious and mischievous,
can also be properly met if the Government
is fully aware of all the achievements and
of the progress that has been made. There
is no intention on the part of the Govern-
ment just 1o find fault with any pro-

gramme. It is Government's programme,
we are  responsible to this Parlia-
ment and it is Government’s duty to be

aware of all the achievements of the organi-
sations working under the Government,
under any Ministry. I have stated time
and again in this House that this isa very
beneficial programme and a lot of work has
been done under it.  Indian Dairy Corpo-
ration was established with the object
of helping the milk producers. We have
also been wanting to  ensure that the milk
producers who mostly belong to the
weaker sections of the people, they also
get good price for their  milk. This has
been one of the object of the Indian Dairy
Corporation also, We alsg want to see
that the metropolitan  cities get milk-for
their inhabitants.

That is why these four large dairies were
set up,

I cannot understand how the hon.
Member has come to think that the Govern-
ment took this decision bdecause this article
in question  appeared in THE IL..US-
STRATED WEEKLY and it came to our
notice, In fact, this decision was taken
much carlier and it is not based on aay
criticism from any side. It isa normal
QGovernment  decision. Barlier also an
evaluation was carried out.

We thought the Goverament and the
people should know what achievements
have bzen possible, how far the programme
can be extended, how many States have not
been benefited from this, which States have
not taken advantage of this, whether the
money that is made available to the States
has been utilized for the benefit of the pro-
gramme, particularly the milk producers.
There is no doubt about - the utility of the
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programme and the benefits accruing out of
it. Milk production has increased : there
is no doubt about it. The consumers are
getting thelr milk supplies, . though earlier
there were some difficuities. The milk
processing and chilling - plants have been
set up in many parts of the country and the
capacity has iacreased tremendously through
these programmes. So, I would submit
that the misgivings in the mind of the hon.
Member are unfounded. I hope what I have
stated  should be sufficient to clarify the
position.

SHRI CHINTAMANI PANIGRAHI :
I have referred to the Standing Commitiee,
which is.ment to look into these affairs.
Every time it studies and screens the whale
effort, What were the recommendations
of the last Standing ; Committee, what
reports came from it and did it  point out
any deficieacy ? Because, the Standing
Committee is meant for that work, What
is it doing ? '

12.42 hrr
(MR. DEPUTY SPEAKER in the chair)

RAO BIRENDRA SINGH : There is no
Standing Committee as such; I do not know
what the hon. Member means. There
is a Steering Committee at the Governmental
level, which meets from timé to time, For
proposals, Policy matters, approval for new
‘projects to be taken up, or when some
directions have to be given, they come be-
fore the Steering Committee on behalf of
the Government. This Steering Committee
does not evaluate the impact of the pro-
gramme all over the country. The National
Dairy Development Board generally
meets in Anand. Government  of India
officials are associated with it. Bat
thisis  something apart from the
Government, Even the Planning
Commission takes up evaluation of the
programmes of the Government of India.
There has been no evaluation of Flood-2
programme, whereas the other programmes
have been evaluated by the project Evalua-
Planning  Commission,
That is why we thought we should have some
proper evaluation, because this programme
has been going on for very long time,

.
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st dGw  TW (TR : AE @M
T YENE, 30 FWAL, W W T
HNeH F § fAwrer g oF mfewra &
¥ gia g 1 snfewa & gg Taa war
¢ v faad ww Imaw O yawade
NE a1 3 feqm IO waRwA A fwg §,
WITHI AT 97 § ) 9W @ N
fugewm g1 Ay &) avg Fwr B WAt
AEAIT T T AAry fgar e g Ty
¥ oF SAeqNT  HACT TARA AT AT
gg qar /ren  fe  feadl  ae gw
fres g 1A e A @Y
I AuAq IQ TAadz aF F argfee
Ffasrdt N ggr as f& Fwed wfy
@t qriw g fe A oré qra A
Y AR AAAT GgEq AA7T S M
T FTE T | I AU FT WRE@T
AN Ara O &t gwqr § a7 ¢ ¥ A
a0 7T I0aF § 1 e gEaes
Fex qrag TQ A §  afew Awww =
fedomidtz T AT giega I FERET
) A Tq & wA fag Aear §
At T QAT § Ararfag HaAr 1 A A
99T | W AT AT ZEU AW @r Y
X9 T4 I13E QT & (9 & gF W & 1A%
T & qg W W IR A e
@O W SO FEAA O A
2? wm= 30 aga IS FA €T
W g a9 wree ?, gg A g
AT X I8 ag T Af gEd ¥Q
am ¥ el qaiam & smw Aft &
%Y 2 A1 q7 qg AWAA IO feddqAe
AiE qr Ffeaqs IO FArNE WY
FERAAT TG ¢ °

ol fararfor avfewgr : o &
ste =< gfvar smm €

W ane: § wAarg fe ey

oW A gEd T qow &, g, 9
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¥ar qw & fedy gay W & wraw &
Y am T W I R, Ty
et § | AfFs wrag W @@ ag ¥
fe ga v wa q@e w1 ged sfas
dar T ¥ qm § wgt Az
3 W § @K 9w wg ¥ §8 wW Ag-
fraa Y, v Agea 1 @ @i A
€ 4o 5 ofer diwdt ¥ anar g
T ®T wPEd Fared e o @ an
ag) fv Toug ¥ feed dw act ¥ qw
Ft ek # s gk & AR qum,
gfamor qur A7 & $O AL ar A A
frow dla aral % 39 o durarc #
T g& ¢ wafe anaw O feddqadz
NE F1 afawaz qar, afawac qfeaw
W afreaT asdis quo@ # ad gan
R7qoua ¥ qar @d @g¥ gauw
g & 1| AfeT I I W w1 wE
W & 3 Wil A Wy fegr s Ay
frgAg 3o ' qTrarr X FT I
ERTT 1 98 wTwe agw sreer §, fearal
w &w ¥ og@wr § 4 NfEw
T HEHH ¥ seaNewma ® forear
1T a1 9ifgr IaAr A frar @A
2| wEghke At W i qwm @
Z1 & anow) o ayg ¥ Farar § fw
R agt 9T € WX € N & FeavaA
faaaY &Y afa¥ & w7 A @ wdT
& faq fazig agraar £ sray § 1 IR
TIF A1 ISEFT MA@ AY @O
@ &1 AfwT agt av g & mfefer
&1 %1€ sqaeqr A4} §, ¥ Caww A
g % wak agi Faw@ waAT | aga
Afwgrat A awT & o fAaq & sk A o
Fal ey dfer affar@ ¥ 34
Ay g § gIR AL W CF 79C § AFT
¥F TIQ a% AW TiA F1 fegry FwA ¥

fag awgz § 1 gwk qgt A @ar @
S fyEgm e ag DY
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dm it W § s acar g @ A §
TAGT &1 g § fs &% F1ay fea &
qwe 99T ®&aw af wr v §) gac
wdw T g wew g Nfww azt o
uwe Tgf &t af § ) 7w g9 7 wmfwlen
w1 wif gtaey Aff g Ff gaw A
&1 e T g aga A feamY A a1
¥ fa<iia agraar Yy qdw o § Afeq
IE FT TAY F, TG FH@ T, AAFY
AT T ¢ sgaear A § 1 AwAw ¥
feayaie N1 ¥ 3 fewr # w1 wAg
& 8, arfe el & dear & foara arar-
fraa @3 ? sqrag &y i § fv @
s 4% qF ArA= TX AT a8 (-
qrg # Efaf qv @ s wmr §?
@ fer st 7 o faar § 2@ &
AQF TAFTE ) AT qF AT {Y AT
A o qqr fe aa §

uF safer ot fE Awas IO Sawqie
AT FT A JaET & AT oA €@
FROARAT F1 W FqHT § a1 TE)
qeqral ¥ 43 ygAT  qxeqg AL A,
1 & affx avegig N A «ar
@ Tadle gde #7 @ T ? AR AW
FTA AT T § ATAT gARATE {AT
% @ A0 ) AR OF § arEd
oteT geqral 7 wwmar - A@ad €9
syaqaz NE, gfega O FrEwiew
YT s FQ 1 wqr q@AT fAwaA
Tz o YA T 9 | T qra gEqraAy
w1 o197 Fgt AT g, feawy famar
& 7 7Y S aAay fe wEe g@ A
g feaT ¥ FRAwT R e T
TANaHz MEF eadia wA W wT
gg ) At § fF quaa ¥ A faew
qFET gror § &) wimradfesy ¥ gy
sarar o fxar wrar § & gfcar,
qure W7 g . & o frew qrav armar
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& suet v zrw frar qm@r § ? gt
Fardh fr wat qar AT, war wrew
g’

AWA GAT F A A § qg
fearl & fag aga arwwrd &1 Afwr
®gF F3T [T FT AWTT  TWIT AT
t ? & ¥aw o Nx Fz &7 wEA §,
ot W, &t Tag, 9 fEwE faew shwac
& Jorq & I Y ax foar R

“There are  5,76,000  villages in the
country, Out of these 4,12,000
villages fall in ten participating
States. Inas long a period as
ten years Operation Flood I could
only reach 9199 or 2219 Asa
matter of fact artificial insemination
facilities which are supposed to
increase production were made
available in 2291 villages only out
of 9199 villages. Excluding the
two States of Gujarat and Tamil-
nadu, these facilities were exteaded
to 349 villages in the remaing eight
States of the country. It is
difficult to  understand how an
orgapisation claims the credit just
by working in 349 villages of eight
States and 2642 of two States viz,,
1202 in Gujarat and 1440 villages
in Tamilnadu,”

Iqrege AT, ¥ #1E qEer YwEed
TG g AT mAwd A RN a@ Ay
I AR A AN T F g @7 3w ww
ag arT 941 § o At der fs ag faar
gar & ? waT Ay ¥ Tz
ar g fexa 7 ANIWT 9 AW 719
FT @ &, oF & safes AN deqrat w0
wateat § a1 fet ag nfess zosl ofy
arga gar § 1 e at w1 srfadiz g
fear 2ar & YT Ta®r EEAET AT
wifgg | H0 T ®U WY § g7 AT

© g &1 & Oy gwwar g ArAAg ASEAT

¥t ¥ W A swrw gy Al 0¥ YIEY



383 Resignation by

© R Y Srw ware faar wqife g fearE
w1 WadfEd & fag S T N
¥ga ATARAF AT wwWT § | g@A WiW
gt fgg sk W *fai § SR g
fwgr sy =tfgg

# ag saan wgar g fe ad, A
& q. ¥ ywpiy oY Aw, W AT A€
Fraae a0xy & fog AT fegr srar g,
wqr A oY I gW A A few A
sggeqr wed & fag W@ AwAw  eQ
FaAgiz NT § v, Wife IgwT FT
¥w gt aT & @fea § 7 ¥ar s
dfeag IqF wWFW Al FAI
e | '

gay, \mrag asa fgm # § s
@G qraw G Swe & fga § e
& fror frealfem  da-dte goqrEl--
gfeqa 3O sraww, 3fegq €0
Tawqie NS AT gra= - w1 watl-
gt g1 ? TqraAN o Tw AR A W
TGN |

w1 g W 9 § e T A
¥ ot fuew qigey, fevelt & wax
gz &, IawT sfawy  aw fagr qran
g T gonw, gy S@x WW A
Y gu snar § ar faew  qrIe avar g,
IqFT a9 &x faqr qrar § ? wa< yAr
2 @ %2t AT e g AW & Fag W
g fFg o @E?

w1 1§ YA sqaTar Y oy
forad g% 2w & w7 qT ¥ Fawadtz wr
wra fear oir oF 7 gak i # W el
qHET WAy | ’

uw e fag : SUmmw  wIRT,
qaw qgk & Al qTew A WY oY
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@ Tw waTrHgHT ATYH g §, oY gk
ATAATY ATdT & wHAAT o ¥ wrer-gar
® wara fugr, ged yarfeos 8, ag g2

ST WETF N ‘

agt TX s awAmAr ot & gy g
wgr fis gad  Aequwm w7 SHar fedt
wifersr & faarg o fwar & gg &
guwr #1E Mfew faar ¥ v wEww
q@ T fF &7 avg F7 qfew AT, §
¥ FUT TAAT w1 ey fawre §ay
g ag vty fear fr gw dwgeww
FO Q@ E AR Na Ft, fyadr aww
R wag o fogr @t § ot
W B §, SART W IAA REar g
xrT, favta @ iy R srafaaa s
2 1 3¢ fash %1 I3@ 91, 99 §B
MY A rwq guw foar @7 wmar @
f, & . & urmArg & F Q@ gEAEFT
srac-uana faar faar st I gedtwr
& &1 a7 @t afFT Fug e e
s qFr g fF foft arfessr faarg ox
TaANe FW 3@ frew w1 wEw A4
T, T AT & ArAAT | qg TAAAT w7
QAT BT &, AGAT AT &, g
&t ot FTAT ArEd & F TS AWT AT
§ gt gt aw srAaET 8, wet
% EHTAE L AT HA

ag ara W HqE FT wigar §
fe Tifagaem M AYdfrar qeafas
B awdT §, T AAT-HAT Y qHA § )
AT arfered TAAT AT oaTdw &
fasad § dl qua aifewsw maAee
& Mg W A § fared §
AR §TET qA@ ¥ AT T qOAT IIEY
¢ fe foe g fampae a1 sl wreide
wfw & warfeore 38 w1 um 3 &
gomal Efs ag F§ TwE WY

‘wraai’r't, wfwa agl 1 owgw ¥ .



383 Resignation by AGRAHAYANA %0, 1905 (SAKA) Off, of NDDB (CA) 386

AW ATAT-AIAT TF @S § | gnd W
& ag o fir gAR gy wTEX ¥ &Y
g ar a7 W d a1 g aQd § gw W=
oo gufas Magg & oo
ag s gATdr famg § aga sser 5w
@ &, wTe ad wg wk Afe faen
ar SEEY AT §X FW FT AT F4 )
fad zat Fram &

ot T & vt (fraf) : sorag
wgie, ¥ AgeAyu |

MR. DEPUTY SPEAKER : Mr.
Minister, you have to reply only to the
points raised by Sh;'i Zainul Basher.

o Ty ww g AgAT farg A
19 719 F @ &, 9T 2w 1 fqmg
qgATAT FT F&LT § |

wy @itg fag: gw W IWM AT
AqGT F & qreAT (@A §, G F
agr &

MR. DEPUTY SPEAKER : If
you go on replying to  him, he  will be
getting up every now and then.

. e @itew Tag : AT AEEw A S
qer d f¥ mava ¥ S g Am@T §,
g faew qrIsy &7 arq Far ag faes
qTITT T AT AL §, WA FgAT 12
¥ fr A geaAT § A@T § qwg
gar ¢, ITAT FAq B AT TG AR
A &1 gy #Y Frva wifaw gy fege
FTA g1 W qarg T gfamr &
gu AT, A5 wifaar Fw §, &«
fag fezrar &7« fewsa w9 @i
AT ag AT T'A ATGIT | AT AT
¥ gu @, @t 9% A g 9F weg

Y q3dr | @ AN F g A qifaet

ag @ & fr faedr gl & g amn

T & AiwE are-are Ay §, aifw I
a7 7 T 1w fHEET B wraww
&1 wg i g, 4. & a1 quw
g A qATT §, FEIRT aifaEy
LU IR

B ag AN 92T F Ay frgra
FT qFAE A g1, T T FAG SR AN

7 fr¥, ud fag gay 7g a<nasq fear

FagdansA ¥ fag dadw N
W g & amur gar ferwve faew
qreeT aeark fRar arar §, SEw) FHE
THX 8,000 T9C =T ¥ AFT FT 12,000
TC T F1 AT fHT T37 ¥ 14,000 T9C
WE | IO W} AL ¥ FRAT
g ag faew qigeT fyar @en &F,
IAAT FH ¥ AT A w7 wwG T
T qg foew qrosT o wET 92,
Ay AHT I wET AN AT AT
Fraa WY surET &N ) A Ag FAT T
fau semar fes  ferre faes aroeT &
TN F G, ATAT ZH & qEgrATT
T3 AT qW 441 FT AT fraEl aic
ATt #Y SATET dA f7er

wAET qgEa A4 qeT g fF o
AMAT g0 AW AT ¥ ¢ feww
T FOREA F FawAT M B
Fowia § ar 7t | gt aF AN ghawr
¢, qga a1l ¥ ag AR Q. Www
¥ a1 afewrd Ag 3 =g
T & wErdfer frew sl
T ¥ JgT A AT ermwet
WE 128 IWEAL, § I W WA
Fr gafsrT Tratger fe § gEAwI Y
fear 1

dtdqmany: I @A A g
g
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vy fag : wAeg gEE X
gor ¢ 5 a1 fad uw T30 W oATH
qEer g ar A W sAaw warfaw g
& aua & s Y qvg ¥ feadt

At T Wamifes AT a7 T
&1 gt av ¥ auwar § 45 € @Ay
TAG 1 add & gk aw # 23
wzy AR ghm feedw & wwe (2)
TR A &1 IAH F Iga wEw F
qY QAT H IAFTE AT FHAE
T § 1 AgA A 2T F A9 FrRfAEST
T &, 9% W I FH AE G WG,
@ ara & Fifaw gw wT W@ § 1 IF
FAF ¥ R WrRfEr g
qw W A & § S wgt w9 (2)
Swre 9F fiar & Fgt 38 fEumt 6
gfear &% & fag & fear s @)
i X & TwA W gER aqH @
frT® qra 73wt & 39 ¥ FT™, I
gy §99 1 F@raed fear war
ey AWEEAST FEAA FA T
qaad ag 3 & faas o= waw §,
R At AN I TR & a1 T*
AT §, ITHY H9AT ZH AAN FY gAw
&1 1 fal & sraesT gaTRD # o frarat
Y fga ot feard s A% T aRE
¥ WamAessr 71 a1 I F oo
faomar a1 <gr g AT 7z w19 fFar ar
TN & | $AA WA AHIY, AWAA 3N
TIATHET AT YA TUT TrHArafer fasw
FEWT T WA @A A g, AQ
g YA FIW FIF @ KT A9 IaT
qEdr § | & qwmar § g AT FE AW
wgx & faq aat 78 g

ot qW wer gt (TIST)  SATEAN
wgIeq, 93 "geaqu fawa § faw aTgw
wat T @& | {Y = Gewr & AR
gafay Trgpdz 3@ § 1 gT qF FEAT WY

ow ez FRQ1E gy & 91T gae
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oY gfsa® sfsefe™ FNST & 98 IqN
A FT 1 BN T gag AT §
a3 Afsww Heeeloa #3738 9t
foiiE €Y AT gua aee srfee o
W Ao & A fr J ez g, &
ag @iwar g fr 9eR et wgi § Afew
arit sifez o 3wd & A @ T
@it #E wedr feard A & qfemw
Fzfem &3, foas Jaw@a gwI
AAEYTA & »F 94 feme ant I ¥,
gawl foatd 89 9t § 1 §3 gz o
fe sam s, siwAr sfmer wisy agh
w1 ¥ qar § -

““This is one of our success stories
of which we are proud. Con-
gratulations on the excellent
work.”

The word is ‘exeellent’.

““/done and good wishes for the
future. May the spirit of Amul
movement spread far and widz
in our country and help and
inspire our farmers.”......Smt.
Indira Gandhi.

Ia®  AqTAT  gAIY  Jra" Wy gt
T | THIT AT T agt 97 WlE 3,
ITET B2t W 7 T @ G e fwar B,
YT g fg7dr 7 faar § & wrea ofw
YOI W § | WLT FgITAT AT FgIER
&f Fafw & fae it frema § 1 Aare
qew Iw &' AQvear & fqu  faerm §)
HHA Y WITT FT FST FT AT FH
T @ &) afe qF wer T Fgr Aro Y
g ¥ I fF ag agera ogfy afy
7Y W § JTATE Ag AY MIA F g
ot AT g KT A€ qg @FA G oogwW
i @t A frwd s ate agEn
#t wrgar Y Afesfc swiar s@ g
AT FTEH AN AT g&qwa frg §)
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(vauwra) -

ot gww T wga § A&
3TH geama § | Fhyw & W wwem §
I & A1 A § AT gwT & Aa A
i afgwmdm ot N E . =it g
fag ot ot § sl sga ey am & 1 WY
& smr Farar § 5 oSsAET qarw
faega qor gar qma 0 K oy @
AT T1F qear Trgar g qar feded
ez &1 g fgr & | W gwR v
ivw fag ate & faar g aw@ & o=y
& g1 G FQA § | FAST B A,
g feaa & | aga §§ gRL WA
g &% 571 & fF ATy g A g
qget g€ & AT 3§ awd v gt g
qr | '

MR. DEPUTY-SPEAKER : You cannot
exhibit any photograph, including that of
Minister. You have not taken my permission.

ot gawsz v ;@ fewd & &
T AT AUAT FQ & | 7fg sqdy g7
T FT 1A w4 AV, rar Fawarafor
AT Fg © 7 o g e o wFwAEr
F & wwAET AT oo § afzr dw
aFq §, a1 qaar ffaw

MR. DEPUTY-SPEAKER : From
Cabinet Minister you have come to the
Minister of State,

of qawsy g wW\ifE TR
srdfed zamat &1 fog aray #r
A WAAF #7 ¢, ¥ AT MY TYFL
& Faar afsga '

# arqer  gaAr agar § & @ser
g @ Ao ¥ wwar § o gw afe
For foar ot-ag THaT ) OF wwTY A
A qrer o7 N 471 A YW ggETAAT
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a1, afeT afx et gat & wgs aifdar
&Y 9g STEY I 9T IIT ST 9EE AT
9T | g7 USAIfaAt w1 ¥Er sl A
AT AIfEY | Uy fivx fag w1 gew
faeger o8t & 1 R 7 rrffemr fod
g 97 adifese & faw war amed
ey Aty § o ardifeen  gmesde
et A a7 gEd Froiew & faed §, 9w
aAréffre  ®1 AFT AT 9T FARY ¥
fog o7& qradar &, 98 & wrAr
qrear § | & ot @ qr AT wear
g 5 srosr N aifawre @, Sw aifewre
¥ garia T ¥ X FEw ISTCE | A
FT W ATYO §, JEHT X GAT g,
MN ey qawfawt o § ar
AE fag ot & faw & 2t $7 §, oY
qEET qT AR AT W ) FEArd F @
TE & =S 7 IBTAAT ST® G

& argar g o 3G amat wr aqry &
1 7g Tag f5 @AM FIE ¥ agH
F|IAT AT FAE ) A arfer &
feig &, MR o d7 a9 * fard §
kI # a7 gy fear @k
FEUTi & o @ fAw § Ik Ak F
T ¥ ST § TR 7ty Mz 327 aav
37 #y T@ fRar ? ’

w @itE fag: fod&i w@iwT
grga. ag sifaw wduw fad o &
fag g1 i naddz w1 5@ Ak § w4qT
frogwa & | @® 9t sl F A @
T A1 qgE F AT AT T g AW
& fag AT =g, @ fefreer ® fag
T g ¥ faq ag meEw w6
wer gfvw & e frm s % v g

| aw g R § fedew domw ¥

gt ¥ Wt 959 TC AR gt ¥ wgta
e wigd § 1 § ag wamr wgaAr
g oo q@ AT T qAy § qw A X@
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T A 998 garfas sgt aF &) awar
¢, wdwifeal & Sy oY @R § S
IEH TEY T @AMWT ) q| A
WY | 99 TI% URAET ® AfC ¥ @
N A AT AR, T« aF R -
fawn w1 Q2 waTq A X THY 1 AW
& faq a1 weaT a7 giewwr § | TA9A-
U ® AT AT FE, I AT OF AT
T | AW A T AgE, 5@ X qg
T T1F & g v ggy  fafret wiw
ST aw QARAFT A @I AT
¥1fegg | A Tz QAQITT FOAT §
YA FEFT I W DT N §, SAET
AgAvA grar war § | fafaeT & &m0
FT W TAGAWA grar & ) fFT & FW FT
QAT A AT WU TWHR R
Mg arfAfam s FT 139 0 IR
g AT AL 1 AT ag B T gt F
W A=3T daar g, v Ig ag fafaees
g, T} Fra< s arfaardz # w A1
wrew fafazex €1, 99 w9 & IR A
wrEt § A sigh F1E FH A9 ey §,
I9 FUI F IR A ga w1E A Jry A&
g, faad fedl &1 Se@rg 22 1 IaR
Fag +ft wod & &, axEFTd FdS siw
T a0 ¥ wifem & ot @ fw ag
&% & 9ud T gk ahF 9y § A
@ fedl & fadifosq & 9799 T 39
® ah 7@ § afes s9¥ g atx s
Fr fiferwr QX

st garard Ao g¥@ (IO
ITeqE WA, TH W F wHe o o
#ro AT 1o e o F FfTT FraXwy
& =€ grar 30 gorT afai & 10 fafaas
ity framAt & awEry sqfe & @
e o1 @ ¥ ) 7@ g frami & fem
# =799 arar TEd a3 aidse ghat §
FE T4 9 W = T nf f
800 FAT wIA w7 g9 A g9 ¥ aAT gf
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I Aw & qonT F ey war W &
SAST BT AT FT4 99 @1, ™o Oy
gU &9 &7 Y ok W F swaeqr A #
fag gfmat & gatw S qrfeear,
fefidta o g N7 3wty A 3y

U A=Y FIT T & T T oy
qg@ W qw a2 farw & gRfaat gra
geate fear war & 1 fee o fea fag
q3 Wl 97 qaifa 89 3@ F7 g9wT
FeatHT FTA f1 AT gk 2

I IR B AT KT A
feafadt” arm & geas it sl o
Harea & sarf § ? SN " wrHE aray
&1 9477 fear a1 &) fov w1 AEA
gt fr o7 ww w1 v afsa fear
aar ?

W T F o¥WT F AY & fog
rafar #38 afqs T ga sim A
TR EE & WA AT FA TH IR
¥ & sfawr 7 &, @7 z9F7 oA
/T AT ?

To o o dlo ¥ FITT AAXTA
wae & o1 faeswre ofvrr gag ao §
Iad ATEAT F¥T, JRT eREH ATy A,
wfwgaY & arfas v 9 79 9%, @
Qar faaw qam@r mar ¢ ?

A A7 ¥ g9 wrede Ftgaw graw
7 faar =g, afes ag e few
seqrat giar frar st #I7 @ET ||
T@r wrgar ? as’ afr Yar garr faar
war w1 fF srgde A, W@t Ygeew are
AN gmFfammIas § q¥ gu
¢t A &ff gealsw & aw qv @ afqfa
# oY 7 g8 I, W F@HT N A W
QT ? '
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o @ity g - ot efteT W,
FOm Jrgw A @ A gor 47 fF geatwa
it #7r e o | Iawr AA™™ fRar I
wFT ) ww wAd xEa v WY a@
qer § fr geatea @ sy wea 9@
YW XT ARG grar & arferariiz &
|y FEy 7 W W | ofaaie g )]
W & fag g0 aeg ¥ gBaAre FT aFAY
&) grtEe Jad A Qo gAY e
FRAE 1A E quiy mfasr & Fw
&Y TUFAT FIX § ATS: a7 #IT HTA:-
a9 Jeqd Y ag TRT qT ATCT0 A
THE AR T WETIRYE TR
FEQIE AP F? o s A oA
g Ag @ o @ieg ¥ FHE
froqer gn & qrawRa & wftg @ St
FOAT €A § @ g, SF Aw@AT R
aifis g oY #Y 71T faar a% 5 a8
FH T AT AH W A @A
cwTew & wfkg &, sradfeer &9,
famaer g7 7 gad stg FT T @

g1 a1 ggr a1 faw 93 g mE
dgar fFaT 91 | g§ 9T QA AEr
w41 1 T B A Ag 4 fagswr f wr
qgTE q AAT | qU-AT @ ® AT /AT
&Y I ayr amar g 1 gwfag &
FTAAT ATAG q g®ATET O AT 5 ¥
W A F IFAT § qAF fygar fw
# gaerd w1 wifow &7 ST 96
vy # aga gL aw A ggwe forad
& awa T 9T =T A1)
MR. DEPUTY-SPEAKER : Shri Jagpal

Singh. Not here, Now, we take up the next
item,

13,25 b,

ALUMINIUM CORPORATION OF
INDIA LIMITED (ACQUISITION AND
TRANSFER OF ALUMINIUM UNDER.
TAKING) BILL.

MR. DEPUTY SPEAKER : Now, we
take up Legislative Business-introduction
of Bill, Shri Salve.

THE MINISTER OF STATE OF THE
MINISTRY OF STEEL AND MINES
(SHR!I N.K.P. SALVE): Sir,1 beg to
move for leave to introduce a Bill to. provide
for the acquisition and transfer of the
right, title and intecest  of the Aluminium
Corporation of India Limiled in relation to
its undertaking at  Jaykay Nagar, neac -
Asansol (West Bengal) for  the purpose of
ensuring the continuity of production of
sluminium and aluminium fabricated
products which are easenual to the needs
of the commumty and theréby to give effect
to the policy of the State towards securing
the principles  specified in clause (b) of
article 39 of ihe Constitution.

MR, DEPUTY-SPEAKER : The
question. is :

“That leave be  granted to introduce
a Bill to provide for the aecuisition
and transfer of the right, title
and interest of the Aluminium
Corporation of India Limited in
implementation to its undertaking at
Jaykay Nagar near Asansol (West
Bengal) for the purpose of changing
the continuity of production of
aluminium and aluminium fabri-
cated products which are essential
to the needs of the community
and thereby to give effect to the
policy of the State towards securing
the principles  specified in clause
(b) of article 39 of the Constitu-
tion.” .

The motion was adopréd,

MR. DEPUTY-SPEAKER : The Minis-
ter may now introduce the Bill.

SHRI N.K.P. SALNE : Sir, I INTRO-
DUCE the Bill.
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. MR, DEPUTY-SPEAKER : Now,
matters under 377. Shri Panika.

13,28 hrs.

MATTERS UNDER RULE 377

(i) NEED TO PROVIDE FUNDS
UNDER N.REP. TO MIRZA-
PUR TO RELIEF WORKS

& Twwt  qfter  (JWE /AR :
Sursqe wgrey, faerige s & gar
wd arg fifen fieaqrai ¥ fag agd Faar
wraww @t mar § f& sEw amdy Iw
wag sifawrrda & fag e Sar @
i To e %o o ¥ WA &
g F1€ 14 T A7 F w1 fanwww
qar swrfaq & w1 & gheer, srfeard,
g fegri # IOwaTd N feafa
Jam g aE g wad o1 W wwafe
7zt ¥ & v @ § 9 frew ag & Sl
% fammee fafasr faamit § smafeq &<
fear wrzr & | faa fawnl #1 ams
a7, fawrd o arawfs fafn faam
FY A gATI T AT F T AT
fea gt o Saw g o) fggrw A @A
gar gaufn & 9w A% 9T X A QN
F1 fawraa & FIOT AAT FTF A97T AT
agf AT R

aa: & yrdver fawrw A4t F7 e
z@ qEEAT FT AT AFAT FQ@ g AT
Far g fr ¥ afawia we H1<o o o
& et wAwrfor IqHEY  FLIFC U
& w14 =y &1 fadw 3w XFTT N
g\
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(i) NEED TO IMPROVE THE
WORKING OF BANKS FOR
IMPLEMENTATION OF PRO-
GRESSIVE PROGRAMMES

SHRI MADHAVRAO SCINDIA
(Guna) : Sir, India has never had so many
specific schemes for the Sarvahara’ or
those below poverty line, as we have today.
Under the progressive policies of our Prime
Minister, the LR.D., N.R.E.P. and Trysem
Schemes greatly benefit those below the
povertyline. Loans for the <Sarvahara’
without any security, 1/3 of which are non- -
returnable-in the case of Harijans and
Adivasis, 509 non-returnable-and on very

~ low interest rates, is a far-reaching policy

measure without parallel in the world.
Loans of Rs-25.000,25%, non-returnable are
provided for the educated unemployed. and
old-age pensions given to all those above
60 years with no means of support.

How far, in many cases, it has been
found that slackness of nationalised banks
is ¢luminating in greatly delayed implementa-
tion of these schemes. Sometimes this
slackness is deliberate, and sometimes due
to negligence, The Finance Minister must
take effective steps to improve the working
of these banks with regard to implemention
of these progressive programmes, An
effective mathod of carrying out quick,
deterrent punishmenis  in cases of officers
of nationalised banks found guilty, should
be devised.

Proverty cannot be accepted and under,
Mrs. Gandhi’s leadership, we are pledged to
narrowing the gap  between the rich and
the poor. The beneftts of India's progress
must reach the home of every ’sarvahara.’
Only then would we have given concrete
shape to the dreams of Mahatma Gandbi
and Jawaharlal Nehru.

(iii) NEED TO  CONSTRUCT AN
OVER-BRIDGE NEAR BHUBANESWAR
RAILWAY STATION

SHRIMATI JAYANTI PATNAIK
(Cuttack) : Sir, the existing  overbridge on
the south of Bhubaneswer - Railway Station
was constructed with  provision for 2 lanes
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_traffic, Now, with  growth of traffic on
this road, the State Government have

found it necessary to convert this road to
four lanes from old town 1o Raj Bhavan
situated in the heart of the capital. Another
overbridge parallel to and by the side of
the existing one is an absolute and imme-
diate necessity.

The Government of Orissa has requested
the Railway authorities to  share the cost
of the above project. But, the Ministry of
Railways has not conveyed their approval
in this regard so far.

In view of the above I urge the Ministry
of Railways to undertake  sympathetic
consideration of the above matter and
provide necessary financial allocation for the
above overbridge to be  constructed by the
side of the Bhubaneswar  Railway Station
as early as possible.

(ivy NEED TO ENHANCE THE
WHEAT QUOTA FOR ROLLER
FLOUR MILLS OF ORISSA

*SHRI HARIHAR SOREN (Keonjhar) :
I would like to draw the attention of the
House to a matter of urgent public impor-
tance under Rule 377. R

Sir, the Government of India had
reduced the wheat allocation from Central
Pool to Roller Flour Mills and Chakies in
Orissa from 26,130 M. Ts to 12,306 M.Ts
per month, from August, 1980. Subsequently
the allocation was  further reduced to 7600
M.Ts per month from December, 1930
and the same allocation is continuing till
to-day. The present allocation is 389 of
the total licensed milling capacity of 19,900
M.Ts per month of the existing 13 Rolling
Flour Mills, Besides, the State Government
at the instance of Central Government
. have issued milling licences in favour of
four new Rolling Flour Mills whose total
licensed milling  capacity comes to 3,000
M.Ts per month,

The State Government  of Orissa has
been facing difficulties in allocating wheat
to the new Rolling Flour Mills from the

*Original speech was delivered in'oriyl.
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existing quota as per Government of India’s
instructions to accommodate the new Rolling
Flour Mills from the existing Rolling Flour
Mills quota. The State Government, finding
no other alternative have requested Govern-
ment of India to allocate 15000 M.Ts more
to accommodate new Rolling Flour Mills
from the month of January, 1983. But so far
no allotment has been received from Govern-
ment of India with the present allocation,
which is only 33.339;  of the total licensed

‘milling capacity of 22,900 M.Ts of all the 17

and new), the
the l\(illa will be

Rolling Flour Mills (Old
economic  viability of
seriously affected.

request the Central
Government to realise the difficulties of
the State of Orissa and  enhance the wheat
quota for the Rolling Flour Mills forthwith.

In view of this, I

(v) NEED TO CONTROL DECLINE
IN ELEPHANT POPULATION IN
NATIONAL PARK, SIMLIPAL
(ORISSA) AND NEED TO STOP
IVORY TRADE

SHRI MANMOHAN TUDU (Mayur-
bhanj) : Sir, under Rule 3771 want to
raise a matter of urgent public importance.
It is a matter of great concern that the
elephant population is Simlipal National
Park, Orissa has been diminishing day by
day. The indiscriminate hunting by a group
of poachers in collaboration with the ivory
traders is the main  reason of the decline
in the elephant Population in that National
Park. During the last three months as
many as 4 healthy eclephants  with tusks
worth several lakhs of rupees, have been
gunned down and sold to ivory traders.

The most unfortunate thing is that
the poachers not only huntdown tuskers
but also kill she elephants to collect femur
bones which are sold as ivory, Instead of
catching the poachers redhanded, the forest
officials are trapping the local tribals
in false cases. .

Unless immediate steps are taken to
protect the clephants and the local tribals
their survival will become very difficult.
The clephant population has alaeady been
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reduced to 375 as against
ago.

648 i(hree years

In view of thns. request the hon.
Prime Minister to Jaunch 3 special elephmt
project at Snmihpnl in Orissa to ensure the
survival of  elephants. I also request that
the ivory trade should be stopped without
further loss of time to check poaching.

(vi) NBED TO CONSTRUCT BRIDGES
ON VARIOUS RIVERS IN
AI},OUND SITAPUR

=t Tm @ ogt (fagfo) -
qra & AqE &1 qud & A foat §
Frarge o faFi afeat § fawr s
gafw & o afed a7 aoft agfam aen
i ger antar W gw A ¥ I § 1
fav® &ror Jgt w9z AW T W_W A
waat &t wfeArE e & Al T faes
WX & fawra & OF NFEFT ATOT §
sehiroare ¥ qgods T I 771 97
T A4 9 YN FATH § 49 H Fq
=@ a5t & whr &Y AT @ § 9T A
a® F1E FAATE AT A TE 1 FHY IFIC
TS A $ agdw faear a1 qgEE
wgEEE  ® aas Afear § e ger
ATt 9T gt & qATN FT ATIVAFAT |

madt A8 W FJ9L wWFHEIY,
g el g F7 dwrET wE!
g, 9T & yew el X gw qarr faata
grEws § | UF @ Pargr ¥ g
A FiA qRT qT ARG AN T FAGHEE
gt gu &1 frator srams @, g8
drg ¥ fadlelt, arar ¥ gu gw@re
& fau o a9 93 AT qE 9%
g WeYIAE 9T QF g9 FAEAT AT
aftqrams 1A IH F TTAAE
g1 & fawrg § srare gfg geit 1 AT
g IAmgfady wgea & =™
w4t 51 §T7 ¥ g 7 O FoFo
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ag frime fram w1 afewer s

FEraaT & A ag fréw d fe &t o gel
N T ¥ faerw sRAE F3)0

(vii) NEED TO DIVERSIFY AND
DEVELOP BHARAT BRAKES
AND VALVES LTD,, CALCUTTA
AND TO RETAIN ITS SEPARATE
IDENTITY

SHRI AJIT KUMAR SAHA (Vishnu-
pur) : Sir, it is ‘most duturbms to note
that time and again the question of emalge-
mation of Bharat Brakes and Valves Ltd.
Calcuta with another  public sector unit is
being raised by some interested quarters
with a view to run  down this viable and
vital unit. It has come as a severe shock to
all those concerned with its further develop-
ment. In foct the hon Minister of Industry
in a letter dated  13,10,83 to Shri Samer
Mukhcrjee, M P.  categorically stated that
this unit is up-dating its technology- and
that action has been initiated to diversify
it by undertaking the manufacture of LPG
cylinders, Air Brake and slack adjustments
and that these measures would improve
company's operations. The reported dropping
of the plan on acquired land at Kalyani to
establish anotner  unit of BBVL clearly
indicates how the expension plan of this
unit is  being scuttled.  Further, I would
like to mention here the effort to undermine
the public sector unit be non-implemen-
tation of agreements are: HRA/CCA/LTA
etc. thereby trying to create labour unrest,
strike, etc.  Therefore, I urge  upon the
Goverament not to  disturb the separate '
identify of BBVL. On the other hand,
Government should  ensurc that this unit
gets adequate  orders from  Government
Undertakings like Railways .etc. and the
original plan to diversify and develop this
unit should be implemented in public
interest and in the interest of the country’s
economy and to implement the agreements.

(viii) DELAY IN RUNNING THE

ANNOUNCED - ‘SABARMATI
EXPRESS' ON GUNNA MAKSI
© LINE

DR. VASANT KUMAR PANDIT
(Rajgarh) : Under Rule 377°F wish to make
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reference to the following mmer of urgent
pubdlic importance

About two years ago the Railways
announced the runaing of a fast trian called
«sSabarmati Bxpress” on the  Gunna-Maksi
line. During the last 2 to 3 years, several
fast passenger and goods trains have been
diverted on this line and tracks have been
found much -improved There is a persis-
tent demand from the general public to run
a fast train between Ujjain-Gunna-Bina,
connecting Delhi, This will  help quicker
industrialisation of the backward district of
Rajgarh, Gunna, Shajapur etc.

Recently it was anoounced that one
«“'Shanchi Express’ will run between Indore
aad Delhi. This will not cover the under-
developed ateas. There are already a
dozen fast trains going through Bhopal to
Delhi. On the contrary it will create fur-
ther confusion at Bhopal which is already

ver-congested, Hence, runing of a fast
train on Gunna-Maksi line is the correct
decision and will satisfy the general public.
During the last one year ‘*Action Commit-
tees” have been formed  at Bioora, Shaja-
pur, Maksi and Gunna, agitating for this
demand. The delay in announcing the
running of Sabarmati Experess may lead to
Satya-graha and agitations by early 1984
which should be avoided.

Even at Indore, the people are insisting
on developing the Gunna-Maksi line. Any
further postponement of this will result into
frustration in the Madhya Bharat Area and
may lead to agitational approach which can
be avoided,

1, therfore, request the Railway Minister
to direct the Railway Board to come toa
quick decision, .

(ix) CRITERTA FOR SELECTION OF
PERSONS IN CULTURAL EXCHANGE
PROGRAMMES

PROF. SAIFUDDIN SOZ (Baramulla)
Under rule 377 I wishr to make a reference
to the following matier of urgent public
importance :— ' '

Cultural exchange progiammes between
our country and the'rest of the world offer
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innumersble addntages of sponsoring
cultural programmes to and from India and
we have certainly benefited from these pro-
grammes in the past and surely enough we
must continue to maintain the interest in
such activities. Teachers, artists, inteliec-
tuals and technocrats must have opportuni-
ties of going abroad so that their mental
horizon widens and they become more use
ful citizens of India. There is, however,
a problem in that we do not secem to have
laid down any scientific criteria for selec-
tions, There is a growing sense of depriva-
tion with numberous Indians that even when
they qualify for participation in various
programmes, they do not find themselves
Jucky as they do not possess ‘access’ to
higher echelons of authority, There is also

imbalance in so far as  sharing . of such
opportunities is concerned. There isa
widespread feeling that certain  States and

Union Territories, possibly U. P. and Delhi,
are getting a large share of the available
opportunities. The Jammu and Kaghmir
State must find its place in the ‘scale of
preferences. The Union Minister of -
Education must come out with statistics to
show Statewise distribution of opportunities
offered to bonafide citizens of India.

13 40 trs,
MOTION UNDER RULE 388—CONTD. .

SUSPENSION OF FIRST PROVISO
TO RULE 74

MR. DEPUTY-SPEAKER : The House
will now take up further consideration of
the motion under rule 383 moved by Shri
Janardhana Poojary on the 20th December,
1983,

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) : Mr. Deputy-
Speaker, Sir, while speaking, Prof. Madhy
Dandavate has cited certain  portions from
the Recommendations of the Era Sezhiyan
Committee, the Estimates Committee and
also some portion of the speech of late
Shri CD  Deshmukh, the then Finance
Minister, at the time of passing of the Bill
at that time. I would only like to Y, in
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the first instance, that Prof. Madhu Danda-
vate has quoted only portions which were
convenent to  him, and he has left those
portion which were inconvenient to him.

I would like to  quote here from the
speech of Shri CD Deshmukh  hc gave at
the time of passing of the Bill in 1956.
He stated :

“If we find that one autonomous
corporation does  not work satis-
factorily, then it would be open
to us to change over from itto
a number of autonomous corpora-
tions. This process would be
easier than the reverse process.”’

What he meant at that time was that
if five corporations  were set up at that
time, it would be difficult to amalgamate
them into one corporation later on, but if
after some years it was found that the
corporation has to be split up into various
- independent bodies, thit would be easier to

be doae. That is what he meant at that
time, Thus, the contemtion of Prof.
Madhu Dandavate stands repelled by
this.

Farther, Prof. Madhu Dandavate did
not refer to those recommendations  of the
Committee on Public Undertakings which
did not suit his arguments. I would like to
quote from the report of the Committee
on Public Undertakings. the relevant
portion :

“Tardy growth of business and deterio-

ration of service to policyholders
are ascribalc  to the present size
and centralised organisation of the
Corporation *"Its présent  zonhes
must be constituted into comple-
tely independent corporations.

I would also like to  submit that the
rural business of LIC was five per cent in
1956 and thirty-two per  cent in  1982-83.
Therefore, the charge that the rural
insurance busincss has not developed is not
correct.

That is what he has stated. As on
1980, as stated earlier, there were about 90
districts which were untouched by the LIC
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Corporation Business, Now, ason 3ist
March, 1983, 67 districts were not covered
by the LIC offices. Independent corporations
alone, with determined area for intensified
development, will facilitate  tapping of full
potential. Now. there are  artas even in
Taluk headquarters which are not having
today the branch offices. Even in my cons-
tituency, there is none. That may be the
position in your constituency also.

SHRI SOMNATH CHATTERIJEE
(Jadavpur) : That is the punishment.

SHRI JANARDHANA POOJARY :
After all, we have to intensify the develop-
ment of the business. Now, this message
should reach the rural areas and the bene-
fit of the LIC should go to the rural areas.
That way the business should be developed.
As in the case of the Banking sector, priot
10 1969, there were about 8,321 branches as
on July 1969 Now, we have got 42,027 bran-
ches. As a result there are now more promo-
tional opportunities to the employees. For
example if their is going (o be one branch at
block-level, that means at least one Branch
one Manager should be there. To that
extent more promotional opportunities will
be there. Not only that more employment
opportunities will b2 created. Besides,
business will be going to the rural areas and
in this way expansion will take place, Of
course, there is substance in their argument
that there should be  decentralisation, not
centralisation. They are now quoting the ex-
ample of the State Bank of India, which is
having more than six thousand branches,
Similary, I can also say that there are twenty
nationalised banks. There are State Banks
and its subsidiaries. That meuns there also
the banking sector has been decentralised.
There was one proposal coming from a
different quarter that all these nationalised
banks should be centralised. Why should
there be Vijaya Bank. why should there be
the State Bank of India, why should there
by Canara Bank, the Central Bank of India,
the Union Bank of India ? All these banks
should be merged, That proposal was also
coming from a different quarter. But we
said there should be decentralisation. Now,
a beginning has been made here also.
Some of the employees who did not know
all this approached me and I explained this
to them that it is in their  interest, they
agreed and went away, Here also, at least
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the Hon. Members like Shri Somnath
Chatterjce, who is an eminent lawyer should
be at one with me that the interests and
benefits will accrue to them because of this
meaasure, Therefore, 1say the Hon.
Members from the other side should have
supported this provision. Still I don"t
understand why it is being opposed by
them.

Sir, he has mentioned about the recom-
mendations of the Era Sezhiyan Commitiee.
There also let us see what Mr. Era Sezhiyan
has stated. According to the committee’s
recommendations interests of policy holders
have to be  safeguarded. Policyholders
should have choice between serving the
organisation and availability of schemes for
weaker  sections. Separate corporations
will promote consumer consciousness, which
operational infra-structure and personnel
and development policies. Now, Sit, we
have to safeguard the interests of the policy
holders, Ever some Editorials have
appeared in newspapers and some criticism
have appeared in the papers on the
performance of the LIC. Some of the
Hon. Members have also criticised the
performance af the LIC employeces. ] my-
self have paid surprise visits and have come
to know that its efficiency is going down.
Therefore, 1 say, when the  corporation is
divided into Five Corporations, the process
of supervision and the system of monitoring
will be intensified and the service to the
policy holders will be improved.

Prof. Madhu Dandavate has made one
more point. He said interests of employees
are not protected and collective bargaining
is being taken away. In this copnection I
would say that intensive development of
business by each corporation will generate
more business, consequently more employ.
msnt opportunities, Smaller corporations
will promote more harmonious employer-
employee  relations, because  they will be
coming closer to the Management.

SHRI SOMNATH CHATTERIJEE :
Then why have four, Statewise it should
be done.

SHRI JANARDHANA POOJARY :
If the proposal is coming from the Hon.

Member, then such a proposal will be
in conformity with this principle.

Therefore, 1 say when there are more

corporations, there will be an intimate con-

tact between the Management and its
employees. Then it cannot be said .
tomorrow that the person who is working
in Gauhati has to go to Bombay. Here
there will be five corporations at five
places having one apex body. ‘Therefore,
my submission is that by this way interests
of the employees will be better served.

Now, I come to another point that has
been raised. The Bill does not provide
for healthy competition between the five
corporations as  mentioned in the Finance
Minister’s speech of 28th Februsry, 1981,

Apart from intensive development of
business in the areas of lead responsi-
bility, each  corporation can step out to
establish business in other area also. That
option is there. They can go to an area
which is not within their jurisdiction even.
There also they can expand - their business,
Therefore, these employees who are working
in those branches will not be shifted. They
will be there only.

Further, there will be a separate actunial
valuation for each corporation.

Each corporation will have freedom to
evolve new life insurance scheme for deve-
lopment of the business.

Each corporation will
the Government.

report direct to

Future of each corporation will depend
on the efficient service to policy-holders.

This is my Madhu
Dandavate.

reply to  Prof,

MR. DEPUTY-SPEAKER : The
question is :

“That this House do suspend the first
proviso to  Rule 74 of the Rules
of Procedure and Conduct of
Business in Lok Sabba in its
application to the motion for
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reference of the  Bill to provide,
with a view to the more effective
realisation of the  objectives of
nationalisation  of lifc insurance
business, for the dissolution of the
Life Insurance Corporation of
India and for the establishment of
a number of corporation for the
more efficient carrying on of the
said business and for marters
connected therewith or  incidental
thereto, a Joint Committee of the
Houses.”

The Motion was adopted,

LIFE INSURANCE CORPORATIONS
BILL

'MOTION TO REFER TO JOINT
" COMMITTEE

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JANAR-
DHANA POOJARY) ON BEHALF OF
SHR1 PRANAB MUKHERIJEE : Sir, I
beg to Move :

“That the Bill to provide with u view to
the more effective realisation of
the objectives of nationalisation of
life insurance  business, for the
dissoulution of the Life Insurance
Corporation or India and for the
more establishment of a number
of corporations for the more
efficient carrying of the said
business and for matters connected
there with or incidental thereto, be
referred to a Joint Committee of the
Houses consisting of 30 members,
20 from this House, namely :—

(1) Shri Satish Agarwal

(2) Shri M. Arunachalam
(3) Shri Dileep Singh Bhuria
(4) Shri Mool Chand Daga
(5) Shri Nurul Islam

(6) Shri Bh'ku Ram Jain

(7) Shri Kamal .Nath'Jha
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(8) Shri Ghayoor Ali Khan
(9) Shri Sunil Maitra
(10) Shri K. Mallana
(11) Shri Braja Mohan Mohanty

(12) Shri Shri Kusuma Krishna
Murthy

13 Shri Ram Pyare Panika

(14) Shri Japardhan Poojary
(15) Shri Ram Lal Rahi

(16) Shri K. A. Rajan

(17) Shri Ratansinh Rajda

(18) Shri M. S. K. Sathiyendran
(19) Shri Natvarsinh Solanki

(20) Shrimati Sukhbuns Kaur
and 10 from Rajya Sabha :

“that in order to constitute a sitting of
the Joint Committee the quorum shall be
one-third of the totai number of members
of the Joint Committe ;

that the Commiitee shall make a report
to this House by the last day of the first
week of Budget (1984) Session of Lok
Sabha ;

that the other respects, the Rules of
Procedure of this House relating to Parlia-
meantary Committees shall apply with such
variations and modifications as the speaker
may make ; and

that this House do recommend to Rajya
Sabha that Rajya Sabha do join the said
Joint Committee and communicate to this
House the names of 10 members to be
appointed by Rajya  Sabha to the Join
Committee.”

MR. DEPUTY SPEAKER : Now Shri
Somnath Chatterjee.

SHRI SOMNATH CHATTERIJEE
(Jadavpur) : After listening to the reply
of the hon. Minister, now I am more
convinced that it has fallen his fate to
pilot a useless and retrograde measure. 1
am sure that in his own heart of hearts,
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he has very serious reservations. At least
the employees of LIC all over India have
almost unanimously rejected this proposal
and from yesterday, they are on  strike.
It has been the most successful  strike all
over India. These employees have given
their thought to it : responsible all-India
organizations  employees are  there, and
they have taken this decision,” and their
decision is being implemented though a 48-
hour strik, to protest against this pernicious
attempt to split up this organization.
Therefore, this great concern shown by the
Minister for the employees which the
employces are  unable to  understand for
themselves-we don’t accept it.

Th= Bill, according to us, seeks to intro-
duce in the Statute Book a constitutional
monstrosity according to us ; and makes per-
versity of the concept of collective barganing.
This is the position. We find that in our
country, this independent country, more
and more  people are brought
under bondage. More and more restrictions
are being put in, trying to denude them
of their very minimal, right of association,
right of demonstration, right of movement
right to get what they can get by means of
normal, ordinary, legitimate trade union
activities,

The whole Bill is conceived for the
purpose, not of benefitting the policy-holders
becausc we would like to know whether the
hon. Minister can cite in  India, since
Independence, an example of another
organization which has  increased its acti-
vity be such a vast magnitude in such vast
proportions as LIC has done,

When I had taken part in a calling Atten-
tion motion, I belicve last year, I had given
particulars of How the business had expan-
ded; and how the strength of employment
was going down because natural vacancies
werenot filled up in any case. And the posi-
tion is this-that to-day in LIC, if one goes
by efficicncy it is on record that compared
to the British Life Insurance Organization
our LIC has a much better working result,
which has never been disputed. There are
people who think that the British standard
of efficiency is very high. If ours is still
higher, at léast in LIC business, **We cansiot
but hold that the object of this split, the
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object of this division is not for benefitting
the policy-holders, not to make possible inti-
mate relationship-l don’t know whether the
hon. Minister fully appreciates this term
intimate relation-between the employer and
the employees, between the management and
the employee.

14.0] hrs

(SHRI N. K. SHEIWALKAR in the
Chair)

Therefore, we are certain that this has
not been conceived for the benefit of the
people or for the benefit of the employees ;
and it is nothing but an expression of the
well-known attitude of this Government
attitude of anti-working class, and antil
people attitude of this Government-another
manifestation.

1 am thankful, Sir that you called me
late, because I could hear hon. Minister’s
laboured attempt to give a reply to Prof.
Madhu Dandavate. He quotes Mr, Chinta-
mani Deshmukh, i.e. one sentence from his
speech, viz. “‘if the working is staisfactory”.
Obviously, if the working was not satis-
factory, nobody would have come and tried
here to support it. We should have criti-
cized it, have had a proper discussion on the
functioning of LIC ; but the solution is not
necessarily a division and splitting of this
organizetion. What is meant by “‘not satis-
factory performance’” if the business has
increased, the number of policy-holders has
increased the area of operation has increa-
sed ? Then, what is the basis of saying that
it has not satisfactorily worked ?

The hon, Minister has to-day become a
sreat votary of  decentralization, a great
supporter of decentralization. He says that
it is an attempt to decentralize the business
and he says that all over India, 53 districts
are not covered. So to  cover these 53 dis
tricts are these four units being brought iato
being ? Why don’t you give a directive
because under the Act you can give a direc-
tive to LIC that at least the Minister’s
district should be covered specifically ? The
Minister’s district is not covered ; s0, you
can say that there i3 a deliberate attempt to
ignore the rural secise. Now, who is delibe-
rate attemipt to ignore the rural sector. Now,
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who is deciding  policy matters ? Policy
matters are not decided by employees. Your
officers will decide that, When you have
regional LICs, wherefrom will you import
these officers ? What type of officers will
you have ? Why this sudden great faith in
and infatuation for top bureaucracy, and
top-level administration ?

We don’t accept that this is a genuine
reason for bringing in this Bill. The bon,
Minister said that it would be such a nice
thing ; there would be more employment,
more promotions and more Jobs . For every
office gpened, more people would be emplo-
yed. 1 would request him to let us know :
after the break-up of LIC if that unfortu-
nate thing happens-- inspite of the united
protest of the working class and the emplo-
yees of LIC, and our various other organi-
zations and alse inspite of the opposition
based on merit-if that unfortunate thing
happens, this serious thing happens, how
many Class III and Class IV employees will
be appointed or how many new officers will
be appointed ? There will be Chairmian for
each organization, Managing Director for
each organization, a Board for each organi-
zation. then every tier of officers will have
to be brought in for each zonal organization.
Instead of one Chairman, there will be five
Chairmen. Very nice. Having these people
will mean greater employment in this
country ; When 2 crores of people are regis-
tered in the employment exchanges, there
will be five more Chairmen. Will the
Minister put himself on the back ?

That is why we say :

That is why we say, that this is nothing
but a complete surrender to some bureau-
cratic scheme only to help the top echolons
of the administrative set-up.of this country.
It may not be for the benefit of the policy
holders. In a vast organisation like this, it is
not difficult to find four, five, ten, twenty
or-even one hundred people having some
grievance, If that is the excuse for disban-
ding this organisation, then this Ministry
should be disbanded first. People are aggric-
ved, There are so many complaints coming.
And this decentralisation, this efficiency if
it is based on  this concept of decentrali-
sation that the Minister is postulating today

then in the Finance Ministry/Department
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why Banking is given to Mr. poojary, why
insuranee is given 1o him, why currency ‘is
given to him, why not have separate Deput.y
Mimsters or Ministers of state ? This type
of analogy, 1 respectfully submit, is totally
out of place. Now he has mentioned about
State Baok of India and other banks and
decentralisation. The State Bank of India is
being managed with 6,000 branches. The
hon. Minister says, “how can you give it as
an example the functioning of the State Bank
because there are other banks ?°° But is it
not a historical fact that those banks have
been nationalised recently and that they are
functioning ? How can you compare the State
Bank of India and the other nationalised
banks which have been nationaeised much
after the State Bank came into being ? And
is not correct that they are there 7 The
question is, onc unit, namely the State Bank
of India is supervising, and managing the
6,000 branches. That is the point. Then, are
you thinking of decentralising the Stat Bank
of India ? And so far as the analogy of State
Bank and other banks is concered, should
you not make them one unit ? Here you are
trying to disrupt one unit. that has been
functioning. This is not a case where other
units have been brought into the LIC. You
are disrupting the existing LIC and trying
to bring into effecr separate organisation.

Now the hon. Minister says - that the
emphasis will be on zonal operation and
zonal efficiency -- sort of an effective zonal
improvement, Now, when it is seen that with
four zones there is difficulty there cannot be
any question of healthy competition between
two zones because they will be operating
separately. Now, my answer is, well they
will go into other’s territories aiso. They will
go into other zones. One zone will operate in
another zone also, Now only one thing that
is felt zonal is top level, that is top changes.
There will be more opportunities for top
level administrators, bureaucrats and mana-
gers and 30 on and so forth.

. Thereforg, I oppose this Bill. According
to us this Bill should not become a law.
There is a deliberate attemipt 10 take away -
the minimal rights of the workmen emplo-
yed. Collective bargaining becomes a matter
of maternal dispensation. The poljtical rights
of the employees. are being taken sway which
have been now conceded even by. the
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supréme court of Indla that this type of
right cannot b taken away. Bvery citizen,
even an employee will have 4 right to parti-
- clpate or to hold political views. Now this
type of restrictions are being brought. The
object of this legislation even if it is undec
a facade of a zonal policy of functioning, is
the dilution'of the strength of the emplo-
yees, cutting at the root of theit minimal
tights and providing some moré jobs to their
favourites which cannot ‘be fot the bénefit
of thé country or for the life insurance
organisation as 8 whole.

Therefore, 1 submit that there is no need
for sending this Bill to the Select Committee.
It should be withdrawn wholly or it should
be buried, fock, stock and barrel.

MR. CHAIRMAN : Shri Chitta Basu.

SHRI CHITTA BASU (Barasat) : At
the outset, let me clear my doubts. The
Government proposes to  refer this Bill to
a Joint Select Committee. A Bill is generally
referred to a Joint Select Committee when
there is a consensus on  the principle of
the Bill. ' Now it has been made quite
clear that there has  been no consensus on
the principle of the Bill. Outside this House,
the entire LIC  employees have  not only
protested but have also started  protect
action. There is a vast  difference between
protest and protect  action. The action has
taken the shape of 48-hour general strike all
over the country and it has become a grand
success as per the reports now available.
1 am opposed to the very principle of the
Bill. Therefore, I do oot find any reason

for the reference  of the Bill to a Joint
Select Committee,  Rather it  should be
withdrawn,

Why opposéd  to this  Bill ? Certain
laudable objectives have been  stated for
this enactment like  development of life

insurance in rural areas, rmanageable size
of the administrative apparatus, increase
of operational  efficiency, reduction of
expenses heaitlly competition and a greatet
degree of dynamism. As  Mr. Somnath
Chatterjee has pointed out I also say that
none of. these objectives will ‘be fulfilled by
this Bill. It will not lead to reduction of
the expenditure. On theé other hand, it
will increase the  expenditure. It will not
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jiscrease operational efficiency. Rather
there is an apprehension that theré will be

- further complication in the administration.

Therefore, the sote objective of the Bill is
to weaken the unity of the LIC employees,
who nave gained this through their struggle.
The LIC employees’- unity does not speak
of the struggle of LIC  employees only .
but it is a source of strength for the eniire
working class of our  country, because 6h
earlier occasions the unity and struggle of
the LIC -employees has rouséd the enfire
working class in the matier of trade union
rights of the  working class, on the right
to collective bargaining By this Bill the
Government sseks  to thke away the right
to from  association and the right to
collective bargaining. If by this method the
Government is successful to take away the
right to collective bargaining from a large
section of organised employees, it will
follow in other  areas also. Therefore, we
oppose the objective of this  Bill on behalf
of the entire working  class, who feel that
after the enactment of  this Bill similar or
in some other from attacks are likely to be
made on their rights also.  Therefore, my
conclusion is that this Bill  will not confer
any benefit to the policy holders. the
Corporation or its employees. This Bill, on
the countray, will give birth to parchialism,
regionalism and other fissiparous tendencies
which are alretdy  very much evident. As
a matter of  fact, it will  strengthen the
strange be hold of the bureaucracy over the
administration of the LIC. It  will given
rise to  unethical practices and corrupt
methods onthe plea of encouraging
competion, Therefore, none of these
objectives, as  has been  stated earlier, is
going to be fulfilled by this Bill. Therefore,
T oppose itand ] feel this proposal of
splitting the LIC is  pernicious, perverse
and fraught with greater consequences on
the economy, the industry and the rights
of the working class.

SHRIMATI GEETA MUKHERJEE
(Panskura) : Like my predecessors. I also
rise to oppose this proposal of sending this
Bill to a Joint Select Commiittee,

What is the purpose of splitting the
LIC ? During 70s Icame to Delhi once,
After coming  over here I saw on almost
every second building on the third floor
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there was a signboard of some corporation
or the other, I exclaimed : ‘Oh  God, we
have so many corporations in our life but
we do not feel the working of them.’1
asked from my friend who was accompany-
ing me and who was not & politician, about
these corporations. He gave me a straight-
forward answer: ‘Take the name of any
corporation and find out its Chairman.
You will invariably see  that most of these
corporations  are created to give berth
as Chairman to some [favourites of the
ruling party.’ That was his summing up of
the working of many of the corporations.
Whether I agree intc to  with that or not
is another matter, 1 do not think setting up
a cotporation is a bad idea, But doubtless
there is an element of truth in what he said
that in many of these corporations, actually
the favourits of the ruling party are in the
saddle as Chairmen.

SHRI
Discarded.

SOMNATH CHATTERIJEE :

SHRIMATI GEETA MUKHERIJEE :
..favourites because they are aocomphce in
certam cnmmal acts.

About incressing the efficiency 1 was
trying to imagine what efficiency would be
increased by its splitting up. There will be
employment of some more discarded people
at the highest level. But at the lowest
level, the appointments  will be very few.
When the Corporation is one Corporation,
the fact remains that in the last few years
there were a few appointments. If the
Minister is eager to  spread it to his own
home district, let the Corporation give more
employment to the people from that area.

Nobody was prevented. So, one or two
more additions in each one will not imprvoe
the situdtion in my opinion,

Now, I would like to raise one thing.

. Firstly, itis all accepted that among the
Government undertakings or Carportions,

LICis one of the relatively more efficient

organisations though I never say that, that

. is the be all and and all. All our organisa-
tions should try to raise their efficiency

more, That is another thing altogether. But

this is one of the relatively more efficient

ones. Now if even this organisation is to
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speed more, then he should think over what
is actually preventing, Is it just because it is,
not split 2 1 do not think so because ] also

- have some experience of the villages as he

bas. Ihave worked in the village. My
constituency is entirely rural. In my cons-
tituency, also in my working, place for
longer and longer years 1 find that there
are several other organisations which are
doing busicess, not that they are not temp-
ting with more lucrative offers. For exam-
ple, this Pearless, with more lucrative
offers, are catching more and more people
not because they are not an agency of LIC
but because some more lucrative offers are
being made. And then, if this Sanchaita
kind of business cannot be prevented, I can
definitely say if thisis encouraged by dif-
ferent ways, then again giving some money
and berth to certain persons and remaining
quiet about it till the disaster will not do
any good . That is again one of the things
which is preventing the spread of LIC. So,
instend of really hitting there, and noting
these kinds of evils by firstly making LICs
policies more lucrative, secondly, hitting at
the fraudulent practices and later on the
organisation putting the deposilors in jeo-
perdy, if these things are mot done, just
splitting up of this organisation will never
increase the efficiency.

Lastly, I would say another thing. 1
now remember while listening to other fri-
ends also, that since we ceame into this
House, this Lok Sabha itself we are hearing
about one thing that thereis a reason from
many of the measures that Government are
taking. You will remember that while
introducing the National Security Act, one
of the reasons in the Statement of Objects
and Reasons was given as labour unrest in
the country. So many new Bills are pend-
ing before the House— Hospitals and Other
Institutions Bill, some other Trade Union
Bills. These are not unrelated things.
Now, these things are being done in order
to directly prevent the employees from en-
joying the right to organise, right to mobi-
lise and right to struggle. These are some
other ways of disrupting because if there is
a big chunk of employees in one organisa-
tion, well-organised, then "they can fight
back the Government offénsive tooth and
nail. By doing that, they not only fight for
themselves but they. nlm inspire others who
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may not be, because of their circumstance,
in a position immediately to fight. Actually,
the attack on the LIC employees on this
score is not only for cowtowing the present
LIC employees but also the break up all
congregation of workers which can inspire
the other workers to an organisation fight.
Therefore. I fully support the voice raised
by the LIC employees who eare on strike
today also. Even the Government machi-
nery could not deny that the strike was very
good. They did not say very good like me
but even by the figures given out by them,
it is clear that the strike is really very wide-
spread. So, fully sympathising with them
and also to tally negating to the fictitious
reasons advanced by the Minister, I tho-
roughly oppose this measure and I want that
the Bill be withdrawn,

SHRI JANARDHANA POOJARY : Sir,
1 bave given reply to the points raised by
hon. Member Shri Dandavate. Some iden-
tical points have been raised by hon. Mem-
ber Shri Chatterjee. I know also that it is
impossible to satisfy the hon. Members
sitting on the opposite side...(/nsterruptions)

SHRI SOMNATH CHATTERIJEE ;
Not always. Sometimes you can satisfy us.

MR. CHAIRMAN : He can try now.

SHRI SOMNATH CHATTERIJEE : !
think we have an opon mind.

L 4

SHRI JANARDHANA POOJARY :
Abont the quality of the service that is
prevalent in the LIC, number of Committees
and Commissions have been appointed.
The Estimates Committee submitted its
report on 14-4-1961, the Committee on Pub-
lic Undertakings submitted jts treport on
24-3-1965, the Administrative Reforms Com-
mission submitted its report ,dn 10-12-1968.
Moraril Committee submitted its report on
30-4-1969, Era Seziyon Committee submitted
its report on 30-9-1980. All these commit-
tees and commissions agreed regarding the
deficiencies in the working of the LIC,..
(Interruptions),

SHRI SUNIL MAITRA (Czlcutta North

East) : Can he cite one example of one
institution which does not have deficiency ?
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Does it follow automaticaily that therefore
it should be split up ?

SHRI JANARDHAN POOJARY : They
differed so far as the remody I8 concerned.
Now, let us come to the recommendations
date-wise. The Estimates Committee fevou-
red maintenance of the existing unitary struc-
ture but reduction in the size of the central
office and greater autonomy for the zonal
units. It also advocated elimination of one
of the two tiers in a Zone-either zonal office
or the divisional office . (/nterruptions).

MR. CHAIRMAN : What is this quota-
tion and what is its date ?

SHRI JANARDHANA POOJARY ¢
That is Estimates Committee’s recommenda-
tion. They submitted their report om
14-4-1961. Then, in the year 1965, on
24-3-1965 as I have submitted enrlier, the
Public Undertakings Committes of the Par-
liament submitted its report and according
to that report, they felt that nothing short
of major reorganisation of the Corporation
to convert its present zones into completely
independent Corporation would do. I
quote :

«If the standerd of efficiency in Corpora-
tion is to be improved with better
scrvice to the policyholders the
Corporation is to expand its busi-
ness on a massive scale.”

That had been stated by a responsible
Committee of Parliament in the year 196S.

Now, coming to Morarka Committee
and the Administrative Reforms Commis-
sion, both of them had favoured mainte-
nance of the existing unitary structure but
within the structure, they advocated creation
of a three-tier set up by abolition of zonal

" offices and effective decentralisation of

functions and powers to lower levels.

Then let us come to the Era Seziyan
Committee. That is the latest report which
was submitted on 30-9-80. After having
gained more experience about the deficien-
cies, after finding deterioration in the
quality of service in the LIC the Committee
observes~Iam told he was an ex-cmployee
of the Corporation—the Committee points
out: .
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“Despite LIC’s achievements in various

areas of operation, it had not been able

to fulfil most of its Primary objec-

tives and, the present unitary struc-

ture had been a major factor
inhibiting progress.”

Therefore, the Committee recommended
that the existing Zonal Offices should be
set up as independent competing corpora-
tions with the jurisdiction of the present
areas. It also recommended that the Zonal
Corporation should work on the basis of
common premium rates and policy condi-
tions. The Committee further recommended
that the Zonal Corporation should have a
common actuarial valuation and upiform
bonus rates, at least to start with.

SHRI SUNIL MAITRA : Are you aware
that when the LIC Bill was being debated in
this House in the year 1956, the All India
Insurance Employees’ Association had sub-
mitted a memorandum to the Government
of India, which was taken up by no less
a person than the late Shri Feroze Gandhis.
In that memorandum the All India Insu-
rance Employees’ Association had requested
the Government to make the Branch unit
as the servicing unit, not the divisional

office or zonal office, which today, in the

matter of decentralisation of LIC, has al-
ready been introduced. There is complete
decentralisation, You must know rhe mean-
ing of decentralisation. By that you mean,
from the stage of underwriting a proposal
right up to the stage of payment of claim.
Now all those stages are tackied by the
branch office. So, there is already decen-
tralisation in the LIC now. It is in the
process of being done for the last two years.
For your information, you may check it up
from the official box.

SHRI JANARDHANA POOJARY : So
far as the efficiency of the service is concer-
ned, it has not come to the satisfaction of
the people of this country, to the expecta-
tion of the people of this country. Like in
other organisations, in the LIC also the
quality of service has gone down. There is
no doubt about it.

So far as growth of business is concer-
ped, there has been no spectacular perfor-
mance, Shrimati Geeta Mukherjee said, 1
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did not say it, that the Unit Trust has done
very well.

We have to render better service to the
policy holders and there should be close
monitoring. All these things should be
taken into consideration... (Interruptions).

A responsible committee like the Public
Undertakings Committee has given its
verdict, The Era Seziyan Committee went
into the matter in delail, toured the country
obtained evidence and after evaluating the
performance has come to  the conclusion
that there  should be an independent
organisation, there should be decentralisa-~
tion. These are the recommendations that
have been given.

SHRI SOMNATH CHATTERIJEE
Decentralisation would meen  functional
decentralisation.

SHRI JANARDHANA POOJARY : So
far as the functions are concered, there will
be decentralisation. There is no doubt
about it. Is it the stand of the hon. Members
that there should be decentralisation.?

SHRI SOMNATH CHATTERIJEE :
Yes, so far as power is concerned,

SHRI JANARDHANA POOJARY : Are
you for centratisation or decentralisation ?

( Interruptions)
-

An important  advantage of this re-
organisation is that, instead of the present
four-tier set up-Central Office, Zonal Office,
Divisional Office and Branch Office-which is
wasteful and coumbersome, a three set-up
is contemplated, where there will be the
head office, divisional office and branch
office. Then it will be more compact.

SHRI SUNIL MAITRA : The only
effect will be that your Board  will be
transferred from Bombay to Dethi. That is -
what is intended by the Bill. You are not
informing the House correctly.

SHRI JANARDHANA POOJARY : Shri
Chatterjee is an eminent lawyer and he
knows how to argue, He wanted to trap



421 Life Ins,

me by asking, after this measure comes into
effect, what will be my stand, how many
branch offices will be opened and how
many more people will be covered, I want
to make it very clear at  this juncture that
if the employees and the management do
not penetrate into the rural areas, if they
are not going  to expand business, if they
are not going to be useful to the people of
this country...

SHRI SOMNATH CHATTERIEE :
Then the LIC would be abolished :

SHRI JANARDHANA POOJARY : No
abolition. Their performance will be review-
ed. It is not a  question of once again
going in for  rationalisation. I will make
it very clear that it is the  responsibility of
employees, the management, even of the
union leaders, to  go in for expansion of
business. It there is more business, which
requires more branch offices, if it requires
more employment, it will be  given. Other-
wise, if there is no  busines, no expansion,
there will not be any moie opportunities
for further emplorment. So, they should go
in for more business and for expansion, I
want to make it very clear that Government
is very serious on this point and that we
will see to it that business  penetrates into
the rurdl areas and more expansion takes
place. That is our intention.

with this measure in
order to serve the people of this country,
to serve the policy-holders, at  the same
time, to give more employment upportunities
and promotional avenues. That is also one
of the factors,

We have come

SHRI SOMNATH CHATTERIJEE : Are
you going to improve the service
conditions ?

SHRI JANARDHANA POOJARY : We
have been improving  them ; there is no
doubt about it. If I compare them the
employees in other  undertakings, if you
want me to do that...

SHRI SUNIL
compare them with the
they are getting Rs. 390
stage...(Interruptions).

MAITRA : If you
bank emplovees;
less at the first
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SHRI JANARDHANA POOJARY :
There is a complaint, it “'has been alleged,
that the LIC employees 'ste living in high
wage islands; this is the complaint we are
receiving. We are not touching this now.

SHRI SUNIL. MAITRA : If he does
not know the facts about it, is there any
rule to shut him out ? If there is no rule...

MR, CHAIRMAN : There
rule to force him to say anything,

is also no

SHRI SUNIL MAITRA : Then why is
he saying that ? Is it fair ? He is not aware
of the fact, He said that the LIC staff is
getting more than the bank employees.

SHRI JANARDHANA POOJARY :
We are not at all against the employees.

(Interruptions)

SHRI SUNIL MAITRA ¢ In the first
stage he is getting Rs. 69 lacs Is he aware
of it 2 And he is saying that LyC employees
are getting more.

MR. CHAIRMAN : He has not said
that they are paid morethan the bank
employees.

SHRI SUNIL MAITRA : How does
he say about high wage island ?

(Interruptions)

SHRI JANARDHANA POOJARY : I
am not yielding. I  have yielded to him
earlier, but now I am not yielding.

Now, my point is, we are not against
the employees. On the contrary, we are
for the employees. As I have stated earlier
when Mr. Sunil Maira  has pointed out, it
may not be palatable to some of the union
leaders, but I can say that this measure is
in the interest  of the employees. Not only
that. We are  always talking about the
organised sector. I  appreciate. I have seen
in the newspapers this morning one news
jtem that they are to organise this unorga-
nised sector also. We have to do that, I
appreciate it; But if we have to say that
we are for this institution or corporation
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and everything is for employees, there we
do not agree. These institutions are for the
people of this country, particularly the
weaker sections, Then only we have to take
into consideration  this  organised sector.
Let them not be under the impression
that these corporations are msant for
employees only. It is not the iatention ;
even 1 don't think that it is the intention
of the people of this country, This is why
I have stated it and I went to make it very
clear also that we are not, antit-labour, we
are for the employees of the organisation
also. We will take care of them also and
according to me, it is  the interest of the
employees, the policy-holders and also in
the interest of the efficiency of the
organisation, We  want to  give a better
service. That is why I have come with this
measure. Thank you.

MR, CHAIRMAN : 1 shall now put
the motion moved by Shri Janardhana
Poojary to the vote of the House.

The question is :

“That the Bill to provide with a view to
the more effective realisation of the
objectives of pationalisation of life
insurance business, for the dissolu-
tion of the Life Insurance Corpora-
tion of India and for the establish-
ment of a number of corporations
for the more cfficient carrying on
of thesaid business and for matters
connected therewith  or incidental
thereto, be  referred toa  Joint
Committee of the Houses consisting
of 30 members, 20 from this House
namely :—

(1) Shri Satish Agarwal

(2) Shri M. Arunachalam
(3) Shri Dileep Singh Bhuria
(4) Shri Mool Chand Daga
(5) Shri Nurul Islam

(6) Shri Bhiku Ram Jain

{7) Shri Kamal Nath Jha
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(8) Shri Ghayoor Ali Khan
«9) Shri Sunil Mailra_
(10) Shri K, Mallanna
(11) Shri Braja Mohan Mohanty
(12) Shri Kusuma Krishna Murthy
(13) Shri Ram Pyare Panika
(14) Shri Janardhana Poojary
(15) Shri Ram Lal Rahi
(16) Shri K.A, Rajan
(17) Shri Ratansinh Rajda
(18) Shri M.S.K. Sathiyendran
(19) Shri Natvarsinh Solanki
(20) Shrimati Sukhbuns Kaur
and 10 from Rajya Sabha ;

constitute a sitting of
the Joint Committee the quorum shall be
one-third of the total number of members
ol the Joint Committee ;

That in order to

“That the Committee shall make a
report to this House by the last day of the
first week of Budget (1984) Session of Lok
Sabha;

that in other  respects, the Rules of
Procedure of this House relating to Parlia-
mentary Committees shall apply with such
variations and modifications as the Speaker
may make; and

that this House do recommend to Rajya
Sabha that Rajya Sabha do join the
said Joint Committee and Communicate to
this House the names of 10 members to be
appointed by Rajya Sabha to the Joint
Committee."’ :

The motion wasadopted.
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14.43 hrs

CRIMINAL LAW SECOND
AMENDMENT BILL

AS PASSED BY RAJYA SABHA

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : Mr. Chair-
man, Sir, T beg to move:

“That the Bill further to amend the
Indian Penal Code, the Code of
Criminal  Procedure, 1973, and
the Indian Evidence Act, 1872, as
passed by the Rajya Sabha. be
taken into consideration.”

Sir, the growing number of dowry

deaths, particularly in  Delhi, has been a

matter of serious concern to  the Govern-

ment. Sustainsd action on different planes
legislative, administrative and social —is
necessary to meet the situation.

The Dowry Prohibition Act, 1961, as a
punitive measure, has not proved effective,
Comprehensive changes in  that law on the
basis of the report of the Joint Committee
constituted to examine the working of the
Act are sparately under  the consideration
of the Ministry of Law. The general
criminal law at  present does not contain
specific provisions to deal with a situation
in which a woman is  subjected to harass-
ment or  cruelty for inability to meet
demands of her in-laws and it is often as a
result of such  harassment that a woman
is driven  to committing suicide. It is,
therefore, considered that  effective and
deterrent provisionsbe made in the law to
deal with cases of cruelty and harassment
s0 that the process that sometimes ends in
tragic death can be  checked in  its early
stages,

The Bill thus seeks to plug certain
loopholes in law and is limited in scope. It
is not based on the recommendations made
by the Joint Committee on  the working
of Dowry Prohibition Act, The proposals to
amend Dowry Prohibitfon © Act js.as ]
stated arlier, at an advanced stage of
considetation and  efforts are being made
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to bring the Bill before Parliament as
early as possible.

The BIil inserts a provision in the IPC
to punish the husband ‘'or any relative of
the husband of the women who subjects her
to crulty with  imprisonment for a term
which may extend to3 years and fine.
Cruelty is defined as  wilful conduct which
is of such a nature  as is likely to drive a
woman to commit suicide or to cause grave
injury or danger to lifs, limb or health,
(mental or physical), of the woman and
harassment of the woman where such
harassment is with a view to coercing her,
or any person related  to her to mest any
unlawful demand for any property or valuable
security or is on account of failure by ber
or any person related to her to meat such
demand. To make the provision effective
the offence is being classified as cognizable
and no-bailable, but  the police will take
cognizance of the offence only if the
information of the commission of the
offence is given to the  officer-in-charge of
the police station by the person aggrieved by
the offence or by any person ralated to her,
or in the absence of any such  relative, by
any public servant o1 such class or category
as may be notified by the State Government
in this behalf. This provision will cover
cases of cruelty on  account of dowry or
otherwise.

The Code of Criminal Procedure is being
amended to provide for compulsory post-
mortem in all cases where a woman
commits suicide or dies in circumstances
raising a reasonable suspicion that some
other prson has committed an offence or
where a relative of the woman makes a
request for such examination in case of her
death within seven years of her marriage.
This provision will help in finding the cause
of death of the women, in apprehending
the guilty and in the proper conduct of such
cases in the court,

In order to see that such cases are not
hushed up, it is being provided that in all
cases where a women has committed suicide
or has died in circumatances raising a reaso-
nable suspicion that some other person has
committed an offence within seven years of
her marriage, an inquest will be conducted,
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Another important provision made in
the Bill relates to the law of evidence, which
provide that where a women has committed
suicide within a period of 7 years from the
date of her marriage and it is shown that
her husband or any relative of her hausband
had subjected her to cruelty, the court may
presume that such suicide has been abetted
by her husband or such relative ol her
husband.

Government are aware that a social evil
of this kind cannot be eradicated only by
making the criminal law more stringent but
it is hoped that the changes proposed in the
Bill will help in creating a situation, which
will curtail, if not completely stop, the inci-
dence of dowry deaths. I hope, this Bill will
get unanimous approval of the House.
Thank you.

SHRIMATI SUSEELA GOPALAN
(Alleppey) ; I am happy, at last, the Govern-
ment has come forward at least with a piece-
meal legislation to deal with the after-effects
of dowry because dowry deaths and harass-
ment emanates from the evil system of
dowry, That is why when there was an
increase in the incidents of dowry deaths in
Delhi, Shrimati Dandavate brought a Bill in
this House and asked the Government to
pass that. But because the scope of that Bill
was limited it was given to the Select Com-
mittee and it took two years for the Com-
mittee to present its recommendation. That
recommendation was brought in this House
one year and four months back. Dowry
killings and harassments and so many
effects of dowry are the result of pre-
vailing understanding of the Society and the
prevailing out-moded ideas in the society.
That is why we thought of a Bill not only
to deal with dowry deaths but also to deal
with the system of dowry—how to do away

with this system, That is why we have gone

in detail. I was a Member of that Com-
mittee, We have toured all over India Finally
we have presented the report having wide
implications. Without bringing a compre-
hensive Bill, I do not think this piecemeal
legislation will help. I do not think you will
be able to curtail incidents of harassments
and dowry deaths to the country. Why I am
saying this is because dowry deaths are
increasing in the country. In the capital city
itself every twelve hours there is a dowry
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death, Previously this was actually happening
in the Northern India. Now it has spread
all over to the various strata of society and
all ovet India - Karnataka, Andhra Pradesh
and even in Kerala whereit was quite
absent. We are getting reports, At least one
or two incidents have happened these days.
It is spreading like an epidemic. We are
unable to deal with it.

Formerly this system was with the feudal
landlords. Then it came to the middle class
people and it has now gone deeper even to
the working classs. It is spreading like any-
thing. So, how to deal with this because
dowry deaths, killings are increasing ;
harassments are increasing ? Generally
parents are considering gils as a burden.
That is way not only there is harassment or
killing, but they are selling them like any-
thing. You «can buy and sell 8 woman.
Hundreds and thousands of cases are happe-
ning. I know in my own Statc Arabs are
coming and are having temporary marriages.
They take away the girls and after six
months or one year they are being returned
ruined. Nobody is looking after them. Parents
are not to be bothered because they, other-
wise, have to give dowry and get them mar-
ried. In the name of employment, agents are
coming. Parents are prepared to send them
with them. What is happening ? These gitls
are taken to brothels in Bombay, Delbi and
other areas, Some of them are sent abroad
also. This is the evil effect of dowry. This
has catestrophic effect in this country. Many
surveys have been conducted and studies
have been made, Studies have revealed in-
debtedness of the peasantry is increasing not
because they get loan and are spending it
for their land or anything., but they are
taking these loans for the marriage, for giv~
ing dowry and also for celebrating marriage
and for luxurious marriages, Eveu for the
healthy development of our economy, the
system of dowry will have to be eradicated.
That is a must. What is the thinking of the
society in the country ? You might have

read the recent judgement of the Delhi High
Court.

You have got a Bill of 1961, a useless
Bill, You passed a Bill which was never used
for the benefit of women.

What does the High Court Judge in
Sudha Goel case say :
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“It may be that in September or
October, the mother-in-law or some
other member in the family may
have told the deceased that in case
she gave birth to a male child they
would expect a fridge and a scooter
and some cash. It is customary in
the Hindus that on the first deli-
very of a child, particularly on the
birth of a male child, the parents
give presents.

“The in-laws or husband may have felt
the need of a scooter and a frigi-
daire and, therefore, wanted the
deceased to demand a frigidaire and
a scooter.., This evil is in vogue in
our society since time immemorial
and shall take time to be curbed.”

You see, what is the understanding of
even the learned judge about the demands of
presentations. He says, it is a gift, If that is
qais thinking and if a casc comes before him,
will her accept the view point thatit is a
dowry ? You are going to deal with the
murder. Will a judge who considers demands
for gift as a customary think that the dowry
is a motive for murder ? Then, how are you
going to deal with these dowry deaths ?
This is the attitude of the judges even.

What about the police ? What about the
doctors ? There are several instances to
quote. 1 myself have written to the Home
Minister three letters last week, In many
States police and other authorities are taking
an attitude against the victims. I have
referred several cases to the Govt. When a
lady is giving her dying decclaration, the
policemen and even the doctors do not take
it seriously. There was a specific instance in
Tamil Nadu wherein the a doctor advised her:
“You are an Indian woman who is always

~ known to save her husband even at the cost
of her life, Why do you give a dying decla-
ration against your husband ? Any-how. you
are going to die. You save your husband.”
This was the plea from the doctor and the
policemen. This is the society in which we
are living. How are you going to deal this
problem with this piecemeal of legislation.
Do you think so ? Actually,
even the peresent legislation is going
against the interests of women. I can cite an
example in the Kerala Bigh Court, A Chris-
tian lady filed a suit against her father-in-
faw to get her dowry back. It went before a
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famous judge who is known for his very
progressive judgements, Mr. Justice Khalid. .
He considered what was said in the Dowry
Act: Giving and taking dowry is
uplawful. Then, how can you demand the
money back when you have given it unlaw-
fully ? So, the judge did not go into the
details though he was a very progerssive
judge, This girl has got only this dowry
right. She has no property right. If this
dowry is denied to her, what will happen to
her. Her entire means of livelihood is lost ?
The judge did not go into the social aspects
of the question, If such a decision comes
from a judge who is known for his progres-
sive judgements, you can understand the
bias againat the females in the country, This
is a society like that. How are you going to
deal with these cases with this piecemeal
legislation ? That is why, we want a compre-
hensive legislation to be brought before this
House. We have recommended that there
shauld be family courts. You are saying that
family courts are to deal with family issues
and issues of such nature, and not criminal
cases. But I am asking why can’t a case that
comes to the family court with regard to
harassments he tried there. The jurists are
also there. I think, sometimes conciliation
is possible even in cases where harassments
are involved. Can’t it ‘be tackled by a family
court ? The present courts never go into the
details of the question. They depend on the
lawyers. If he is a good lawyer, he can argue
before the court with strong points. Only
when you go into the details of the ques-
tion, many things are revealed. Even in this
legislation’ there is a big lacuna. It is a good
Bill ; I welcome it. But still there is a lacuna
because you are mainly depending, for the
implementation of the Aet, on the parents
and the blood relations. You might have
heard a case of that girl who was in the
mental hospital, Shahdara. Her name was
Kamala or something like that. Did any of
her relatives go there and enquire about
her ? They were not bothered. They thought,
“This is a burden”, once she is disposed of,
they are not bothered about her. There are
so mapy instances where many of the girls
went to the husband’s house ; she was very
badly treated, ill-treated and harassed and
she came back to her parents house saying,
«I do not want to go back”™. Now the
parents persuaded her to go back. This is
the attitude of the society and you are
depending on them.
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Where is the provision in this Bill to
. take help at least from the Women’s
Associations of the social welfare orga-
nisations? You say that with regard to the
cognizable offence, there is a provision that
the public servants can give complaints.
Who is the public servant ? The State
Government ‘has to notify. In every nook
and corner of this country, this is happe-
ning and so many organisations are working
for this. Will that be notified by the State
Government ? I am afraid this is not going
to help you. You can therefore specifically
mentions the recognised women organisation
or a social welfare organisation working for
the benefit of women or championing the
cause of women. They can be invol-
ved in this_. The provision of public servants
as such is not going to help them in any
way.

15.02 brs. ..

(SHRI R. S. SPARROW in the Chair.)

Many directives and orders were given
by the Central Government to the State
Governments. In Rajya Sabha, the Home
Minister has said :

“To combat the menace of deaths,
instructions were issued on 22,7 80
to all the State Governments and
Union Territories that investi-
gation should be conducted in all
cases of attempted suicide or
death in suspicinus circumstances
of young married women, during
the first five years of their marriage.
Such cases should be investigated
by an officer not below the rank
of Deputy Superintendent of
police and the post mortem should
be done by a team of two doctors,
The disposal of the dead body
without post mortem should not
be permitted except with a no
objection certificate by the police
and the public should not give such
a certificate unless the dead body
has been secen by the parents or
guardians or other tlose relations of
the bride side of family.’

Do you know inhow many State
Governments, these  directives have been
obvserved ? It is not being observed in any
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State. At least, to my knowledge, it is not.
Even in Kerala, I npoiated out
and wrote to the Home Minister
last time. One year after the marriage, a
girl was killed. The brother of the girl
complained that the body was disposed of
before they came. They were staying
nearby. Even then, they were not informed
Iwrote to the Home Minister to take
action againt the police officets if this
directive is handed over to them. 1do not
know whether the State  Government has
received it or they are not bothered. But
any-how, it was not answered, Last week,
as I told you, I have given three instances.
They are complaining that the police people
are not taking any action, The
Government is  complacent. Why do you
not bring this provision which you have
given as directives to the State Government
it this bill. Why did the Government not
find it possible to incorporate this provision
in the Bill itself ? The body of the victim
should not be disposed of before her parents
come and see the body. Even in the post
moriom cases, what is happening ? It is
good that the post mortem should be done
whenever there is a suspicious death. But
on most of the occasions, even the doctors
ace on the side of the accused, This is
the reality. So, it should be provided that
the body should be  disposed of only after
the parents come and see the body. Then,
they can at least raise an  objection. If
that is not done and the hbody is disposed
of earlier, how can the post mortem
report be used for the conviction of the
accused ? This is not possible.

You say that the Government has given

a directive. But it has never bsen obser-
ved by the State Governments. That too
is not incorporated in this Bill. You can

incorporate it in this Bill at least. Only
the provision relating to the post mortem is
there and that is that the post mortem must
be done. But the provision that the body
should be shown to the parents and that
the body should not be disposed of before
the parents arrive is not there in the Bill.
That is a very big lacuna in the Bill.

What I say is that if we have to make
it a pucca legislation, one of the most
important things is to iavolve women’s
voluntaty organisations in this so tbat they
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can case raise some objection. When a
woman dies, why it is necessary that only
the parentes should complain. If you may
say, neighbour, sometimes 'due to enemity,
the neighbour may use it. That is why I
say that a recognised women’s or voluntary
organisation working for the benefit of
women should have a say in this.

Then, with rcegard to family courts,
you have said that there is a special court
functioning in Delhi. That is because the
Supreme court has given a directive. But
that is not sufficient.- That is not known
to everybody. That is not helping the
people.

dowry cell, what is
happening there ? Have they got any
staff ? So many cases are there, The
dowry cell which is working in Delhi is
actually under-staffed. Many of the cases
are pending and they are unable
to perform  investigations. You say
that there is one in Delhi. In all the
States, it should be there. You say that
you have given a  directive to form these
special courts in all the States. But nothing
has happened. What is the use of this
directive ? It is aways easy to incorporate
it in the Bill and ask the State Governments
to form family courts so that all the cases
can be dealt  with in those courts. That
will be easier. Even now the Government
of India is taking about that. I do not
know how long it will take, I got a reply
from the hon. Minister that it is under
active consideration of the Government.
He cannot say when this  will be done.
That is the state of affairs,

With regard to

With regard to setting up of the women’s
Commission also, Minister will  say that
this is not a remedy for everything. But
I tell you that these are the recommenda-
tions of the Committee on the Status of
Women. They gave the report in 1975. It
is a very good roport that they have given.
In that report, they have suggested changes
in many of the laws with regard to women.
T do thiak that the Government is serious
about it. Oune of the recommendations is
about ‘the Women’s Commission, Why
do we want the Women's Commission ?
It will sec that all the protective legislations
as well as social legislations for the beaefit
of Women.are fully implemented. If all such
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legislations are not fully implemented, where
we have to complain ? Bven in Parliament,
you give only § or 10 minutes to speak.
Are we bere to Complain their about this ?
But if there is a statutory women’s commis-
sion, we can point out these things to them
and ask them  because, as a statutory
commission, if they give directive to the
State Government, and the Central Govern-
ment, of course, they will have to imple-
ment it. This is one thing which we wiint
in the lines of Backward Classes Commission.
You can constitute a Commission in the
State as well as in the Centrs. We do not
say that this is a solution for everthing.
But we are in the fieled. You know we are
propagating against the dowary system it-
self, the evil effects of that, for the last two
monts. . .

You ask the Prime Minister, About
S lakh signatures she might have get from
our All India Democratic Woman's Associa-
tion asking her to pass the dowry
legislation and also a common law for
women. S5 lakh signatures were sent to
the Prime Minister, :

We had waged a very big campaign in
the country and in Kerala, we went into
the countryside,  into the villages,
everywhere, in every village, and
wo could sec hundreds of dowry victims,
harassed. Thex are struggling for life. 1f
this is the case in  State like Kerala
where the literacy  is 709, and where they
have the property rights also, then, what
will be the state of affairs in other States ?
Everywhere, all the sections, Muslims,
Christians ; everybody, is coming forward
for the banning of this evil,

Will the Government rise to the
occasion ? You are afraid of the conser-
vatives and  the vested  interests in the
country. If this was the attitude bf the
Britishers, would there have been a Sati
Abolition Act ? Likewise, the other Act, the
Widow Remarriage Act ? Many Acts have
been passed. There was stiff opposition from
the conservatives and the vested interests
in the country. But we could force them
topass. On dowry legislation, all the
women’s organisations are united together.
Weare demanding it and there is lot of

. anxiety among the women in the country

and also among  ali the people who are
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interested in the  welfare of the country.
They wanta legislation to curb this evil
system of dowry. ‘

With this piecemeal legisiation, it would
not be possible to  deal with cases and
judgments  after judgments will come
against womea because your own laws
which you passed to protect women will
be used agrinst them. The Government
will have to realise this and pass a pucca
legislation.

Never before a Committee might have
given such a recommendation unanimously.
Very little amendments and dissenting notes

are there. We were fully agreed. All the -

sections, all the Parties are agreeable,. We
worked, on this because this is aa evil
which has to be eradicatéd, That is why
we requested the Government.

We support this Bill.

Also the lecopholes in the Bill have to be
plugged and also some help to the social
welfare organisalions should be there in
the Bill and immediately the other Bill,
Amendment tothe Dowry Probihition
Act should be brought before the House.

sheeit fawr Asqafe (Faoraarsy) -
gy 7EreT, g8 $wq & fag aww
fear ¢, sa® fau w9 @ g @
e &f dvve aEde faw s €@
g ¥ g=vege fear R I9ST gweq
T § TOF J19-A19 O LW WY [T
wiglt g | wfgmr @ & A for
ERFY ATAR FAT g IaAT WX WAy
w wraw A grar @ | ¥ g g A
g fo afgarsi &1 sraees g% (e &

T § 1

o qv wx wr (qreRr) oW,
IAET IR F@r g, WiET IJAET
wfgaral ¥ guear & I F qar far
A

sitaelt fawt domafer gt 3w &
wag A agy AT W Al Am Ay
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W gt A i aq AW
T A et ds w1 ww
FT 57 § 1 Afgwr AF ¥ A § wg
giFaY amw & m gua =« W,
ot gwrr ¥ wfgare) 9T e @
g fag aw &1 sgagiy IR qQ
@r § sas wt g9y fearor <@g d,
I A AT IGH AW A TO wY Q
§, w1 adi a9 I9¥ graw ¥ g9 7
@AWY K quar gl g fw
| ¥q7 T G & ? afgere & amg
WHARE IWAE w1 Fgfeal
& A I7 $T IT* q19 9 firqr Irav
gfaw a7 st §, o W FRET R
ot it  fFeawifafafady @) gfew war
FW &, TEHIT W1 F@T § AR gAY
T &TaT § 1 gF faw aga are T AW
& | oifaariiz & off #7 3W § X a¥a-
fagt & M v 3@ &1 FfFR Sar war
7N ora DT A SR ¥ guwrdr
AR W A § 1 AfFEA Wi Aw &y
afgare et wfgaig 447 & ot ghwy
1€ # et & 1 gw. wArgAt & g F
W - frodkas ww fad | g oEw
syefrde faq 1 g@d fan g¥ gamr
FT FETET TE AT | FHI T gATT AT7
FTt § faa ara w3% | Afwa gawT =T

| v ¥ Truw ) Adt g & 7 e

fog $© 7 B ATIH FIAT IE W, W
9T TRATTAT ¥ IEY qyawr g |

Tradr sfgfaws faer amed g &%
faar | swT ST v Afgaat @ aew
FET Q1 | Ag WE Afgar #12 # st
¢, @ w1 g & Frar @Y FE A qret
2, Su aww A€ wex Fr 1 AT
FAT A W WA ¢ ? AW F /Y
A AT, B gErRAr ! g ¥
afy gwa w1 gwrd & fog o
wieaffon fas a0 wagd wr ? - afk
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ey # e Afgaral AT axg @
AT AV uF T a@ F1 whwEfaa
fas gww & q@r [fgw 1 g7 awrH
§ feagee wifsw 1 fradwe % faeeft ?
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wfgaral # @AT $T AR TATT T A
TR I 49N ¥ fau e FT 1 57 weRt
& arq & o faw & awdT w7l g

&t waitw dwere (wage) : fawren,
gH oY AUST gHGT FWQ@ &, 9T AW
ATHIT A Gt , g0 war w3 ?

SHRI N.. K. SHEJWALKER
(Gwalior) : Mr. Chairman, Sir, thank you
very much for giving me this opportunity,

This is a very serious problem. I hope
the hon, Members who are present here
will at least be serious. These who are
not here, I do not say anything about them.
Hese tho problem is more of the society.
There is a famous saying that the social re-
forms cannot be brought about merely by
legislation. 1t is ture that the law has also
to be in confermity with the society. That is
why I say thata mere making of the
laws will not bring about any change.

1 am really surprised to see the sister
on this side who has aleady pointed out
that there was a Committee formed in the
Houe to examine the question of the
working of the Dowry Prohibition Act,
1961. This Committee reported back on
11th August, 1982, Rather fortunately,
I should say, the entirc reference was in
connection with an amending  Bill ; it was
a sort of a recommendation which that
Committee had to recommend in coonnection
with the Dowry news,

Our revered Ranga Ji wanted to know
actually about the members of the
Committee. Of the 21 Members on the
Committee, 17 were the honourable lady
Members while only four . were the
honourable male Members. The Chairman
of that Committee wasa lady hon.
Member, Shrimati Krishna Sahi. The
Committee had given its recommendations
after touring throughout the country and
after taking. a lot of evidence and after
taking a lot of troubles, that Committee
made the recommendations in Chapter No.
3, There are various recommendations,
As usual, they contained two parts  in that
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" Report—-one part consits of speciric recom-
mendations up to 3,37 and the other con-
sisted of general recommendations from
3.38 onwards to the end.

Sir, I would not take much time of the

House by going  through each  and every
recommendation. I do not know whether
the hon. Minister on behalf of the

Govornment can say whether they agree
with these recommendations or not and
what are their proposals in this connection.
the frince of
providing two

Sir, it is merely touching
the problem, We are just
things in the preseat Bill, One is that you
are defining what ‘cruelty’ is and secondly,
within seven years if there.is some sort of
suicide then police is to have compulsory
. post-mortem  cremination and the offence
has to be  registered, For such a short
matter I do not know  why they had to
wait for such a long time to  submit their
report. When the House realised in 1980
that some changes are to be brought about
then this particular amendent should have
been brought three year before. Then the
Committee’s report had been  submitted in
August, 1982 and there was ample time.
(Interruptions)

MR. CHAIRMAN : Order. Order.

SHRI N. K, SHEJWALKAR :1I said
earlier that it is a very serious matter. I
rermind the hon, Minister here that I
wrote to him a letter in connection with
the Bombay Gujarati doctor’'s case. 1 had
attached all the documents along with my
letter. She was a doctor, earning lady, and
she had to commit suicide after 7 years—
not within seven years, the reason being
demand of dowry, That was love marrige,
({nterruptions)

The Committee has suggested definition
of ‘dowry’ again The whole problem is—I
beg to be excused—and I asa male, of
course, take the responsibility for the whole
society which our l]ady members define-in
two different parts. Can I put one straight
question ? Who is  the mother-in-law ?
Is she also a male member ? In most of
the cases the experience is that  mother-in-
law insists on dowry. The mother-in-law
not only insists but also compels the
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husband of the poor girl to live separately.
It is wrong ?- At the beginning I submitted
that I take the responsibility but the insti-

gation or  one of the greatest cause is
mother-in-law who is  also a -lady. So,
why do you look at this problem as

‘male’ or ‘female* ? It is a social problem.
You have to look at it as a social problem
and, unfortunately social thinking of our
Hindu society particularly has gone from
bad to worse.

Sir, there are two difficulties. It is not
inerely an economic = problem, What
happens is that a girl living separately
from her husband’s houseis looked down
upon by the society. Sir, when I was
working in the Committee one of the elderly
members put & nice question which was
not takeh seriously, he said that if you
want to have a proper divorce law'"* then

ifa divorcee wants to marty another
woman, put a condition saying that he
should marry a woman who has got as

many childeren as he has got ; otherwise,
the marriage will not be allowed. So,

kindly consider this suggestion. This is
my submission,
Now, another thing is this. In respect

of even ladies, if they arc asked *‘Will you
like your son getting married to a widow ?
the lady will say, “No’. If you ask her
whether she would like her son to marry
a widow or a divorces, she will flatly say,
no to it. This is what happens, Why ?
Because, our social concepts and all these
things are absolutely misconceived, So,
unless these radical changes are brought
about in our society, no amount o laws,
that you create will solve the problem which
we are facing. We have to start from our
homes. That should be our approach.
Why should the lady lose all confidence
in herself ? She should have all confidence
in herself. So. if such things happen in
society, they should be condemned by all of
us. Please excuse me for saying this : There
is a particular complex which is built up in
the behaviour of our society for
centuries together. Women feel that they are
helpless without men. Why should this be
80 ? My sister has been saying this : Always
women depend first on father, then on her
husband, and then on her sons,
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If Manu has said any such thing I
totally disagree with that view. I do not
agree with Manu, Why should there be this
sort of complex at all in anybody’s mind ?
We should remove this sort of complex from
one’s mind. Why do you want to say that
you are unequal ? Why do you want to say
that you can be surrogated or subordinated ?
Why do you feel that way ? These attitudes
should be changed,

And so far as this legislation is concer-
ned, after all, why should it be put as seven
years only ? After all, what is ‘Dowry’ ? It
is not properly defined. Dowry means money
or anything else which is given at the time
of the marriage. Suppose, something like
this happens. Ten years after marriage, I ask
my father in law, ‘please give me one lakh
of rupces ; I want to purchaseacar ;
otherwise 1 will drive away your daughter,
my wife ? then, is it Dowry ?
or is it not Dowry ? Therefore,
why shouid we put this condition of seven
years, I request the hon. Minister to consi-

der this point and I hope that when
he replies to the debete he will deal
with this point wichl have raised,

Why should anybody say, ‘unless you give
me money, I will drive away your daughter.
my wife ; I will drive away my children, ?
This attitude should be condemned by all of
us, You can define what Dowry is. If there
is any unnatural death, or suicide, or burnt-
deatb case, such a thing should be properly
investigated, Why should there not be a
post-mortem in each such casz ? What is the
harm in having it 7 Post mortem should be
there. It is very necessary. That evidence is
a must. That evidence should not be allowed
to be destroyed, In villages there have been
occasions when there are no doctors ; the
body is lying like this for 2 daysor 3 days.
Post mortem should be ordered and the case
should be immediately looked into.
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I appeal to you that you must provide
proper economic  security to women. At
least in the case of many of our women,
what happens ? Because of economic
reasons, the. poor lady has to suffer. Neither
her husbard nor her father is prepared to -
help her. And she at Jast has to commit
suicide. Why can’t you think of giving some
sort of 8 pension to such anm unfortunate
women? In my view, the Government should
take this responsibility. Let it be a burden
on the society. After all, the money with the
Government is of the whole society. I do
not mind if there is a burden on the whole
society for this cause. Let it be there You
should make a legal provision for providing
some economic help or some sort of pension
to a women who has no income of her own,
the lives apait from her husband because of
harassment and other things, and the father
is not prepared to accept her. Let her live on
that pension. Let the society bear that
burden. What is wrong in that ? This
suggestion may not sound well at the first
outset, but today what else is the wayout,
My sister said that we could not change the
society.

SHRIMATI SUSEELA GOPALAN : 1
have not said that.

SHRI N.K. SHEJWALKAR : Very well
Iam also for that. But if not, let the
Government on behalf of the society take
the burden of such unfortunate Jadies,

Again, I insist that for God’s sake, you
don’t emphasise much on the weakness of
the ladies unnecessarily, bacause it will
further create a complex, otherwise our
ultimate aim to give equal rights and equal
opportunities to women will be too far away.
Let us create confidence in the ladies, that
they are equal to men in all respects, and
can do everything, We should not continue
to call them as poor ladies. If somebody.is
not keeping his wife, or kicking her out, we
should not fell shy of bringing pressure on
her for divorce. We should not allow that
woman to continue to sufter. Affer all that
man has also to get married to anorher
woman,

With these words, I conclude my speech.
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A Y § A et & Ar€ av w/awW
ar g1 fedard ®Y qwewl & 3T
& ¥ a8 sfearg et &, alwe w7
JIRAT FAT qEA &1 UF A IJAHT
aTH 7, gAAqE &9 gl ar @A
qEaEs fFar ®Rw & ;o A &
T a1 %3, d fwT 3% @i 19 AT AW
fearz gFear gt 71 a7 qfaw &
g A1 AT TTR FT A8T wgl A
Iae) gquE wgl & ¥ fow g &
Iq qHFIY AT A AT AFQE AT
Frow Igin forar o1 fe O Ffaw & o
FeF 7 &£ I 97 gg Faedad wrer
arg fr § aifag 73 & & frefe €
zafan & fade w1 sm@ar § s amw
€@ aTg &1 &7 g4 fmd 757 916
g% ag qifeq #7 &1 & azd adw
frdfe &, «TF FET 9T AT S |

tgr go feAT WiT 97 Fo @Y &%l
>
21

SHTAAIEl FIAT

Fag WY aEar g £ a@qw az
gfgasw a7 | @9 & FIIqT ASHI HT
W dEr d s AfEd sl wEAr
wrfey fs s1ad war AT 3 @R
grarfas {1 uadifas I o T 39
# feear & oY aga w3z § awdl 8

ga weal & arg & = faw &1 T
T g W1 q9F 97 AT wwE w2
g1

et wfwen e (I IWT
weg) : A7 fs I=1 wwarel & wEr &
¥ ofr wgr wrEat g e wfwgfar faw
7@ qeaw ¥ qrAr Wfgd | @ A I §
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fE saraz FHE St AT wEdzr st
faer oY T8 $FrgA @ AT AT IF 9T At
O ¥ are T °f | sawr foE 11
I 1982 F @ve W § qwr g€ o1
fafs qAeww ¥ fewiz AN g fw
wedl ¥ oedt ®1gT FATAT ARy | W
a1 arg g fw 26 gAE 1983 FT Q@K
fadf) Jaar gy ® AT A g
O® ST & ag AwIT ;A o @ fRar
a7 AT q91A gt N 7 Fwgrar F fogar
ot qwa 71 AR g faw <SiEmm @
w0 e § AfwT dar adf gorr 1 afag
I8 TET & FT g AW A AV®
F TN § WA qFT TI7 IHEUA
foar a1 g sar A 5 w7 Y& @
aw § ag sfgfaa faq @r s
dfw w9 z@ ax &1 wfad faa g
oE g1 F A1 ax ag faw  ad) smar
& | T FY AT gF TAT AG R

# us garg g AT g A0
JEAF ag g WX F ag qaar g fe
ag oY faq W WA § @A W
e 1@ FYAT AT W g fFogErd
wqrgz Fadr 1 o Feidduw 4 §
Sfickasr aft €1, zafaq @1 gzt
AT IAT ) IRy S FfRdaw |
¢ g arwrr gT A few agh Jw I
R 99 9T dgq HF10 | AfeT A
fasr @2 & 35 a7 780

& gar WY [T ARAY a0 ¥
fas 183 ATH 1980 &1 wr fwfaa«
A1 gHewe faw ) @@ W W #
geaa gan ar | faa fer ag Gegw
garr a1 I faT A ¥ B I@ wwy
¥ g wf Art o fag A e e
qr f5 g9 ¥ R ax AW fear §
Towt- &Y fir foeT Y wx ¥ mdy ¥ W
are ggd s feet wfger oY wwTeRy
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afcfeafaal & qeq et § w0 FoaT
TEATET FTF A IaFT @w o7 he-
wiEw fear are sk guR ww AW Aw
TFRATC WA & faqg a1 g ww IF
Ja Afgar F g iy o AP IA §
&% qiw g A3ty o@ @ s FHA
qra a1 1 | AfeT stror ¥ faw F A7
sgeqr WY AE % I

A Nfefaw ga 1961 wwau
1975 a% q& & dg dw g WE F
T FITT ¥ ywmia war T gEw W@
gfazes & war 1 foewr wE amEl ¥
wfgam areT #T G § AR zﬂﬁ
ara fosrad @ a1 W@ F

agf‘aaa‘rmﬁhﬁsmur
SEFT W 107 78 97 fF qgd 9y fasely
¥ ARAAT ade, o fowmary & AT
ur eede a1 f5 1975 ¥ faeelt & 350
g AERT AU JX IJFA Fgr 97 %
T HAT 7 W w¥ TEW FT A
wifgd | 97 gw s@ET IS gy W AN
N QY [araeas @war fr fwfaas o
aigdz fam NETHAT § 90 $7 | T
F1 gwAAT 0H 2 fr ag wama ag)
T g '

‘Gifts which are given before the
marriage. at the time of marriage
or after the marriage, whether in
the form of money, ornaments
or anything, would amount. so
dowry, but only if they are
giveh ' in  consideration = of
marriage.’ '

g IAT Y OF T T AW AW
wrarE A4 a4 | w7 ag & fe srw
FAX® aE O AT FIT Y wwAr @
FEFT F T AN § §5 v AW TR
Yaz A xw @ T R @I e
AT WTIT AT HIT FH TFER, FAY
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oo wlx w fafeqr w1 #ivv

w | AfeT qF ¥ fag® avd A
& T & w12 w7 wgAr agy § fw -

How can the things demanded after

the marriage be coesidered to

have been given in consideration
of marriage ?

A 9g THAEA AT aog § gAwEl-
W Arh Jfw 7 qx g & gFan
Ry Ay ag § fr et & awa wF
7 o &, Wit & r w0 A
EET wIAY, 9T qvEy, o Ho Ay )
T ER T W A Fwg ¥ T ISR A
gATE & strdY § | Y T qew wAT
# @Y ga7a fear gEF g F@ Y :

420 cases of death by murder in
Delhi in 1980-81, 568 cases in
1981-82, 619 cases in 1982-83 and

in 1983 (from 1.4.83 to 30.11.83)
there are 371 cases.

I

@it 1983 ¥ JAFAT qF AT FI
§ 371 ®7w & ¥ | ¥ Ay g fw AR
$Jsr 1A ¥ A § | TH YwArIEE
# T aFx § | AT T A0 AG A
oty qra® % majority of the cases of
causing death by burning-
20 99 & YFT 35 AW IW WY
Afgwrai S aq frag Nar g A qF
Fe iy, seqars § wree Afag | )
WU A s gma aw, Jag
7 fa2, agal &1 Wi @7 we | Wfeg
te Rt wifgg fr few 3w 3 wfgarai
FTHAATE W) W HFE e
feg gaw aga &1 & 1

i g & gme wadz & ax
e & o ¥dw a3 § s wwE g
T AT aga & F/w § v qar g,
QAT FA F AW G &, I o 7
g v & 1 g Hiforw v § wafea)
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F AW Y qgH 7919 | faedr w1 @F
&g qardr g g At - s qfgar
faa® uF SYer a=41 41 ag AlgwT TWAT
afafe & qra T gad e w77 6 w0
fa=ar Aa £, W g AT A TR
et g aar 3T oF faq a9 8 =«
IAET BT AT AT | EHTA AKX 7 YT
T A1 gArar A wgr 5 AR AT
fazdY w1 & TrAr, FQ AT wE AR
@ T &N | gw @ ozard dIwed
qAT gewr ¥ e # or gear
& | gfew agi af, agi aarar YW A
# w1 § §f agY wfgar qfaw amw
AT o€ | AT ATA F T AT FEOHTY
qfes &t ¥ s agi w€ A Trar fw ag
afgar uF s7T # T7ATAT T FIH S
ot

qfee F a4 & 17 IIAST AT
TaT | IAWY ATEY F/IE qE 6, g LA
frgd &1 3@ wraT T A1, IS A]A
AT A ) IFF AR FJAST AFT qfAm
Iy qT wHY T | AT HT FEEY Ag
fF 4z qT AR IaFT W4T X A,
afea gfew & 39 wfgar =1 w21 fe qa
AIY F) T TS § gETAY )

Do not allow this organisation to be a
party to the whole case,

S B frar agr o gaT i fw
qigar 91X Iy §,

Why should we insist ?

9T QHoHTEHITo TN HI TE At
IqH faar Tar—

It was an attcmpt to commit mirder.

g w¥T w1 ff $w a1, Afew ITH
IEHT TIWHT ATCHGT T & TIT |
gg gai-aral faq qar war
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& agrar argat § e qfem T oy
WAAT Y, AT T IV §, A AN R F
£ 91T § € $) fazar w1 o A
e A, @ W, ',
Tatz &Y, sawT 39 A 1 0w o &
ar qT Sat )

¥q qeoq w3 & qw Yo arfwa
¥ arg xrg g€ N, 39X g F A A wm
wgr -5 ag aY gav 19 waqd &, o
T X7 w7 gy Istar wig¥ & 7 QA |

A argd Ay oA oA FAgd A

DA wAT | AfgArEt B FAEAT IR
LEt CUR Al

This is a very shameful argument that
was put forth by one of the police officers,

gz ¥ A T § ) ¥ A

ag qfaa Fr qdrege 1 WAT & i
wdizgs B, A7 s fawr Sl R

g1 & fasga =d &)

TR FEE—

wwy Tha faar, a7 ofa )

A TAT IA: T T AT

yrefe n

gedr T ¥ faer § —

&, AT, AR, T AQ

aq § areq & afesd o

ZAR AU ¥ OF FEAT E—

TETAAY AZIY TrATAW  TATAY |
drfraow ¢ A F &t @& fax
qT 97 fasred 1 g7 afgw G & wog
L I

I OF ga ei-qew § qAear agy
AQ, FAAT X aTAIfAS  SaweqT T

TR A a® gy A S g g
iy

¢ ™ b DN L L1 B SR

Wt T U wwndfe few TEd
9 A 9% § ) ¥fET  compulsory
rezistergtion of all the marriages aloog with
compulsory registration of all the things that
are given at the time of marriage. '

I AZ A § A qg FgA AWy
W #T A, AT FHIE 94T | I
a7 fawr | X gud  qg qErT W
2 5 avT foelt ot &Y T@d ww WA
& w3 § fawrer smar § o gawT sfaw
AT arfgd fr oY AF ag s aig
wrdt & gAg AFC A §, A AT A
1Y AFT JUN WA & At @A Aqv
wgh AT & S | awT 47 AT w0
2, 9a% oA 2 A SERT T N
qATa® 9T qTF AT A1EY | I TE@E
Ty Y IA% A gx ag Arfvaw &
arE @ T ) ag A faer & afi 8,
Ay fafawr shoT A § ompo
TTANIT &, 98 SUAEqT 1 APFT Srrqd
qTeT FTAA wArET &, & gfam e
UdEgE ATad AN AT AR § o

e foitd aré 8, SR oF &
w8l —

FEH FRE 38 gedz T R,
63 TWHE W 7 § aR wedgeT §
71 T®e ¢, AfeT I s d—
The Burcau of Research and Development
of Police had a survey. The survey report
is :

“that barring the exceptions, the
general attitude in the lower
echelons of the police towards
women on atrocities was not
different from goneral
masses.”

§ awr c@fed wgh § fe of
sfeat & st gk oF ser A farere
2 xafad o sEk aw afgand &
T3 Hfadter, I 9T ATy & ¥ oy
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Ry faw 3 § faw
WA T E ) I qF gAY,
Fguriaa ¥ ¥q F aRd g3 T
a1 @ g Wity 39 ax wEeE AT AW
9. @T &, AT @ ©w FW Y S
AN qra arar &, faa® fax, A AR
qrg € |

~ J9 ATEY B Ard) ¥ qIE uF WA
& 9T T ATEHT AAT AT & | AT
grg fer@ &1 &Yer 1€ 3 wg 5
IqwT aw AG Q1 WGy | gfrw wEST
)& var 9, v g w1 7 gt
| Syt #Y qW T feer w faaT | g
aw At & Wifgd, s giAe A
aw & &), qu o1 7w gF g @
awar § ?

All those who are in this society, who
sre the custodians of law and who are
interpretors of law are victims of our
traditional ideas about women, they can
never give justice to women. '
gudt wm & & gfewin aqgwsr
wifgr | ¥ FA FT AT FET
wifge, foed wfgard &1 qr sfas
fagr w1 @ | faeet S WEX F 9T AF
FIAAT FIE F1 sqgeqr Jg 3 foed
zg faa # 16 wfgenq agi =wd v
Fog ¥ AT TE ) TR daw F H s
frodtowar a1 & fasar dr X Fawy
Frograifesw & o7 feel & @)
FAAT FIE I T84 FE AMfg,
Fife T @ A@TE F WM A IR
FX ® furga & sv a3 1 AfFT i
g% €9 AR § WL gaeyr gl o TE
grafzamar @ R A vl aF Frf
e A¢) feaar §, @ el |Aifag o

W ¥ A g v w7 5B
7€) gre Tr wifew | dfwwz N
s arf\tm T wifgn 1w i

Y —
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ffeddesl oAEmd FUTi Ay
geaqd ¥1@ qg & i a@rferas -
frdma & Wt 79 sifew |1 wifge
*€ 1< Y grar & fr gx WA & afe
fret & g £1E geiear St & o swwT
agt #1§ g7 A€ A T A ¥ S
AMFAINT & waT FT THT § 1 THE
qX | W g« AN A yqeHe faar gar

2 | Recognised social organisation registe-
red under the Registration of Societies

Act, 1860 should be associated wtth this.'
. kind of work.

¥ g wgT gar £ 5 g 7@t 9%
7T & afcarc WY aved F fawa@ §
& agi a¢ fuwfafaoma 7% % fao
FrasfEmi FT A Y=y dfau
zafag A< At widar & fr sty
A Q@ TR fge. aife w7 3 @
qGAT T AAGT AT TH ) o ¥ qre
4y & AT w1 qoa fewmr g avfeg )
o afs AFQ FWT wg @ ofy i
gfa & swmr qu afes @ar
arfg |

The community of property right has
been given to women in England.

gt @ WA P ad e faw
FgT AT }— W 7T § fa%a yraiy 1 ww
ST AT g, AF QN FT AT § | ey
FEd F q & qaRA Tg § wdAr
;N ardt g, ¥ET gm dEw ¥ N
FraarEr A8 1 et @0 X ated quAT
argar § & Gt Fizd sy § sqay
T A ¥ ) & Aot @A s
g fa foardr qra wrar Gar g, ¥ v A
T qRATH A AT § AT AW gy
almwmma wﬁ?q%ewtmr
e §r

We are not here to protect the black-
marketeers and the people who are connected
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with the black money. We are here for the
people who have got honest income.

gu agt v W s & fag § |
faa® qm@ F1AT qar &, Ik faq adf
£ 1 7g s Q¥ Sl ¥ fag §, g
SaraErd § qar wwEr gur g ) IEfag
ALY A9y wraAr @ e Ao g & oF
sifgfama fawr arfg 1 afe aff &1 @
g Y zad qiy F AW wErE [
=ifge |

agh 9T AT A 45 § | T ITRY
qAE A E 1A A9 ¥ g W
2 fs wq ®fY o F1 1A A A9 Y
et war a ¥ faaren ST § AR ag
FEIAG w1 THA , IT ART IG &
faw foordfma sme srsw @A wifgd,
afer wEfCET & ST 9, IS ATH
& s F oafg@ . & mma #@y
FAGAT gD §  F uF T FE FAHT
o) goftdrr WY F g af R, 39
agHY ¥ I & agi sfgwm qw fear
971, erAq FY 998 § IFH 97§ Frwew
faqr wgr A1, W-qG ANT ¥, TZ ITH

qrE AT AGY AZA AT F gggEA ¥ -

fT ¥ 379 waarr [ §, SN Iq
ATH! &1 w17 9T ¥ foqr T Aror Ay

HfiATT & T gFaT & | Economic indepen-
dence is the most important factor for a
woman to survive in this society,

safag ¥ mgAr ¢ 6 9w &g
% ax frwrey § @t ow axsrd arfady
gar &faa fe agt a¢ agal & 9T &
frerrmar g, s s da ¥ arsrf
WU ¥, AG AR HW I A
saeqT AT S Srfgd¥, Swr Al H
fermrt srrar wrfEd ot yIfEY & sra
9z far am@r wifed '
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7q0 T —swe Prdt AT W o
§ frwwt AT @ At ag W & ITHT
efrdfae 2 fr Soer a=dew firear
gy a1 71 F aF A g AN
fed s A o AN anfge, S@wr
gL wA faw ok Yy sqEeqy AT
aifgd

T FE—23W F T deex
g5’ &Y gravaFar § | w9 Ry wigar
F1 o § frwrenr srar & @R ag saA
AT A9 & I A AT WG 2 aY 9
afgar O e W X qFT W
A% T A w9 7T A dFfage
X FEAE AT A FIFAEY &, Y 39
# 5ZWA F AT F qATEr T @Y

F qra—afady s=efafor @
AT S ARIAAME § ITF I
I ¥ §8 wEAfwaw gew @
wrt 9rfed, #AfF  ITH s ww
FTAT qTAT ¢, TACHWA FT gz &,
WE-ATE ATHT AW BRE TS ®A
gey , FO @I aEd § ) safed a0
srdar § fF I wrgAfma e &
ary Trfgd, I a® aw fafaet ot
ATHEY I AT AT JAA AARHT
feqrdde &1 a7h § & 917 |

=« feqté #§  #g1 AT § The police
should also be given training in laws, even to
change their attitude.
¥ qg qa@mr wgd®r g f& gart
W-A-feaEdz &Y axE ¥ ¥F AFW
Fifmaas aw Q1 et wge
H wfgar zaar afufy @ &9 F7 6T
W raw A W Al A Y gfere
&, = TETF ST H1 AT fewrard o

waar o T & for ¥ ag #Y
qqarz W g—A qu-iw Al
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Dad, Afrvae ¥ 3w e W o
FEH IIMT T—Afgaral N FAA &
forlt | g9 geaew o wrg @ 9 IFew
W I8 X O favaw w@- § fee
A9 ® FoNgfag feq asd ¥ =
1T Wifgy |

W gadeg (feelc) : Jacda
arew,

AAT FAT FTAHY § AN —
araary 7

953y § IR A @ A
oA gaw §1

ag AT XY § famwr o€ T
\ T REFT i@ aEd AT -
\ & TG SATET ATAN § AT @K § AT
N areey g 1 qEAwET & agt ¥
37 78 I &, Wifs ST At qAe
a7 gt § 1 g wdr afay # swrer
t & age s Ao @Y §—ead
U CURICE LI TG M

ot yew yonr (T < g AT
arEw |

st gty : o feg W
Ty EATGAT | vEwr W T
€ ¥ agd sarer @A § gafag sae)
agfeat sarEr ard gt ¥ Em
§— FEv SwWIAL AT AT R FT S &
fadr ag &t 5T fear sar & ) 15 s
g9 Agl & Sawl qEEre A0
Tifgy 1 9w g § w=ighag faw
arar wifga, a9 Ty foraar saigfag
faw & anzd, qfag sad s w0 ?
I Q¥ AX AT AIFNX, I AV AYAT FIH
F, AfFT g AMAF F7 TG F
el § | I8 I E AT § | A W

T §, S e A gar gy |
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fodt owe w1 TroAiHw QO Ag ¥
Tl gom #ifF ag S T E)
a1 o1 Foraat asf g, w1 T A,
Afrr @ I¥ WY A TN oqw A
THIEIQ QAT FIAT aqwEr AR aar
g T 91 f& ggwr A X qfeE
g wT ey g e 4, SRR
xzrg 9T o A A F¢ frar ) &
TG A F1§ 9 FT HT I97 A8 & |

TdY aXg ¥ oo AGH fE gATd
argradt §, 9N gl 9T ages sow
gran § siT agfwal s ofat 9 ot
oW EIAT § 1 TTH! QR FTH § ST
giwal it arm @t sy § wfac
¥ Y faer e, @ iy (S SF A
& @it 1 AT guedr Wt gw g
gt #X ghemt 1 W g g STy
HT X IF G AMQAT 1 AT AT FEqT
¥ sgrar §, ¥ cwwwred § st gEd
T ag § 5 gfeom gifware o adi &
AT AT @gq W fermr T
gafag qrd s guq FT W |

# st qgt q adtw FEAr fF
arg @k faa #1, gfieaw faa s
qMT T T T FT A qq70
I & AT JoAY wFEAE 0| Qg
T W Sw groara i R s
FAA T A A@ & gF & FAA
FATY | AT AT WA #4 A § 1 ag
A A graw §, TAF AT =T Y A
Tt § '

TS TR & FTT AT &7 AL f2qr
S1aT §, aefEa) #1 71T fzar sm@r g 4
AMrAM AT F@ § W F arEEr §
Q¥ srrafaaY &1 qigwre s@T Tifge )
T q& YAT A FL, I TF O A
g AT A Y AW FT WA §, T
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F© % N oA 4 AT A gAATAET
Y ag dafew @ of & Y ¥ Er
arad &, qg v A A, =g s
forers & @ T

& gAY qurE B AR s wwl
#t grfeat #1 jafFs o N dar A
foar g8 ur qur o aff faen alix
! WRIR WEY WA F I qAr
iy §, ¥ a8 qOw A § A Aar
Sy W e &, ST FAFTE FE@AT
Frfge a7 g & T YEFH F§ IET BT
a1 =Tifgg o

& qg st vgaT g f¥ gErd o
INFTT  FriATENME 1 AT W
Gree X AT AT TE AR F W
w3 | St @Y ¥9r FTX &1 I AT
~ FTAT wifgy @R S wiw oF Fredidfay
fa =re’, @ g7 # ¥ swaedr @
F1T AT w1 fagar aar &, Sa¥ §w
surar ¥ arar A & | go AT 3wy
fis Az ®Y gawr AT Wifge | gEN
TAANE T F]JAT 7

uF a1 ¥ ag Wi wgA1 wigar g fF
Fr g % fag e ofemde ) a@
§, w fag A @Y wifeg | T ame
1t e cfrade o Whgy AR T
fag e gl w1 rar wifgg . & =g
wamat § e ag 9 Y w1 Mg G @
ST AT

bgsa‘mmaégﬁ? ararsdt wF a7

a1 wifge | ag 787 € fv g waRd
*T a2 & Ffew @@ ¥ g A WS,
Y SYaredy aget AT ) g AreY
‘|7 daEar §, ax SraTedt | awE § Ak

ghrar #} fagin wawr &, 3 g Ew

oy
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Be of Good Cheer o

Belicve that we are Selected by the
1 Lord :

To do great things and that
we will do them

Hold yourselves in readiness. That is,
Be Pure and Holy.

Love for love’s sake

Love the poor, the miserable and the
downtrodden

God will bless you.

safag qg&r Tt s o A A
FER@Ig I grag oya & fr «gwy
Y =i feay, oY qga g o oW
TET JIEAr ST § 9o g9 gEe qWT F
g aysvrgey € fr fggeaw &
FATH W g F @FTF wrw
wefrgY #1 Wit fear s & faelr
gRAgF AP dar g ? g W A
TW AR 1 WR AT Fodko ¥ Aw
dfow ar Foume ¥ Fw Aoy, wft
Yo afi 3 1 7g fradt @O A g Al
ggFI e AF AF FW | AT T
afeai¥z a1 v&r g &7 g 9@
A FAA § | AT T ATAE AW
a1 § T 3o qar af &

T agg ar-a<t § AfeT gfesw
go N A § | @ a7 Sfess gy
gar FW AT AW AWM FFM Y
19w a8 AT wifge A FH FOAT
=g

HETEAT Wi g Y ¥ A Ag A
e ¥ fir gt et &Y Fraar @ Y
faerar &1 foraar gt srawY ®) =Ty wY
Sfraratr ar, a9 ¥ @@ ¥ w@fag @R
S I NG mw x| wgrewrrndy &
sfesw O f, wfae & aad 79
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AT 1 g9 AW W 5 T AS ad
AN, A WAV & 9IS T | FEE
TORT FFEFT A F2T f& Aw figeem
q oA § w3, EHT A7 2¥T A
AfeT g7 A% NS af a7, za werwr
aist & i A | wgrwr A F, Wiy
9 g, R @ g1, waw fan giEesw
* fFe A Iqwr faq-a-iza < &
®RIET AT AT |

cafeg §arq & vz ¢ 5 zowr
g fazwa ga § 1 oA |7 2@ g
wTAT & ) Aay fg FeAr o § woid
agt @3 § 1 weEr Awen 5 oard
afgd fasr sk fom afgn * faors
ey gk €, 39F fao Fzomidy wOR
R & faws A | N AT ¥ qF
AU T F, IHAFT AT FTITIT FT
IAF AT AARY F AMF az aw g
qar @A &7 fgema A 2 LAT UA
A F famre qAfgw TQ@ #1017 ITE
MY F GIAFE FA | A0 59w
1T 9 Fg QA ATEH, A9 FI3257 FH
Hfre | fF #7190 Fzr wr SET
AT qg =G AT T § ) FrE 41w
THFT TENA A FT AFAT # 1 waT WY
fodt & A5 M@ ¥F ag swAl F1
AIAATEIARG FT AWM AIFL T1H FLAT
wifgo | o1 3T T Agdde 77 e 4,
Y ag TAART F1 FIH AXY £ )

g e # vE F3327 F4ET
qfge fe ag NF & § < a Hagh
N DTN F w35 Aq HA F ¥ TG W
fear 27 & 1wy Fel A aiTe wg fe
wot nEdT & sraF A wET fIgT W7,
T IOH 3% FO | AY Fax wgr (&
F§Y, ag Y nw A% AT }. H gEF ¥
# AT AgY 7 ARAT | AW A GABY
T 49 T|AT | 0 wmgw gnAr g
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I A% ATFHT T HAA FAWA § qATT
%77 AIXAE fraary | gafag ot a=w
AR BT £, T AT AAT AT £

Tafn & mE wgar wrgar g fE
9EN W FYFIT AT A% &< @t
®1E AN Frar & gAw feawrEw w9
qnfExr 71, 39 TAF q¥ FT T
TIAT | THT AT A0S FEN At agd W
gNTT ) 19 78 wga & 5 adAe gew
®EA NG, TAT 5 FT A F1AT A8
9% FH 97 AT &7 FIET FAv
g W 9g aw A Ay g 9 At

WY mem 2yafr 1 gAfan ¥ fao zw 8w
afeAt #1 wrfory At wifem )

Tq reil & ATy F QAT i queq
FLETE

SHRIMATI GEETA MUKHERIEE
(Panskura) : With a heavy heart ] rise 1o
speak on this Bill. Before going into the
substantive past of it, 1 will have to explain
why 1 say a heavy heart. Because as you
would agiee we are discussing now one of
the worst social tragedies that are occurring
in our societly. We are all :greed that on
these questions, the most important thing is
the social movement to back up whatever
laws we may make.

I am sorry to say thar the atmosphere
in which we are discussing this Bill, 1do
not think, creates a serious impact on the
society and 1 expvcied the Leader of the
House herself will be present when the
discussion on this Bill is there. | also expec-
ted that there would be a meeting of all the
Opposition Leaders also and Parliament will
be full and all together we shall try to im-
press upon the siciety that we take these
things very seriously | am sorry that posi-
tion is not there in the House to-da; and
1 feel genuinely sorry. 1 am saying this
thing so that in future when such Bilis are
taken up, which really have a bearing on the
society, then a competely diffcrent atmos-
phere must prevail inside the Parliament, I
am surc in that the ruling Party's responsi-
bility will be the most and we will also bear
our own responsibility,
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AROF. N.G. RANGA (Guntur) : On
our behalf I am here.

SHRIMATI GEETA MUKHERIJEE ! 1
am thankful to Rangsji that on everybody's
behalf there he is present. If that would

have solved the problem, | would not have -

said this.

Now about the substantive part of the
Bill everybody has commn.ented and I do not
want to repeat their arguments about the
necessity of a comprehensive legislation.

Now I know fuliy that this legislation is not-

comprehensive. I am not convinced about
the arguments which are ofien put forward
about the difficulties of bringing a
comprehensive legislation for 1 am one of
those who are very clear that on this dowry
question, legislation, alone will be nothing,
I know from my own experience. In West
Bengal Assembly in 1974 I brought & non-
official Bill which was almost letier to letter
adopted by the Government. That is one of
the very good laws uptill now on the dowry
prohibition question, But I may tell you
till now there is not a single case booked
under this law_ This is the situation Even
‘the best of the laws will not help. But even
then it is necessary, as [ said, as a mark of
social protest and as a mark of social
decision that we want to tackle this problem
seriously, we should have the law. But that
is whatis lacking in the fact that this
comprehensive Bill is being delayed.

Now about the Bill that has been brou-
ght, firstly I am quite at a loss to understand
really why this 7 years provision is there.
1 have given ‘amendments to every clause
wherever it occurs that this 7 year business
should be taken out.....

SHRI P. VENKATASUBBAIAIL : [t is
there in the post-mortem cases. For cruelty,
498 A is there. It does not debar. There is no
time limit.

SHRIMAT! GEETA MUKHERIEE : |
.am coming to that. Why [ say that from this
Bill itself the 7 year clause should go is that
after 7 year of marriage this time restriction
ghould go  because in  the Statement of
Objects, the Rill says-cruclty oa wuomen,
driving them to death this is what it is seek-
ing to prevent’ With regard to dowry it is
there but then it also' said not only in the

" which should
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case of dowry deaths but also in the case of
cruelty to the married women by their in-
lawe. :

. So in our experience, it is not -neces-
sary that this phcnomenon occurs only
within seven vears after thgsmarriage, The
cruely to the woma -either by her
husband or by her in-laws to whichl shall
come later on. There is another category
also be included in my
opinion. That has not been included here.
There is a very interesiing experience which
one can sce. That is when people reach the
middle-age, for one reason or the other,
though they are no more enamoured of the
wealth, the trouble almost starts at that
time when they are pushed to a situation ;
there are cases where they are driven to
commit suicide either in the name of want-
ing dowry or in the name of doing some-
thing else or finding fault with their wives.
This thing happens. Only the other day I
had given a petiton to Shri Venkatasub-
baiah from the father where the death of
his daughter occurred after 16 years of her
marriage. She was the wife of an industria-
list. There you know how the case had been
quickly ‘pushed through so as to make it
appear as a suicide case although there were
three bullet wounds on her body. I had
requested Shri  Venkatasubbaiah Ji to
conduct a CBI enquiry into the case. After
my talking to the parent, 1 am sure that this
could not e an ordinary case of suicide,
This has happened after sixteen years of the
mairiage. The cruclty is leading to death also.
In the objects and reasons of the Bill crueity
is there. In my opinion cruelly is a very
serious thing which is driving one to death.
This is happening. This is not only cone
nected with dowry but with certain other
things as wcll which are equally cruet lead-
ing to the death as it happning in the case
of dowry. Therefore, in my opinioa, the
seven years should be taken out first,
Secondly. 1 also think that it is not only &
question of husband and wife. We see thas
there are depeadent women-economizally
dependent  women-in  families. Take for
examlpe the wife of a brother, if the brother
dies the widow still remains inside the family
and she is under the custody of someone
¢lse of the head of the family, She is still
under the domination of the-family head
and this women is harassed so much that
very often death takes place becanse of that
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harassment also. This is our personal
experience. I have requested that this provi-
sion of punishment should be not only in
connection with the dowry death as it is
written in 498A here but there should also be
another provision, have given a concrete
amendment for the insertation of new Clause
498B which reads as follows:-—

“498B. Whoever heving the custody or

. domination of 2 woman dependent

upon him subjects such woman to

cruelty shall be punished with

imprison-ment for a term which

may extend to three years and
shall also be liable to fine”.

There are various types of such cases
other than the dowry case. Therefore, I hope
the Minister will consider this question
also. My first problem with regard to the
provisions of the Bill is regarding the con-
duct of the police. What can be done with
ragard to that ? In this very House I have
mentioned at least ten concrete cases and I
can tell you in those ten cases which [ had
mentioned I  myself had been to each of
the families and I am quite convinced that
these are very serious cases, Fathers gave
petitions. Our organisations moved on them.
But I must say with heavy heart that in none
of these ten cases we could get anything
from the police which could convict those
people, Actually in one case, that is of Usha
Arora such a big file is there. Usha Arora’s
case was raissd here. After 26 days of the
FIR there was acrest aad, as such, nothing
could be found though we were absolutely
sure.

Sir, I know Shri  P. Venkatasubbaiah.
Personally, he is very sympathetic but then
after we give him the petition he says that we

are inquiring. An  inquiry was made and
in every  case ultimately he comes out
helpless saying that not much evidence

could be found,

Sir, my point is that  is there any real
attempt  to find it ? Where is the real
attempt to find the evidence ? There is
none. I don’t say there are no good police

officials but basically the police administra-

tion as is today and the society as is stands
today and by the norms that this society
is guided I must say as far as cases of
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atrocities on women are concerned they are
dealt with by the police with very little
sympathy and  when power and money
plays behind then it becomes almost
impossible. I don’t know what can be done
but as soon as in cases like this  there is a
request for a special  inquiry, 1 think, the
Minister should agree and such a provision
should be there in Bill.  Unless there is a
serious attempt that  the Government, the
Opposition and the entire society is seriously
trying to - pressurise  the police  on
this question to take an  altogether
different attitude, I don’t believe this Bill
will produce any result, I am sorry if ] am
sounding a  pessimistic note but Iam
absolutely  sure in the present state of
affairs it will not be able to do much,

So, the important  point is how police
inquiry can be made more effective at the
stage of  investingation and  unless some
special machinery is created for such
investigation than  the normal machinery
who culd be somewhat  motivated for this
purpose, the atrocities on women will be
seldom booked.

Sir, I asked for figures from the library
and [ amtold that 110 cases under section
306 for abetment to suicide were registered.
In that connection 173 persons were arrested
but only 45 challaned during 1979 to 1983.
Cases under trial 36 and pending investinga-
tion 30. Zero has been convicted, This
is the situation with  regared to police
investigation and adininistration. Therefore,
1 say that the most  important thing here
is for the Minister to tell us what he will
do with regard to the cases of atrocities.
Please don’t show your famous ‘dowry
cell’. Not very much is coming out of it.
Either there should be CBI investigition or
when a prayer is made by the relatives or
social organisations some special investi-
gation should be conducted.

Secondly, about the Bill itself, what |
wish to say is this. I have only two or
three more points to make. I will not take
much time,

MR. CHAIRMAN : Ladies are getting
some preference today,

SHRIMATI GEETA EMUKHERJEE H |
do appreciate that  you are  giving this
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preference, Instead of giving us preference,
if, from the others. I  mean, not treasury
or the opposition, but from those other
than ladies, there had been some greater
interest, if they had deliberated on the
subject with passion, I think, that would
have been far more effective,

I have given certain amendments, I
fully agree with the feelings expressed by
my hon. friends on the necessity of bringing
Recognised Social Organisations of women
into picture, to bring them in the list of
those, on whose complaint this thing can be
taken up. That is a good thing, But then

® still one big problem remains and it is this:
In villages and in towns also  we see this
situation, Without informing the relatives,
under suspicious circumstances, the body is
burnt, the body is cremated or something is
done. Very often we  hear such a thing
happening. I have received several compla-
paints from my own district about the body
being burnt by them  without informing
relatives.

SHRI P. VENKATASUBBAIAH : We
have made provision to safeguard against
such things.

g

SHRIMATI GEETA MUKHERIJEE :
- “Before disposal of the body (that is burning,
ete,) it should be  made compulsory that
they should inform the  relatives because
the relatives may be  able to come within
certain distance  before such a body is
cremated. There must be a provision saying
that in every such case  opportunity must
be given to the parents, to the relatives, to
arrive.

SHRI P. VENKATASUBBAIAH : I
will tell you how it  will give a bandle to
some of those people to circumvent the law.
Then you will see why it is not practicable.
1 will give you reason for that while I give
my reply. There are practical difficulties.

hame = . e s 3

SHRIMATI GEETA MUKHERJEE :
Officers should proceed SUO MOTU. I do
not want that these  provisions which you
are giving should be taken out. That is not
my point. My point is they should also be
accommodated. The officers should be given
opportunity to  proceed SUE MOTU just
on receipt of complaint from a relative or
on complaint from any social organisation.
This should be made clear.

e e
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I am not clear about omne thing There-
fore, I have given an amendment to clear
the thing. That is, with regard to presump-
tion. Thereis a clause dealing with
‘presumption for abetment', I  have not
given amendment for deletion of that. No.
But I have given another amendment
on presumptions. That is, presumption of
cruelty. AsI understand the position,
working jointly with you and also based on
my experience, this term ‘natural presump-

tion’ should be on substantive clause.
Here your substantive  clause is ‘cruelty’.
Therefore, the  presumption  should be

definitely on cruelty first and then on abet-
ment. There are two things: One, investi-
gation by the police, another, proof. If you
want to club it, I do feel, this presumption
has to be on cruelty. This is because not
only abetment is presumed, but cruelty is
also presumed. If cruelty is the point on
which you have to  punish, in that case
cruelty has to be  proved, and for that
presumption of cruelty must be there. For
that I have given an amendment, which
I would like you to consider.

SHRI M. SATYANARAYAN RAO
(Karimnagar) : Now-a-days, we are ezpect-
ing cruelty from the other section also,

SHRIMATI GEETA MUKHERIJEE :
Bring a Bill on that also ; I have no objec-
tion to that,

16,56 hrs,

(MR.
Chair).

DEPUTY-SPEAKER in  the

Keeping in view the poits made by me
and many other hon, Members, we have
given a number of amendments, and most
of them are akin to  each other. It is not
necessary that the hon.  Minister  should
take our amendments word by word, he may
bring his own amendments keeping in view
the points raised by us, but he must
accommodate the feelings expressed by
many hon. Members including Shrimati
Brar and Shrimati  Vidya Chennupati and
others.

Further, we would like you to tell us,
what you want todoto train up and
gear the police in these investigations. If
you really want to  implement such  legis-
lations, what new machinery do you propose
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to introduce, ] am  absolutely  sure that
with the existing machinery,  this or any
other similar legislation would meet the

usual fate and this would be rendered to
nothingness. You must save us from that
situation,

1f you Wil to give it a social sanction,
you must try to initiate a new movement
against the evils of dowry.  Only sitting in
an empty House, chatting and passing such
a Bill would not help. In  order to make
this movement worthwhile aand fruitful, 1
would like to know  what our proposais
are. As far  as we are  concerned, our
proposal is that  there must be a whole-
hearted drive: every publiceman, if he or she
is involved in taking dowry, must be hounded
away and convicted. If you are serious
enough, start  that drive * with your own
people, with all of us. and with all the
elected representatives of the people. Take
all the important functionaries in public life,
take their bio-data, find out really what
thev are doing in this respect. Let them set
an example, inspire the  society, and then
alone we shall have the freedom. liberty
and right of  conscience to bring such a
Bill. This is my humble  suggestion to the
House.

With these  observations and with the
limitations that this  Bill has, I naturally
support it. I hope, that the hon. Minister
will improve it further keeping in view our
amendments, which are not big, they are
quite small, but important.

I also hope, that the Government will
also bring another comprehensive Bill, and
that you will launch a big drive to eradicate
this evil,

s mer g weamqd (Fraer)

Jyreny wgew, & g fafy (fga
gmuT) fagaw w1 ogwgT F@r g
g7 ¥ mgeda] T amy femr d fe eq
faw 3 ®fwft 1 gz fear |

Fg rrz 3 fr o ww F e il
F HIq agT ITEAT 27 T § 1 wwfEay
& wrar frar-fear &Y snfas <o FgeTe
9 ¥ I9E § FAN FIT IAF ATATTA
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Fg qair Ardr g1 AfEw w9 F o
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TR FIET F AT N gadagrr v
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A AGP T A AT v §, 39K
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TEGT LANH T A7 q1f7Q |

afdtT @i ¥ W weAm
4T | gA1Y. TE GATHT FT & T 7
feoar 7tnd & | &fFw ag-faa avr sarar
a7 * wtnr FAE Kamgar § 5
4T qgii-faard &1 F1E of a i
vEw atat § W ag ey aft a1 ag
famram a3w & 5 Pt iF T@F F sy
1A EF F aslt oF widY g€ ) AwaT
Famr-fiar & on wm o s sgw i
ferr . afwa s fewi & aig & mac
wran fear o O e wefe
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qudT ﬂmr §T n9Ey wqary ]aT § i
arrtr#gn "Ry & Ao awm Ay

SHRI M. SATYANARAYAN RAO
(Karimnagar) : Sir, I am very grateful to you
for giving me this opportunity to participate
in the discussion on this Bill. I am sorry 1
was late; I could not listen to the speeches
of Mrs Geeta Mukherjee and also the other
lady Members.

While welcoming this Bill. I would like
to caution the hon. Minister, we are passing
so many laws here, not only this Criminal
Law Amendmenf Bill regarding the atrocities
on women, particularly about dowry. But
unfortunatély people do not know that there
are certain legislations, and that courts or
police haye to be approached about all those
things.

.~ It.s a good measure that you have
brought. It is a welcome measure and I also
siipport it. But I request the lady Members
who are here-from both the sides. They are
not only very good parhamentnnans, but are
also social workers out-side. I know that, Un-
less you have some reforms in the socicty
itself, it will not be possible to achieve
things. Whatever be the number of laws you
pass, it may not be possible.

Ultimately, it will be in the hands of the
police people only. After all, you bhave to
apProach the police officer saying that my
daughter-has committed suicide or my dau-
ghter has been killed or something like that.
Ultimately, it is lor-the police officer to in-
vestigate it and you will have the opportu-
nity also to harass those people who ap-
proach and aiso those persons against whom
complgints are made,  After ali, 50 per cent
of our population in our country are ladies.
We connot igndre you ‘now. There s
compulsory education also. After about 36
years of independence, if this social evil is
existing, really we are not only ashamed of
it but the whole country is also ashamed of
it; and for.this, T want .to blame the ladies
also because you have bun ulem for all
thiese years; you dre-hot doing ‘anything; just
your hLave been subjecting yourself.
(Interruptiors; You may not be silent. Your
KeralaBtate i> different, but in most of the
Stags Jadics are simply- putting up- with all
‘moa.t'r?ﬁen which are being  committed on
1 DI - 2 . o

W
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them. I am supporting you. The lady
members should take up this cause and go to
the people and expiain those things. Of
course, it is coming every day; we are seeing
about it on ‘TV and cinemas what are the
danger’s involved in it etc. But unless you
take up, uuless you are conscious about your
own rights, no legislation is going to
save you,

SHRI RAM SINGH YADAV (Alwar) :
1 congratulate the hon. Minister for the legis~
lation by way of the Criminal Law (Second
Amendment) Bill, 1983; and the Bill, as has
been said by the previous speaker, is very
progressive and just to meet the require-
ments of the sociaty. But, at the same time,
there arc some drawbacks which need recons-
truction by the hon. Minister.

In Section 198A it has been provided
that the offence shall be cognizabl but at the
instance of the police officer or at the in-
stance of father, mother, brother, sister or by
her father's or mother’s brother or sister or,
with the leave of the Court, by any other
person related to her by bjood, marriage or
adoption, "’ But, so far as Schedule is con-
cerned, the Minister has gone one step further,
You have not provided substantive section
that the report of lodging the offence can
be lodged by any of the persons, public
servants. Why this lacuna here 7 This is
inconsistent, As a matter of fact, this fact
should have been incorporated in the section
itself also. Why have you not incorporated
in section 98A that the complaint can be
lodged by any public servant who has been
authorised by the State Government or by
yourself ?  So, this is the inconsistency in
the Act. You may remove it, In the Sche-
dule you have mentioned that the offence is
cognizable but cognizance cannot be taken.
It says as follows:

“Cognizable if information relating to
the commission of the offence is
given to an officer incharge of a
police station by the person aggrie-
ved by the offence or by any pet-
son related to here by blood, marri-
age or adoption or if there is no
such relative, by any public servant
belonging to such class or category
6s may be notified by the State
Govemment in this beh;lf ”
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The last provision which you hav incor-
porated here in the Schedule has not been
incorporated in substantive Section 198A.
Therefore, there is "a likelihood that this
Provision may be struck down when this
Bill, after assuming the shape of an Act
goes to the court of law, Therefore,
this inconsistency should be removed at this
stage.

I was expecting that you will take precau-
tionary measures so that the investigating
officer or the investigating agency as it has
been pointed out may not take the law into
their own hands; and sometimes they re-
shape a case according to their likes and
dislikes; and as a matter of fact, this discre-
tion should never be left with the investi-
gting agency. ] was expecting that you shall
look into the provision of the present CPC
and shall give effect to this intention and
objective, But in Section 174, Clause 3,
you have not taken care of it that sometimes
a Medical Officer and the Investigating
officer collude and they suppress the real
facts.

They suppress the cause of the murder
and prepare the medical report and the
inquest report according to their own choice
or discretion or likes and dislikes and there,
fore it was very necessary in India carlier,
because this Criminal Procedure Code was
enacted by the British Government. At that
time presumbaly the facilities in the country
side for examining the dead body or to be
taken to the medical officer or civi] surgeon
were not there. But now the facilities are
available, every fifteen to twenty miles there
is the availability of a medical officer or
a civil surgeon. Therefore this last portio:
of Clause 3 which says— :

*‘When there is any doubt regarding the
cause of death, or when for any
other reason the police officer con-
siders it expedient so to do, he

This Clause is very helpful to the doctor
and to the investigating officer. As a matter
of fact they can at their own. discretion do
it, or they do not_cven forward the dead
body to the hospital or civil surgeon. This

should have been taken away by you, That
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was the proper time for you to remove it,
so that such power may not be given to the
investigating officer and the medical officer
because it is likely to be misused or when
the saspicion is there that there is a case for
cruelty. Therefore, 1 may again submit to
the hon. Minister that he may take care of
it that this power may be taken* away from
the investigating officer. ‘

We are aware of this power. Because
it is just what happened in Miss Rita
Khurana’s case at Anantanag. In that case
it was reported by the Public prosecutor that
the -case diary was missing. When the
challan was put up in the court, it was
reported that the case dairy was misplaced.
But there is a provision that even after that
the investigating officer or the Police officer
should havc taken sufficient care and that
the investigating officer should not be given
30 much discretion which has been given by
the Criminal Procedure Code.

The hon. Minister, has suggested that
the public servant who is so authorised by
the Government he should be able to lodge
the report in the Police Station. But I may
submit that the local bodies should also be
included. Moreover, you have recognised
the social agency, the social workers of those
areas, You have recognised this aspect also
that the voluntary agencies are working in
the rural areas. It is very necessary in the
present circumstances that the local bodies
and the chiefs of Gram Panchayats who
represent the local organisation or the
chairmen of those organisations, they should
also be given power to sce that the com-
plaint is lodged or the report is made. There-
fore, it needs reconsideration at your hands.

Now I come to the evidence stage and
as regards the evidence, itis common
experience at the bar  that in such  cases
generally the witnesses are won over. They
do not come forward in the court to give
evidence truthfully. Therefore, I suggest
that it should be  obligatory upon the
investigating officer in such cases to record
the statement of the witnesses under
section 164. of Cr.P.C.  so that there may
be less chances to  withdraw from that
statement which they have ' given before
the Police. Today under section 164 of
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witness who makes the
statement before the investigating officer
ean go against that" statement and can
withdraw that statement. So, tait statement
has got no value at all.  Therefor, in such
cases, it should be the duty of the investi-
gating officer to  record the statement of
those witnesses under section 164 before the
Magistrate so that  there may not be any

the Cr.P.C. the

chaace to win them over or  manipulate
the evidence.
There is an  enabling  clause in the

Indian Evidence Act, section 113 (a) which
suggests that the Magistrate may presume.
As a matter of fact, you have inserted the
word ‘may’. There is a case, decided by.the
Delhi High Court, of Sudha Goel. What-
ever the real facts and the real intention of
justice—I am not going into the merits of
the judgments of any courts of law-after
all, you are seized with the important fact
in what manner the discretion should be
exercised by the judicial courts, and as
such section 113(a) becomes relevant.
Looking to the circumstances of the case
when there was an  alleged suicide by the
girl who was pregnant  approximately
pine moaths, it becomes a  unique cases of
atrocities on women. In such cases, I think,
it is obligatory on  the society to see that
such beinous crimes  may not be repeated.
Therefore, I suggest that in section 113 (a)
which you have introdnced for the benefit
of such victims, the word ‘may’ may be
substituted by the word ‘shall’ so that the
person who has committed the offence may
get sufficient or proper punishment.

It has been the demand  since long in
this House and  outside also  that there
should be cetting up of  the family courts.
The experiecnce of these family courts as we
read in the npewspapers and - books in
Australia, Japan and Britain, has been very
useful for those  societiés. Why should we
not introduce this system in this couatry
also so that  reconciliation  amongst the
spouses or the members of the wedlock may
be brought in through the help of these
courts because in  these courts the long
procedure is  avoided ? Today it takes 10
years or so to get the case  decided in the
regular courts. During this period, she
does not get even her, meals to survive and
she has to live in  miseries and trou bles
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which cannot be described  here. I request
the hon. Minister to recommend to the Law
Minister to take care of it  so that he may
come speedily with a Bill for setting up of
family courts.

In someof the countries there is a
social security law which is equally appli-
cable to both males and femals. But in this
country at least this  social security law
should be enacted for females. Unless you
enact this law, you cannot root out this
evil which has crept in present-day society.
Therefore, enactment of the social security
law at least for the female is very necessary
and proper to cure this evil,

The Employment  Guarantee Bill for
deserted and  ill-fated women also is very
necessary. As soon as a female writes a
letter to her  parents or  be her brother
that she is being ill-treated by her in-laws
or husband and this information is leaked
out to them, it  becomes difficult for her
to live with the family of the husband,
Therefore, you should provide some sort of
job guarantee for her. If she is desorted, if
she is divorced or if she is not in a position
to live with her husband or in-laws then
she should be given the job guarantee.

Thirdly, unless there is a social awaken-
ing in the society, we cannot completely or
absolutely root out this evil and for that
it is very necessary that the Education
Minister also should be counsalled by you
that she should also come with a Bill
providing compulsory  female education
in this country, at least up to the elemengary
standard. In my State, in Rajasthan there
is only 11 percent education mong females
an there is no provision for the schedling
of girls. We should provide them education
upto the 10th or 11th standard, that is very
necessary. With  these  suggestions, I
congratulate the hon. Minister. I know
personally that he himself is a social
reformer. He believes in  these things and
expect next time he will come with better
and progressive laws. With  these words I
support the Bill.

o T Tt (Frarfer): qoeam
wgew, & YRy w9A AT AT fs
gy gf 4% fafw  awiw fadas o
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9 w1 wga< fear | gord o Aradlg
qaar shwat far gadf sg ot 6 fr
gz fafw qorew fagaw qr a2t & @ww
X O I AU AT Wfgy 9r, a7
ag gaar f& /v agh &1 wfganat & g
T AR F@ § IR %! T F fag
Ffeag & 1 wrag g grew * 31 #fgen
aoeq § Afew qw awg @7 wfgaw
gr99 # § 1 sigla g9 oz wfger gae
W gw gug agr W9E AG § Al
nfgame’ ag T § e gl zar Wt
amg | siw ag fedr €7 g 6
e AE |

dinst frer wafer :gw @@ ag
arAd § fo g @R wr€ wfgarsi &
qUIE FIT § 1

st IwwTR gt A @
&FAT AFAT§ | 29T W1 F177 1 ¥
W fFara ag @ 1 | (swwwm™)

TSR HERT, ¥ Tq qIA ¥ ArATC
sTeq AT ATg fw agt wfgersy &
IR F A AgeAt favas ai sz @Al
fagas wfessl &7 wafer, soore sk
Ssitaq Ft ga & g @y a7 T S
g3 agi fa=re fear mar & e A
ST FT Y wArATe RAT "ET oA A
fagas agt «y, fad g ag fav
gAT &YX WA ot § warw ofr fgmr ) gw
favag § fF 19 o1 727 ¥ & fagas

9T agd g& 2, SAY ot IR AT g
s gt N fawrc sgwn ey a3 § S
a3 3t fa=r 3

siwq du af Tar & § fw g
gt T3 F1F a7 ) &, feg aw frad
& ST AT T a7 TQI AT AT
& FIAT ¥ are @1 arar g § wilte

¥ HIT AN AT w7 wTAC E | AY
g GRTT HYAT LRI F7 wqraae §,
& & ¥ TN ™
AT AT HYT W A aFed, qI¥ Al
ad® At azed, aod oo AT F
qfeads agf #AX qw aw 9 2W
fedt off ar v & W Ad w
TR | AT W AW T arwaTE) A
TTYUHT & F[AC T FT & AT HT
qTEY |

o T T @, 9 & agy evar-
qy I 97, & A7F FT @R A9T §, AT
q g7 FIYAT & o€ qqrg FAE A
§U 9737 97 | AfEHT qwma & d5 %,
AT & F1 9T AT F Ig FEA 4 R

as

T g9-qRvAT @3 &, S U e
Fgar g

MR. DEPUTY-SPEAKER: He wi
continue his speech later. Now the hon.
Minister of Parliamentary Affairs.

17.30 hrs.
RE/BUSINESS OF THE HOUSE

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
My request is that, after the Half an-Hour
Discussion is over, the hon, Minister of
Health will reply to the Resolution on the
National Health Policy. Then we will take
up this Bill and finish it today. even if we
have to sit a little late,

MR, DEPUTY-SPEAKER: Is it the sense
of the House ?We will now take up the
Half-an-Hour Discussion. tomorrow being
the last day, as the hon. Minister has stated,
after the Half an-Hour discussion is over, the

" Health Minister will reply to the discussion

on the National Health Policy. Then we
will continue with this Bill. After
that, there ar= one or two small Bills.
Mr. Sankaranand, are you ready to reply ?
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THE MINISTER OF HEALTH AND
FAMILY PLANNING (SHRI B.
SANKARANAND) : I will do it tomorrow.

MR. DEPUTY-SPEAKER Let him
reply tomorrow. So, after the Half-an-Hour
Discussion, there would not be the reply by
the Health Minister. We will take up this
Bill. Then thete is another small Bill on
railways. We will complete it today. There is
one more Bill, which wecan take up
tomorrow and complete,

SHRI1 RAMAVATAR SHASTRI
(Patna) : You may take up the Railways
Bill tomorrow. ’

- MR. DEPUTY-SPEAKER : These are
small Bills_ T will allow vou to speak sitting.

SHRI SATISH AGARWAL (Jaipur) : |
hope you are not going to finish the rest of
the legislative business just now.

MR. DEPUTY-SPEAKER : If there is
time and if the House permits ; then we
will see.

17.32 hrs.

PAPERS LAID ON THE TABLE

NOTIFICATIONS UNDER CUSTOMS
ACT, 1962 AND CENTRAL EXCISE
PULES, 1944

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
PATTABHI RAMA RAO) : Sir, on behalf
of Shri Janardhana Poojary, I beg to iay on
the table :

(1) A copy each of Notification Nos.
320/83-Customs to 322/83-Customs
[G. 5. R. Nos. 903 (E) to 905 (B)]
(Hindi and English versions) pub-
lished in Gazetteof India dated the
21st December, 1983 together with
an explanatory memorandum
regarding exemption from payment
of customs duties in excess of 40
pec cent (25 per cent basic and 15
per cent auxiliary) on the imported
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automobile component parts meants
for the manufacture of fuel efficient
cars of cngine capacity exceeding
1000 cc. under section 159 of the
Customs Act, 1962.

[Placed in Library, See No LT-
7511/83)

(2) A copy each of Notification No.
296/83-CE and 297/83-CE G. S. R.
Nos. 906 (E) and 907 (B)]
(Hindi and English versions) toge-
ther with an explanatory memo-
randum published in Gazette of
India dated the 21st December,
1983 regarding exemption from the
excise duty payable on the fuel-
efficient cars of engine capacity
exceeding 1000 cc in excess of
15.75 per - cent ad valorem (15 per
cent basic and 0.75 per cent spe-
cial), issued under the Central
Excise Rules, 1944

[Placed in Library. See No, LT-
7512/83]

SHRI SATISH AGARWAL (Jaipur) :
Mr. Deputy-Speaker, Sir this particulsr
Notification is being laid on the Table of
this House with your special permission, It
was not listed in the List of Business for
today. So, 1 could not give anything in
writing, got this cyclostyled papar right now
when I came back from a meeting,

Firstly I would like to know from the
Minister of State for Finance, Mr, Pattabhi
Rama Rao, what is the present rate of duty
under the Customs law on the import of
automobile component parts for the manu-
facture of fuel-—efficient cars of engine
capacity exceeding 1000 cc. He has mention-
ed, ‘in excess of 40. per cent’. In excess of
40 per cent you are granting exemption. So,
I would like to know what is the present
rate of duty which you are exempting. '

Secondly, what is  the revenue loss to
the public exchequer by granting these
exemptions which is generally assessed in the
Finance Ministry before granting exemp-
tion ? Thirdly, you had already granted
exemption for fuel-eficient cars of engine
capacity below 100 cc. Now, you are
granting exemption beyond 1000 cc. It means
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the Government has ' granted exemption on
the import of component parts practically
for all cars, whether their capacity is below
1000 ¢c or above 1000 cc.

These are the three points on which I
would like to have a reply.

SHRI PATTABHIRAMA RAO : I will
send a reply,

( Interruptions)

MR. DEPUTY-SPEAKER : He said, he
will send a reply.

SHRI SATISH AGARWAL : Normally
when a Notification is laid on the Table of
the House the revenue that is forgone is
always calculated. These figures should be
available with him. When he lays such a
Notification on the Table of this House, this
must be available with him.

(Interruptions)

SHRI M. SATYANARAYAN RAO
(Karimnagar) : He has already left.

SHRI SATISH AGARWAL : Oh, he has
left the Chamber ;

o AT o WY (FEATAN) -
9 % fawdg § &t faw § ) @r@ale d
oF qaa-giee & aiX # § 1 w47 A7 7
g sy 7o (smEem) |

MR, DEPUTY-SPEKER : What I said
to Mr. Satish Agarwal is, we will completc

this Half-an-Hour discussion, then we will
take up the continuation of this Criminal

Law Amendment Bill. Then we will sce.

whether we can  sit for, the other Bills.
Tomorrow is the last day. Not only that we
have private Members, business also
tomotrow. That is what I am telling. If you
want to participate in the discussion of that
Bill, you remain here.

st ATE WRe WIWTY ; TH 86
#@BE?

MR, DEPUTY-SPEAKER :1 cannot
cetrict the Members from speaking. There-
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fore, if you are very brief in your speeches,
wecan complete it, Now, Half-an-Hour
discussion-Mr. Ram Lal Rabi. This Half-an-
Hour discussion should be finished only in
half-an-hour.

SHRI SATISH AGARWAL : So, you

have released Mr, Shaakaranand and his
Deputy from the clutches of the House.

MR, DEPUTY-SPEAKER: Heis to
reply tomotrrow. :

HALP-AN-HOUR DISCUSSION

. LEPROSY PATIENTS AND OPENING

OF MORE HOSPITALS FOR THEIR
TREATMENT

ot e gt (frafea) : a@dle
IqATSqH W, 9Z ar ¥ Arowr ATAIR
Frag T wWifs g Aw & wafua
fawq qv rxr FArqA faeqre & A= w7
FT F7qT faar § 1 78 T ovor gaTR AW
¥ gaday ggar w @ 8 ¥ 17
ATEAL 1983 FY UF FarAifEa wew fear
a7 | w7 A IAT ZW@T.EF IT7 AT
amr gREEr am g g T ¥
IR ¥ awm goere  faege ufan
gfeesir @ gr & | & smarT ggan §
qar 78F #Ar ot g3 § avadi . ag
feet w1 feqeam & 17 wadY 1983
%71 3@ & fawr § “aa e QT 617y
o @ 3§ fs Ee @ e AT @
Fx A At A A X femr ar ) ag
AU AT AIHQ T | A 10
FAqq 83 &1 &1 i faar § fw 1
FO¥ 20 1€ Fo5 A0 § = A fomr
§ i areg A T Sw@T 32 AW R
8 qAT A AT A @ @ 6 A
st ot g@ § ar At
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Tt gaw § v @Ay god eEey
¥ gT 12496, 2497 WX wF AR
Y 9 gTT g% fag qw § IET q@
21 9% T gw a'dr ard | ww F gad
¥ 3=t aY gw vt g€ fr snowr wnew
HMET |1 ATETT A HIYHT TG IOAR,
TR gET T g 27T W Al A%
IENFTAT G E W FA ¥ oW A
% § ? g5 faamwr Y famr F s
FTH IBIX ¥ Jraw@®ar § o) I« aw
T Ja1T Mg € |

¥ smar g fe oy gvs faaraw
AR I wqreAr g€ ot ggeT fro
AR a9 faur a1 W qWd @A
afey} 41 d5% g€ @ 2323 sEEFA
®1 | g AL & wreer faa) #) a5
ft 1 oY 39 * qg Foin Forar a1 fe
HTIHT qgAT ®19 g gfeare frates
T F AT W AW T AR g
T fraTeer v a1 AR faR e O
a'war fraraor €1 qra w6 | ok
fagor &1 w17 FoT swdaE F foar
IGE T JAGT X o T AGHAT qA AT
fewr et faslt war ag fawr gar &
WXT LAT AN TW X TN fawic
T @ N ww Swf@r af @
FRr K WA FT wwar g fe dm A
§& Uu A as g g1 F agh
WA A AEAT E e qg Qv @1 @wmw
gl & 1| T AOF Harmy FEw o
FIEH AN FT FW FT 7@ &) Fogd
#t femr ®, Wiw &Y fewr & ok AR
A AT T &) fewr F a1ay 4@y
fear g ag K a0 & qrrar wigar g -
FT N9 Fg § O o % fwgr 3 @
A Tae f& fFay &y F1 qmy g

g
a9 fegEam & asa qw e
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AR &g T & SPEr Tow, A F @
AT gTEdt X ew wIH 9T ST
arefua fear §, e SARd Sl W
NEAAT £ I@< & fear | st qh
fem & st wA A Nfw TG N
JAU A qrw §, & @A wrg, &%
dm § A9 FS Fw qamr § fw wr
fear | smd goz qaate sk s
@ wT W qET @ § IWET qd0
¥wd 1\ aowr §F fofas aqaq § fradt
oA Fgr g B v AW B gw AT
wWR ¢ @ qrats a gaw
e w gwrd @EN ) E) a@ A
Igw fagre, qaow, Fwles, W, sy
W, wEIg, I€AT, qum, afeAr,
IWT 923w, afvww Farer il faoeht ¥ o,
TF | IE 0F, OF &k qadar frad o
T ATTHY AFYW AGY gt [T g wIwy
F yTE@T @ §, I WRwdwr
fra¥ gad sfes gz ol § 2 wre gm0
AR FT €217 AT T TF, T% & fraay
fRar g 331 =ieel & s 9%
ATH FI& wgh Fz AT wfaw Ga @
R Rw s wwifaa @ a@r 9%
wfa® giaar w7 sggeqr ®F | qigwy
a1 ¥ 3 fear § I9F fad sger
awr A1 § | AfwT oA wgar g fr
ITTAT HY faoit geqrel #Y &7 aewTe
F A6 ¥ WEWAT W § IGFT W
aare § ? frw s #Y d19x wmar
ggurdt € ? W A dec @ §, Ak
wita qary & fay fas =< q@mr
g ar gee Afl A a@d &t ok arg
et 7 st gEr qd & g
zq# foey § #4720 weqrd § frgey
HIaY Fgraay & §, @HT AR fHaAr
framr qa1 fow o7 ¥ fear o wa dar
fear ar 3a% afcomr a@d & S
Frgfe aff ? fawd wrgd o ow
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garer # I WM AR ww AE I
@A g8 ARgT FET wE A
qEM .

\

& oY, frr qarw qoAr wgar g &
wrAAT Srgar g W ot fF war &R
ag SAFI & qawae qumr
afi fFgee Qv da wgr 2 g H
fagar dar §, foay gez Aot § gfar
# ga¥ & wrea & g% dear 25 sfaws
gt afew & W T F AAHT
IAFAE fFagi? s §, ¥ @
QY F JgwT ¥ fad, wHr awraT &
g @y & f9Y, @ @ 3 fex,
ggrere ¥ fad, @ o F fay a1
gy sgaeqr F g fE A 7 A ag
a0 wwfed qgar wgar g, TgWr A
Y g & fr w31 319 ¥ BIGT AT AT
Al Py Ay § A Fafea =
¥ ArgFT Far wrlgd | FT T w0
@ ®Y€ gurs AdY §, Az AAIA omAw,
wmEAfaF  TqrAY g wrgA, g &,
afedl &, wfoes # wrdd, 37 &)
WrE A, g T8 | S JRL AT
%1% & 97 IT IT &Y gAT AR g &
If X § T & AW X o9q | AR ag
1 frea< Gaar I | §1F ¢ 4T
A &, A AT AHIT g FWQ E,
W AT IAT g FQA T
spfeq @urs & 90T &T ITX &R Srav
T ITAMEF AT AW AANF A
Frr X ;A g € fF ag A
Tgar @ ? W 7@ 9 famre w7
g st @ fad Img &7 g

T GEIC g ATIET AARAT §
fE ¥ OFT ¥ W AW 6 AGA F
q¥ FTUHT IT §WT ¥ IR, WA,
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sqareqr w7 & fay darc @ 7 afe dac
2 oY Wy aIET A gz Qw9 Fargorer
0, € qEA AT AW a9 w
Targ frar g, M9 geqra v § forad
T ITATT Y g 7 afq g, oy aewre
7% qr¥ # qur g}y qAd |

Fqamragar g f5 g5 T @y
TEI &7 grar '

ot aw ww gy (9T) 0 STy

e fenT qra WY § ?

st twae wE B gawr Ak
fedt are 7 A, ¥few eI W
¥ fewrr & q¥w fear mar

s Qr § INAfzy GrF AR gEU
¥ TQAT FCE NI | ¥ AT v g
FIAEF & | TF HAAT § N IAY 7ATE,
§rq hudl 8, F1T T FT arY FIAT R
AT gayr Arag & v W fagw s
I wdTH gEege A &1 9w A
FIS FATAT § A1 HE W IF AT
QT AT 9HT AE FQT |

& gurse agag Y Wk g0 E
IR 59 g i ¢ F yaa< femr §
JfeT g@ 9T g agw g wrfegd

1 AT aF wAT@T 71 79T AH

7w QY § 1 wewT o § "l # 9w

@ X6 W A RAY AW
RATQAF I YL@ g
Y o frarer qré F AT awEd
I WRew FQA gg W e
geqm §, feaw dex §, 998 a9 qay
T X & & e et €A Fare &

a, qErA A IA o wat s &f  faad ¥ or it ¥ b w6 )
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. THE MINISTER OF HEALTH AND
FAMILY WELFARE (SHRI B.
ARANAND) : Mr, Deputy-Speaker Sir only
the other day I gave a full account of what
the Government is doing for the eradication
of this disease when the measure for the
Repeal of Lepers  Act of 1898 was taken

- into consideration and passed both in this

House and in the other House. This has
been repeatedly discussed and I am merely
to repeat what 1 have said on various
occasions,

The hon, Member wanted to  know
initially about the endemicity of this
disease in the States and the Union

Territories, He  thought that we are not
aware of the position. and its endemicity
in this country.

I can just give you the figures. I do
not want to take much of the time of the
House. The high endemic States are:

Per thousand population

Pondicherry 40.25
Lakshadweep 31.2§
Tamilnadu 19.01
Andhre Pradesh 14.45
Orissa 108G
Nagaland 9.69

Andaman & Nicobar Islands 8.70

West Bengal 8.53
Sikkim 7.66
Tripura 6.43
Bihar 6.02
Karnataka 5.94
Meghalaya 5.93
Manipur 5.39
Maharashtra 5.55
There are  considerable  variations is

various parts of the same State and some-
ttmes in the same district. It is not uniform
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as far as the prevalence of this disease is

concerned in the State,

Regarding the vaccine, The Hon. Mem-

ber wanted to know  whether any effort is
being made to produce anti-leprosy vaccine.
At two Centres this research work is going on.
One is the Indian Cancer Research Institute,
Bombay, and the ~ other is the All India
Institute of Medical Sciences, Delhi. It is
stilll in the experimental stage and we hope
that we may succeed in producing the
anti-vaccine,

Regarding assistance to voluntary
organisations, we have been helping them
and I give the figures to that effect.

There are about 44 voluntry organisa-

tions in the country which are doing work
in the field of leprosy eradication. Every
year we have been giving them grants,
Year. Rs. (Lakhs)
1980-81 23.67
1981-82 3263
1982-83 31.46

This grant or assistance is given in order
to encourage voluntary organisations to
pursue successfully and assist the  Govern-
ment in the work of eradication of this
disease,

PROF, N.G. RANGA (Gunter):
Do these figures represent the assistance
given in the whole of India ?

SHRI B. SHANKARANAND : The
whole of India is not suffering from leprosy
Let us not presume that.

This assistance is given to the voluntary
organissations. .

Besides this, we have  provided Rs, 90
crores in the Sixth Five Year Plian for this
work.

Please do not be under
that the assistance given
organisations is the only

the impression
to the voluntary
amount given by
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the Government for the purpose of eradi-
cation of leprosy. That is not it, Let us
not forget that the Government is doing
the major work, But, by the by, we want
to encourge community involvement and
participation of public in this work, This

is  most essential because this
is a disease which is quite  different from
any other disease  because, in respect of

other diseases, the patient automatically
comes out in search of doctor, he wants to
show that he wants to be cured, Here in
this disease, the peron who is suffering
from this discase does not want to show up
in society with the fear that the moment he
comes forward with the confession that he is
suffering from this disease, he is treated as
an untouchable and as an  outcast by the
society. This fear has meant suppressing
the disease which it has made it very
difficult to detect and treat. So, let us not
forget that it is not the treatment alone but
the health education of the public which is
most essential. The people should know
whether the disease is as good or is bad as
sny other infectious disease, skin disease. If
detected earlier, it can be cured completely.
The society has to know  this. Herel
require public  participation. comunity
involvement, assistance by the voluntary
organizations which can do this work. Let
us not - underrate the  activities and work
done by the Government.

We have set up various institutions and
other organizations for the treatment,
training and rehabilitation of these peoplo
A number of leprosy units and
institutions of various kinds have been
established in this country. 1 will give the
figures for the information of the House and
specially for the information of the hon.
Member who was raised this issue. These
institutions which stand  as on 31st March
1983 are : leprosy homes and - hospitals in
the country 300 ; leprosy  control
units 389 ; survey, education and treatment
centres 6,960 ; urban leprosy centres 607 ;
reconstructive  survey upits 74 ; district
leprosy units 159 ; leprosy training centres
41 ; temporary hospitalisation ~ wards 243 ;
regional leprosy  iastitutions 2 Central
Institute for Resecarch and Training in
Leprosyl ; voluntary leprosy work 8. This is
what we have  done for the  building of
infrastructure and for the -treament and
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rohabilitation of these people. There are
rebabititation centres also ; seven rehabill-
tation centres have been  established. For
the purpose of treating the patients more
effectively and cutting short the period
of treatment, a scheme called <Multi-Drug
Regimen Scheme’ has been  started, We
have established six multi-drug  rewimen
centres in tne country. I will just give you
the places,

In the meantime, 1can give you Lhe
finacing pattern for the eradication of this.
The scheme was started in the year 1954-35
and till 1968-69 it was & Centrally-sponsored
one. During 1969-70 it continued to be a
hundred per cent Centrally—sponsored one.
But in 1979-80 it was reduced to fifty-fifty
basis. Again in the year 1980-81 we con-
verted  this into a hundred per cent
Centrally-sponsored one.That is how we have
been spending the money for this purpose.

The multi-drug regimen centres—which
T mentioned earlier—for effectively treating
the patients suffering from this disease ate
in Purulea in  West Bengal, in Wardhs
(Mharashtra) ; we have established two in
Andhra Pradesh, namely, srikulam and
Vizianagram one in  North Arcot (Tamil-
Nadu) and one in Ganjum (Orissa).

This is what we have been doing besides
the other things thut we have been doing
for the eradication of this. As I said
earlier, let not the hon. Member be under
the impression that Government is treating
this programme in a casual way, which is
not true. Perhaps the casualty exists in
the mind of the hon, Member. I hope let
him remove it from his mind and he should
himself see to it seriously —not only to the
problem but to the efforts done by the
Government in this direction.

N W AT @ AI9A TR
fisqr & s S5re) qgr & | AT AW FW
AT ar A g ATaG & wEE
w1 qferry gaT 1 qg araar wfge )

- 'n’rﬁ.m; W as QAT oA
Hﬁwﬁm,maﬁﬁifﬂﬁmﬁl
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RMuwaO® TR qqST ¥ FqE
T & gt ¥ sy w1 @ §-0% 38
feur a1 ?

MR. DEPUTY SPEAKER : You have
done very well, Mr Rabi....

SHRI B, SHANANRAFAND : May 1
tell the hon. Member that the concept that
he has got in his mind that the leprosy
patient should be segregated is derogatory
to the person himself. This is not the
approach of the Government. This way
of treating the patient and segregating him
is not accepted by the Government...

MR. DEPUTY SPEAKER : Another
thing. 'Leprosyis not a contagious
disease " "Is it contagious ?

ot T mw ol afe qw w® g,
Ay aIE Ay AT

SHRI B. SHANKARANAND ; We do
not want to get the leprosy  patient segre-
gated from the society. This has been
the basis of the treatment of this disease.

MR. DEPUTY SPEAKER : Mr.
Rajesh Kumar Singh.

SHRI R. P. YADAV
Now it is beyond 60’clock.
we going to sit ?

(Maclhepura) :
How long are

MR. DEPUTY SPEAKER : I think we
have already decided —perhaps  you were
not in the House—that  after this haif-an-
hour discussion, as tomorow is the last day,
may be, we will take up the continuation
of the Criminal Law (Amendment) Bill and
then we will complete it and then 1 will
take the sense of the House. Because
tomorrow is the private Members’ day, you
must allco-operate. If we are not completing
the agenda, it is not our fault, but the
Members must be satisfied.

SHRI MOOL CHAND DAGA : At the
beginning, when a particular Bill or subject
is taken on  the flour of the House, time
given to the speakers is without considering
the limit. You curtail it in the beginning.
First you give a long rope and thea when
the time is consumed, you say ‘Do away
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with it." The first speaker is allowed 40
minutes, the second speaker is  given 30
minutes and the third speaker gets 15
minute. And then whoever occupies the
Chair, changes it. At the early strage itself
we should know where we stand. You
should limit the time, The points should
not be repeated. If the points are repeated,
you say, ‘Now please finish," This is the
last but one day of the session. Kindly
see that the time is regulated and the name
should not be changed according 1o your
choice of the Chair,

MR, DEPUTY
experiment it now.

SPEAKER :Let us

Shri Rajesh Kumar Singh. This is an
half-an-hour discussion. You put a
question.

ot T gwre Fag  (Federranz) ¢
Jqreay AW ATHTT A o A
qr & e frar @ fe 3.2 fafeaa
AW =9 ges O A dqifeq § o Fomr Ay
Frzoe frar g, ST @M ¥ otwe
g feg § Y AEAT FAY ST A
Hrd @ , 3@ F ot F wEAy 56
ST ¥ SrAAT =ATEET E |

Number of leprosy units and institutions
of any kind established or functining up to
the end of the Fifth Plan period : Leprosy
Homes and Hospitals 300, Leprosy Control
Units-—382, Urban Leprosy Centres—430
Reconstructive Surgery Units—71

w3 daadfr ArmAr § SeA FAw
gffz 15 a7 AT F AS 4T )
“During the 6th Plan peried (1980-81 to
1984-85), itis contemplated to
achieve the physical targets :
Leprosy Contral Units 15,
Survey, Education and Treatment

Centres 200.
Urban Lepresy Centres, 50.
Reconstructive survery unifs 10,
Leprosy Training Centres. 3,
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Leprosy wards. | 0.
District Leprosy Units. 50.
Regional Leprosy Units. 6.
Lej:roly Survery Units, 12,

Leprosy Epiadiemological
Survillence Teams. 15.

Lepaosy Rehabilitative
Promotion units. 15.

Districtwise Leprosy Pilot Projects

for intensification of Leprosy
Control programme, (Estimates

Cast Rs. 40 crores). 8.

T & TR & ) w1 fAfaze
YT 17 W Fgy § F 87 2000 TF g«
frmfeat smw & AT & w@mE
SEAT g (% @ fewr & a9 sy aw
frar gomfew Y §, ot saw aTdiEw
Tywgtas uWg gg daar am
yeqarert & foay Ffrzq aam § ?

**Corrective Surgical services should be

made available in all Medical
teaching institutions as well as in

all  the specialised Medical
Centres.”

Fomaragar g fe aw ¥ s@ o
feaar otadie fear &9 we war aw
® qued @ &7 ¥9 ¥ qr0 997 AT
F I g1 foqr wsdl A zw Hwm
fer 1 am gz ey & fe afreare
#, ofeesft dw & atgu H g R
o= AW § 0 & aEAr wigan g fe
®T A S wEER Ay fear @ g9 #
foadT suafor g€ 8, fFaR woay 2
T FT T TEANT 5T g ?

“The following steps should be taken
in this regard :—

fa) Al postaraduate teaching
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least 10 beds for  surgery of
leprosy patients,

(b) Each Medical College must
be made responsible for
providing surgical service to
leprosy  patients in all
surrounding districtsnin
coodination with the leprosy
services in that area. In
order to ensure such contact
and collaboration, the Dstrict
Leprosy Officer of that area

could currently have the
responsibilty  of teaching
leprosy  conrtol in local
medical college.

(c) At least two surgons at the
level of Assistant Supervisors
or Reader in every medical
collage must be trained to
achieve competence in the
field of  corrective surgery
for leprosy patients.”

Fammaggfe wd Fo ¥
wil o avwar st 7w
qTE & a9 FT gamw AT § 7

I gas & alv qU FEA
ARAT f—IMRU WA FL YT
afe aar g5 T A Fafeear & wfa
Frwfea aff &1 a7 7 wgrd e o) azw
AN 937 AT ITE fAg FEs T 9T
ok afvard o @ qrfs W @
T & grawg § qEerd @ ¥ A
HIX FAGT ITF AT ¥ oT A
fafsmrsrma qmr & a% 1 § s
qgar g (6 swaEnl § oy 7 aft O
T fear g ?

FUFIR F a3 g7 FEr §—
afe 1 groTAsw A & oY faRm¥ ¥
AT A AT 1 qg e A g F o kW
& §wdq s goaoad am faw
ﬂmﬁtrﬁmmt&tm wt
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“Dapsome (DDS) alone should be
supplemenied by one or mere
Bactericidal drugs inculding
refamipicin for thc trecatment of
infecultious type of cases.”

¥ oraqr wrgnT g fF e fRwr A
A A wqr AT g T A0 g fae
¥ FAE W 1B EAH FII A O
aa gedt & Fag A saAr AEAT E
femfaard 63 ww d oo q ®r
fear & AT ga1 FET WY ¥
ffawdwa & I & A9 7 £ FqAwAT
2, ¥fea 9 garer erAz @1 W F EW
frar g §, wgi-vet 18§ qur fFa-
femr wrenY 7 aft as M FrdaEr g
negr

MR. DEPUTY-SPEAKER : We  shell
complete all the four. And then you may
reply finally.

SHRI B. SHANKARANAND :
Sir, every Member is asking a question, If
1 do not reply, then my request is that |
may be given more time.

MR. DEPUTY-SPEAKER : I shall call
all the speakers first. And then  you may
finally reply. That is the procedure.

SHRI B. SHANKARANAND : There
is no question of any procedure: every
Member 15 asking a question, ] cannot keep
quiet.

MR. DEPUTY-SPEAKER :@ You may
reply finallyy. No SHRI  Ramavatar
Sbastri.

At TRIAAT AR (TEAT)
ICISTA WGPET, THE TN FNX AATA
¥ faq ns afewre =@T Srar {0
QYA T AT F FT AW I
Afral ¥ o &@ L A AR FEOH
TaT Ifed g " | I afa ®
QA A a<g AT X AvATHE g
qear k|

EREE A N
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w& g5 Afwat &1 qw we d @R
TET ®LETAT AAT F AT AT AOAT AL
Ft wdT & @ aFR 1981 § IAAY F€@w
40 w1\ €Y, famd 20 wfawa 14 a9
% ¥ a9 ¥, 39 AN T Fq 9§+ ?
T GIFL 98 T90TF 73 quwa &
IET TE A®AT F1 gqr A/qMA F fag
Tqreter F1E 9T FLEATAT A |

T s faaraer  wIgww &y
qRAArAt F1 fager #a1 § X qTwIT
TAF a9 T FIHT 97 fFaqr 97 sq7
Faar ?

g Afnay @1 fafer & fag
TXRGTT qr9AT F qof Fqor Rwr ¥ frad
FEIAT  § AT IgF Ag { AW
% I FEIATEN F) ey fpadr § ?

faar foefl o & avew & g3 A
Fag ¥@gr F1 AT fFA GMR 9T
fFar 3 ?

¥5 AT I ZA F FIOT FT §
AR avFe & wr wré fyafer sdae
1 & &t afg gf, & war?

framat & ges Afral €1 dear
FIEr aE AT § ) T AT § I
qaate &t #§ sAFEdr &1 ¢ s\ ofz g,
Y wr ? .

ot geevz yon (T16T) : SUTEAE
ey, ¥ gz yw 981 wgar §fF
1981, 1982 €T 1983, g7 & qrall
¥ o o ff wATfw @< a8, A |
galrgay qm *F fraw g QA
sreey @ 7 3 few few qfen #
I fra frg s ¥ fean arewm @
AA | AT WY 1981, 1982 AT 1983 &
s §%s AfaY & fag w10 fear g,
Fawr 1€ woutew  woaar ¥, ¥ aF

1
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A FAAE T w oy Frad
MTYR AT T gEAT ¥ wgee IO
AEAT E | (Swa|m) |

't cAfsew dearg §, faw Y ar
AT R §, 37 w1 9w ¥ F9 geatw
FEMAT § AR ¥ doqQ@’ FY7-wr7 & §,
oY strad swufa & § s g9 sawn
F AT ATAF @ gar § &K
wgh ag Arqw gt @ o9 degret
A 97 w1 gEeA fiwar § st g o
araq forar &, 9a% fawrs w17 FEAd
TP I AT qF s §al
TEATHY &7 qEATET Harar § 2 afy g
a fer-fea weqrat #1 R od feaa-
feas ges ot &1+ g 2

ot qfy W W7 (TEAT) : Farsam
agiE, gHY INF FY A 97 fawy
TR FT AT § AR IgFT ghar F fan
awier & faar g 1 ¥ g wM "qrgar
g % w1 dare & 1€ qar Am & fagd
& @ fard 9T gt w0 & fawg grq
FTA TR, W |Ar F fuw gmra
¥ fear war Y ? afe &, O 9 Gvaew
fgrImdEmraon ¥ QRE fra
FER ¥ T AN ¥ IqT JIWO W
®E

e ¥ ag s Amar g fv g
an & Afirai # mifeat @ e § o
wifeat & wrg est o @A WA §
F ot o5 Qv ¥ wfaw T @, A I
mifgdt §Y A%} F AT 419 Wy FaEw
ITTHE?

. e, pes Ot andir fal # s
ard ¥ gy frwrf WA E e
Ay fear€ 8X § 1 & & oy
feafr =7 &Y arft & fr  dwaht Y |ear
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AT ATX § 1 THHT TGA @OX FWT TQAT
1 @ S v o A€ s Qe e
a ufd, ga¥ fog war sgaear #t @ @
3 ? ¥ Sk qaaiy !ﬂi sTaEqT
FTarrg?

SHRI B, SHANKARANAND : 1 have
already said that it is not a right approach
to keep lepers  segregated from society.
That is the reason  which -as I  stated in
this House and the other House prompted
us to come before the House to repeal the
Lepers Act. Naturally, lepers who are not
accepted by society for earing theic
livelihood have resorted to begging. Who
is responsible  for this state of affairs ?
It is the society which is  responsible. It is
the society which keep these people
segregated.

SHRI RAMAVATAR SHASTRI :
Government is responsible.

SHRI MOOL CHAND DAGA : NLEP
programme is there and if they want,
they can come. You can help these
people through the NLEP programme.

SHRI B. SHANKARANAND : The
Lepers Act was passed in 1898. This is to
keep lepers  segregated ; to . punish the
lepers; to punish the employers of the
lepers, This is something quite derogatory ;
out of date. It is against humdn dignity. It
was preventing effective  treatment ' being
given to  these people. Now  with the
advancement of science we have got some
very effective drugs like Rifampcin, through
which these discases can be cured, if early
detection is there. But the problem is, how
to educate society. Society has to be
educated that this is not a dangerous disease
this is not so  infectious like TB, and if
detected early and treated properly it can be
cured completely. If you keep them segre-
gated, they turn to  begging. So, this isa
vicious circle. We have to create confidence
in the minds of those people who  suffer
from this disease and also in the mind of
society as a whole, that lepers should not
be segregated. That fear should not be put
in their mind that  disclosure will load to
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SHRIMATI PRAMILA DANDAVATE
(Bombay North Central) :  Members of
Parliament should also be educated on that.
We are also victims of all Prejudices.

MR. DEPUTY-SPEAKER : Members
are also a part of the society.

SHRI B. SHANKARANAND : What
the hon. Members are suggesting will
definitely lead again to the same concept of
treatment of these people that they should
be segregated. That is not our approach ;
we are opposed to that,

The other question was about the cases
detected and cured. I have got a long list,
and if the House wants, I can read it out,

MR. DEPUTY-SPEAKER :
place it on the Table of the House.

You can

SHRI B. SHANKARANAND : 1 will
give the details here itself. The position in
1977-78 was :

Cases on record at the beginning of the

year : 18.63 lakhs
Cases detected during

the year 4.14 lakhs
Cases brought under

treatment during that

year ¢ 4.14 lakhs
€ases discharged during

that year ¢ 245 lakhs

The figures for the year 1983.84, upto
this time are :

Cases on record at the

beginninz of the year : 29.01 lakhs
Cases detected during
the year : 1.79 lakhs

Cases brought under treat-
ment during the year : 1,67 lakhs

Cases discharged during the
year : 0.98 lakhs
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And the balance comes to 29.92 lakhs
And we have yet to go till March,

In order to show what progress we have
made, I must give the figures of 1982-83
also, so that the House will know improve-
ment we have made,

SHRI MOOL CHAND DAGA : Have
they been released from the hospital ?

SHRI B. SHANKARANAND : Cured.

SHRI MOOL CHAND DAGA : Have
you issued them a certificate ?

SHRI B, SHNKARANAND : 1 will
issue a certificate ; please wait.

Now, the figures for the year 1982-83
are :

Cases on record at the
beginning of the year : 26.54 lakhs

Cascs detected during
the year : 5.13 lakhs

Cases brought under
reatment during the year : 4.86 lakhs

Cases dicharged during
the year as cured or

otherwise : 2.66 lakhs

Balance of cases : 29.01 lakhs.

Another hon. Member wanted figures
regarding the physical targets and the
achievement during the 6th  Plan period.
It is a long list.

MR. DEPUTY-SPEAKER ; You can
place it on the Table of the House. .

SHRI MOOL CHAND DAGA:
These two things are contradictory. If there
are 32 lakhs lepers, and if you have cured
some of them, the number must go down.

SHRI B. SHANKARAND : The cases
are much more and new cases -are detected.
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MR. DEPUTY-SPEAKER : The cases
detected are different from cases cured.

SHRI B. SHANKARANAND :1 can
only give facts and figures, and it is for the
hon. Members to understand them. If they
do not, what can I do ?...(Interruptions).

MR. DEPUTY-SPEAKER : The other
question was if the leprosy has been
eradicated anywhere ?

SHRI B. SHANKARANAND : There
are many countries where there is no more
leprosay, because it is not only the treatment
part of it but other factors also thatis
important. Leprosy is due to the Bacilli of
Leprosy, which is available in the affected
numan body, Personal hygiene and environ-
mental sanitation are the basic considera-
tions also for the eradication of this. We
in the Indian society have bheen treating the
people ina manner to suppress the
disease rather than bring it forth for
treatment. A person who is suffering from
that and who himself is infectious, must
come forward for the treatment.

St TEE TR FFSEE 2wt
# ot oagear & 5 e wrE aaf
AT ar g & IF gEA A F X
TTT ATET § | AT aF g 3F g av
7% 9% IY qEOAT ¥ qEA AGT fwar
AT ) AT 4T AE A HARAT  FI
¥_?

MR. DEPUTY-SPEAKER
suggestions may be noted.

sttt g fag: & 3@ qe
<tgar § fF ool feey seqaer g
ol frat Y gg dua H WA §?
T AN T gAY FIHAT FT TTAE
g farar ?

SHRI B. SHANKARANAND : Sir, I
sm willing to stay here for another one
hour. Iam prepared to give a detailed

reply. But I have already given the figures
to them. . .

These

Criminal Law 510
Second Amedt, Bill

18,32 hrs.

CRIMINAL LAW SECOND AMEND-
MENT BILL-Contd.

~ AS PASSED BY RAJYA SABHA

MR, DEPUTY-SPEAKER : Now
we go to the next item. Half-an-Hour
discussion is over, Now, we take up the
Criminal Law Second Amendment Bill.

Hon. Members  after this is over, we
will take up the Railway Bill for raising the
compensation from Rs. 50,000 to Rs 1/-
lakh.

SHRI RUP CHAND PAL : Sir, thore is
no quorum. That means it will be taken up
tomorrow. '

MR. DEPUTY-SPEAKER : This is the
Railway Bill for raising the compensation
from Rs. 50,000 to Rs. 1/-lakh, This is an
important Bill. Supposing it is not passed
today and tomorrow, which is the last day,
it will not be effective, You must uaderstand
this thing. That is why I am saying you
must all cooperate. Only in the interest of
the people I am asking you.

Now, Shri Ram Lal Rahi to continue,

it Trere ot ()
IHTAT A AT F Y ¥ A & Taar
fovara ar fs o o w1 faral F
ot for mar &, 3w o o w <y T
&) 19 o= frae & @ ) vl F durqa
g dt 1 a¥ ¥ a7 smEw vk wrg
wf|r smar ar @ 9% w7 § 6 qud
yous ey € ar 78 ? 37 are AEEc
wgar ar f& &, % awuw fear
A HrAT FE F TIw ¥ qw 9 of
AT O EAFTT A F7 0T | oAy
=y §, Wﬁfﬂiﬂa‘ﬁ‘#ﬂaﬁ
AR w X W) AT AT wT A
T E | TER A ghra ¥ ag
AT AT | G AR KIAT 6 T@T )
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JTATFAT § | «GA  WAAT G A
#g1 v vF fr oF shmffas faw s
=7y | & ) wvgar § 5 Qo faw s
X1y dfwa  ag wrdiw depla £ Sy
FT qIAT AT WG | AT A AT ALY
AEN @ TAEI AT QAF TG A
M TET F A 9 gEATH oY g7 W §
IR At AT AF AR qwy )

g W 9 fE YIS g g A
arE £ AR 9g Fe7 ¥ fag fF sitwat
qT S FETATL Fhy §, § S AT Fv|r
§ s sad fau wgl e Y qer
FATEATL JWAT A@T § Q@ F41 A F7
feeqr 3a® Agf H;ard ! wmw, a9,
araw qife F19 G1A § 7 ¥ o /7
& ot 1wy e FY gl
Fg vt § A 3w feafa & geY A
STt § fF 97 39 ag % Aoy w3 ¥
faq faaw & arfr fex ag gamT
T HF. 9 w7 F wed oy, 7w e,
e et A f5 gagra awd fow
areqy & e gt qifgd | 9@ aw v
¥ I ATt AW 31§37 Gt @A q@
% gaga «@0 AT F A AT
45-36 A & T A A DAY AGTUAT AT
@ gl ¥ wIANQENRAIE
TA F AW T AT FeA &1 W@ § WY
Y faw ag a€ QoY A8 § &
g ot @ 37 qwuei & fag QW
g g A A ? gE =T A ag TEx
Ffeq W W) 5w a gat &
38 qX fasgre g1ar aifgd o fastse w98
F&gry wfwar eaq T qqd & qw
¥ A FQ wraAre Ag & ok
W a9 w1 o ? 3§ A fr wwee
fa<rer gm w1 g+ § ) wee fadw
Fifad | AN FI® IeRNT F o 9w
¥ gram g 1 ] @ wiw Ao
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A FTH gRET AT | AN AW
waEr g@ar, wigar swrr W ot

g |

*SHRI S. T. K. JAKKAYAN (Peria-
kulam) : Hon, Mr. Deputy SpeaKer, Sir, on
behalt of All India Anna D.M.K. I wish to
make a few suggestions on the Criminal Law
(Second Amendment) Bili, 1983 which seeks
to further amend the Indian Penal Code of
Criminal  Procedure, 1973 and the Indian
Evidence Act, 1872 in order to ensure that
justice is done to women who are cruelly
harassed. The amending Bill ensures
statutory Punishment for those perpetrating
such cruelties on women.

If you ury to analyse the reasons for
such cruelties on women, you will fnid that
the prime reason is dowry. This system of
dowry is prevalent only in India and nowhere
else in the world, The evils of dowry are
reflected in the increasing number of dowry
deaths in the couniry, The newspapers carry
the news of dowry deaths every day on
their front pages. It is unfortunate that in
the capiial city of the country, the dowry
deaths are the  highest in the country. The
hon. Members who preceded me referred to
the fact that not only the males but the
females are equally responsible for the
perpetuation of dowry system, It is needless
to stress that the avarice of women is
responsible for this evil. The hon, Member
who preceded me stressed the fact that with
statutory punishment alone this evil cannot
be climinated from the society and that
social reforms with statutory support will
alone eradicate this social scourge. I am in
full agreement with this view because 1 have
seen the resounding success of such a sociar
reform in Tamil Nadu,

Mr, Deputy Speaker, Sir, you are an

ardent admirer and follower of the ideals

of Thanthai Periyar E.V. Ramaswamy. He is
not merely the pre-eminent social reformer
of Tamilnadu but he has no equal anywhere
in the country. Today the State Government
of Tamilnadu headed by Dr. Puratchi
Thalaivar Thiru M. G. Ramachandran bas.
translated  the ideals of Thanthai Periyar
into an  action-programme and has trans-
formed the Tamil society beyond the
reproach of casteism and communalisi, The
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Governmant of Tamilnadu has recognised

through law the merit of inter-caste
marrisge, which is the bed-rock of social
reform. The Government of Tamiloadu

awards gold medals to those youths going
in for intercaste marriage, Dr. Puratchi
Thalaivar Thiru MGR, whenever and
wherever possible presides over such maria-
ges in the midst of heavy official schedule.
My Chief Minister realises that only social
reform can . change the mentality of the
people and only when that changes, the
dowry system can be done away with, Dr.
Puratchi Thalaivar Thiru MGR’s Stare
Government in Tamil Nadu is the offul-
gent example for the other States to emulate
in the matter of elimination of the social
evils like dowry. I wish to suggest that the
Central Government should also endeavour
to propagate the benefits of intercaste
marriages. The Government of India should
utilise the  publicity agencies for this
purpose. I  suggest that grants should be
given to voluntary agencies working for the
elimination of dowry. I request that the
Ceéntral Government should also sanction
additional increments for its employees who
go for intercaste marriages. Then only there
will be an awakening in the mind of people.

Though the Select Committee deliberated
for more than 16 months, yet the, Commit-
tee could not find a suitable definition for
dowry. I do welcome theipunishment being
prescribed in this amending Bill. But that is
not enough. After all, the law enforcement
authority is also humanbeings not above the
ordinary sentiments of society. That is why
I demand that the Central Education
Ministry and the Central Social Welfare
Board should evolve suitable proposals for
effective sacial reforms throughout the
country for the uprooting the evil of dowry
from our society.

. With these words I welcome this Bill
and conclude my speech.

ot gfg wer o (FEAT) : IuTSUe
wgrea, fefaaw ar dbee giede faw,
1983 9t wuw ¥ weqd gaAT § SEwT &
quga war. § | & afaeht waor qov A
RNAE F IRAWIET W AAF
QU AT ATEAT E -
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“grarer e gy qegrly o wETr

wraw # § g aitx el # aer” )

wfgamall 9T sqearaTe g w ¥ *T
w®E #k gav fawewT o7 wivw &7
T qrar AR wfae qar aw ga¥
famw & oz afgonsl Y gTE &
gfer fedr § a g R fe
wfgame 9T oA AEw HT o & X
g% fedw ¥ gw wret enfaa fear
e, WX 3w wvwew ¥ foak o s
W AT FT Y § &T 1 0F T 6T
#X 39% g% g «T TAH § | @ W
¥ oy & & shra= § A wfaar
IEEr A ¥ faqdw €7 § AOFT w@W
wrwfya ST WEATE

At st g o X 130-T ¥ oF
dteq uwe ¥ 99 fear § ¥« oy
“fig” &1 T & g, § f S agaa g
AT qg AT FRAT AT @ T W ®Y
qfe =g & @A ) w9 gw AT A
wee FTAT ARy & ar a_’ A
wifed 1 zaw fadr st o weAT
Ifgd | AT AR qIH T §TH AW
sfteffe seq fawar s sfed

ga afielz fear qar § 1 gad ark.
qr. @ ¥ yefrew agt fear

“Public servant belonging to such class
or category as may be notified by the State
Government in this bebalf.”

498 T 498-T [WT & Widrow
fasger fawic§ 1498 & ¥w 498
Y AET ATCY, wEH qQE A agy
o &1 w o @ e ¥ @ §
wgt wafea ¥ & | 498-T w0 wwTT §-

““whoever takes or entices away any

woman who is and whom he
knows to or has reason to believe
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to be the wife of iny other man
from that man or any person having
the care of her, on behalls of that

man, with intent that she may have -

illicit intercourse with any person
or concedes it or ... with that
intent any such man shall be
punished with imprisonment of
cither description for a term which
may extend to two years or with
fine or with both.””

#T I@ deN F WG AU 498-T
A § A HUE BT WA GwwT § |
geifrz 2R o GEaT TEE
a1 xued fewie avsw § ) g dev
wWE g ¥ g awdr | grEAe T
gimE-o § ax g admar &g s
AT T gwEqE w1 i Ffedret awy ar
afl IAX | T & @ 39 FqlaT QAr
wifgd | ag Iy Eafum aE g ) AR
g HTe # JqT GHAT AT AFA AT
™ AR T g gt forad ag 9E
aFarT A NAFF 1 34N A F
q19 qg (¥ FFAT § UL @F G A
Je AwAT | g AR ¥ FIR A=A A
ATaIFAT & 1

7 @ Y ffegama stgd ¥ &
@ AF & AfeT poed o ERAI F
#rc #r woeE it § |

 TROE fqa 7 A diw ? iweg
T g feafa &t e sore firedt Y asw
¥ guw Ag @, Iuw ofq gad e
T &, TEAT ATIF FT JTFET § e
¥ 10, 15 a9 @ ¥ AT TAM W
sum  faay ag gaiee w3, I9EY A
wH Ky FACFW P WA AU T A§
T v qAGA AN @ FAA FT ATH A
faemr wifg®, gadT Aew war § wAw
sear §,: FUFEY  wTaT § a1 aTEE WY
i€ feate ) fawy o 1 qgH ag feafa
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@ 5 e perd F  wroor wfgen
FART FT AAT o, AT g9 FT A
ot Af faelt ot ) W wEew ag
aga H%BT FMAT F1¢ §, foraw grfawes
T[ET R L | 9% fAq g9 ST wwEr
®W § 1 e 9 odbegw Y q@ §,
IJAE A # o wifasw woar ey

¥ ¥ FAT AwFF A §
IAFT PRAFERY F@ aE gfew Y
AAH faege wez &1 wafag ag aga
Fraws g & gf & gfaw &t
g st gfeewin § afcada frar
TG, IART GHIIATET 9§ FAT ATC,
afs ag T8 ITAENT SR am
FT AF |

fag awg gfemt # fag e ek
wea ¥ ®wmw &9 ¥ go &, I A
afgara & a9 Y a1 q@AER FTE
W I ® AR F FEAE 7 & fAu
T AR w=E" ¥ a9 49 qqre I
w1fgT | Ta% Y & TF A A 9=
s & frg yfey & oF w7 fe v
aifge, foad ez gww  adw
@

T Wt F g § o fagaw w1
YA HI@T § A 59 v | el
T HAT oY ARG AT 7€ & waA\
Y DEFTATARATE

During the course of a debate of the
Dowry Prohibition Bill at the joint session
of Parliament in 1961 Pandit Jawaharlal
Nehru had said :

“‘Legisiation cannot by itself normally
solve deep-rooted social Problems,
One has to appraoch them in other
way too ; but legislation is neces-
sary and essential, 50 that it may
give that push and have that
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educative factor as well as the
legal sanctions behind it, which
help Public opinion to be given a
certain shape.”

SHTIMATI GEETA MUKHERIJEE
(Panskura) : As we have a parliamentary
Commitee on the Welfare of Scheduled

Castes and Schedule  Tribes, such

type of a parliamentary committee for the
implementation of Government measures and
laws on women will be of great help.

SHRI VIRDHI CHANDER JAIN :1

agree IN TOTO,

SHRI SATISH AGARWAL (Jaipur) :
1 also support it.

*ft frewr@ene smw (dwaE) |
Jurerer  weEvew, & fwfaaw a1 (fwe
wqedle) faw &7 qodq &<@r § AR
&R # wgarr Wt g 5 a3
wfgaret & wfa QX 4 =9 £ gWred
F@AFfagegdr gy A 2 faw &1
2 ior A gERr W ¥ mwew # g
darar gere frg ¢, faas fag aga-aga
FUAT 1 GAY, A TTAL IqW & gAW
¥ ag w7 @i ¢, o 5 oF - weEAE
T § ) @y wer-wifa eqse & orrar @
e sfradt  ghaa ddt & g af-
Freft F71 sregTET X ¥ fAg K I 9%
[N Ty # AR FEEe ® Qww
FRgswmIn W@ {1 (waEwm) &
AT KT FIHIT A A A AT TF 5B
agl fvar (| gafag & fadew T Tgar
g & ot frdas agt a< arr war  Ag
age g § AT @R, ITAd A qug
wfgarei & qa I wQET g
T I TG AT § AT AFT ¥ fAg
< wor 23X & fag arpw  wrawiw fFg
w¥ § afeq oF o § sgar qgm 5
Al & AvT N wfgars v wwmr
orar § a1 97 9 AR frg Ay §,
ag #fged wx 3w ¥ v - 0 gfew
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& g &y IWwT wa fagr s@ar g
9T JEFT GRET GAT AT AT O
wrw @ faw # &€ wmaww aff
fear mar ¢ ) A gaty § Tw FwRAREA
A A ¥ arz fet ok ofags &
JravEwAr g @A wifgr o
sraeqr i &Y A qrfgw

AT 113 (q) *

“The court may presume having regard
to all the other circumstances of
the case, that such suicide has beea
abetted by her husband or by
such relative of her husband,”

¥ gura e sl ¥ & g
‘ot fear arg anfr Y @ ag 5 oqw
T aw fis ¥r geAw ar fedrfesw oY
acw & g § wwfag g% faafs s
FTAATE FY AT gHAT ¥ |

A% a9 arq & ag W fAdgw s@r
g g e fea Ham F o oF
ey s w7 § ar g
T v TEIET T §, A% fawrs o
7 gg 9T A fF I vE faarwd
Fraued fear g @1 3@ e @R
gfae ywax § fagg it &7 FrAaE
N wrr wfgg | AR smEEdr W
fafefar w7 & @ fagas & &1 ST
1fyT | g7 awwd § fo oo faw T8I
7 sfurazr gfew arfeay § o9& ag
ez aff #Y a1 gwelr f& ¥ fasyw
a8 % ¥ § & W ) gafag ¥
gara § 5 wfgar gqfes et #Y
%z firar arar wifge Wi afgerraii &
e § 7% gTar g ¥feehuT s &
sqaEYT Y AIiEw |

& ot 5.7 faer g w1 OF  amwar
HIIFT AAMAT MEIT § 1 AWAT ¥ qF
¥z, yar e, a f ratiz ey
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AUXT F A AT Y AT, IGFT §D
#A A 9wy fagr A gERY TERAT
wAY eew A F g g 77 I¥ NOF-
B Y W § wre faar way | gfaw v
e g ¥ H Y 9w W fag Ay
® a7 N agi gfaw g agEr o wre-
99 2 % WX qgr 9 gfag wE, afw
AANTFEALE IF Y| W IFR F
gfew aifysifal & faares sar sdam
T ATY - T 9T 3T ARIT FT AW
q fawre wT®  SEA waAEqr FIAT

wrfga |

@F JEr xu g N fAA g fw
@ ®YN ¥ e swfeedw At aqaeqr @
ot wrfge | fea wfgas ®
frar mar @ 9% fag S aur I
e wfecd o1 ot sraeqr & e
wifgd aifs 37 afgerel ®1 €9 w7
fas a® |

9 faq & g a@AAYT @A o &
oY wraATE § A€ agd =St § o gwrdy
qréf 3 wfgami $1 Y RwwT 37 AN
saeyqr #1 § ag wwiwArg § | zofac §
W fqasr wama F@rg s wfasy
¥t g 9w & MW fAq FEW ISTHRT
qAIA FY a9 F1 sifew Y ow@Er

Q@

SHRI P. VENKATASUBBAIAH : Mr.
Deputy-Speaker, Sir, under your command
that this  Bill should be enacted into law
to day, I have come forward with this Bill
with the hope that it will get the unanimous
support of the House. It did get the
upanimous support of the House, with
certain suggestions and certain reservations
because of the  suspicion and the backlog
of suspicion  that has been  created over
ages,

We had the glorious history
of giving utmost respect to our
women as a mother, as wife, as a daughter.
We do give the utmost respect to them.
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After centuries of social
come to a position where perforce we are
forced to enact social legislation, It does
not give any credit, either to the society or
to the several attempts that are being made
to eradicate this social evil.

changes, we have

One of the items of the constructive
programmes of the Father of the Mation
was the emancipation of women. In fact,
if 1 remember  correctly, ours is the first
democracy where we have  given adult
suffrage to women, whereas in the Mother
of Parliament they give it much later, Our
women have held very responsible positions,
both in this country and abroad. It is our
great privilege that our nation is being led by
an illustrious woman as Prime Minister. It
is only under her inspiration that the
Government is always trying its best to
bring such of these laws as to give protec-
tion from social stitma and harassment
to our women,

There is no finality for such acts. As
and when circumstances demand, we have to
bring such legislation in  this House. Of
late, because of the several socioeconomic
changes that have been happening in this
country, = our attitude to women is being
influenced by several factors. As a matter
of fact, several hon, Members referred to
the rolec of the mother-in-law, So far as
dowry deaths are concerned, the mother-in-
law plays & very pivotal role. As some
hon, Members said, it is also a fact that
the mother-in-law forgets that she was once
a daughter-in-law.

Among the educated classes, 1 know to
my personal knowledge that, rather
than the parents, it is the educated
youth who are more particular of getting
dowry. They feel that their soical status
demands it. They seem to argue that when
a person, who has failed half a dozen times
in DA, can get Rs. 50,000, why not he get
more when he has come outin the first
division. In some States this evil has
reached a2 very . abormal propartion.
Medical and  engineering graduates are
actually put on auction and scveral families
are being ruined. This is the type of socisl
fabric in which we are situated today.

Several great reformers from time
immemorial have been trying to reform thq



5§21 Criminal Law

society starting from Lord Benting who
abolished Sati, up to Raja Ram Mohan Roy
and other great social reformers like Kandu-
kuri Veeresalingam Pantulu from Andhra
Pradesh and Periyar fram  your State, who
has fought this  social evil. But satill we
have to bring such social legislations betausc
we have not succeeded in cresting public

opinion, in  moblising public opinion, to
oppose these social evils,  Admi-
nisteation glone will -not solve this

Mombers . have very
correctly pointed out. From some of the
speeches made by the hon. Members, I
would say, with due respect to them, there
is some suspicion  especially  against the
police. Sir, you please tell me through
which agency we have to implement these
social Acts, It is only through police,
And it is also not fair to say that the entire
policse Department, the police Administra-
tion, is corrupt. We are only demoralising
them. Soms of them may be black sheep,
but we have to do our best to provide the
necessary  orientation  and we have been
doing it all along. 1only appeal to the
hon. Members that we should not go to that
extent of branding every  policeman, every
police officer, as corrupt. So, we must
also be able to  appreciate their difficulties
and also the circumstances in  which they
operate. And there are  several instances
where policemen at the risk of their life
have protected many such unfortunate
victims.

problem, as many

Sir, some Members have also mentioned
about how the social evils could be eradica-
ted. They advocated with regard to inter-
cast marriages and also some incentives to
be glven for that. It is a very good
suggestion, but people must put it into
practice. There must be some sort of a
movement towards that end to achieve those
things. Those are social measurés that
have to be  undertaken by the voluntary
organisations. Even the childeen of inter-
caste marriages suffer under certain handi-
caps. But as society has progressed, now
it is being recognised as one of the social
reforms.

Before coming to the  several points
raised by hon, Members, I would like to
say that the Government did not wait till
this Bill is brought forward. As a matter
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of fact, there has been a sort of a thinking
among the Members who participated that
it is only intended with regard to dowry
It is not s0. Wa have inclu-
ded dowry offence also as one of the cruel-
ties that are being perpetrated on women.
The main emphasis is with regard to eruelty
against women, harassmsnt of women.
This is the main objective of this Bill.

Before going to  the points  raised by
hon. Members, I would only enumerate
certain measures that have been taken,
administrative actions that have been taken
by the Government with regard to this
matter. Sir, the Central Government also
has to work under a certain handicap. The
handicap is that we do not have the power
as the State Governments, Low and-order
is a subject of the State and in regard to
Union Territorises, we have taken some
action so far as Delhi is concerned.

With regard to constituting this dowry
cell, I agree with the hon. Members that
itisnot properly staffed. Some more
mombers are required We  will certainly
look into this matter. We will try our
best to see that this cell is strengthened,

I would like to  say something about
appointing of the women officers to conduct
such cases. Our last speaker Shri Vyas
has also spoken about this matter. There
were certain suggestions that it should be
tried by women judges alone. There was
also a suggestion that instructions must be
given to recruit more of women judges,
We have to go by the Constitution, We
cannot make any discrimination between one
person or the other based on sex or that
they should be given preference on sex basis.
But within these limitations***(/nferruptions)
The appointment of more women judges in
the State Judical Service can be made on
the basis of relevant considerations like
propriety, efficiency, suitability of women
for such appointment. It will not be
correct to hold that women judges can
alone do more justice to women victims.
We wish that whenever - women judges are
available, they may be  appointed by the
High Court to  preside over the court to
try cases relating to crime against women.
Another important  factor so far as Delhi
is concerned, 1 have already meationed
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about some of the administrative actions we
have taken in  this regard. Apart from
Delhi, we have given certain instructions to

the various State Governments that thorough -

investigation should be conducted in all
cases of attempted suicide or death in sus-
piclous circumstances of a young married
woman during the fitst five years of marri-
nge. Such cases should be investigated by
upaofficer not below  the rank of Deputy
Sould ntendent of Police and postmortem
haras be done by a team of two doctors.
But it could not  be inserted in  the Bill
becausethere is a practical difficutly. In
rural areas it is very difficulty to get even
one doctor. Suppose you put a provision
that it should empulsorily be postmortem
by two  doctors, then people will try to
circumvent law and  the very purpose of
it will get defeated. Even then we have
said—wherever it is possible, wherever such
doctors are available, it should be done
and we have given instructions to the State
Gevernments...

SHRIMATI PRIMILA DANDAVATE :

Why not incorporate in the Bill. It should
have been.
SHRI P. VENKATASUBBAIAH :

It is very difficult. ..

SHRIMATI PRAMILA DANDAVATE :
Even in Delhi we had to  fight for the
second doctor. ] can give you instances
where there are so many doctors available.
1f you do not  incorporate, it is not
possible.

SHRI1 P. VENKATASUBBAIAH: As
I told earlier, the Supreme Court in the
writ petition recommended  the creation of
a special cell in  the Ministry of Home
Affairs for supervising and monitoring
implementation of instructions issued on
24.7.1980, and 13.8.1982 to the State
Governments and  Union Territories. All
State Governments and Union Territories
Administration have accordingly been
requested to send quarterly report. There
must be somesort of monitoring cell
somewhere. Hon. Members have very
rightly pointed out. Of course, we have
issued instructions. Otherwise, how do
you know whether  these instructions are
being implemented ? .'
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SHRIMATI SUSEELA GOPALAN :
Have you received amy report from any
State ?

SHRIMATI PRAMILA DANDAVATE :
I had raised it on  the floor of the House
that from Gujarat Shri Jyoti’s son has sent
36 cases of death under suspicious
circumstances. The Gujarat State Govern-
ment has done nothing about it. Then, I
raised it on the floor of the House. Then,
a reference was made. This is what is
happening. Your instructions are not
carried out,

SHRI P.VENKATASUBBAIAH : What
can we do, Sir ? Suppose I force, they will
organise another conclave that we have
encroached on the State powers, That is
our difficulty. We have to function under
the Constitution. We will persuade them ;
we will cajole them ; and we will tell them.
We will try our best. That is why we have
requested them to send quarterly report,

SHRIMATI GEETA MUKHRIEE :
Do those intructions contain  that at the
State level or any level they should associate
womens’ organisgtions with this police cell ?
(Interruptions),

MR. DEPUTY SPEAKER :Heis
comming to that. Let him complete.

SHRIMATI GEETA MUKHERIEE :
The womens’ organisations complaint should
be looked into and their cooperation should
be taken.

SHRI P. VENKATASUBBAIAH : 1 am
coming to that. The State Governments
and the Union Territories have been reques-
ted on 16-7-83 to constitute district advisory
committec having & fair  representation of
women to assist the investigation of cases
involving crimes against women.

MR. DEPUTY SPEAKER : You are
taking so much interest. Why don't you
ask your Party members in the Legislative
Assembly to force the State Government
1o implement this ? Why can't you do
that ? Whatever instructions are issued to
the State Governments, you force the State
Goyernment to implement them, through
your own Party wing and Party cadre,
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SHRIMATI PRAMILA DANEDVATE :
In our State, it is a Congress-1 Government,

THE MINISTER OF PARLIA-
MENTARY AFFAIRS, SPORTS AND
WORKS AND HOUSING (SHRI
BUTA SINGH) : All the political
parties should  unite, 1t is 8  marvellous
suggestion that all the political parties
should take steps through their respective
Parties at the State  level to  see that the
instructions are implemented by the State
Governments.

MR. DEPUTY-SPEAKER : The Central
Government cannot do  everything. The
Constitution is also there. What 1 say is, so
much  pressure you are  putting on the
Central Government. It is very good. Bring
that pressure at the State level also,

SHRI P. VENKATASUBBAIAH : You

are 1009/ correct, Sir.

SHRIMATI GEETA MUKHERJEE : 1
am asking a very specific question.

(Interruptions)

SHRI P. VENKATASUBBAIAH : Let
me complete. If the hon. Members has got
any doubt, I will reply later.

MR, DEPUTY-SPEAKER ¢ He will
clarify any doubt.

SHRI P. VENKATASUBBAIAH : The
State Governments, Union  Territories,
Central  Social Welfare Board and the
State Social Welfare Boards have to launch
anti-dowry campaign to bring about attitu-
dinal changes in the public mind
against this evil. Sustained campaign
against dowity evil is also being
carried out through All India Radio and
Doordarshan. We are doing it on our part.

We have also issued instructions so far as

Delhi is concerned  because we  can only
implement them in Dethi and other Union
Territories and not in the  States. In view
of the large number of dowry death cases in
Delhi, following administrative measures
have been taken to check such crimes-

Instructions . have been issued to
the police officers to take serious notice of
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all cases of suicide or death in suspicious
cicrcumstances of young married women in
the first 10 years of  their marriage. The
cases are to be treated as special report
cases and investigation is to be conducted
by an officer not below the rank of Deputy
Superintendent of Police. A cell has been
setup in the police headquarters to
investigate dowry death cases and the cell
is headed by the Deputy Commissioner of
Police who is a woman officer. But we are
going to strengthen  this coll also. We are
not satisfied ourselves, It needs further
strengthening of the cell.

SHRIMATI PRAMILA DANDAVATE:
The question regarding association of

women’s organisation and  social welfare
organisations with the cell has not been
answered, Sir. '

SHRI P, VENKATASUBBAIAH : A
Reconciliation-cum-Guidance Bureau under
the anti-dowry  scheme has been set up in
the Directorate of Social Welfare of Delhi
Administration to provide counselling aand
guidance services to married women in
distress and victimised by their in-laws on
account of dowry. The Directorate is also
launching publicity propaganda through
various media. .

The instructions  for getting the post
mortem conducted at least by two doctors
in dowry death cases have been. issued.
Supposing we make it a mandatory provi-
sion, it  will hurt the cause of women
themselves. The administrative instructions
have already been  issued that, as far as
practicable, if doctors are  available, they
must associate two doctors with the post
mortem. The paradex, the irony, in our
country is that there are surplus doctors
but most of the villages are without doctors.

The special magistrates have also been
detailed for recording the dying declaration
in such cases.

We have also said that all women who
dre victimes of these offences are entitled to
free legal aid, Many hon. Members have
raised this matter here.

SHRIMATI SUSEELA GOPALAN : It
is a good suggestion but 0 far not imple-
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. SHRI P. VENKATASUBBAIAH :1am
in a very unenxiable position, We have to

desll with the State  Governments, We will

persuade them and we will tell them again.

The dowry death in unnatural circum-
stances, if it is not suicide, will be either
murder or culpable homicide not amounting
to murder. Adéterrent punishment is already
there under the LP.C for these offences. All
these offences have been  classified as
cognizable and non-bailable.

The offences of rape, etc., ate triable by
a court of Sessions. = Though there is no
provision in the Cr P.C. to establish special
courts of Sessions, yet the High Court at
the instance of the State  Government can
earmark one or more of the existing courts
for the trial of such cases. The Delhi
High Court has earmarked the Sessions
judge for the trial of  all cases pertaining
to dowry deaths, The State Governments
are at liberty to have special courts,

A special provision has already been
made in Section 11 of the Cr.P.C. by the
Code of Criminal Procedure (Amendment)
Act, 1978, empowering  the State Govern-
ments to establish after  consulation with
the High Court for any local area one or
more special courts of judicial magistrates
of the First Class orthe Second Class to
try any particular case or particular class
of cases and where any such special courts
have been established, no other court of
Magistrate in the local area shall have the
jurisdiction to try  any cases or  class of
cases for the trial of such cases, That is
the reason why there is no  proposal at
present with recard to  constituting special
courts.

About the family courts also, many hon.
Members have raised that point. It is
presently under the  scrutiny  of the Law
Ministry. In my mind, 1 feel, the setting up
of family courts is not in direct relevance
to the subject which we are discussing
about the cruelty aad all that. It is only
with reference to conciliation, matrimonial
matters, guardians of minors, etc. But I
will convey the feclings to the hon, Members
here to the Law  Ministry, as to whether
the family courts can also. cover the issucs
that have been raised by the hon. Members
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here. This is so far-as
this matter is concerned,
One of the matters raised by several
hon. Members was about bringing forward
a comprehensive Bill. About a comprehensive
Bill, as I said earlier, we  have already
passed an Act with regard to rape and
there is also the Dowry Prohibition Biil,
which is uader the scrutiny of the Ministry
congerned.

SHRIMATI PRAMILA DANDAVATE:
More than one year has already passed.

SHRI P. VENKATASUBBAIAH : Of
cousrse, more than  one year has  passed.
Some hon. Members said that the Ministry
concerned is of the opinion  that some of
the recommendations made are not practi.
cable, But they also said let the Hon.
Minister come before this House and tell
us which are the practicable suggestious. So,
I will convey these feelings to the Ministry
of Law for their  information and serious
considerarion.

the background of

Another important suggestion made is
that the social  organisations should be
associated along with relatives etc, in filing
complaints before 8  magistrate or lodging
FIR before the police, Emphasis has been
laid on relatives in this Act because other-
wise there would be greater possibility of
misuse of the provisions and the husband
and family could be harassed. It is to avoid
frivolous complaints that a provision bas
been made that the court should take
cognisance of the complaint filed by the
relatives of the woman and the police
should start investigation when an FIR is
lodged by the victim or relative or the
public servant of a category authorised by
the Government.

1 will only add let us give a fair trial with
regard 1o the implementation of the
provisions, If Government feels that the
involvement of the associations of social
otganisations would help it in eradicating
the evil, there is ample scope to review
this Act at any time you want,

PROF. N.G. RANGA (Guntur) : The

review will take a very long time. That
is the whole difficulty. ’

SHRI P. VENKATASUBBAIAHM : |
will only crave for - their iadulgence, 1do
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pot want to say cartain  things which may
not be palatable. In villages, you do not
have any registered body or social organisa-
tion.

PROF. N. G. RANGA ¢ Whether it
is available.
SHRI P. VANKATASUBBAIAH :

Whether it is available means, in the Act,
it cannot be. I can only say that by an
execuitve order if itis possible, we will try
to advise the State Government, the
desirability ,of  associating the social
organisations.

PROF. N.G. RANGA : Yes.

SHRI P, VENKATASUBBIAH : Shri
Yadavji mentioned about the Municipal
Commissioner and the officials of the
panchayat are also to be included. In fact,
they are really included in the definition of
public servants in  Section 21 of IPC,
Further proposal is also under consideration
under which the definition of public servant
is being further broadened. Government is
contemplating bringing that amendment also.

Another point is that there should be
no seven years restriction, I may clarify that
so far as substantial peua| section 498A of
IPC is concerned, there is no limitation of
period. A husband or his relative who
subjects. a woman-please refer to 498 A-to
cruelty can be punished. At any time, the
seven years limitation is only in respect of
compulsory post-mortem and presumption,
Under Section 174 of Gr.P.C. we have
provided that wihere a woman commits
suicided or a woman dies in suspicious
circumstances, or where the relative of a
woman S0 desires, there should be compul-
sory post-mortem, if suicide was committed
or the woman dies  within seven years of
marriage. Some line  has  to be drawn
somewhere.

PROF. N.G, RANGA : That would
apply only to those people whose dead
bodies are buried.

SHRI P. VANKATASUBBAIAH : The
body. of the deceased woman should not be
disposed of uniess parents etc have arrived.
This does not seem  practicable. Parents
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may be living far of or this lady may not be
having parents. Or they may not be available
at a particular point of time also. In such
@ situation, this provision if made in the
law, that body can be disposed of only after
parents have arrived, may create serious
complications,

(Interruptions)

The Hon. Members must be satisfide
that we have made provision for compulsory
postmortem as well as compulsory inquest
under the magistrate holding inquest under
sub-section (4) of Section 176 and for
informing the relatives of the deceased and
conducting the enquiry in their presence,

There is ample inbuilt protection. The
relatives will be there. But to insist that
parents must be there will not be
practicable,

Mr. Yadav has said that there is some
inconsistency between section 198-A and the
Schedule. As a matter of fact, there is no
such inconsistency, The Schedule refers to
F. 1. R. Section 198A is about cognizance
by the court, A court takes cognizance in
two ways: ora police reportand ona
complaint filed. This section deals with the

power of the court to take congizance.
In the Schedule what has  been done is,
offence under section 498A  becomes

cognizable if the information is lodged
either by the victim or her relations or a
public servant of a category authorised by
the Government. If you want to make a
provision that a  public servant can go to
the court and file a complaint directly, that
will be exposing him too much, This
provision in the Schedule has been made
just as a safeguard. Suppose the relations
are not coming forward to lodge the F. L.R.
or they are just not there ; in such a situa-
tion, a situation, & public  servant can go
to the police and now it will be for the
police to investigate the case and submit the
charge-sheet, Bringing a public servant in
198A will not serve any purpose. At times
it may be counterproductive and may creats
certain  complications. So, there is no
inconsistency so far as these two sections are
concerned.

* Mir. Virdhi Chander Jain has alio made
certain  suggestions, He has asked how
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498A suddenly comes, there is no connection
between 498 and 498A. Iam told that
the penal section has been made 498 A and

Chapter XX-A because Chaprer XX is
about offences relating to  marriage,
Chapter XX-1 is defamation. Therefore,

this offence, as it is connected with marriage
has been put as Chapter XX-A. There is
no inconsistency. He has asked how 498A
suddenly finds a place, it is out of place
and all that. It is not like that.

This Bill has been made very broad-based
and for the benefit of the Members, cruelty
has been given wide reference, We have
done our best, whatever is possible under
the present circumstances. Woman should
be held in high esteem. That is the culture
of our country. Every attempt has to be
made, both administratively and also at the
social level, whatever is possaible, to protect
the honour, the dignity and the social status
of woman in our society. In Kerala,
Shrimati Susheela Gopalan, has been saying
there is a matriarchal system. But after
the personal law, I think, that has also
gone. Can they claim...Shrimati Suseela
Gopalan: 1 mean, there is property right.

The co-parcenary  thing does not come
there.
Several suggestions  have been made

with regard to rehabilitating women who
have been thrown out by  their husbands
and who have been refused by their parents
and who have no estensible means of living
and in what manner  can the Government
come to their rescue. They are very good
suggestions and [ may assure the hon.
House that all these  suggestions  will be
gone into very seriously and whatever is
possible, the Government is always anxious
to do.

With this I request the hon Members
not to press their amendments because |
have answered all their pointes.

MR. DEPUTY-SPEAKER : The
question is :

*“That the Bill further to amend the
Indian Penal Code, the Code of
Criminal Procedure, 1973 and the
Indian Evidence Act, 1872, as
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passed by Rajya Sabha,
into consideration,*

be taken

The motion was adopted.

MR. DEPUTY-SPEAKER : The House
will now take up clause by clause couside-
ration of the Bill. ..,

SHRIMATI PRAMILA DANDAVATE :
He has not said anything about the Parlia-
mentary Committee and National Commis-
sion on Women.

SHRI P. VENKATASUBBAIAH
About the Parliamentary Committee it is

" preposterous on my part to say anything as

the Minister
here...

of Parliamentary Affairs is

SHRIMAT! PRAMILA DANDAVATE :
What about a  National Commission on
Women with statutory powers, We have
been demanding it. That was recommended
by the Committee on Status of Women.

MR. DEPUTY SPEAKER : That
Commission should have a  constitutional
authority.

SHRI I, VENKATASUBBAIAH : As
1 said, it is one of the suggestions made by
the hon. Members. That will also be
looked into.

SHRIMATI PRAMILA DANDAVATE :
That is long pending with the Goverament.

SHRI SATISH AGARWAL : It -is not
a suggestion. It is a demand a National
Commission on Women.

MR. DEPUTY SPEAKER : Though
everyone of you is satisfied with his reply,
1 will put the amendments one by one, to
complete the formality,

Clause 1A (New)

SHRIMATI PRAMILA DANDAVATE
(Bombay North Central) : | beg to move :

Page 1-

after Line 4, insert—

‘1A, In the Indian Penel Code after

section 300, the following section  shall be
inserted, namely :- .
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Where a married woman
dies an unnatural death or
commits suicide or dies
under circumstances raising
a reasonable suspicious that
some other person has caused
her death, . within seven

300A. (1)

years of her marriage, the .

death, of such woman shall
be theated as murder and
an inquiry conducted under
section 176A of the Code of
Criminal Procedure, 1973.

(2) Insucha case, it shall be
the duty of the husband and
parents of the husband to
lodge a report with the
nearest  police station and
inform the parents of the
deceased woman or parson
who was her guardian at the
time of her marriage or in
case none of them is
available, the nearest
relative on her parents’ side,
immediately.” (15)

MR . DEPUTY-SPEAKER : 1 will put
amendment No. 15 to vote,

Amendment No, 15 was put and
negatived

Clause 2-Husband or reiative of husband
of a women subjecting her lo cruelty

SHRIMATI GEETA  MUKHERIEE

(Panskura) : 1 beg to move :
Page 1, line 10,——
after “women” insert -

~ ““or any person on their behalf” (1)

Page 2,——
after lihc 10, iusert —

«<498B. - Who ever having 1he custody
or dominion of a women depen-
dent upon - him subjects such

_ woman to cruelty shall be puni-
shed with imprisonment for
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term which may extend (o three
years and shall also be liable to
fine.” @
MR. DEPUTY SPEAKER : I will now
put amendments | and 2 of Shrimati Geeta
Mukherjee to the vote of the House,

Amendment Nos. I and 2 were put and
negatived

MR, DEPUTY SPEAKER : Now the
question is :

““That clause 2 stand part of the Bill.”
The motion was abopted,
Clause 2 was added to the Bill,

Clause 3-Amendment of Section 174

SHRIMATI GEETA MUKHERIJEE : [
beg to move : ’

Page 2, lines 17 and 18,— —

omti ‘“within seven years  of her marri-
age’’ (6

Page 2, lines 19 and 20,——

omit *‘within seven ycars of her
marriage” U

Page 2, tines 23 and 24,——

omit <‘within seven years of her
marriage’ 3)

Page 2,——
after line 25,insert——

«(iiia) the case relates to the death of
a women and a  registered social
organisation has made a  request
in this behalf ; or’” )

Page 2, line 29,———
add at the end——

" and the * following provise shall be
inserted after Sub-Section (3) namely :—
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“Provided that when a
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women dies in
the circumstences referred to in
clauses (i) and (ii), the officer
shall direct that the body shall
not be buried or cremated without
the presence of the woman’s father,
mother or any other person related
to her by blood, when such persons
can come within a reasonable time
before  put refaction of the

body.” (10)
SUSEELA GOPALAN

(Alleppey) : I beg to move :
Page 2,

3.

for clause 3, substitute—

In the Code of Crminal Procedure
1973, (hereinafter referred to as the
Code of Criminal Procedure) in
saction 174, for  sub-section (3),
the following sub-saction shall be
substituted, namely :—

“(3) When-

(i) the case involved suicide by a
women witihin seven years
of her marriage ; or

(ii) the case relates to the death
of a woman within seven
years of her marriage in any
circumstances raising a
reasonable suspicion that some
other person committed an
offence in relation to such
woman ;

(lii) the case relates to the death
of a women within sevenyears
of her marriage and any rela-
tives of the women has made
request in this behalf ; or

(iv) thereis any doubt regarding
the cause of death ; or

(v) the police officer for any
other reason considers it
expedient so to do,

¢he shall subject to such
rules as the State Govern-
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ment may prescribe in this
behalf, forward, the body
witha view toits being
examined, to the nearest
civii surgeon or other
qualified madical officer
appointed in this behalf by
the State Government for
other  qualified medical
officer suggested by the
relatives of the deceased
women or the representative
of a recognised social welfare
organisation or women's
organisation championing the
cause of women, if the
state of the weather and
the distance  admits of its
being so forwarded without
risk of such putrefaction on
the roads as would render

such examination useless.”

a4)

SHRIMATI PRAMILA DANDAVATE ;

1 beg to move :

Page 2, line 24,—

after “the woman"’ insert-

“or any office bearer of an organisation

working for the protection of
women and registered uuder the
Societies Registration Act,
1860,” (16)

MR. DEPUTY SPEAKER : 1 will now

Amendments Nos 6 to 10, 14 and 16
were put and negatived,

put amendments Nos. 6 to 10, 14 and 16 to
the vote of the House.

MR. DEPUTY SPEAKER : Now the

question is :

*‘That clause 3 stand part of the Bill.”

The motion was adopted,

Clause 3 was added to the Bill,
Clause 4 was added o0 the Bilk-.



537 Criminal Lav . AGRAHAYANA 30, 1905 (SAKA) Second Ameds. Bili-Contd, 538

Clause 44 (new)

SHRIMATI PRAMILA DANDAVATE :

i beg to move : .
Page 2,—
4A (New)
after line 35, insert

‘In the Code of Crlﬁim] Procedure,
after section 176 the followiog
section shall be inserted, namely:-

“176A (1) Wheze a married woman
dies an unnatural death or
commits suicide or dies under
circumstances raising a
reasonable susyicion that
some other person has caused
her death, the nearest Magis-
trate  empowered to hold
inquests shall hold an inquiry
into the cause of death either
instead of, or in addition, to
the investigation held by the
police officer under sub-
section (1) of section 174.

(2) Where an inquiry is held
under this Section, the
Magisteate shall infrom the
parents of the deceased
woman or person who was
her guardian at the time of
her merriage or in case none
of them is available, the
nearest relatives on her
parents’ side, and shall allow
them to remain present at
the inquiry,

(3) The post-mortem shall be
conducted by at least two
doctors one of whom shall
be approved by the aggrieved
party.

(4) The body of the deceased
woman shall not be disposed
of without the consent of her
parents or guardian or
relatives as specified in sub-
section (2).

() It shall be obligatory on the
part of . the husband of the
decsssed woman or her io-

laws to  ensure the presence
of her parents or guardian
or relatives, as specified in
sub-section (2, at the inquiry
and at the time of disposal of
her bady,” an

MR. DEPUTY-SPEAKER :You want to
speck on that, As a special ease I allow
you.

SARIMATI PRAMILA DANDAVATE :
You have explained that it is not possible
for you, Still,if you add the words
that ‘wherever available, two doctors,’
ithat would be better. You said that by
the Executive Order or Instruction, you are
going to do that.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI
P. VENKATASUBBAIAH) : If that is put
in the Bill, it would only defeat the purpose
of the Bill. Allow a fair trirl to this,

MR. DEPUTY SPEAKER: He says that
if it is put in, the purpose of the Bill will be
defeated. This is what he says, He says
that it cannot be done like that. It can be
only by the Exacutive instruction. | shall
put the amendment of Shrimati Dandavate
to vote.

Amendment No. 17 was put nagattved,

Clauge 5-Insertion of new section 1984

' MR. DEPUTYSPEAKER : We take up
Clause 5. There are amendments.

SHRIMATI GEETA MUKHERIJEE : 1
beg to move :

-‘Page 2, line 41,—

after “her™ insert ‘‘son, daughter,” (3)
“Page 2, line 43,—

omit ““with the leave of the Coutt,” (4)
Page 2, line 44,—

add at the end—
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“or by any social

recognised
organisation.” (5) ‘

SHRIMATI SUSEELA GOPALAN :
1 beg to move :

“Page 2, line 42,—

after “‘or sister” insert—

“‘or by the representative of a social
welfare  organisation or women’s
organisation championing the cause
of women.” (12)

Page 2, line 44,—

add at the end—-

“‘or by the office bearer of an organi-

sation engaged in the cause of -
protection of women and is
registered under the  Socictics

Registration Act, 1860.” (18)

MR. DEPUTY-SPEAKER : 1 shail put
amendments Nos, 3, 4, 5, 12 and 18, moved
by Shrimati Geeta Mukherjee and Shrimati
Suseela Gopalan and Shrimati  Pramila

Dandavate to the vote,

Amendment Nos. 3, 4, 5, 12 and 18
were pul and negatived.

MR. DEPUTY-SPEAKER : The
question is :
«“That Clause 5 stand part of the

Bill.”
The motion was adopted
Clause 5 was added 1o the Bill,

Clause — 6 Amendment of the First
Scheduie,

MR. DEPUTY-SPEAKER : 1 think
there is an amendment to this clause.

SHRIMATI SUSEELA GOPALAN : !
beg to move :

“Page 3, line 19,-—

after *‘relative” insert—
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‘by a representative of a recognised
social welfare organisation or
women's organisation championing
the cause of women or™ 3

MR. DEPUTY-SPEAKER : I shall put
amendment  No. 13 moved by Shrimati
Suseela Gopalan to the vote.

Amendment No. 13 was put and
negatived

MR. DEPUTY-SPEAKER : The
question is : '

*“That Clause 6 stand part of the Bill.”

The motion was adopted

Clause 6 was added to the Bifl
Clause 7-Amendment of Act |, gf 1972

MR. DEPUTY-SPEAKR : There is
anamendment to this clause.

SHRIMATI GEETA MUKHERIJEE :
1 beg to move :

““Page 3,—

after line 37, add—

““I13B. Ina  prosecution for cruelty
under secitons = 498A and 498B of
the Indian Penal Code where
suicide or death is proved under
the circumstances raising reasenable
suspicion of the suicide or death
of a woman and the question is
whether it was a direct result of
the woman being subjected (o
cruelty, thecourt may presume
that the said woman
was subjected to cruelty by the
accused”.(11)

I want to speak on this.

He has not replied. - Here the purpose
is that there is a presumption where cruelty
will be presumed. [ say  that in a prose-
cution for cruelty under Sections 498A and
498B of the Indian Penal Code where
suicide or death is proved ' under the cir-
cumstances raising reasonable  suspicion of
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the suicide or death of a woman and the
question is whether it was a direct result
of the woman being  subjected to  cruclty,
the court may presume that the said woman
was subjected to cruslty by the accused. The
abetment has been put uander this préesump-
tion. The substantive clause is that if the
cruelty is proved, then he will be punished.
If the cruelty is to be presumed,
advantage has to be given to the victim.
1 think he has not replied, I want him to
reply this,

SHRIT P VENKATASUBBAIAH : Sir,
1 do not want to enter into an argument
at this stage with the hon, Member, 1
say that we should give a  .air trial. We
have dcliberately put the words ‘may
presume’.

1 am notina position accept her
amendment.

MR. DEPUTY SPEAKER : Now, I will
put amendment No. 1] to clause 7 moved by
Shrimati Geeta Mukherjce to the vote of the
House.

Amendment No, 11, was put and negatived.
P

MR, DEPUTY SPEAKER : Thc ques-
tion is :

“*That Clause 7 stand part of the Bill.”
The motion was adopted.
Clause 7 was acded to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill.

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHRI P. VENKATASUBBAIAH) : Sir.
J beg to move:

*That the Bill be passed.”

MR. DEPUTY SPEAKER: Now, the
House will take up third reading. Shri A. K.
Roy...

~ SHRI AK. ROY (Dhanbad): Si, the
Minister has received two cheers from the

then the -
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House for the two amendment bills on the
criminal law and third cheer has - been resec-
ved, perhaps, for his dowry prohibition biil.
But, Sir, I want to give some mild third
(egree treatment in the third reading In
our experience the common men do not take
dowry nor their wives die on account of
dowry. It is only gentlemen who take and
the wives of gentlemen die due to dowry.
Who are those gentlemen ? They are police-
men, technical men, public men, business
men and educated men. They take dowry
and their daughters-in-law or wives die on
account of dowry. You know the common
man lives by robbing the rich and the gentl-
heman lives by robbing the poor. You also
know that when Adam wove and Eve span
where werc those gentlemen and Old Testa-
ment does not say that Adam and Eve were
banished for taking dowry. Adam did not
take dowry and he did not have to die for
dowry. Why has this nmew phenomenen
come? We must gointo it. The Home
Minister must answer us why it became
necessary after 35 years of our Independence
to add 498A, This Section 20 has 492 to
498. One could not dream that in [adia
the women or wives have to die on the con-
troversial question of dowry. In which
direction are we going, Who is viriating
the values ? 1t may be the distressing situa-
tion. So, are we going ahead or backward ?
This House must analyse that. Why we are
going in this direction is the point. Instead
of amending this criminal law you end the
gentlemen and things would be onded. What
is the process of creating genllemen ? Who
are creating all these thing - rape, dowry
and all sorts of nonsense things - and then
making laws ? What is this ? T would like
to quote a small portion;

*The report of the committee on status
of women finally provided evidence
of the adverse effects of develop-
ment on women. Except in the
organised urbon scctor the overall
situation of women in rural and un-
organised sectors has over the last
60 years wersened demographically,
economically and politically. By
1971 only 28.72 per cent of the
women were literate as opposed to
39.45 per cent literate men...”

‘Of the total unenrolled children in
schools from among the age groups 6 to 14
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in 1978-79, two thirds are girls." Why ? ‘In
1981, while half the male population re-
mained ifliterate, three fourths of the female
population was illiterate,” Why 7 Similarly,
‘the infant mortality rate is higher for girls,
131 deaths per thousand live births againt
120 deaths for boys for every thousand live

births’. ‘The maternal mortality rate in
1971 was 376 deaths per 10,000 live
births. ,

So, this is the situation....

MR. DEPUTY SPEAKER : Pleasc con-
clude.

SHRI A.K. ROY : 1 am concluding. I
think last time also I said about this point.
The hon. Home Minister said that he is not
a Police ‘Minister. But, can be not propa-
gate, provoke and make people think on
those lines and tell them in which direction
he is going ? Last time I asked, economic
independence is the basic thing. Last time
I asked the Home Minister, you have a
seminar in the society. Why is there no
dowry death in our primal society ? Why
there - no problem of dowry and atrocities
on women among harijans ? Why is it that
you come across dowry deaths in only urban
sectors like Delhi, Calcutta, Bombay etc, ?
There should be an in-depth studys on that.
That is why, I say, Sir, it is not a question
of your making half a dozon amendments
to the IPCor C PC. It cannot solve the
problem and you have to go more deep into
it, to correct the very basis of pollution
which is polluting the environment and
society and vitiating our cherished
values,

PROF. N.G. RANGA (Guntur) : Mr.
Depuiy Speaker, Sir, I wish to eongratulate
the hon. Home Minister Shri P. Venkata-
subbaiah as well as the other members who
have participated in the debate and those

who have been good enough to be present -

here during this debate only less then 50
and for helping Parliament to get this Bill
reach this stage of fuifilment, I am sure all
members, men and women, who took part
in the debate would appreciate the difficulty
which not only Government, but Parliament
also, experiences in having a comprehensive
Bill. We koow how we are functioning.
We are working against time. It is not an
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easy thing for the Law Ministry and the
various other concermed Ministries to sit
together and formulate a comorehengive bill.
Secondly it is a question of finding time for
discussion in Parliament; the Minister of
Parliamentary Affairs does his pest to get
time allotted by the Business Advisory Com-
mittee to have the Bill placed before the
House, and to have the Bill passed. But
there is no time and it is therefore that
we have to take up and pass such types of
piecemeal legislation and we need not wait
until a comprehensive Bill comes from the
laborious bureaucracy that we have got and
the unbusiness-like habit of our peopie here
in our House to get it Passed.

I would say, the success of our legisla-
tion depends upon the State Government's
attitude towards women, It depends upon
the attitude of bureaucracy; it depends upon
the cooperation that we get from all sections
of our people. A suggestion has been
made repeatedly by so many of us now as
well as in the past that we shou!d have more
and more women in the Police Force. And
secondly, there should be a Special Women
Cell in every Police Adminisjration at dis-
trict level....

Where there would be competent women
who are educated properly in regard to this
kind of legistation, so that it would be
possible for them to give adequate advice-
and protection.

More then everything else, the property
law has got to be amended in our country.
It is not going to be easy: I do not know
how soon will any Government, either our
Government, or any other Government in

future, be able to persuade the public as

well as the Parliament to see that equal
property rights are given to men and women,
but it has got to be done some day.or the
other, and it will come to be done sooner
provided our women are educated. They
are fifty percent of the voters and in some
places, théir number is even more. 1If they
are prepared to demand that kind of a legis-
lation at the time of the elections, when
they face the vasious condidates of all the
parties with this particular demand, and only
when they are satisfied on this demand as
also other demands through the manifestos
placed before them by the various parties,
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they would be able to get people educated,

¢ the electorate and Parliament would be pre-

pared that right to our

women.

to concede

What would happen to those women
anyhow are obliged to have divorce because
of cruclty meted out to them, and who are
not protected by their Parents or their ‘rela-
tives, and who would not have any property
of their own. We talk of rehabilitation
and all stors of things, There must be a
fund for the protection of such women for
their maintenance and traiging in some
vocation or the other and for their protec-
tion in every manner. That fund has got
to be constituted at the State level as well
as Central level. ['would like the Home
Minister to convey this demand to Members
of the Planning Commission as well as the
Finance Ministry and see that at the time
the noxt budget is introduced here, some
satisfactory provision is made for the consti-
tution of a fund

1 would also like the hon, Minister to
convey this demand which we are making on
behalf of the women as a whole to all the
State Governments and see that such funds
are created at the State level also.

Lastly, I wish to congratulate myself and
congratulate you that this Bill is being pas-
sed at least now.

SHRI SATISH AGARWAL (Jaipur) :
Mr. Deputy-Speaker, Sir, thank you very
much for giving me this opportunity to speak
on this Bill. I shall possibly be the briefest
in my speech and observations in this House
without repeating what has already been said
by Prof. Ranga and others,

1 whole-heartedly support the last idea
that has been thrown by Prof. Ranga with
regard to the creation of a fund for the
oppressed: womea.

Secondly; many hon. Members in this
Hduse have expressed anguish over the atro-
cities and agony of women in this country,
I could have spoken at length on this sub-
ject, but I am conscious of the limitataions
‘during the thied reading. I will only request
the hon. Minister of - State for. Home
Affairs that all these points will be met, pro-
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vided the Government considers our sugges-
tions for the constitution of a National Com-
mission on Women. That is a very impore
tant suggestion. The Commission will go
into all aspects of the matter dand all the
suggestions made here by members belonging
to all sections of the House will be conside-
Commission. That
will put an end to all controversy in this
House everyday. I omly request him to give
a serious thought to it. I am hundred percent
in favour of creation of a National Commis-
sion on women, !

Now, about the merists of the Bill, I
would compliment the hon. Minister for
having an upright approach to all the pro-
blems raised on the floor of the House,
He was really very generous when he con-
ceded to the demands made by various
Members and said categorically that thoss
suggestions will be looked into and that he
should be given some time for that. I compli-
ment him for this upright approach.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, SPORTS AND WORKS
AND HOUSING (SHRI BUTA SINGH) :
Sir, as the Hon. Minister for Home Affairs,
Shri Venkatsubbaiah mentioned a little while
ago and our esteemed colleagues, the Mem-
bers of Parliament, specially representing the
women'’s cause here today made a fervent
appeal to the Hon. Minister to have a
kind of a Parliamentary Commiftee on
women.

PROF, N.G, RANGA : Commission
would be better like the backward Classes
Commission,

SHRI BUTA SINGH : At this stage I
can only say that we will submit this subject
to the Hon. Speaker for his consideration,
because it has to be a Parliamentary Com-
mittee. Then only I will convey to the
House about the decision. '

But, Sir, I want to share with the Hon.
Members on both sides of the House that
though it 'is not a comprehensive Bill, yet it
is just oae step forward. -

SII‘, let me share. with the Hon. House
the anxiety of -our Hom. Prime Minister
herself. She personally directed ‘me that in
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this Session this Bill must be seen though at
any cost So, on behalf of the House
must congratulate the Prime Minister for
baving given us this positive direction. This
is the first step that has been taken. Let us
hope in future we will be able to bring for-
wazd a compreheasive Bill.

SHRI GIRDHARI LAL VYAS (Bhil-
wara) : This is the second step.

SHRI P. VENKATASUBBAIAH : Sir,
1 cannot add more to what my Hon. collea-
gue has said. But1 am beholden to the
Hon. Members for the kind sentiments and
suggestions that they have made. As I said
carlier this will receive our very serious and
sympathetic consideration.

MR. DEPUTY-SPEAKER : The ques-
tion is: ‘

+ “That the Bill be passed.”

The motion was adopted

Wi —

20.02 hrs.

INDIAN RAILWAYS (AMENDMENT)
BILL

AS PASSED BY RAJYA SABHA

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRI C.K.
JAFFER SHARIEF) : Sir, Irise to move
that the Indian Railways (Amendment) Bill
1983, as passed by the Rajya Sabha on
1.12,1983, be taken into consideration and

passed.

Sir, as the Hon. Members have no doubt
discerned, the Bill has the following three-
fold objectives :-

@) to raise the maximum liability of
the Railways for compensation for
death or injury in & train accident
from Rs. 50,000 to Rs, 1/- lakh
with effect from 4-3-1983;

(ii) to remove —!he'lml bar on enter-
. tainmeat of applications - for claims
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for compensation beyond one year
of the date of occurrence’ of acci-
dent; and

(iii) to remove any doubts about the
legaity of the appointment of ad-
hoc Claims Commissioners for
major accidents.

The decision to raise the amount of
compensation has been taken to offset the
effect of the rise in the cost of living since
the maximum amount ot compensation was
last fixed at Rs. 50,000 in 1973. In taking
the decision, the Government have been gui-
ded, among other things, by the recommen-
dations of the Railway Reforms Committee
on the subject. '

The appointments of ad-hoc Claims
Commissioners to determine claims arising
out of major accidents have, in a few cases,
been delayed due to unavoidable administra-
tive reasons, for more than a year after the
occurrence of the accident concerned.
While Section 82C (1) of the Indian Rail-
ways Act 1890 stipulates that an application
for compensation arising out of accident
has to be made to the Claims Commissioner,
the relevant provision in Section 82C (2)
ibid does not empower the Claims Commis-
sioner or any other authority for. that
matter, to extend the time limit for making
application for compensation beyond one
year of the date of occurence of the acci-
dent. An amendment of Section 82C (2)
has, therefore, become necessary in order
that the victims of rail accidents or their
survivors do not suffer for no fault of theirs

~in cases where the appointments of the -

Claims Commissioners materialise mare than
a year after the accident taking place. 1
must hasten to assure the House that the
Governinent takes every possible care to
ensure the appointment of the ad hoc
Claims Commissioners with the minimum
lapse of time, but delays have in some cases
occurred nevertheless due to time taken in
locating willing and suitable judicial officers
in consultation with the State Governments
concerned.

The Railways have streamlined their
procedures in this regatd in ghe light of the
past expsrience, and it is hoped . that cases of
delays will be even more rare in future,
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The amendment of section 82B to pro-
vide for appointment of a Claims Commis-
sioner for Particular accidents in addition to
those for local areas has become necessary
to remove any doubts about the consistency
of the provisions made in the statutory rules
framed to carry out the objects of the said
section with the working of the section
itself.

. With these few words, ] commend the
Bill for the consideration of the House.

MR, DEPUTY SPEAKER : Now Shri
Ramavatar Shastri.
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w1 & ? foer s & sl Yy gavasn
) fir 78 O 7€, 97 7 Gy fradr
% @ar S AT AE IX T FWT WV
2l ag FX T yudY I gATE
FQTE !

SHRI K.S, NARAYANA (Hyderabad) :
welcome the Bill, and I take this opportunity
to stress one point. I would not take more
than two minutes of this House,

I speak about a matter about whiqh, we
bave been sore, viz. the metropolitin
suburban railway system between the twin-
cities of Hyderabad and Secunderabad. That
system was laid about 80 or 100 years ago.
So, far the line has not been developed. No
electrification has been done, The same old
coaches are runing in the same old fashion.
The city has grown mani-fold and the
population is  exceeding 32-38  lakhs of
Hyderabad City. A lot of industrialisation
has taken place, The city has ~ spread
enormously; and the railway needs are not
being taken care of. I had stressed on this
point when I participated in the Railway
Budget that there is a need to  double the
lines and also to make a survey for the cir-
cular railway for the twin cities of Hyderabad
and Secunderabad. I think we are giving a
scope to our critics to say that Hyderabad
or Andhra Pradesh is  being neglected by
the Centre, which is not proper and there is
an urgent need to do it.

I would appeal to the Minister to
expedite it because he is  very considerate
and he has been listening to me and helping
me. I had represented for  construction of
ovér bridges also in  the city. I had aiso
represented for a bridge over one station
and certain other things. But they have not
been taken care of though after the advent
of South Central Railway, many long
distance trains have been introuced ; and
many comforts and facilities have been
provided. I would like to  compliment the
railways for that. But the suburban system
is very badly neglected. It is the same as it
was laid—I do not remember it—may be
60 years or 70  years or 100  years back.
That should be done. At least electrification
should be taken up first. The Andhra
Pradesh is surplus +in  electricity, There
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would not be any problem. It is the [ifth
largest city. The first four cities in this
couatry have been electrified.  Why is this
discrimination  against the fifth city 21
would appeal to the Minister, to . the
Railway Board and to the Railway
Administration to  consider these things
sympathetically. Thank you,
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SHRI SATISH AGARWAL (Jaipur) :
Mir. Deputy-Speaker, Sir, I am conscious
of the fact that it is going to be 8.30 P.M.
and hence I will be very very brief in my
comments so far as this  Bill is concerned.
1 welcome this measure. 1 really whole-
heartedly welcome it. As & matter of fact,
this measure should have been brought long
back, and retrospective operition has been
given to Section 82-A with effect from the
4th day of October 1983. Aecording to
me retrospective operation should have been
from the day one Jakh of rupee has been
made with regard to the provisionin the
Airlines, Anyway, now in this particular
Financial Memorandum the Hon. Minister
has mentioned that by increasing this limit
from Rs. 50,000 to one lakh the likely
expenditure from the Consolidated Fand of
India would be  approximately rupees one
crore per annum if we calculate it at the
rate of Ra. one lakh per head but according
to the Government the likely number of
persons who will be dead an the expenditure
will be one lakh of rupees, and it is signi-

ficant, Either this amount is less or the
amount paid by way of compensstion is
much less, because  the number  of dead

» according to the past statics is much more.
1 went through the questions and answers in
the Lok Sabba as well as Rajya Sabha and
1 found from these questions that the
total number of persons  killed in 1981-82
was 658, in 1982-83-189 and from April, 83
to September 83-93. So, the total number of
persons killed during  the last 30 months
comes to 940. That makes ao average of
practically more than 300 persons killed
per year. This is  according to the replies
given to Parliament by the hon, Minister
himself. The number of persons injured in
1981.82 was 1104, in 1982-83-537 and from
April, 83 to September, 83-342, So, during
the last 30 months the number of injured
comes to 1983, Acoording to my understand-
ing, those who were killed or injured
during the last 30 months are entitled to the
payment of compensation. You are making
a provision and you are assuring the House
that you are increasing the amount from
Rs, 50.000 to Rs. 11akh, But what has been
your performance. ? In reply to Unstarred
Question No, 1953 dated 3.3.83 'in Lok
Sabha the Minister gave details of compens-
ation paid during 1981-82 to rail accident
victims irfespective of the year of accident
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as under; No, of persons-281 ; amount of
compensation paid-Rs. 43.90 lakhs. So, the
average amount of compenstation to each
person comes to Rs. 15,000. So much
discretion has been given to the Claims
Commissioners under the rules that hardly
there may be any case where full amount of
Rs. 50,000 has been paid.

In reply to another Unstarred Question
No. 2448 dated 17th Augyst, 1983 in Rajya
Sabha where the Railway Minister was
asked to give the figures with regard to the
total amount of compensation paid and
how many claims for compensation are
still pending and what . are the reasons for
delay in finalising the same ; he assured the
Rajya Sabha that the information was being
collected and would be  laid on the Table
of the Sabha. It is more than four months
now but you have not been able to collect
the information and lay it on the Table.
have not been able to
fulfil. We are completely in the dark as to
how many persons you have paid com-
pensation and how many claims are pending.
Would you enlighten the House as to which
is the oldest list ? And how many accident
victims are there in 1981-82 and 1982-83 or
carlier, who have not got the compensation ?
This is a serious matter which has to be
looked into and the Minister should not
feel contended only with regard to this that
they are raising the limit to Rs. 1 lakh.
This has no sanction unless you implement
the whole law. None has opposed this Bill.
We whole-heartedly welcome this measure,
But we wish that the = implementation of
this law is also  sincerely made by the
Government. I would like the hon. Minister
so far as this particular case is concerned,
to enlighten the House with  regard to the
oldest case and the cases where the
compensation is yet to be  paid to victims
of 1981-82 and 1982-83 or 1980-81 or any
cases pending finalisation before 1980, What
is the position ! You must supply that
infarmation to the House if you have now
otherwise as carly as possible you must lay
on the Table of the House and supply a
copy to us, to those who have spoken about
these facts, 1 sincerely feel that this amount.
will be meagre. Either the Government has
not anticipated it well or does not liket to
pay full amount of compemsation to these
people, So. this amount, according to me,
will be very meagre, )
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Lastly, I
Railway Minister that this
dated 1890 and now it is
years old law. So, will you kindly consider
a suggestion ai to why we should not have
a fresh look at the whole Indian Railways
Act. So, you have some draft prepared
with regard to the overall ameadments
in the [ndian Railways Act to meet our
present day requirements on changing

would earnestly request the
Railway Act is

situations in  an free independent  India,
bring forward a Bill, refer itto a Joint
Szlect Committee, et that  Joint Select

“ommittes examine the - new provisions so
vhat we have a new Indian Railways Act to
meet the challonges over times. With these
words [ hope the hon. Minister will bear in
mind the suggestions that we have made
and also examine the question whether, as
in the airlines, we could have some sort of
a system of introducing insurance for
traveling in Railways. Whether some {sort
of a group insurance scheme or individual
insurance scheme whosoever wants to have
an insurance  of that type, for phrticular
journeys or for partioular months or half-
yearly or yearly, as we have got  for air
journeys, can be introduced in the Railways
also, that should be examined, With these
words, I finish. Thank you very much.

SHRI C.K. JAFFER SHARIEF : Sir, 1
am grateful to the hon. Members for their
valuable suggestions and for welcoming the
measure that the Government ' have taken
With regard to the information sought by
the hon. Member Shri Satish Agarwal, the
position with regardto the pending
compeasation claims cases up to September
1983 on all the Railways is as follows.

Killed — 479
Injured — 306

With regard to the suggesting made by
the hon. Member regarding insurance, a
committec had been appointed to go into
the question, Apart from the senior railway
officers, the Committee also consisted
ofrepresentatives of the General Insurance
Corporation of India se that the question of
evolving a scheme for insaring the passen-’
gers could also be examined in depth. The
Committee has recently submitted its

Report which is under the active consideara-

tion of the Government.
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With regard to what Shri Ramavatar
Shastri and Shri R.P. Yadav have said
about Bagmati railway acsident, Shri B.D,
Gupta was appointed as Claims Commis-
sioner. He disposed of about 36 cases of
death, 15 cases of injury and 8 cases of loss
of property, Payments are also being
arranged in respect of about 25 cases of
death and injury which had been decided
by Justice Gupta before his death, Unfor-

- tunately, since he has died, we had to

go in far another Claims Commissioner and
Justice H.C.P. Tripathi has been appointed
as Ad Hoc. Claims Commissioner in place
of Justice B.D. Gupta. He has takem over

charge on 15-11-1983. So, it is under

process,

The whole problem was the time con-
sumed in finding Claims Commissioner, in
consultation with Judicial authorities
and the State Governments, which has to be
approved by the Rallway Board. To avold
this delay, the power has now been delegated
to the Géneral Managers so that it can be
done quicker.

Another problem was the lapse of one
year. To remove that difficulty, a provision .
has now been made that it will be from the
date of the appointment of the Claims
Commissioner. So, people who become
victims will not suffer because of the delay
in the Appointment of the Clasias Commis-
sioner. :

1 agree with the suggestions made by
the hon. Mémbers. But, so far as this
measure is concerned, I would request them
to appreciate the spirit of the Bill. This is
brought forward purely on humanitarian
considerations. The revised amount of
Rs. 1 lakh has already been effective from
4-3-83,

Now without taking much time of the
time, I would request Shri Ramavatar
Shastri not to press his amendment. With
these words, I would request the House to
Pass this Bitl,

MR. DBPUTY-SPEAKER : The
question is :

““That the Bill further to amuad
the Indian Railways Act, 1890, as
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passed by Rajya Sabha, be taken
into consideration,”

The motion was adopted

’ MR. DEPUTY-SPEAKER : We will
now take up clause by clause considera-
tion.

Clause 2— Amendment .of Section 82-A

SHRI RAMAVATAR SHASTRI (Patna) :

I beg to move :
Page 1, line 9,——
add at the end—

‘and the following proviso shall be in-
serted  after sub-gsection (2)
namely :—

“Provide that the amount of
one lakh rupezs shall be paid to the
members of the family of the persons
killed in railway accident by the
Claims Commissioner within a period
of six months from the date of
accurrence of the accident.

Provided further that all accidents in which
people are run over by train and
killed even though they may not
be travelling by train or are killed
as a result of stampede in the
train shall also be deemed to be
railway accidents.”

MR. DEPUTY-SPEAKER : I shell now
put amendment No. 1, moved by Shri
Ramavatar Shastri, to the vote of the
House.
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The amendment was put and negatived

MR. DEPUTY-SPEAKER : The
queestion is : ’

*“That clause 2 stand part of
the Bill” :

Clause 2 was added to the Byl
Clause 3to 5 were'addet{ to the Bill,

Clause 1, the Enacting Formula and
the Title were added to the Bill

THE MINISTER OF STATE IN THE:
MINISTRY OF RAILWAYS (SHRI CK.
JAFFER SHARIEF): I move :

*‘That the Bill be passed”

MR. DEPUTY-SPEAKER : The
question is :

*“That the Bill be passed”’
The motion was adopted
20,33 hrs,

The Lok Sabha then adjourned till Eleven
of the Clock on Thursday, the 22nd December
1983 Pausa 1, 1905 (Saka).





